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LOIC SABRA DEBATES 

I 

LOIt SABRA 

W .... y, April 8. 1987/Clallftra /8, 1909 
(&AKA) 

,.", LoIc Sablia 1M' at EI,~" 0/111. 
Clock 

(MR. SPEAKER br lhe CIIaI'J 

(.&wlulJ) 

Welcolae to tile Pari ..... '...,. De1eg:atloD r",. tile Repablk of Korea 

MR. SPE.AKER : Hon tble Members, at 
the outld, I have to make u announce-
meat. 

On my own behal, and on behalf of 
the HOD 'ble Members of the Houle t I 
have ,reat ple"lUre In weJcomiol Hia 
Excellency Mr. Joon ... DoDI Kwon. MP, 
former Minutet or Labour aod Ilead of 
DeJel<ltioo of the Korean-Indian 
Parliamentarians' Friendship ASSOClutlon 
and tho Hoo-bJo Members of the 
ParUamentary [)etcaaflon from tho 
Republic of Korea who are On a visit to 
India .1 our honoured luests. 

TIle otber Hon·ble Mcmbcn of the 
J)elesation are :-

(I) Mr. Suk.Bonl Han 

(2) Mr. Ron,-Rae Cbo 

(3) Mr. YODI-AnD Cboi 

The DeleptiOD arrived Delhi on 7 
April. 1987 nl.bt. They are O.:>W Ieated 
in tbe Special Bo.. W. wish them a 
happy and fruitful ltay io our country. 
Throuab them we convey our lreetinp 
and best wishes to tbe President, Prime 
Mlnilter. tbe National Apembly. tbe 
Goyernment and tho friendly people or tbe 
f,lepubUc of Korea. 

2 

PROP. MADHU DANDAVATE 
(Rajapur) : R.a rely , this is lOmetbiDI UD-
animous. 

MR. SPEAKER: There are so many 
other tbinp also. I t is not the exception. 

But if all is unan imom every time, 
then tbere will be DO fUD. 

Mr. Krishna Rao. 

--
ORAL ANSWERS TO QUESTIONS 

(£",11611 ) 

Credit c.mp. 

-572. SHRI V. KRISHNA RAO: Will 
the Minister of FJNANCE be pleased to 
state : 

(a) the total number of credit camps 
held in tbe country during tbe last three 
years; 

(b) t he total number of these camps 
held in tb~ State of Karnataka ; 

(c) tbe total Dumcr of loaoees in Kama-
taka: 

(d) total money distributed in Kalaa. 
taka: and 

(e) tbe details thereof? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). 

A Statement is liven below. 
Stateaaeat 

The Credit Camps are OTsaDiled a •• 
part of ovorall measQros takoo by baatt 



APRIL 1.1981 

to briD' about accelerated credit ... ia-
tance to weaker sections. The pl'elent data 
reporting system of banks does Dot yield 
Information in respect of the .. .-.ber 
of credit camps held in various parta of 
tile country, 81'ft6ttnt disborted and heM .. 
fieiaries involved since no central monl. 
toring of credit camps is beiDI donc. 
However. in the State of Karnataka al at 
the end of December 191' the total out-
ataodinl .dvaDOlS of .11 public .ector 
banks to weaker sections were .... 429 
croTeS in 14.83 Jakhs borrowaJ accounts. 

snRI V. KRISHNA RAO : Mr. 
Speaker, Slf. Jet me avaIl of thjs oppor-
tunity to COD,ratulate our YODthfuJ and 
dedic,t ted Pr ime MiDi'tet' Shri ltajiv 
Gandhi. 

(lnt~,.ntpff01fJ ) 

MR. SPEAKER: Is it unparliamentry ? 

AN HON. MEMBER: that il per-
missible. 

SHRI V. KRISHNA RAO: And may 
J congratulate our bard workinl Minister 
of St~te for FUlAnce Sbn Jana.rdhana 
Pooj'uy also, ror their commendable 
service to the poorer sections of our 
8oci~ty who had the luch fin lncial loans 
from the b:lnks. Sbrl Pooj lry has cre.lted 
8 revolution in the hi-Hory of blOk ser-
vices by organiSIng credit camps. 

(l"t,,,'upt/of18 ) 

SHRI S. JAIPAL REDDY: What is 
this 1 

r-AR. SPEAKER : You say it other· 
"ise ! 

SHRI V. KRISHNA RAO : The 
whole country should be grateful to him 
becauC)c he h.IS followed the path of the 
late lamented leader ShrimatJ Indira 
Gandhi. 

MR. SPEAKER: Please put the ques-
tion now. 

SHRI V. KRISHNA RAO: The hOD. 
Min •• ter in his statemeOl .••••• 

SHRI S. JAJPAL REDDY: He i. 
re.dID, a COOl1"8tutatory statemeot. 

SHRJ M. RAOHUMA REDDY: He 
i. makin. use of tbe Question Hour 
to cooaratulale tbe FIoaPce U'Piater. 

( II11.rl'llptlou) 

MR.. SPEAKER: Mr. Rao, I do DOt 
approve of JadiD8 01 these .tatemeota 
here. 

SHR) V. KRISHNA RAO : The 
Miniltet in bia .talclmeDt bM said 
that. ....• 

MR. SPEAKER: He ia ICUJaI over-
burdened. 

SHRI S. JAIPAL REDDY : It i. blab 
time tbat lbe Prime Minister i. beware of 
tbe aycopbaDt .. 

(/IIInrupIIOlU ) 

SHRI SUR.BSH KURUP : Con.,.. 
aula t k~DI can be io the con,reu hrha-
mentary Party. 

SHRI V. KRISHNA RAO: Ma, I 
too. from the boD. M"'t~ ..... . 
('III~) When I .m pultina Che 
qucatiOD, wby arc you ,eUin, a"." 1 

MR. SPEAKER: Order, order. PI..., 
put the queetion. Tbis epcdcmk I. aU 
round tbe Houae. Not 001, (rom ODe 
• ide.. 

SHRI V. KRISHNA RAO: I want to 
know whether there are auy hurd lea 
from the b.lInk officers and Stale 
Oovernmen ts. 

MR. SPEAKER: J alain remInd the 
bon. Mnnbe.... and I have 'Jme aDd 
.1&10 wurned Cbat thts readm. of tbe 
supplemantsriea i. not a bal'PY thin,. 

(1n1.rruptlotf,f) 

MR. SPEAKS: J do not .Uow both 
either from thi. lIdo or tbac aide.. Fcom 
either 'ide. it il deplorable. I do DOt lite 
it. J t coven aU tho Ho .... e a. a _hole. 

Sbri AnuDda Pathak the other day was 
~diDf out. J did DQt aUow it. 



SHRI JAMAltDHANA POOJARY : 
Wilat iI die 11*100 qaestioa tbe bon. 
Member hal .. ked , 

MR. SPEAKER: He could Dot make it. 

You la, tbat you accept tbe con,,.. 
tul.ltjonl. Now J neat .upplemeotary. 

SHRI V. KRISHNA RAO: Has tbe 
first ODe beea auwerod , 

MR. SPEAKBR 
accepted. 

Conlratulalions 

SHRI V. KRISHNA RAO: Unn~ces· 
aarily thc~ t\re dtstuJbir I. What are tho 
detaits with rr,ard t4J disbursement of 
loanl to weaker PectlODS of OUf society 
darm. lhe Seventh Five Yeilr pi.Jn? Bar .. 
lier I bave asked a definIte question to 
which I b.we nor lot tbe answer. I asked : 
Are there hurdles from State GovermeDts 
or bank offICers ""ludiD, CODd~tiDl of 
loan melal 7 

SHill JANAltDllANA POOJARY : I 
answer the first supplementary. Thero were 
hurd!es (r,.l1n CCI t.dn State (iovernments. 
Tbey Mid that they would not cooperate 
with the credit C imps Also some of the 
bank UUloD leaden have objected for 
holdlol credit camps. 

The second pat t iI about the amount 
or money that 11 .. been liven. In 1983-84, 
10 r.lf as weaker sect ions are concerned. 
we have been able Co aive only 1.8 per 
cent of the total advaoces i.e. Rs. 2824 
crorcs. Durial the short span of two 
yean.. _ve been able to cross the 
tar,et and reach the ftaurc of Ra. 5474 
crores. The amounts to 10.8 per cent 01 
the total advaDCd. 

SKRI H.N. NANJE GOWDA: I do 
not know why our frieDds do Dot real_ 
beeaute to pro¥ide employ meal to 20,000 
peoPle. if it.. leduatrial lector like ..... 
plan we Itavo to ioWit between as. 3000 
c~ '0 as.. 5000 crans wt.ercaa if you 
ilWelt I\&. 10 CfOC8I aDd tbat AI toaD and 
Dot nco .raat, you can provide emplo)'-
meat to 20,000 people. Tbere are thIeo 
PracticaJ 48Dakt. wIIicb .ntfIUin ICIIIMI 

policy decision. I am happy that Ptimo 
M inisteT is bere and J expect an answer 
to this. Number on difficulty is that there • 
are lome private bankS, for example, ill 
Kamataka tbere are V)'8SU Bank aDd 
Karn ltaka Bank, which will never coope-
rate in these 10:.ln melas. They will only ,0 after the aflluent people. They will 
never even look to tbe poor people. Tho 
Reserve Bank of India's directive is tbat 
for openinl of new branches no licence 
win be given to the nationaUsed bank if 
there is already a bank within a radioua 
10 kiN. Either tbe Government sbould 
nationalise these banks or tell tbe Reserve 
Bank to live licence to tbe nationalised 
banks even throUlh there is a branch of 
the private bank there. The GramiD 
Banks are Ill't reaching the targeted pro-
Ires!. In fact. compared to tbe commer-
CIal banks it is not even 30 per conL 
Either Gramin banks be taken over by the 
lead banks or tbey must be assisted pro-
perly 10 that tbey could come to tbe 
tarlel. 

SHRI JANARDHANA POOJARY: 
So Car al tho participation of private 
banks in the implementation of the pro-
arammes for the weaker sections is COD-
cetned, we have made it very clear to tbe 
private banks that if they are not to 
cooperate in tbe implementation of the 
proarammes meant for tbe weaker sectioos, 
tbey will Dot be allowed to oren ne. 
branch •. Tbere is no proposal with tho 
Government to natiooaliso private banks. 

So far as the second part of the ques .. 
tion is concerned. tbe commitment of tbe 
Government is to help the weaker sections 
and in daiua tbat we will not tolerate 
any opposition from any quarter. This 
Graml. Bank is a low cost structure. Wo 
bave liven tar8eted groups to these 
RClianal Rural Banks and thcltJ Re8ionat 
Rural Banks are functioning in rural 
..-.sa. AI I have atated, it is a low Cost 
structure and we will see tbat theae 
lteaio na1 Rural Banks are al$o aiWIl 
lufficicDt funds. 

SHRI H.N. NANJE GOWDA: Sir. fa 
th ........ where private baDb are thor., 



they are Dot liviD, any licence for opeoioa 
DeW brancbes of the nationalised banta. 

SHRY JANARDHANA PO OJ AllY 
We will convey the fcclinp of the bOD. 
Member to tbe Reserve Bank, Sir. 

DR. V. VENKATESH: SirJ I come 
from a very very back.ward districts, tbat 
fa Kolar •.... . (/IIte"IIPI;olf8). 

MR. SPEAKBR : Take it forward DOW. 

DR. V. VENKATESH : Really tbe 
Minister concerned is spcndina lot of 
money not to be distributed to the poor 
people but he is spendlDI more money OD 
party cadre ...... { InI6"llptloll$). 

MR. SPEAKER: Order, order .....• 
(Inle"upliOlU ) 

DR. V. VENKATESH; Whereu My 
district is faciDI acute housinl problem 
••.. .. (lnterrllpliolU). 

MR. SPEAKER: Sit down. Don't 
sbout. Let him answer. He will answer. 
You should Dot take that into your 
bands. 

DR. V. VENKATESH : Tbrouab 
DCC·s office and tbrouah tbe party 
workers he is disburainl the money. 
Therefore. I want to ask a atrai,ht ques-
tion from the Minister whetber be is 
really ~in8 to do sometbina for the 
welfare of the weaker sectioDs, particularly 
the Scheduled Castes aod ScbeduJed Tribes 
people. In my constituency tbey hdve lOt 
DO bouoina facilities at all. Therefore, I 
would like to know whether the Govern-
ment is loin, to live funds eXClusively (or 
the construction of bouses, to the weaker 
sections in my coostiruency as tbis i. ODe 
of the basic need. before loinl to tho 211t 
century. 

MR. SPEAKER : It i. not concernina 
bousina. I do Dot think so. He will 
repl,. I think it is too far. 

SHRI JANARDHANA POOJARY : 
Sir, it il true tbat some of the diatrictl iD 
Kamataka "" affGCtcd by the drooabC. 

EVeD I bad 1000 to lome of the dJstrictl 
where tbe boD. Olioi' MiDi.,.. bad DOt 
aooe and we have livoo usiltaoco from 
the banks to the affected people. Not only 
r"~ one or two crorel but rall8ln8 
between Rs. five crores to Rs. teo Cfor. 
we have been able to live from ,be 
banks .••.. • (/If,,,.ruptIOlU). 

DR. V. VENKATBSH: He bad lOne 
when the Chief Mini.ter w .. bedridden. 

MR. SPEAKER : Miabt be. At your 
presence is optional. 10, ru. pl'OleDCe" 
also optional there. 

SHRI JANARDHANA ~JARY : 
Sir. not only I went, even tbe boo. Prime 
Minister bad lODe to bis district aDd eveo 
the Priolc Miaister made eoquiries about 
the sutTcrinp of tho people ...... 
( IlItnrtlpttOlU). 

DR. V. VENKATBSH; Sir. the Cbiol 
Minister W.lS bed-ridden at lha' time • 

MR.. SPEAKER : Doea not ma tter. 
Tbat is not bindina. 

SHRJ JANARDHANA POOJARY: 
Sir, about tbe applicatiolY to be collected, 
aU tbe parti .. bave collecced applicatloDl 
anJ they havo submitted them to the 
bJoks. 

MR. SPEAKER: We bave dilCUlled 
tbis question earlier also. Tbil bas already 
b ceo answered ....•• 

( Inl'"'4'tiOlU) 

MR. SPBA..KER : Please ait down. I 
think tbat is already aDSwcred. I 
remember. 

THE PRIME MINISTBR (SHRJ 
R.AJIV OANDHI); Sir, the bon. Member 
commeDted OD the lack of houtiaa 
facilities in his cooatitueDcy. I would Ute 
to remind him that thil ia a pIOb m. 
basically (or the State OO'lernmeDt aDd It 
is not a problem for tbe banta 10 101vo 
with loana. We are ..... tioa from the 
Ceaere but ... iltanee is DOt coml", from 
bis own State Government. aDd J wOUld 
request him to raile the matter with Ilia 
Cbiof Mini.ler •...•. (1",.,.,."" ... ). 



MR. SPEAKER : Not allowed ...••• 
(r"t_rru.ptIotu ) •• 

MR. SPBAKER: Mr. Veokateah. yOU 
are Dot allowed. 

SHRI v. SOBHANADREESWARA 
RAO : Sir, I would like to know whether 
it has come to the notice of the Govem-
meot that durios tbe Credit Campa tbat 
are held 85 welJ as In tune with the 
auideliDes liveD by the OOYernmeDt of 
lodia, when certain .. kot aection" 
people have boon IC1ectod aa beoefidariea 
uod cr G,.lIIffOdaya Scbcmee. thDuab the 
_net ion. \\-ere aiven to tbem, tho 
Dationalised banks' Brancb Man_pea are 
DOt I.Vloa the Joana at all for •• mplo 
reasons tbat It i. not (easlble and lake 
tbat. 10 spite of District Jnduata·iea 
Ceo t re Managers. ban ~:s reprCMDtahvo 
aDd Collector's representatlve beinl there 
and decidlna about the IChemes. tbe 
Bra ncb MJDaacrs of the Banka arc not 
wilims to live loans. I would lik.e to 
know whether sucb instance, bave como 
to tbe notice of the Government and if 
10. wbether the Government win iuue 
strict instructiom tbtlt tbe banks should 
<:ert"inly help the weaker sections· people 
under GramoJaya Scbenle or tbose people 
"ho :lre sch.cced in the Credit Camps. 

SHRJ JANARDIIANA POOJARY: 
This name 'Gr~lnll)daya schenle' IS aiven 
by the Stare Government to the Central 
Governnlent scheme. Unfortunately, tbis 
is belDI done. I h.ld co ask 10 tbe 
credit camp Wh.lt js this Gramodaya 
Scheme 1 1>1tTercnt name is liveD in tho 
State in Andhra Pradesb for th,. edu-
cated uncmp'oyn,ent schelne. Wherever 
deficiencies "rc found we have rectified. If 
lpeciflc iDstances .ire brought to our notice 
by the hon. Member l' definitely we will 
rectify It. We hdVC air e4dy a1ven instrue-
tion that this should.. be expedited and 
nobody will bo spared if there il any 
delay .. 

SHRI 0 S. BASAVARAJU: In 
ltamataka State 10Bn moles aN 
conducted by Sbri Janardbaoa Poojary. He 
bal been very popular and this has been 
very .uccessful, unfortunately rbo 100 lor 
officers of the banks ..... . 

··Not .recorded. 

MR.. SPBAKER. : What fa tbo qu.tioa 
DOW' 

SRR. O.S. BASAV ARAJU : TbO)' 
DHlke ant'''propo,aada i.e. aaaJoat the 
loan mel ... 

MIt.. SPBAKER : Do Dot worry. 

SHIlIO.S. BASAVARAJU: They are 
also Dot co-operatlD8 with tho loan mew. 

MR.. SPEAKER : What i. tho queatioof 

SHRI O.S. BASAVARAJU: At the 
instance of •• not co-operafiOl. 

(/nlerruptlon6) 

SHRI S. JAIPAL REDDY: lbia sbould 
Dot 10 00 record. 

MR.. SPEAK.ER.: What is wroq 
about it 7 

(1Ille"lIpllou) 

SHRI G.S. BASAVARAJU: In 
Kam a tn la Sta te the beneficiaries are tbe 
down trodden people, harijans aod 
back ward people. 10 order to eradicate 
poverty ..... . 

(/nterrupt/olU ) 

MR. SPEAKER: You can contndict fL 

(/nterruptlolU) 

SHRI O.S. BASAVARAJU: Ma)' I 
know from the boo. Prime Minister 
whether such Joan mel.. would be ex-
tended aU over the coUDtry ? 

MR. SPEAKER : If there ~ aoythiaa 
deroplory. it will not 80 on nKX)rd. 

(/1II~nlqJ'IoM) 

MR. SPEAKER: Nothina deroptOty 
will 80 on record. 

SHRI 0.8. BASAVAllAJU: I would 
like to know from tho hOD. PriIDI 
Minister, will luch loao me1a. be co .. 
dueted aU over the country? TbII .... 
the statement made by tbo Uaioa 
Minister. 

MR. SPBAKER : Ne.t Qu.lion. 



AfIllL I,'''' 

a.1Ik Loaa to AarlcuJture Sector ID on.. 
·S73. SHRI LAKSUWAN MALLICK: 

Will the Minister of FJNANCB bo plcalOd 
to atatc : 

(a) the adva~c. made _'y the public 
sector banks to tbe .,riculturc sector io the 
_une" durioa Iut tllree ,.art S&a ..... ia-e; 

(b) whctber Government propose to 
direct the f'\Iblie sector banks io Orissa to 
enhance adva.nc:OI to tbe _.rlculture aec&or 
in view of the backwardness of Ibat Slate; 
and 

(c) if so, the amouDt or loan proposed 
to be uteaded to the aariculauro sector io 
Orilla durio, 1987·88 ? 

THE MINISTBR. OP STATB IN THB 
MINISTRY OP FINANCE (SHRI 
JANARDHANA POOJAR. Y): (a) State-
wise information OD outJtaDdiDI _,ricur. 
&u ..... ".GOO 0( public .:tor haakt .. at 
eM oad of DtoeIDber 1913. Decemb" 
U1U an. Da:ember 1915 is ICt ow in tlw 
..... Dt Iivea botow. 

(b) and (c). Bach public lector b~tDk 
has Moo uk .. !o _sure tbat tho .bare 01 
direct -.r1cuitural ndv8DCe1 in its total 
ad.... Ihoald IIOl be leu than ahLtcea 
per ceaI for tbe country.. a whole. ThR 
taraet ia not broken up ata to·w, ... 
HoweMl' f in the State of Or~. Tbc par-
ceotalC' .'are of din:<:t aaricuUunaJ 
aelva__ or public MCtor baaks CoM' .. 
denlbl, more thaD abc correapondial AU 
100 ia fiaureo. 

Statemeet 

51. 
No. 

1 

1. 

2. 

1 

4. 

5. 

6. 

? 

•• ,. 
Ie. 
11. 

Statrwl# Ofj/Mandlnl A,rlcult",aJ Adrance.l by Pllblk S«I« .&mk4 durlng 1M 
Lo.rt T1Ire. T,ar. 

Statoa Aa at tbe eod or J)ec;cmb cr 

198J 1985 

2 3 4 5 
'--~.'-__' -_ .... _ -----.----~ .... --

Andhra Pradesh 807.4S 992.29 11&3.13 

Al"uoaollGal Prad_ 0.37 0.4.5 '.53 

Assam 28.'7 42.24 63.15 

Bihar 590.86 34S.95 4OJ.28 

Gujarat 339.90 ~38 411.60 

Haryana 254.6' 2.99.39 350.25 

Himachal Pradesh 32.31 '5.12 41 •• 

Jammu & Kashmir 13.74 19.36 22.11 

Karnataka 465.56 611.32 770.S4 

Kerah 2Q.5O Z9iJ ... , 35'.83 

M .. bJePr .... 307." 382.21 450. •• 



I 2 , 4 
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12. Maharuhtra S89.76 699.41 823.JS 

13. Mtudpur 01.92 02.00 81.27 

14. Me,halaya 03.47 05.M 06." 

IS .. MiZOT&II1 0.02 0.42 0.70 

16. N ..... aDd 3.07 5.89 7.97 

17. vrissa 1~3.21 182.93 m." 
18. Punjab 511.9Q 606.09 671.26 

19. R.ljuthan 252.02 339.11 389.54 

20. SikktIP 0.41 0.98 2 .. 22 

21. Talntl Nadu S36:99 610.63 1A • .u 

2l. Oltar Pradesb 129.14 827.18 983.60 

2J~ Tfll)Ura 5.76 7.40 11.89 

24. West Be ... .,.1 208.20 264.60 356.37 

2$. Andamao & Nicobar Islands 0.80 0.96 01.37 

26. CbaDdi,.l rb 141.11 174.S3 115.98 

27. Dadra & Napr Havoli 0.11 0.14 0.,7 

28. Delhi 59.28 78.02 107.48 

29. Ooa. Dllman & Diu IS.'.5 17.77 2O.J6 

30. LaUb..l.1weep O.\)S 0.08 0.30 

31. Pondicborry 17.1$ 16.34 18.44 

All India 6014.34 7344.05 8793." 
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SHRI LAKSHMAN MALLICK: I 
bave lODe throuab the statement 01 the 
boD. Mioister. May I know from the 
bon. Minister the total deposit of money 
of various public sector banks io Orilla 
at present? 

MR. SPEAKER: He wants (or Orissa 
ooly. Have you lot that flaure separa .. 
tely ? If 001, please send that to him .. 

SHRI JANARDHANA POOJARY: I 
have lot deposit ratio. If tbe boo. 
Member wants deposits, I do not have it. 

SHR) LAKSHMAN MALLICK: I 
want credit deposIt. in Orisu at PICSCDt. 

SHRI JANARDHAN A POOJAR Y : 
The credit deposit in Orisa41 is 92.5% al 
apinst all India Haure of 65.5%. 

I have lot total deposi ts io Or issa 
DOW. It is Rs. 1072.74 crores. 

SHRI L .. KSHMAN MALLICK: I 
have ,ODe through the statement of tbe 
bOD. Minister. It is stated tbat the per-
arotaae share of the 8irkultur al advancc 
from the public sector b4.nks J. conSI-
derably more tban the All India [llure 
It may be true because Orissa is a b&ick. 
ward State. 

Those branch el have not been opened 
in identified arowth arca. Allo the mar-
linal and smnll farmer s ale not lenin. 
adequate facilities eveD rrom the rCaJonal 
rural ballks. The condition of the relio-
081 rural banks is not a pprcciable and 
tbey are rUDnln" into JOSI. Tbe Govern-
ment of Ofilia recommended opellina of 
bauk brClDches in the idcntifted Irowth 
area centrcs. May) know from tbe boo. 
Minister whal are tbe reconlmcndationl 
of the State Government and bow the 
IIcenCeI are iss\.Acd for opeoinl branches 
in Irowth ceotres ID 1986-b7 and J987-88 1 

SHRI JANARDHANA POOJARY: 
So far as tbe ahare of Oriae in dJlcct 
aarkulturaJ Joan is concerned, 1 may 
submit that it is 21.72% as aaainet the 
aU-lodia ii.uTe of 13.7J%. So. Orissa 
!I.I ,ot more tban what it liven to (. tber 

Statet. So far al the brancb licencee 
are concerned, this question relatos to 
direct a.ricultural Jondina and Dot reaard-
inl the opening or tbe branches. So, J 
require notJce (or this. 

SHRI SOMNATH RATH: Sir, the 
NABARO i. Dot financial the coopera-
tive banks in Orissa to aive loan to tho 
a.riculturistl and the Central Banks are 
Dot advtlncinl loan on the pJea tba t tho 
required percent.le of credit h.IS Dot beeD 
collected in tbe State. In fact some 
Centr 41 banks have collected the credit 
and also some cooperatlvo CeDtral Bant. 
are scheme·wise cliaible. Under theM 
Cl rcumst.\nca_ tbe agricultUTlst5 lO Orissa 
are oot able to ,et aoy 10,tn. I would 
Uk. to know (rom the boo. Mtni~ter what 
Ilep~ are loin, to be t.~ken to see (hat the 
aar1culturi!l' .n Onssa aet the loan in 
proper time. 

SIlRI JANARDIIANA POOJARY: 
Sir. it is the duty of the prirnary co-
oper..!f ,ye sodetles as also the State level 
conperative banks tl) o~rve the oorUl' 
and in Llet It is the dUly of .he b loks also 
to rcco"'er them. If they fall then it Will 

be vcry diflicult for NABARD to 81VO 

I,)ans. I Will ... "amine the cale which hal 
been brouaht to my not Ice by the hOD. 
Member and I Wil) write 10 him. 

SHRI AMAL l)ATTA ; Sir, the ques-
tion and tbe ansWt!'1 S lIven do not ta1fy. 
The quesclOn is : what "dvanccs have been 
made by tbe public sector banks to tbe 
_ariculture sector in the country durin, 
the la,t three ye,lfl., sf.ltc-wise 7 Tho 
answer i. : Statewl5e InfOrm.itloD out-
Itandma aaricultural advances of public 
leCtor banks as at the end of Decc;nlbor 
1983. December 1984 and December 198j 
i. set out In tbe Annexure. Sir, there i. 
a Ile.at de ,I of difference between the 
two. One is the uti vance m 'de and tho 
other al the advance which ha! been made 
but not received back. I am sure tbat tho 
bon. Mloister undentandl th IS. Probably 
be bas not looked at tbe question when ho 
looked at the answer. Thf!lY don', tali),. 
Kindly inform tbe House «tbout th •• arter 
.ome time when )OU caD ,et all the data 
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.. to wbat in fact tbe advances are belna 
made Statewise and out of this what is tbe 
out.tandinl. That i. one thinl. You 
can do it in future. Now t you don-t have 
tbe flaurcs. If you have lot, kindly tell 
01. 

Then. In rClard to (b) part of the 
question t it i. stated in tite statoment that 
in 1983·84. outstandio. amount is RI. 
6.000 crorts, for J 984-85, jt is Rs. 7,300 
croret. nod for 1985·86, it is Rs. 8,700 
crom. So. there is a progressive increase 
of (,utstnndina" IJoes it m~an th:lt some 
or them or rnuch of them are bad debt 1 
How much of tbe .Iricuhural loan should 
b. reJ'8id in tbe course of the year or the 
seasoD 7 How much of these il in fact in 
bad debe? That can only be seen as to 
for how lonl it ba. been outsfandlrg. 
You may define it. So, applyill8 tbat 
definition what is the amount of b .. d 
dottl? 

MR. SPEAKER: It cannot be a cata .. 
JOlue of questIons. 

SBRI JANARDHANA POOJ \RY : 
The conect answer h.l! be-en g,ven. The 
ferO'li'loJ('gy used in the bankins s«:ctor is 
like that. Tht" outstaodiol amount that t. loaned is bema aheD. That is the 
tel m 10010lY u.~ in lb. banking Stctor 
and there is arnbiauity so (.,r as the tenni-
notollY is CtlllC'et neJ. Now. th 15 is tbe 
amount th.\t is outstandin. al on Ihat 
date. 

SHRI A~fAL l)ATTA : Tbat is not the 
question. 

SHRI JANARDHANA POOJARY:' 
Th.~t 11 {he current tennmoJolY that is 
used. 

SHRI AMAL DATTA: What termioo-
JOIY 1 
SHR~ JANAROI-lANA POOJARY: 

Sir, the amount tbat is ... 
(1 lIt ~rrupticmJ) 

MR. SPEAKER : Lc:I him finish now. 
You should not interrupt while be is 
lpei,kina. Let him 8nlwer first. 

( ilft'n'lIpt/on$) 

SHRI JANARDHANA POOJARY: 
That fiaure bas been clearly aiven In the 
Annexure to tbe answer, tbat ii, RI. 
B.793.45 crores at the end of December 
1985. That is tbe latest available fi.ure 
that is liven. So far as bad debts are 
concerned. our hankin, law and also the 
CustOms prevalent 10 far prohibit us from 
living tbe correct filure of bad and 
doubtful debts. and we are prohibited 
from givina tbat fiaure to the Parliament 
and it has a Iso been discussed. 

SHRI SHANTARAM NAIK: Sir. 
tibout lbe loans by the publIC .ector 
banks, the weaker sect ion of the commu-
n Ity is highly relymg upon the loaD 
melas which llre highly acceptable and 
welcome to th C' people. But recently t·· 
said that Joan metas are a stunt and ho 
has challenacd all tbe officers of the 
b inks not to suffer tbe onslaught. Have 
you taken any action aiainst·· makinl a 
public statement. .. 

(/nlt'rruptions) 

PROF. MADHU DANDAVATE: Sir, 
under the ConstItutIon, their conduct can-
not be discusseJ here. 

(ltr/~rruption$) 

SHRI SHANTARAM NAIK: In a 
public function this statement has been 
made by··. In a public function which 
be h(IS addressed, he made a statement 
that tb t. loan melas have been a stunt. 

(In'~rruptlon.J) 

MR. SPEAKER: You know, I will 
not aHow :,ny alleiatlon ~lgainst birn. 

SHRI SHANTARAM NAIK: I am 
not casting any 3spersions. But in a 
publIC function he was saying that the 
Government policy is a stUllt. Thus he 
has critlcised tbe Government pol icy in a 
public function. (Interruptions).·· 

In a public address bo has said it 
actually. It is in a public address tbat·· 
he has said like this. .He was addreasiol 
some function ..• 

(Illt.rruptlon,) 
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MR. SPEA KER : Why are you all tho 
time laying this? I am looking into it. 

SHRI SHANTARAM NAIK : Sir. 
please understand me. In a public func-
tion·· was nl,lking a statement on a 
Government policy statina th:l t the loan 
mela is a stunt. 

MR. SPE·\ KER : But this question is 
not relating to the main question also. 

SHRI SJIANTARAM NAIK : Sir. it is 
public sector loaning. Loan meh,s arc 
conducted by the public sector b.lnks. 

MR. SPEAKER: It is not loan mel~. 
OverTuled. 

SHRI SH ~~TARA~1 NAIK : Part (a) 
or the question retltes to bank Joans. 

MR. SPE,\KPR : Shd Raj Kumar Rai 
-Question No. 574. 

SHRI SHANTARAM NAIK: Sir. is 
any·· free to make any statement like 
that, I don~t know. 

Ban on CODvttnioa or NOf)-Conv~rt.bJe 
Debeotui"H 

-574. SHRf RAJ KUMAR RAT: VJill 
the Mini~ter of FINANCE be pleased to 
state : 

(a) \\'hether the decision of Government 
to ban con\>ersi n of non-con',crttble 
debentures has adversely ~~ffccted the 
chances (If raic;ing funds from the stock 
market; ;Ind 

(b) if so, the altern'lt!ve means of 
raising funds 1 

THE MINISTER OF STATE OF TIlE 
MINISTRY Of PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
ST ATE IN THE IvflNISTR Y OF 
FINANCE (51 IR. BRAIIMA DUTT): 
(a) No, Sir. 

(b) The corporate sector can raile 
funds thr(JPgh a val iety of instrument5-
the is!ue of CQU tty sha res, preference 

sbares, cumulative convertible preferoace 
shares and convertible debenturea. as alao 
from non-convertible debentures. 

SHRI RAJ KUMAR RAI: I would 
like to know from the ~111l isler what Jed 
the Government to ban non-convertible 
debentures. Is tbis a recent or 10D,-
stand I n, poliCY decision ? 

SHRI BRAlIMA DUTT: Sir. tbere 
were some doubts. conjectures and specu-
lations about this. Therefore. a decision 
W.ll talcn OD 10th June chat coQverston 
of non·convertlblc debentures .s 'l non .. 
convertible portion or partially convertible 
dcbcntufls sb(luld henceforth not be per· 
mined. These doubts were as a result of 
the specula t Ions beina made an certain 
cases and to set at r15t these doubts, this 
decisIon W.J.S laken. 

SURI RAJ KUMAR RAJ: There are 
reports thdt thIS baa affected the share 
m~lfkct. Shares of prominent companies 
l.ke Ace have crumbled. What J5 U:e 
reacl.ion of thc Government tOYrard. It '! 

Second!)'. hal this ban been Imposed to 
help public le<:tor companie.. .. to raise funds 
through bonds 1 I would like to k.now 
thiS florn the Mmiltcr. 

SHRI BRAI fMA DUTT : It is a t1iffe-
rent question. Public sector b,tOds are 
Qllltc popular. If does not have any 
imp,tct on public sectol bonds, they ary 
quite popular. It has 00 impact 011 cap~­
tal market or public sC'ctor bondl. 

SHRI R.AJ KUMAR RAJ: My second 
SuppJementllcy was that we h.wc come to 
knl,)w and th~re are reports in the news-
papers also, and .bere lS also a murmur-
ing in the public th.lt this has affectod 
the share ma r ket. I)rominent companies 
Jlke ACe have crumbled. What is the 
reJctioo of the Government towards tb,. 1 
This is reg rdina A.C.C. and Reliance. 
You may like to S;IY about A.C.C. 

PROF. MADHU DANDAVATE' 
Fairfax W1JJ Jook afrer that. . 

SHRI BRAHMA Dun: J would like 
to inform the hon. Member that we c..tn ------------------_. 

·-Not recorded. 
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watch the trend from the approvab IPyeo 
by the CQo(r 01 Jcr of capital Issues. 
I).jlll the year from 1st April. 1986 to 
28th February. 1987. the Controller of 
Capital lau. has aaD(:tioDcd raisinlof 
capi'al Lbr ou,b uebeDtu,ea for an amount 
of R •• :Z,464 ~rOlC'5 u apinsl Rs. 1.281 
erote. cJuriP, th,~ COrIospondinl pcrioLJ of 
tbe previous ycar. ThlcS clearly indicate. 
'Aal tbil decision has DO adverse effect on 
the capit d' markot. 

SHRI ANANl)A GA1APATUI RAJU : 
Thll cODversion of non-convertible deben-
ture. il an instrument \\hicb is used by 
c.tpltal stock·markets \\h~D the slock 
cxcbl Dies are havtna plobJems and tbe 
prices are fluctuatiClg up and down. 
Therefore, there 15 a need to 10 jn for 
more inslrumc:n !S, coovert, hI I..' Instruments. 
,",'ben tbis itS a case, when there is a ques· 
t,on of rnismg more money to finance the 
Seventh Plan etc.. why is it that the 
Government has foreclose,) its option of 
not allow-ina non·convef tlble debentures 
to be cOD\'ertibl c ? 

SHRI BRAHMA DUIT : I b.lve 
ull$wered this, namely. to put at f\o51 the 
speculative purt of It and certain mis-
alvin,s. nut we have opened the other 
a\'Cllues. Tbe me.lOs of r .,iSIDS funds by 
the cvrpolatc sc:ctor are tbe issue of 
equjty .hares, convertible Jebentures and 
cumulatIve convertible preferences shares 
for \\'hich luideJioes have already been 
iuued. We have taken suflicicot care to 
see that tbe QlPllaJ mark.et is Dot short of 
funds. 

+ 
-'75. SHRJ C. JANOA REDDY: 

DR. A.K. PATEL : 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleated to state: 

<a> wbotbor uDder the .Forest (CoOler-
V.tIOO) Act, U~80. State Governments bave 
to aet prior pel miisloD from the \Jolon 
Government for ulioa tho dearaded forC$t 
JaDd for afforestatioD tebcmes ; 

(b) If 10. tbe rationale th ereof ; and 

(0) the luidelincs issued to tbc States 
in tbis relard '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRJ Z.R. ANSARI): 
(a) to (c). Aiforesta tlon of degraded 
forests dues not require I=rior 81>proval of 
Government of India. The apptoval 01 
Government of India is required if deara ... 
ded forest Jands are to be placed at the 
dIsposal of indivlduuls or private insti-
tutions. The IUldchncs is~ucd to the State 
Governments provide that: 

(i) Jease of forest areas to privato 
p .. u tlCS for TdislD& plantations 
of bamboo or oCber bee SpecIes 
required as intlustrial raw material 
would also have I.uger implica-
tions and may create envlron-
nlcntal problems. Such easea, 
thelefore will also require prior 
approval of tbe Central Govern-
ment under Forest (Conservation) 
Act~ J 980 ; and 

(ii) The use of for Lst lands (or 
afforestation purposes even by 
indindU.ils. imrtit utlons etc. under 
d afferent schemes w,lI a {tract the 
pIovislons of the Forc.sl (Conser-
v3tion) Act, J980 and hence 
would require prjor ~pprovaJ of 
the Central Government in each 
case. 

(TralUlatlolll 

SRRI C. JANGA REDDY: Why is tbe 
prior al>~lfoval of the Government 
required if private persons want to utili •• 
forest laoda for tho purpose of affores-
tation? 

RAO BIRBNDRA SINGH: 10 reaard 
to forest land, it has been stated u to 
what arc the objections. 

SHRI C. JANGA REDDY; If a pel'lOD 
wantl to lrow trees in his owo land, tbeD 
what are the objection. in that ? 
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[.&r,li.Jh] 

SHRI P. KOLANDAIVELU: This il 
with regard to the forcst land. 

{Tran.slationl 

MR. SPEAKER : The question is Dot 
concerned with pnvate land. 

(EnglLfhl 

SHRI C. JANGA REDDY : The use 
of forest l~lDd for afforcstation purpose •. 

(7rans/alion] 

If forest land is 8iven on lease to 
private private persons then why should 
it be necessary to get the .tpproval of the 
Government 7 If they want to Brow trees, 
let them do so. 

MR. SPEAKER : Who has st<.'pped 
them 1 You caD p'ay 'KabadJi" in your 
own land. No one CJO stop you. 

SHRI C. JANGA REDDY : Since 
1980 hll toJ _te bow mdDY pr,Yate insti-
tutions bave been itven permjssioD and 
bow much land h.lS been grven to each of 
them? 

SHRI Z.R. ANSARI: Sir, I lhin~ that 
our hon. Melnber ..... . 

MR. SPEAKER: You may discuss the 
matter with bim 10 you room. 

SHRI Z.R. ANSARI: The hOD. 
Member h.ls forgo~ten his own qUestlOD. 
It concerns forest JJnJ. In rea.lfd to forest 
land beiDa given to ioJtviJuala and pn-
vale parties, our policy afler the 
enactment of the For eat (Conservation) 
Act of 1980 is tbat forest land will b.e 
aranted to tbem only after proposala 
from the statea come and w.thout the 
Steltea sendwa their proposals. clearance 
will not be liven. 

SHRI C. JANGA REDDY: If tbe 
State Government fells treca for seUin. 
without lakin. prior permiuion of tbe 
Central OQverament. i. auy a(:tJoD lakea 
aaainal them ? 

SAAI Z.R. ANSARI : Sir. SO 'ar .1 the 
fellinl of trees is concerned. where tbe 
trees have 'Town fully and tbore are 
no possibilities of their further arowtb. 
it is 11 practice everywhere to cut foroata 
in a phased mann« and tben undortak.e 
replant3tlon. It has been tho practIced for 
even and it is sUII preyalent. But all tbis 
is done under a working Pian. The 
contract sYltem whlcb was in existence 
earlier has been done away with bccau.c 
forescs were ,cttina depleted extensively 
under that system. PrctentJy ~ in mOil of 
the Stales Forest Corporatiooa have been 
set up and tbe undertake this work in a 
phased manDCl'. 

(EngIIJh) 

DR. A.K. PATEL: Forests are geuin. 
depict cd. For exatnple, 1n Qujara: durina 
1980 durio. tbe Jan.ra party rclime. tho 
(ore1it area was 9.8%. Today it has come 
to ooly 6.2%. Forests are get tina depleted 
year by year and the tr Ibals inhabHin. 10 

those ~irea.s are displaced. ~tay 1 know 
Wh.lt steps are you IOUlB to t.lkc 10 
s.lfcauarJ the loterests of these tribal. ? 

SI\RI Z.R. ANS·\RI: Aa far as lhe 
iaterst. of the trabals are concerneJ. it i. 
basically fI.'Jr that purpose that we are 
asking the State Governments to lend 
proposals to us bec.1Use prior to 1980~ tbe 
forests wer e heIDI utilised for different 
pr(.)arrnmes for dIfferent projects without 
takin, iDeO accour~t Deeds of tbe local 
people. tbe trib .. ls and also tbo envir..,n .. 
menls) aspect. That is 'A-by. tbis Act baa 
come and wbenever any project comes to 
us) we scrutinise tbat project ,pl'cifacally 
(rom tbe point of view of the trib 1t and 
tbose people who are livio, in that 
for cst area, whether that p(opoaal contains 
the provis~oOS ror meetiul the Deed. of 
tbe trib.lIs and oCher weaker aectiool of 
tbe population who are Hvina in tbat 
foreat area. Thil il our pulicy. 

SHRI P. KOLANDAIVELU: A. tar 
as forests are concerned, formerly the 
forests were under the concrol or the 
State Government. Now, it baa been 
taken over by the Central Government .....• 

SOME HON. MEMBERS: No, DO •••••• 



Sllal P. KOLANDAIVBLU : I will tell 
you. Even, for tbe clearance of tho wel-
fare projects. the powers wore YOlted with 
the State Government. Not, it baa boon 
tak en over by tbo Contral Government. 
It il actually oDcroncbio. upon the State's 
powers ..•..• 

MR. SPEAKER: Put the question. 

SJIRJ P. KOLANDAJVELU: Even so 
many State scbemes are not beina cleared 
because oC the environmental problems 
and beeau~ of the deforestation in some 
of the arear. I would like to ask tbe hOD. 
Mmlster ~hether be will conle forward to 
nl:lintain this St4tlUS quo ante because it 
should be under the control of tbe St~ltc 
Government. Then only. welf~lrc schemes 
C"lO take place and it call take f'lace and 
it can also be cleared. But here, tbe 
Central Government 15 not at all clearinl 
any of the welfal c. So, 1 would like to 
k.now from the hon. Minister whether he 
will come furward ..•... 

Mit. SPEAKER. : Wby should you 
fepC/It it now 1 

SHRI P. KOLANU .. \IVELU : To cle.u 
tbe areas wherever tbe welfare scbemes 
iJrc beina penJina with 'be State GO\erD-
[llenCs. 

SHRI Z R. ANSAR I : I !tconaly deny 
the (.Jct th.tt we b.1VC created any sborC of 
hurJlcs in the implclllcntaCion of the 
projects wb lch are useful for tbe State 
Governnlcnls. We arc clear ina all tho.e 
projects as soon as the full facts are 
rcceived by us. The maID problem lies 
with the SI.lte Governnlents. Tbey do Dot 
send the proposals with full facts. What 
we require is ..... . 

SIIRI P. KOLANDAIVELU : What do 
you {ncan by 'full facti 1· We are sendina 
the proposala. 

(/nl",uptIOlf6) 

Sir, fur the third time he is repoatinp 
this. 

MR.. SPEAKER: Please lit down now. 
ListeD. lie i. cxplaloina· 

(1"'.TrU,Pllou) 

MR. SPBAKER : Mr. Kolandaivelu. be 
i. lellin. what facts are required. Do not 
fiabt. Let him answer. 

(Int~'ruptlol&6) 

SARI Z.R. ANSARI : I am Dot fiahtina 
wjth you. 

SHRI P. KOLANDAIVELU: It il DOt 
a fiabtiol ...... 

(InI~r'uption.) 

MR. SPEAKER: If you do it. I will 
Dot allow it 00 the floor of the HoUle. 

(InterrupliOlU ) 

SHRI Z.R. ANSARI : I firmly say that 
tbuse scbenlt~s which have aiven the full 
facta rea,lcdlog tbe forests area ..•... 

(InterruptiOll6) 

MR. SPEAKER: I am takina a cuo 
(rom you. 

SHRI Z.R. ANSARI : Which required 
to be diverteu from forest to tbose usefulJ 
schemes; what will be tbe loss of tho 
trees; whetb;:r any provIsion (or tho 
compenscltory afforestation bas been made 
in It or not; whether the local population 
is uprooted from tbat area-mostly 
tbe tribals and tho~ weaker sections of 
the people who hve in thtlt forest area ; 
whet her the provision for their rehabilita-
tion has been made; whether thei .... ife •• tyle 
has been taken into account ; what will be 
tbe effect of deforestation ; what sort of 
f("lrests arc there; whether any CD vi ron-
menIal problem will be there ..... . 

l7Tanslalion) 

MR. SPEAKER: Will )'ou give it in 
WritiDI? 

THB MINITTER OF ENVIRON .. 
MENT AND FORESTS (SHRI BHAJAN 
LAL) : Sir. I want to clarify it a little 
more. As he bas stated, this power of tho 
State Governments bas been taken over 
by tbe Central Government. I want to 
prove with tbe help 01 figures that from 
1951 to 1980~ morc thuD 43 lakb hectu .. 
of land !las been diver tcd from foreat aDd 
aivCD to private. peoplo by. tho State 
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Governments tbe averages of which comes 
to 1 i lakb per year. But sinee the 
enactment of tbls Act in 1980. tho 
average bas been reduced to 6,500 h~ctares 
per year. We h.lve m.l.de efforts to ensure 
tbd there is mInimum depletion of 
forests and you can see that in these 
seven years, only 43 thousand hectares of 
forest land has been diverted. tbe ayer.tae 
of which comes to about 6,SOO hectares 
per year. 

So far as the projects arc concern cd. 
no project is held up for clear J.oce for 
morc than 30 d,l),S. The Sta~es whIch 
fulfill the conditions and send us tile pro-
jects. tlual decisLon is t..1ken on tbosc 
projects within a month. 

SHRI MOHO. AVUn KHAN: Mr. 
Speaker~ Sir, you are aware th.lt Rajas-
than has been sutTcnng frum severe 
famine condit ions and buman and aOllual 
life IS in danger in the deseI t areas. Will 
the hon. Minister state whether ther~ IS 
any such scheme under the afforestation 
prolramme by which there people could 
be resettled in the forest areas and IJlven 
land s.o that they arc able to earn thC4 r 
living and fOl'e$ts are also protected and 
arranpments for water supp!y are n18dc 
as welt '1 Is there any such scheme, 
(/"tlrrllpti0lJ3) especlalJy for the desect 
areas of Jbunjbunu, Sikar and Banner 1 

MR. SPEAKER: You have mentioned 
water. We are affected by drought already. 
you want to tor ment us by your Questions 
.1 well 'I 

SHRI Z. R. ANSARI: S1r, so far as I 
understand. the questIon of the hon. 
Member concerns sblftina people into the 
forest areas ... 

MR. SPEAKER : He did not meaD 
this. He meant that desert areas should 
be turned into forest areas so that people 
can stay tbere itself. 

SHRI BHAJAN LAL: Mr. Speaker. 
Sir, tbe Indian Government has a desert 
development scheme. Under this pro-
,remme, funds have been specially allotted 
to Rajasthan so tbat maximum people 
e&n be liven employment in the desert 

areas and faC"iJiries provided ftlr .rowin, 
trees as well. We b.tve formuLltod • 
scheme and provided rnoney fo RajastbaD 
Government for this purpose. 

SHRI RAM PY ARE PANIKA: Mr. 
Speaker ~ Sir. it i! true that ,tHer tbe 
endClment of the ]98(J Act. tile UC.l under 
forests has increased an~l developed. 
HoweYer. it is 11150 tfue that states hke 
Andhr..l Prade~b aoJ KarnJ.taka havo 
mdu'aed in rapiJ feclinlit of forests to 
enh .. u,ce thcir incolne (wcr 1 uling the plan 
of the 1"0: est Departm~;l t and havo no 
provtded tbe Ilghr of cultivation to the 'I ibal peo~)Je as it should have been done 
und~r the Fur<.st Tl1bal \\'orkID8 lJlan. 
(Inte,rupllufU) S:r. 1 know from my 
experience an"l I I,ave seen the rOI ests of 
tbe country rll}self. Hence, J wdJ jl1l..0 to 
ask twu questions. 

Firstly. will you aive den, ire inst( uc .. 
lions to the State (lovernment.s to ensure 
th.lt the 105<; of tlces .... h ch 1'1 incuned 
by (celie,. of fl)resl sunder tbe WOl kina 
PI.ln ..1re lllcH.1e Sl.lod b) Dew pl.lotat,on 1 

Secondly. \\-ill you ...Ii, ect the State 
Governments to abide by the. SIurc.lnce 
jlven. to tbe Tr iba' people of their riaht 
of cultivatj(ln. speci.tlly by our HOD. 
Prime Minister. 

SHRI Z.R. ANSARI' In rl'lard to 
Q\le$tion \\'hlCh b.is been rai!tcd by thc hon. 
Menlber, we consl.inlly give gUH.lclines and 
directions 10 tbe Slate Gover oments in 
thil matter. 

(EngJIJh) 

IDSUraoce aga inst Ads of Terrorism 

+ 
·576. SHRI P. PENCHALLIAH 

SHRIK.RAMACHANDRA 
REDDY: 

Will the Minister of FINANCE be 
pleased to Itate : 

(a) whether steps have been taken to 
live adequate publicity to the Ooneral 
loaurance Corporation Boheme to provide 
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cover for Joss or dam"le caused by acts 
of tenoflsm UIOl.awHh cover for flotS. 
.trike. and malacious dan,ale ; 

(b) if so, the detans thereof 1 

(c) whether it is also pror"olcd to 
introduce a specific life insur ance scheme 
to cover lo ... s of bfe due to .tets of terro-
rism ; and 

(d) if so, the details toefeof '! 

THE lVUNISTI:R Or: STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA J'OOJAH. Y) : (8) to (d). 
A .t~ltement is ai"cn be10w. 

(a) and (b). WHh efTect (rom Jat 
January. 1987. insur,lnce cover aaalost 
losses C.tusc\l by aelS of terrOrtSOl has been 
made aVdalable by t he 8~Deral lnsurance 
industry .. s an extensIon of the Rtot, 
StrIke and ~taJI~ OU! ))amage flSks in 
various ~:18Ises of bu,iness. A press 
rele.u~e~ hig ightiJ1g introduction or tbis 
cover has neeD Issued by tbe Gencr .ll 
Insurance Corpol ati~)n of Jodi..! on 
23/12/1986 In aJf I he Jeadina newspapers 
in lndill. 

(e) ,.oJ (dl. The Lle's polic es bot h 
lodivtdua I .Hld G roup cover fisk of de.tth 
from t,1I C u<;cs IOclud tng those arisina 
(roln acts I . .)f tel r or sm. \c; such. (her c is 
no ni.:t"d to introduce 8 specific Life 
Insurance Scheme to CO\cr loss of hte due 
Co nets of terro, i~rn. Sim.)arly, aoy death 
or bodil) IOJur y. causeJ by tel rorists is 
covered w.lhm I be !)CO,")C of Personal 
Acciden' PI.,ILcy of the Jenera) insur"nce 
indust! y. 

SHRI P. PENCHALLIAH: I would 
like to know frllm the hon. Minister bow 
many people have lO~urcd so far in the 
country under this General losul anee 
Corporation Scheme. 

SHRI JANAROHANA POOJARY: 
If tbe h()n. Member is referrin. to rhe 

qoestiOb rtgardjn, Policies tbat ha". 
covered dame •• caused by acts of terrori-
It. after J - J .. 1987-because that was UUro-
duc.ed from 1 .. 1-1981-, 31,000 Policies 
have been issued in the northern rqioo 
exeeptlna 8ta te of Rajasthan). 

SHRI P. PENCHALLIAH : My second 
luppJementry is thls. What is the amount 
paid '1 Does it include NaxaJlte activities 
in Andhra Pradesh 1 

SHRI JANARDHANA POOJARY : So 
far. twelve claims amour,ting to Rs. 19 
lakhs in these cases have been m~tde ; 
whether it is an .JctiVJlY by any terrorjlt 
or naxallte or any dacolt, tbis will be 
covered, In tbe Policy. This depenc:!s upon 
the J l1surancc Policy taken. 

SHRI K. RAMACHANDRA REDDY: 
For P irt (c) of the question which saId 
whether it is also proposed to introduce 
a specitic life insurance scheme to Cover 
loss of life due to acts of terrorism rhe 
answer Ilven is that as such there IS DO 
need to Inti oduce a speclfic life insuranco 
sch CI11e to cover los5 of hfe due to acts or 
terroris'"l1. I would like to inform tbe 
lion. Minister tbat beco..Iuse these acts of 
terrorism arc on increase ....•. 

SHRI S. JAIPAL REDDY: SIr, the 
Prinle Minister, the Ilefence Minisfer and 
the Mhpster of State for FlOUnce are 
eng88cd '" a seri, IUS confabul.l tion in .be 
House. Are they drafting the terms of 
rcfcr~nce Sir '? 

( IlIt~r,.uptl()n8) 

You may call the House to order. Sir. 

(Interruptions) 

MR. SPEAKER: Order, order. 

( In/~r'uptIO"$) 

SHRI K. RAM~C1IANDRA REDDY: 
Geflera!Jy, the Insurance companies are 
"ery reluctant to P3Y the poltcy amount 
and they invent a number of excuses to 
put hUI dIes. So, what is wrona if the 
Government comes forward with lome 
sl'ecific schemes to cover the losl of lIfo 



due to the act of terrorism? In tbat cue 
you will be forClD, the insu anee oompa-
a;. to take these matters also aod 11\'0 
ute insurance schemes for the terrorist 
activities. 

SHRI JANARDHANA POOJARY: 
The life inSUlance polictcs are already 
coverinl the acts of terrorism, for the 
lou of I.fe caused due to the acts of 
terrorism. That II wby we have lneotioned 
that there is no need of lDt;-oducin& any 
new policy. 

SHRI SYED SH \HABUDDJ~: Mr. 
Speaker Sir: Such polic cs. coverina 
damaaes in riots and Civil disturbances, 
bave been in existence for a number of 
years. Now they have been e-.r;.tendt"d to 
include damaaes arising l)ut 0& terrorism 
allo. 1 would hke tu know the coveraae 
of these schemes durin. 1986 - the Dumber 
of policies that b,lve been t 1ken from tbe 
General Insuranc: Corporation under the 
ICbeme as It was then in existence ~nd the 
Dumber of beneficieries or the Dumber of 
claims made durina 1986. 

SHRt JANARDHANA POOJARY: 
Sir, I have already stated that this scheme 
hal been introduced from 1.1.1987 and 
already in HIe northern realon (exceptm, 
State of R.lj~lstbaD) 31000 polici C'S bave 
been issued. About tbe claims also I bave 
atated ..... . 

SURI SYED SHAHABUODIN: You 
have said th.lt tbe scheme which wal 
already in existence has been extended in 
1.1.87 to cover the element of terro.>rism .•• 
(llII~"upllom) . ..... There W.IS alre •• dy a 
scheme in existence to cover dam,\&ei 
durin, civil commotion or clvll distur-
bance. Is that 10 1 If that 11 so, tben 
what was the covera.e durin. 1986-1bo 
number of clams and the Dumber of 
policies ., 

SHRI JANARDHANA POOJARY: 
What I have stated was about losl of life 
caused due to tbe act of torrolisrn. I have 
referred to that. I clearly answered tbat 
question placed by the Hop. Member. So. 
tbi. d~ not .rile now. 

,r,_'~J 

SHaI RAM NAGINA MISHRA: Mr. 
Speaker, S1r. Punjab is luO'erina OD 
account or terrorism and overy day the 
terrorists are kilUna peopl C In cold blood 
aDd many people bave become their 
victims. J want to know from the hOD. 
Minister or State for Fmaoce whether 
tbe families ef Ihe victims are ,ranted aDY 
financial assistance? Jf you. tben what il 
the amount paid to them? If not. then 
Will It be dono in future ? 

(E""lbhj 

SHRI JANARDHANA POOJARY : 
The lou caused due to the acr. of terrorism 
is already covered by LIe and also the 
personal accident scheme of General 
In,ur~lnce. So rar a. compens.ltion liveD 
to the people who havo been kIlled 
because of the terrorist actiVities LI c .. lncer-
oed. already State Governments are .ivtD, 
compensation for the loa of life due to 
tbe act of terrorism. 

Agreemeat wiDa CI".re-uee aad Rubber 
Filma GO Exdse "'laUe", l'eaillDK 10 COlU't, 

·S78. SHRI THAMPAN THOMAS: 
Will the Miwster of FI:NANCE be pleased 
to Itate : 

(a) wbether Union Govcrnmer't have 
reached an ulTeement With sever.1 
clpreUe aod rubber manu(.tcturers reaar-
dina excite matters pendin& iu tbe courts ; 
and 

(b) if 10. tbe details of the a,reementl 
and tbe names of the firm. with wblch 
luch alrecmenta ha ... e been entered IOta? 

THE MJNISTER OF STATE. IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): (a) Tho 
GovernmeOt ba\'e DOl reached ~\ny 

a.reemeot with cipret Ie and ru~ber 
mao,,(.lctutera reaardml excise Inattera 
pend ina in the courts. 

(b) Does not arise. 
SHR! THAMPAN THOMAS : Sir, 

tbere 91" • Prell news reaardin, raid, 
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on ITC aDd othol' ru'tber traders and th3t 
eeriouI tbia .. bave boon found. It is alao 
reported tbat sbow-cau. notices were 
... ued aod proceedioas under Secl ion S2A 
ba .. been .tarted. In tbe answer it is 8.1 id 
tbat DO poodin. C~lae have been com .. 
pounded. I "outd like to know wh'l t is 
tIM amount tb It you b;sve collected and 
whether you have comp.)uo,Jcd t heso 
matter. direcl1y with them. What i. the 
position at tbis Itale in respect of the 
raid. afFected OD ITC and other rubber 
traden' 

SIJRI JANARDHANA POOJARY: 
Accordina to the Department a sum 
or RI. J crorc! is involved. Show·cau,e 
notice has been issued and action is bema 
taken. 

SURI THAMPAN THOMAS: Fronl 
ITC ho .... much amount has been reaLsed? 

SHRI JANARDHANA POOJARY: I 
bave .. id that notice i. beina issued. 

L.I.C. Loa .. ror Water Supply Scbe-IM'I 

-.579. SHRI DILEBP SfNGH BHURIA : 
Will the Minister of FINANCE be pleased 
to at •. lte : 

(a) whether tbe Life Insurance Cor-
pOr.ltion alves loan to variou~ M4J 111ctpa-
IItieslCorporationl for executing water 
supply .chemcs under the auarantee or the 
respective Srate Governments; 

(b) rhe procedure for .ranting such 
loan. to Mun:cipal Committees/Municipal 
Corpor ~1 dons ; aDd 

(c) whether there il any prollosal to 
• ImpUr" the procedure by alvinl the 
lump-sum amount to the State Govern-
ment concerned. 8S per PJan nlloc.lt Ions, 
for ,ranrinl 10:ln to tbe MuniCipal 
Committees/Municipal Corporatwtls 7 

THE MtNISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (1.\) Yes, Sir. 

(b) and (c). A statement is .iven below. 

statement 

The fO'10 applications for technically and 
Adm nistr .. 1tivcty approved schemes of Go-
,'ernment received (rorn slate Governments 
or the State-level Boards, wherever cona-
tituted. are exammed by the Life Insurance 
Cooparation of India. Justification and 
financial viability of the Schemes are 
ettablished before sane! ion of loans. After 
execution of ag'ccment by tbe borrower 
and Guarantee OeeJ oy the State Govern .. 
ment concerned, loans are disbursed in 
instalments looking to the financial and 
physical progl~ss of the Schelnes in hand 
5ubj~ct to the allocations made by the 
Planning Commission. 

In the overa 11 interest of the policy-
ho:ders, it is necess;~ry for tbe LIe to 
mOJ1jtor the physic.iI progress of each 
Scheme to ensure rroJlcr ur ilisalion of 
funds and also matching COntributions by 
the MunIcipalities. etc. 

[ r,.anJlatlon) 

SHRf DILEEP SINGH BHURIA : 
Mr. Speaker, Sir, I ~ant to know from 
tbe han, fl.1inister as to how m.lDY Muni-
clpa1 Corpol'~ t;ons. uno in v. hich States. 
h.\Vc been given 1\'8ns by the its JDsur:~nco 

Corpo' alion and how many c.\ses are stIli 
Jlending 1 

SHRI JANARDHANA POOJARY: I 
will fu;-nish the deta lIs to the bon. 
Member aboul th!' amount that is being 
given. 

(T,.an.tlation) 

SHR' OILEEP SINGH BHURJA : Mr . 
Speaker. Sir. to cle 'f the pelHHng cases 
and tn solve the drtnkintt \""lter problem 
in the urban arc:'s. will al Y SYSlelTI be 
devised by which the funds become 
available at the earl'e!'lt ? 

(Engli.th] 

SHRI JANARPHANA POOJARY: 
Each c:ule will be c'I(amined on merit. ~~ 



APRtL I, ,,., 

rule is that the proposal has to CORle 
throuab tbe State Government. Whenever 
tbe proposal comes, we will certainly 
examine it. 

(»mulat 10") 

SHRI GIRDHARI LAL VY AS: Mr. 
Spenker~ S1r" Raj,\sthan is affc-cted by 
severe famine every year and there is 
lert('lul water scarcity and even now in the 
larae citie$ water is available for nC't more 
tban halr-an-hour in a day. In this con-
nection. I want '0 know to whether the 
achemes perta mina to big municifl81 areal 
which were sent by the Stale Goveromenfl 
for S~lnct:on have been cleared and will 
you coorerate in mak:08 ::lVailabl~ funds 
from the Life Insur,mce Corporation for 
executlr.8 the wuter supply schemes. 

{&.gUsh 1 

MR. SPEAKER 
over. 

QuestIon Hour is 

SHRI JANARDHANA POOJAR Y 
Fer w~lter supply. we have giv .:0 ...••. 

( Interruptions) 

WRIITEN ANSWERS TO QUESTIONS 

(Eng Ii.rh 1 
Mediocrity to Sci~oce aDd TeC'haology 

-.580. OR. C P. THAKUR: WI" the 
PRIME MINISTER be pleased to state: 

(a) whether the PI ime MlOisrer sua-
.ested at the Indian S..:ience ConareBs 
removal of medl(xrity 10 the fields of 
science & tec,nololY ; aDd 

(b) if so the steps taken or proposed 
to be taken in thiS rCiard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY ANn IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENPRGY, ELECTRONICS 
AND SPACE (SHRI K.R. NARA-
YANAN) : (8) Yes. Sir. 

(b) Some of the * .. taken or pro-
poaed to be taken to promote exeell_ 
and weed out mediocrity are _ 'oll~ : 

(I) Substantial atop up iD financial 
resourcea in all tielde or Scienc» 
and TechnoIoU' to enhance aod 
modemile tbe SaT iDfrattractu ... 

(ii) Create appropriate environment in 
tbe ruoedoniQ8 of lCieatific 
departments and sdcntifio ioad. 
tulIOR!. particut Irly aiviol tbom 
~uf6dent autonomy in their rune .. 
tJoninl· 

(iii) Provision or better work in. con-
ditions racititiet and emo'ument. 
to scientific community Inctudln. 
• system (.,r pron'otion to ensure 
recoan ilstiOD or merit (or the 
adv.ncemcnt or S&T pen,onnel. 

(;v) Formulat ton and imptenlC'Dtaffon 
of various prOirammn for pro-
motio. research aad development 
in the country to enable left:n! ifie 
community to work on fronthne 
and challengin, areu of science 
and tecbooloay. 

(v) ApfHopri:lte review mechanmn. 
for cv~,lu8t on of S&T in~lltutions 

and prOgramnles Ihrouah the 
.lCient:fic peers to ensure improve-
ment in .tand: rda of performance. 

(vi) Intro 1ucln, a system of rewarde 
and recoanition for outst.ndin. 
scientific work. 

(vii) Settina time-bouDd turaet. ror 
performance 10 pnority UNut io 
the (onD of technololY mllllions. 

(viii) Better opportunities for 'ralom. 
youn, scaentist. in lod;a aDd 
aboard jn various selected Seld. 
0( science and tecbno'on. 
Caacer Due to Dietel Fa_ 

-'8J. SHRI S. JAIPAL RBDDY : Will 
the Minister of ENVIRONMENT AND 
FORBSTS be pleucd to .tale : 

(a) wh ether di("sel f.,me i. a caUIO of 
~.ncer ; 
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(b) wbother Gov.romont bave receotly 
announced the diesellaation of all small 
aDd beavy duly can ; 

(0) if 10. wheLb:r Government prop080 
to reconsider this policy to laye tbo Uvea 
01 public frorn caocer ; and 

(d) abo stepa taken to oxamioe the use 
of diesel in coln aDd check its use '1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL) : 
fa) Sclcolifi: CYidcoce in thil rcpld 11 Dot 
avulJable. However, it is suspected tbat 
100, exposure to diesel fumes can cause 
caocer. 

(b) No. Sir. 

(c) Does not arilO. 

(j) Bued on studies emission char~c· 

telistici in du:sel dr ivcn vehlclea, scan-
dard. ror exhausts bave been laid down 
and tbo Stale Governments have beeo 
advised tl> enforce tbeac staodards under 
tho Motor Vehicles Act. 

Natloul Houslaa Baak.I 

-'82. Sl-fRJ li.B. PATIL : 
SIIR(MAll MADlfUREE 
SINOH : 

w.u ,he Mio1stcr of FjNANCB be 
ploued to alate : 

(a) whether a detailod exerclac 00 the 
recent docw.on to sot up • Natiooal 
Hou'l na Ban k bas boeu compJelcJ ; 

(b) .f 10. tbe modalille4 to implement 
the proPOIai ; aDd 

(c) tIM time by wbJch the Bank will be 
set up' 

THE MINISTER OF STATE IN THB 
MtNISTR.Y OF FINANCB (SHkl 
JANARDHANA POOJARY) : (a) to (e). 
It is propoled to let up. Natlooal 
MOUltl, Bank witb aD equity coal.-ibutiOD 
or Ra. 100 crore. by a..,rvc Baok of 
lodla. Further detail. are beioa worked 

out aad a suitable Jeais1atioD in this 
nward wou1d be b,ouabt belole Parlia-
meat &bortly. Tho National Houun. 
Daok would be set up lOon after tbe BUI 
is passed and the Aet is brouaht into 
force. 

RegIoaal Rural Bub 

·584. SHRI I)HARAM PAL SINGH 
MALIK: 
SI-IRI PRAKASll CHANDRA : 

Wall the Minister of FINANCE bo 
pleated to .tate : 

(a) whether Government propose to 
review the cxisuoa polley of aaaiatiD8 
Reaional Rural Baoks 1nllead of lcavin. 
them to sustain themselves 00 their own;, 
and 

(b) if 50, the outlines of the revised 
policy? 

THE MINISTER OF STATE IN THE 
MJNlSTR Y OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) and (b) 
The pollcy rcl~ltin. to ReaiooaJ Rural 
Banks (RRBs) is pcriodic:~lIy reviewed by 
Government. NABARD aDd sponsol' 
banks. The Government had also set up 
a Work ina Group to examine the c.x.iatiq 
structure of RelloDal Rural Banks and to 
aualcst appropriate measures for impruvioa 
their overall capabilitic·s. In pursUJDCC of 
the lecommendations made by the 
WorkiDI OIOUP •• Dumber of decisions 
ha\'c been tuken for improvinl tbo per-
formance aod viability of RRBs; impor-
tant onea arc indicated below: 

(i) Add ilional sbare capital may bo 
sanctioned to R.RBs witb satis-
factory track record. 

(ii) Interest rate of refinance provided 
by spoD8ori~ banks ma, be 
lowered. 

(iii) Fuoda for SLR roquiremonta be 
invested in Kcuritica of botter 
yield. 

(iv) Tho lOOp" of loodioa lboul" .. 
cDJarpd. 
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(v) The sponsoring b:\nks should play 
nlorc act lve role in funds Inanasc-
ment. staff tr .,illins and internal 
audit. 

New Projects witb Collaboration of USSR 

.585 SHRI V. TULSIRAM : Will tho 
PRIME MINISTER be pkased to st.lte : 

(a) whether the Soviet Union have 
proposed some rcsealcb P((.\jccts 10 Ind a 
for coll,\borati~Jn ; 

(b) if so, the details of rhe projects; 

(c) whether final agre :ment hlS been 
reached between tbe two countries; 

(d) if so, the deta lis thereof; 

(e) the extent to Y,hlCh these projects 
will meet count!")'s reqUirements; and 

(0 the number al~d details of projects 
to br- set up 10 An",thr.1 Pr .. ldesh 1 

THE MINISTl R {)F STATE IN THE 
MINISTRY OF SCIENCE /\NI> TECH .. 
NOLOGY A~D IN TlIr DEI'ART ... 
MENTS OF (leE \N DEVELOPMENT. 
ATOMIC ENLRGY. EL[CTRONICS 
AND SP.\CE (SHIH K.R. N.ht.RA-
YANt\N) : (a) InJian and Sov.ct lJnion 
are h,~vL g JISCY!isLHlS on pO~5tble arcas 
for' stlcng~henlOg b.l.dcral cooper,llion in 
the field of Science and Technology. 

(b) The derails of specific projects/ 
programmes f(lr collaboration in ditrelent 
areas are }'ct to be final.AeJ. 

(c) No Sir. 

(d) to (f). Do are arise. 

Moaitoring of PoJlutloa 

·.586. SHRI R.M. BHOVE: Will tbe 
Milllster of ENVIRONMENT AND 
FORESTS be pleased to state: 

<a> whether Union Government are 
systematically carrYing out environmental 
monitorinl of air, water and land an all 
the States; 

(b) if so. what are the apociea eDpaed 
in these pro.rd~ : 

(c) whether Governnleot propoee to 
monitor tho envircnment part icul.tI, 1a 
the bllhly polluted areu ; and 

(d) if so. tbo details of Ooveroment'. 
puticy and proaramme in thia reprd? 

THB MINISTEIl OF ENVIRON-
MENT ANI) FORESTS (SHRI BHAJAN 
LAL) : (u) Environmental monitorin8 II 
carried our in selected areal throuahout 
rhe country. 

(b) The ~jgenciea include: Central and 
State Pollution L ontrol Boards, Couocil 
of Scientific and Industrial Research, 
Central G!ound Water Board, Indian 
Council of Agricultural Researcb aod 
National Remote Sc.nam. Aaeocy. 

(c) Yea, Sir. 

(d) The policy and proaramme include 
settin, up or a mor.itorina nerwork in 
dlffere'll parts of tbe country with partl-
cuLu refercnce to tbe areas which are 
polluted and those which arc I&kely to 
(dee poilution problema. 

Area UIIder Forest cover Ia PdacIItya ......... 

-587. SHRI KAMAL NATH : Will 
the Mtnlstcr of ENVIRONMENT AND 
F"ORESTS be pleased to Itate : 

(a) (be arca under forest covet lD 
Madhya Pradeab aJ on I November, I'" 
and as on 1 November, 1986 ; aDd 

(b) the percentaae of fo..-t area loat 
durin. the above period duo to tb, djyu· 
sion of forcsl land for developmcoc acti-
vities such aa industria. road. and mi-
piton projects "1 

THE MINISTER. OF ENVIRONMitNT 
AND FORESTS (SHRJ BHAJAN LAL) : 
(a) Le.ally clall.fied 'oreat area 10 
Madbya Pradesh io 1956 was ".15 
million ba, aDd 1'.'4 milliOn ha ia 1916. 
Tbe fi,ures ror area ODder Corelt COYer .. 
00 1st Novombel, 1956 aod u or 19M aN 
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DOt available but the N.llioDal Remote 
Sea.ioa AaCMCY assessed tbe forest cover 
iD M.ldbya P .. ".sdcsh at 10.86 million ha 
for tho period 1972· 7S and at 9.02 milijoO 
ba lor tbe period 1980-82. 

(b) 1.99 million ba of foccst land was 
diverted (or various development activities 
durin. the period 1956-1986, which IS 

10.39 pel coot of tbe area le .. lly cJ.s.ificd 
aa foresl in the Stato lD 1956. 

ABIOUItt colleded throagb 
ladira Vikas Patra 

·S88. SHRf S.G. GHOLAP: Will the 
Ministor of FJ NANCE be plc",sed to 
atate : 

(a) tbe targcts set for the collection of 
amount through lodlra Vlkas Patl a8 ; aDd 

(b) tbe period for whicb the scheme 
wiU remain upen ? 

THE Mll'lSTER OF STATE IN THE 
MINISTRY OF FI~ANCE (SHRI 
JAN ARDJ IAN A POOJAR Y) : (a) No 
tar leis ha\ c! been tll~eJ fOt collectIon of 
amount through Jodi! a Vikas Palra •. 

(b) The scheme is not hnlited to allY 
IpccHied period. 

Ren ... dAR Scheme or NABARD 

·S89. SURI HARISB RA.WAT: Will 
.... Minister of FINANCE be pleased to 
ItalO : 

<a> tbe Dllmber or Imall and Dlcdlum 
unit. eet up 10 vanous States by providing 
fioaoc:ial assiahncc to cummercial banks 
UDder tbe retiDaneinl scbeole of the 
NatioDal Bank for Agriculture and Rural 
Dtv~lopment durin. 1986-87 ; and 

(b) the reason. for relcas~na Jess 
amOUQl for units in .ome Stales ? 

T11B MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> and (b). 
National Bank. for A,riculture and Rural 
Developmoot (NABARD) baa reported 
lila, ntiQ&DQO from NABARD is DOW 

avaibble fOI Don-farm activities for unila 
in the small and tiny sectors tbrou.b 
Scheduled Commercia] Banks. Reaional 
Rural Banks. State Cooperative Banks 
and Slate Land Development Bankl. 
NABARD has reported tbat it.haa Dot 
extended refin~DCe faCility to medium 
sized units so far. State-wise detaill of 
refinance assistancc disbursed by 
NABARD as investment credit for Don-
fann activities duriD8 its accouotial yoar 
1986-87 (upto December. 1986) are indi-
cated lO the Statement aiven below. 
NABARD h.Js indicated that detaila or 
Duolber of units set up thlouab its refi-
nance ass;~t •. nce dUflng the year 1986·87 
are not available. The amount of refiDalKlO 
from NABARD to the banks in various 
States is likely to vary since it depeDdl 
upon tbe number aDd type of schemes 
sponSOI ed and tbe atDount of refinance 
sought by the banks. 

Statemeat 

SIQ'~ K'i61! ddal/J 0/ amounts dUbursed by 
NAB -IRD unthr 11$ r~Jinanclng ~Ch~~6 
lor nOlr/arm activitlt!8 dIVing 1986-87 

(UpIO Dec. /Y86) 

s. No. States/Union 
Terntorics 

1 2 

(Rs. in lak.ba) 

AnloUDt of 
refinance 

dlaburlOd 

3 
- --- ... --~-----

1. Andhra Pradesh 194.17 
2. Assam 71.18 
3. Andaman & Nicobar 

Islands 5.25 
4. Bihar 536.99 

s. Delhi 0.16 

6. Gujarat 151.12 

7. Goa D,lmao & Diu 2.84 

8. Haryana 83.30 

9. Himachal Pradesh 46.42 

10. Jammu & Kashmir 52.14 
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1 

11. 

12. 

13. 

14. 

IS. 

16. 

17. 

18. 

19. 

20. 

21. 

ll. 

1 

Karoataka 

Kcrala 

Madbya Pr aJcsb 

M~bar .. ~htra 

Manipur 

Orissa 

Poodicborry 

Punjab 

Rajasthan 

Slkkun 

Tanlil Nadu 

Tlipura 

3 

324.38 

201.37 

307.18 

259.11 

0.88 

349.13 

0.83 

147.04 

321.91 

4.07 

388.81 

22.77 

23. Uttar Prddcah 2277.78 

24. West Benl .. ~l 420.34 -- - -- -..- - -- ---- -- _. -- _---'_-

(&,/Lthl 

SubscrlptiOD to (; 'f I 

·590. SHRI C.L KUPPUSWAMY: 
Win tbe Minuter of f"INANCE be pleased 
Ie atate : 

(a) the to!a. amount subscnbed to tbe 
Unit Trust of India durin. tbe year 
1986·87 ; 

(b) out of th s tut.!) aubac. lpt .on. how 
many schemes h .... ve been undertaken for 
the benefit of tbe weaker sections, p.trti-
cularly ID tbe rural areas; and 

(c:) the details of such schemes iotro-
ctoccd 10 the Southern region '1 

THE MINISTER OF STATE OF THE 
W.lNISTR Y OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THB MiNISTRY OF 
FINANCE ,SHRI BRAHMA Dum: 
(a> The total amount lubsbrabed 10 tbe 
.,ariOUi SdIemcI ollho O.T.I. dUflOi the 

period from 1st July. 1986 to 19th Marcil, 
1987 -ureg \ te to Rs. 854 84 erorea. 

(b) U T.I. operates OD busioese priad-
pIes keepioa in vie. the lot.rest 01 tb. 
Uoitboldera. Therofore, the Schemel of 
tbe U.T.I. arc rnanalcd for on.arin. a 
f.ir retu:o to lhe Uoithoiders. ACCOI'· 
dina1y. It it not envn.,.cd tbat lbe U.T.I. 
should uod ert. ke exclusive Scheme8 for 
the boDe fit of the weaker aectioo$. 

(e) The varloua UOIt Scbcme of the 
U.T.I. are open to lov_ton in all parta 
of the country. 

Pro)ect. of Clailn ,..._., lMtItule ., 
l\1edieaa SetIIlC_ aad TecMoIop. 

TrtY8IMInma 

-591. SUR I T. BASHEER; Wall liMa 
PRIME MINJSTER. be pICc1.~d to .tate : 

<a> the projects earned out by Sr. 
Cbttrd T&runal Institute of Medical 
Scaeoccs dod TC(:bool0lY, Tr./aodrum 
IJl)Ce n W.1S dQ;larw as dD lnaut.ulioo of 
National lrnpol hw~ 10 1981 ; 

(b) the "pendjlule of the loatilu" 
durio. lhe period from 1981 10 191', 
YCJr-w_ ; anJ 

I c) tbe new projecU propolCd by the 
Instlfute foc tho cuneol year aDd lbo nue 
,c£lr 'I 

THE MINISTER OF STATE IN' THE 
MINISTRY OF SCIENCE AND TecH ... 
NOLOGY ANI) IN 1HE DEPART-
MENTS OF OCEAN DEVBLOPMENT .. 
A TOMle ENERGY ~ I:.LI:.(".RONJCS 
AND SPACE (SHRI K.R. NAIlA-
Y ANAN) : (4) Tho (ollowlDa projecta 
were caflled out by Sree Chilr. Tirunal 
Institute .ince it was declared as aD IDIfI-
tuttOD or Noltlon"l &mportaoQt 10 1981 :-

1. Devel 0 pt"IlrIIt of Diapoea .... 
Blood Baa Systems for blood 
collection. alorap, compoacoC 
.eparation ; 

2. DevelopmeDt of dilpoaa" .., .. 
,.ocratol' & cardiotomy"""", 
to be UICd u artificial ..... • 
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blood recyclinl dariDI OpeD heart 
..,.erlea : 

3. Development of artificial heart 
... lve for 1'eplacement of d iteased 
.alvel; 

4. Development of staiolea steel 
den'.1 band, to correct dental 
abnormalities : 

s. De:ve'0f"ment of artificial blood 
veasels to ~Jllace disear..ed natural 
blood veasels ; 

6. Endomyocardial fibrosis; 

1. loterventic n radioJolY to study 
the feallibiHty of using b.llloon 
nn,iopLllty as an alternative to 
pal iafive surBer)' ; 

8. Sett In, up or computerised 
patient dala base ; 

9 Improved biocomp.,tibility 
lbrcUib au: fa~e moditica ion to 
produced blood compel.hle sur-
raC'e~ on rm1ymers by ddvanced 
technquei of !ill; face alteratido ; 

10. Sau·'ies ()n thlonlho'sis; 

II. nevel. 'pmen' of enzyme enaineer-
loa· 

(b) The ~xp~ndjlure incuned by tbe 
Inst'fule dur "I the p-cr·od from 198& to 
191 5, )ear-wi~e. is gh,en hclow :-

Year 

1981·82 

1982.-83 

J983 .. 84 

1914-85 

1985-86 

(Rs. in Ibkhs) 

TOt.ll Exren(1iture 

250 

2S2 

377 

423 

499 

(c) (i) The foUo.ina projects were 
initiated by the Institute 'ur_ 
the year 1986-87 :-

J • Hydrocephalu. shunt sy8-
tem ; 

2. l-fumiditiers; 

3. Lalell in mcdiciDe. 

(ii) The following new projects are 
proposed by the Institute to be 
init iated durin. tbe current 
year (1987·88) :-

J. Intra ocular Jens contact 
leol; 

2. Invc:stigations on nrterio. 
patbjes. 

Open". or ".dIes of Com.erdal •• 
Gralld. Banks In R.jadbaa. GuJarat. 

U. P. and Haryaaa 

·593. SHRI VIROHI CHANDER 
JAIN: Will the Minister or FINANCE 
be pJeased to !tn te : 

(8) whether the Reserve Bank of India 
has stopped the issue of Ji~nces for the 
opening of branches of commercial baoks 
and ,ramin kshetriya banks in Rajasthan, 
Gujarat. Uttar Pradesh and Baryana; 
and 

(b) if so, the reasons therefor? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) No, 
Sir. 

(b) Does not arise. 

Prollt .. ned by Keodrfya Blumcfar 

S866. SHRI KAMLA PRASAD 
SINGI{ : Will the PRIME MINISTER. 
be plcased to state : 

<a> the profits earned . by Kendriya 
Bhar,dar durinl the year 1986·87 and how 
these compare v. ilb tbe profits ~mecJ 
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dorln. the years 1933·84, J984-85 and 
1985·86 ; 

(b: the purpose for which tbe profits 
are used; 

(c) the reason. for hilb rate of profit; 

(d) whether it is prop(ned to pas, on 
some part of the profit to the consumClts ; 
and 

(e) if Dot, the reoson! thereror ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSON~EL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGT(): (a) The 
Society·, accounts are m llOt,lined on the 
basil of cooperative year which starts 
from 1st July to 30th June. Accounts tor 
tbe year 1986 87 duly atJJhed will be 
aYaHable on1y in October/November 1987. 
It il thu. not posCJib1, to comp:lre the 
profits of 1986-87 with the nrofit~ rOi the 
previous three years. However. the net 
proftt earned dunnl the coof'}erat·ve ye~n 
1983·84. 1984·85 and 1985-86 are as unJer: 

1983·84 Rs. 31.S3 Jakb. 

1984·8S Rs. 2409 lakhs 

J98S·86 Rs. 8.79 l·kb. 

(b) The profit~ earned have been utili. 
sed to set off tbe accumulated losses. 
amount 101 to Rs. 49.76 Ilkh~ upto 
1980-8l after providina for re!crve fund t 
cooperative edocation fuod, and payment 
towards income.ta~ as per statutory 
requirements. 

(c) to (e). The profits earned are 
minImal aod the question of panin. on 
any benefit to consumers on thi' account 
will arise only when accumuLlled losses 
are wlped out. 

Retirement Age for Lfbrary Starr 

5868. CH. RAM PARKASH: Will 
tb. PRIME MINISTER be pleased to 
,tate : 

(a) wbether tbe retirement ale for tbe 
techDic~d statY and cIa. IV .taft' io tbe 
Government or India is 60 yea n ; 

(b) if so. wbether the library staft' IUCb 
as libr~uian. library assistants aDd library 
attendancs are allo entitled to the retJre-
ment ale or 60 yearl ; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEV ANCES AND I»E~SIONS (SUR! 
BJREN SINGH ENGTI): (a) UDder 
Fundamental Rule S6. the age of retire-
ment or Central Government employees it 
S8 yean w.th the fotlowina ex~ption. fn 
whose cases tbe ale of ree tremcnf i. 60 
ye.1R : 

(i) \Vorkman t 

(ii) Min isreriIl lover oment aervanll 
wh.l entereiJ Into lovernment IGr-
vice or. or before 31. 3.193H ~ 

(to Group n eml)lnyees incluc.U~ 

tbose of Secretali.lt Security Force 
w!.o initIally cOlered ICrvice 
before rS.9.1969. 

(b) and (c). The ale of retirement of 
Librafllns, Library As.'lstance tHld Library 
AUcnJ,mt!. ",h,) Me not Covered by (he 
excep{lons 10 F.R. '6. is 58 ),e .. ll"S. 

C.B.1. Report on Bftf Tallow Ca. 

5869. SHRl INDR-\.JIT GUPTA: Will 
the PRIME MINJSTER be pleased to 
state : 

(8) whether the CRI inquiry reporta 
on beef tallow case were found to be 
leaked out to the Vana.pati manufactu-
ren ; and 

(b) if '0, the action taken ala Inst the 
offiCIals respoDs:b:e for this? 

THE MINISTER Or STATE IN nIB 
MINJSTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES ANI> PENSIONS AND 
MINISTER OF STATE IN THB 
MINI~TRY OP HOMB AFFAIRS (SHRI 
P. ClflOAMBARAM) : (a) No. Sir. 

(b) Does Dot sri". 
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..... er.at : DepoeIt •• tlo .. 
EuIenIIlqIoa 

5870: SHIll BAJU BAN RIYAN: 
win tbe Minister of FINANCE be pleased 
to .tat. : 

(a) ... beIher bank. credit deposit ratio 
in acb or the Statet in the Eulcro reaion 
II ..,., low; 

(b) if 10, the detail. in this rCllrd ; 

(c) the r.\C((,;n responsible for the same; 
aad 

Cd) the .teps taken/proposed to rectlfy 
this imbalance ? 

THB MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (J). 
The credit: d~J)()8it ratIo of schedul cd 
commercial bank. i., the St.," (,f Eastern 
Rea'on and alto for whole of tbe country 
.. at tbe end of September J 986 is let out 
below :-

State 

Billar 

Ori.a 

West Ben .. 1 

An India 

Credit: Deposit 
Rat.o (%. 

388 

63." 

The credit = deposit ratio in the Stare 
or Oriua is much higber than nfl-India 
ftau r e.. The m a in factors underlving the 
low credit: deJ)OIit rado in Blbar are 
attr.butnble to erratic avaifability or 
poWf'r, and unsatisfactory communIcation 
toefl,tl.,. fnhib'Cin. industrial ITOwth. In 
West Bea •• ' tb.e m.l in reaSCtos for Jow 
credit: de('tOStt ratio are prt'vailinJ hiah 
level of iadustrial lick ness , uos~" ilr"ctory 
Indusfri. I <:lima!e. 

1'0 order to sua-I lUituble measures 
'(lr ItQproYlI" tbe credit: depos:t r.tio in 

Bihar flOd Welt Benga). sample studiel 
were conducted by Reserve Bank of India 
in a few sdected districts of these States. 
Following c.scuss·on by Res~rve Bank or 
India wi.h the State Governments of 
Bihar and \\'est Bl ng~' I. a committee coa .. 
sist ing of .be Goverr.ment Srcretaries and 
Bankers W.aS constituted in Bihar. a Task 
Force had been Ret Ur"' in West Bengal by 
the State Level Bankers' Committee. to 
monitor prOttless of improvclT'ent in 
credIt : deposit rat io. These State 
Governm~nts pre expected to (ormuhte 
vlable b'tnkahle schemes (01 heing taken 
up for bank financing. 

Nomination of Non-Officials on Board 
of l\faoat!ement of Regional Rural Banks 

5871. DR. SUDHIR ROY: Will the 
Minister rf F1NANCE be ple'lsf"d to state 
the number of nO'1-officials, proposed by 
S1ate Governrner 's, appomted ali; members 
cf thf" Do·,rd of ~1.·n1)rf'n"C'I·t of Re~ional 
Ru r , I Banks dur it g the List three yea;s 1 

THE l\.-Ul'lSTER OF STATE IN THE 
}t..iJN1STRY or- flNAl'CE (SHRI 
JANARDI rAN A POOJAR Y) : The infoi-
math'" is b,,_'ing collected and to the 
extent 8\'ai1abk "1,1 ~ Lid On the Table 
of the Ht"use. 

EnC'a~bm..-nt of Half Pay Leave 

.5872. SUR1 SRIBALl.AV PA'KIGRAHI: 
wm the rRIME MINJSTfR be pleased 
to state: 

(a) whether the Boa~d of Arbitrators 
to whom the cemand of the staff side of 
the Nation,\1 Counc 1 of Joint Cl'''sultative 
M,lCh nery (or encashmcnt of half pay 
Jeave \\ :,'" rerel red hav(' g.\'ing t~leir 

awarJ ; and 

(b) if ~O. the <leta ils thereof? 

TIlE DEPUTY MI"!':ISTER IN THB 
MIN1STRY OF PI RSONNFL. PUBl..IC 
GRIEVANCES AND PENSIONS (SHRI 
BRIEN SINGH ENGTI) : (a) Yes, Sir. 

(b) The dem.lnd of the Staff Side (JCM) 
in resl,ect of enc 'shment of h I If pay leave 

to tbe Cen:ra' G,)vernnlc"t ernplayees OQ 
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aupersnouation was referred to tbe Board 
or Arbitration. 

The Board of Al bitrntion heard ar8U'" 
ments 00 both sides and gave its award 
.. under:-

h(1) the entire balf ray Jrave at the 
credit of Gover nmtnt servants who 
ret Ire on SUflCraOt1uat,on sh·ll1 be 
fl)lowed to be encashed subject to 
.he condition that ~nsion and 
pensic>n equivalent of 
other retitement benefits shalt be 
deducted therefrom as rrovlded in 
sub-ruJe (3) of Rule 39 of the 
Central Civil ServlC:es (Leave) 
Rules. 1972. 

(ii) This aW.lrd shall take effect on and 
flom 14th July, 1982:' 

The award \\I,lS liven On J9.12.1986. 

Reward for ResistlDg Dacolts 

S873. SHR 1 PUR NA CHANI)RA 
MALIK: \\';ll the M,nister of finance 
be pleased to It d te ; 

(a) whether Government have allowed 
rewards for r~si5ting d co ts n c .. mmercial 
banks; 

(b) whether rew.lrds also allowed for 
resistinl dacoits in r~ilonal rur.d banks; 
and 

(c) If not, the H.as( n~ therefor? 

THE l\UNISTER OF STATE IN TUE 
MINISTRY OF f'INANCE (SHRI 
JANARDHAN.\ POOJAR Y) (a) Yes, Sir. 

(b) and te). The m'ltter is under consi· 
deration of the Government. 

Progrea In BJotemao'ogy R&D 

5874. SHRI C. MADHAV REDDY 
Win tbe PRIME MINISTER be plCdsed 
to state: 

(a) whether Government are aware of 
the strides made abrood io various fields 

of biotechnot<'1Y tlJ)«iany io the biomall 
and cell culture research in Cuoade ; and 

(b) if so, the detnn. thereof: 

(c) the stage or work ;0 India: 

(d) .. beth er prolres. In biolecbnololY 
R&D is very poor so far inc'udm, tbe 
... 'ariolls tect-noJopy miSSIons conductioa 
rese.nch in b,otechnoJoay in India ; aDd 

(e) if so, the reasons thereof? 

THE MINISTER 017 STATE IN THE 
MINISl RY OF SCIENCE AND TECH-
NOLOGY AND IN TIlE DEPART-
MENTS OF OCEAN I1EVELOPMENT. 
ATO\tlC l:NFRGY, ELECTRONICS 
ANI) SPACE (SHR 1 K.R. NARA VANNA): 
(a) and (b). The Gov('rnm~nt is aeneraJIy 
aware of work tn some fields of Blotech-
n()Iogv in Can.tda but it h.tl no oft\cjal 
or Huthentica1ed IOformatfOD of recent 
!tridet; In bi(lt~chnololv inctud,nl bIomass 
and ce 1 cu'ture research in thar country. 
Hence It IS not ross ble to m.l ke any 
compa! ilOn of reCCI t str idt·! in C,lnada 
w th the" ork undert,lken 1n our country. 

(c) [0 (e). Even though in IndLl the 
R&D work in bl,~tecllfloln.Y. in an or,a-
OIscd 01.J or cr. may ha vc commenced lace. 
there at\\3\'S ha"e been nO'8h'e contn-
hutions by rnd vidual sc:lcntlsts and in!ili· 
rU(lons of the c.)unCry. Healit nl the 
impol lance of R&D an various fJelds or 
btottchnoto,v the Government had al 
e.1 riy 4\8 10 J 982 constituted the 
Na'innal 8. )techno1olY Board in tbe 
Mroi4J'rv of Scierce and TechnololY and 
in February 1986 a fuJi fled,ed indepen-
dent nep Irtmcnt of Blotechnoloay mas 
been nt..-,bl'lhed. AI a result .ppu:c~abJe 
work il in pfo,ress for manpo\\'cr de"e .. 
lopmeT't. creation of infralC'urture 
fncILti':l. cre.ltlon of informallve data 
bases. specIfic reM'l rch projects L\od 
makina easy av~iJabili.y of essential 
chemicals and reapn" needed by 
scientists in VUTJOUS field. of R&D in 
biotechnoi<IKY. Even in rel~ct of various 
techrolo,y miuions the blolecbnolotr 
R&D work hal beeD proare .. inl quite 
,ati.factorUy and accordinl to scbedu". 
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5875. SHRI MULLAPPALY RAMA-
CHANDRAN: Will tbe Mmister of 
FINANCE be pleased to atate = 

(a) whether the Rcaervc Bank of India 
ia mODitorioa lhe perf o nna acc of Na t lona .. 
Used Banks in implcmcntJnl th e Inte-
an\ted Rural Development Pro,ram[re; 

(b) the banks that have fully dcblt:ved 
the lar,clS undel lRDP in tbeir Icsp:CllVO 
juriadiclion dUllol tbe year 1986 ; 

(c) whether any problem an imple-
nlcntinl tbc IRDP have bccn reported by 
tbe ban" ; 

(d) if 10. tbe de~ads thereof; and 

(e) the steps Government have taken 
to overcome tbese obstacles plobJcms 10 
ilnplcment Ina the latclratcd 'tural 
lJe\lelopmeDI PrOaranlnlc 'l 

THE MINISTf':R OF STATE l~ THE 
MJNl!:.TR Y Of- l~JN:\~CE (SHRI 
J.I\NARDffANA POOJAtl Y) ; (a) 81 d (b). 
Reserve Bank of Jodi.} (RHt) h.1S ad\'lscd 
the b.mks to r ~port lhdr pcrfonn.lD,"-C in 
irnplemeohol the lotclratcd Rural 
Development PIOar.unmc ORDl') throulh 
month ly statcolonlS Yw uh a \ ,ew to CO.l b. c 
RBI to (nOOhor the plolless of the 
implement~\tion of tbe proglamme. RBI 
is also &eHIDa a copy of the rc\'iew lIote 
pL,ced by banks before thOlf Boarda 
perIodically. lROP taracts aro fixed stalc-
~ise an\) not bdnk·wisc. lIoYtcver t IROP 
credit (.Jut-lay io each Block .15 estimated 
io tho IRDP Annual Action Pl.ltlS 15 
required to be .UOled amoDI the various 
br,'ocbel of the banks fUDCuoniol io tbat 
pdrticular block. Acbievenlcnt of the 
IRDP credit tarlOts by banks are nloni-
tored at the meetinl of the DislI ict Con-
sultative CommittOOl. The bankins system 
bad a<:.bieved more tban the taraets set for 
II lD tbe S,xth Five Year Plan. Banks bad 
finar,cod J 6.56 million families as _pinst 
the taraet of 1.5.10 Dlillion and disbursed 
term loans amouatiDl to Rs. 3101.61 
erot. as .piDlt RI. 3,000 erOfOS laractted 

durio, the Sixth Five Year Plan. Durioa 
the first year of the Seventh FIve Year 
Plan namely 1985 .. 86 banks have fioaoced 
30.61 lakh f.Amilies as asainlt 24.71 lath 
families larlctted. 

(c) to (e). RDt baa reported tbat banta 
have brou&ht Co thcir notice certain 
problems in implemenling tho proarammo 
which includes tbe bunching of applica-
tions, pre-ponder.toce of sponsored appli-
catioQs under few economiC activities 
wblcb teod to reader sucb activities non-
vIable io that arcd.. absence of lofc..lstruc-
ture as well as J!Dkdaea etc. A Hiab 
Level CommIttee has been set up by 
G overnrDCot to J~ok into tbe problems 
rcldtin& to IRDP credit and suaacat 
improvement on an on-Ioma basis. 
S,multaneously) a Concurrent Evaluation 
of the IROP IS alsl.) beiDa done 00. 
nlonthly basis and tbe deficiencies noticed 
therein are brouaht to the notice of all tho 
b.iDks for suitable correctIve actJOD. 

CODsUtulioa of lodi .. Board {or Wild Ufe 

5876. S}-IRI H.B. PATIL : Will tINt 
MlDtster of ENVJRONMENT AND 
FORESTS be pJea)Cd (0 slate: 

(.l) when was tbe Indian Board (Ot 
Wild Life constituted; 

(b) the names of tbe members of tho 
Bl)ard and tbe functions of thiS Board • 

(c) the major recommendations of tho 
Board during the last tbree years ; 

(d) to what extC!lt these have been 
implemented ; and 

(e) the details of the expert Committees 
cooslitu led by the Board ; 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Indian Board for Wildlife was initially 
constituled in the years 1952. 

(b) The names of the prescDt membea 
of tbe B03Jd, appointed in 1985, aDd the 
functiOns of the Board, are liven in Ita __ 
ment I liven below. 
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(c:) anJ (d). The major recommenda .. 
tions of the Buard at tbe only mcetioa 
during the last tbree years and the action 
taken thereon, are in Statement-II ,iVOD 
below. 

(e) Tho Board .... 00 .. '''''' three 
Expert Commit .... OD (I) Bttd. (2) ZooI 
and (3) Flo ra. 

Stat ..... t-J 

1. Chairman Primo MJaia, ... 01 lodia. 

2. Vice Cbainnan Union Mmi.tor of 
Enviroomeat aDd Po ..... 

3. Shcl Prithibi Maf'Jhs Member 
(l\lember of Raj}a Sabba) 

4. Shn Ajai Musbr.tD Member 
(Member of L....,k Sabb_t) 

s. Shri D g\ .jay Sinh Member 
(Membci .Jf Lok Sabha) 

6. Ch.urman. AD,m,tl Weifare Board Member 

7. President Bombay N.ltaral 
lilstOry S\._C1Cty 

8. Pre~ident. Boaro of World WiJdJ,fe Fund Member 

9. President. WllJI,fc PreservalJOn Member 
SO(:tety~ Dchr.l Dun 

10. PreSI(Jcllt, Yr'lldlife Association of Suuth India 
t Member 

B.,ngaldJc. 

11. Ch Ilrm. n, Assam V"dley Wddllfe Preaervahoa Society Member 

12. Shri OuleLp Mattbai Member 

13. Begum Zebra Ali Yavar JUDI Member 
14. Shri J. C. Uanjel 

15. Sb! i Dr Ijendra Sioah 

J6. Sbri N drcsb Bedi 

17. Sbri U. N. Dev 

18. Sbri M. Y. Gborpade 



J9. Sbri Arjan Sinab 

20. Shri P. C. Dat 

21. Sbri Bittu Sob.al 

CllA.ITRA lA, 1909 (SAltA) 

22. Secret :uy. Departmonl of EoviroomcDl. Facells & 
Wildlife 

23. Secretary. MlOistry of Defence 

Member 

Membet 

Member 

Member 

Member 

24. Sccret<lry, uc:parlment of Expenditure Ministry of Finance Momber 

25. Secretary. MlUislry of Conlmercc 

26. Secretary, DePlt. of EducatioD 

27. Secretary, Ministry of Information & BroadcutlDI 

28. Inspector General of Forests Department of Forests & 
Wlldlife 

29. f)irector General of TOUI ism 

30. Prcsj~CDt, Forest Rc.acarch Institute & Collcaes. Debra 
Dun 

31. Dlr~Cor Wddhfc JnstltUtC of louia 

32- DucctOl, Zoological Survey of ludia 

33. Director, JJotanical Survey of India 

34. RepI~Dlatjvc from ASSaD) 

3S. Rerrcsentathe frolu Az uoacbaJ Pradesh 

36. Rr:presentJtiYc ffOlD Himachal Pradesh 

37. Repreacnl4llive {roln J.lmnlU & Kashmir 

38. RepseIOotativc from Karnataka 

39. Representative from Madhya Pradesh 

«l. RepreseDtady~ from Orissa 

41. Representative from RajasthaD 

42. ReptCleotative from Tamil Nadu 

43. Repreaentative from Uttar Pradesh 

44. Joint Secretary aDd Director Wildlife Preservation. 
Department of Environment. Poreat. and Wildlife 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

M~mber 

Member 

Member 

Member-Secretary 
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St.faleat-II 

Major Recommend. tions 

(1) Permanent solutlon to the problem 
of eiephant depredation lies in 
ImprOVenleDI aod restorat Ion of 
elephant habitats and corndors 
linkins tbose habitats. 

(2) To control individual elepbants 
doina dAmale, the St.ltc Govero-
ment of Assam may be permitted 
to capture 100 elephants in J 985-
86, subjcct to certain stipulatioDs. 

(3) Government of India m~y similarly 
examlne and decHJe on a simllar 
proposal from Melba laya . 

(4) CooperatIon may be obtalOeJ 
from the Arm~d force.! in the 
coosen'ation of protected alcas. 

(5) The evaluatkm to determine the 
best managed wildlife R~serve of 
the country be done by a special 
Committee wb Icb was set up. 

The functions of the BO.lrd sbali be: -

(I) to aJvlse the Centr .. d anJ Stale 
Governments on wa)s and means 
of prolnotlOS c\)oservatloD and 
etft.ctlvc:ly contro)lJOI poachlDl of 
wildlife throUlb coordin .. lted 
legislative and practlcal Jlleasures 
with particu).u reference to acasonal 
and relion . .l c1usures and tbe 
dec:a,atiuD of certain ~pecjes of 
animals as pro~ccted aniln .. ds and 
the prevention of iDJlilCr amiDdle 
killinl ; 

(ii) to promote pubHc &nterest m wlld-
life aDd on the need for IlS pre· 
"rValtOn in harmony with natural 
and buman eovllonmenl; 

(iil) to advise 00 the sellin. up or 
national parks. sarlctunca and 
zoolOliQll sa rdcDs ; 

(Iv) to advise the Governmen t 00 policy 
reprdiq export of livID' aD1mal., 

JmplementatioD 

States have been advised to eolarao aDd 
better COOien'c tbe habitats and maintaiD 
effective corridors and StalOi have joitiatod 
lhls 'ask. 

Assam Government bave captured ele-
pbantl witbout implemeotiol llipulaUooa 
prcacflbed. 

This baa beeD done. 

Tais has be~n souabt and cooperatioD 
been forthcomltla. 

The Committee CODlt,tu'ed for the evalua-
tion of the be~l m.loaicd WIIJlJ(c Reaervo 
bJ.s submlucd I ts rcc~mmend.t.oD Wblcb 
bas been accepted by the St..tndlDa Com· 
mlttee of the {oda.n Hoard for W ddltlc. 

trophies, skins, furs. IC.lthen and 
ochcl products of ""'obf" ; 

(\0') to assist and eocour dae the fo ma-
1.00 of VtJidltfe so<:jca ItS and to 
act atS a CCDcr.d CoUrdlu"hq 
AIe.DCY for all 5ucb bodlH ; 

(vi) to I CVlew (rolll tiU)C to time tbe 
proarea 10 the field of w.ldUf. 
conseIvatlon in the country aDd 
luuest such measures for improve-
mcot. at are c:otllidercd nec:eaearr. 

(vil) to perform lucb other fullCtlOOI 
aa arc aerm.DO to the pur~ 
for wb~b tbe Do.lrd ia cooatitu&od. 

(vui) to advlJe the Central a over oment 
on aoy malter tbat It may refe,. to 
tbe Board. provided tbe sobject 
matter of tbe refereocc ralla witbJo 
the presc:fJbed function. 01 tbe 
Board. 

(ix) to do an such other &hi.... either 
alan e or In eoojunctiOD witb oIbIrI 
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or on the direct ion of tbe Govern .. 
ment of India, which the Board 
may eonslder nteetlsary, advisable 
or conductive to the preservation 
and conservation of wildlife or for 
otber similar purpose for which it 
is con'tituted, including tbose 
mentioned herein. 

Pa, !kale of Area M .... ~rl of 
Realoaal Raral BaDks 

'877. SHRl AJIT KUMAR SAHA: 
Will the Minister of FINANCE be pteased 
to atate : 

(a) whether his Mini~try in an older 
IlIucd in 1984 informed the Regional 
Rural Banks that th e scale of pay of 
Area Mant\1tt would be decided soon; 

(b) whethe~ sim ilar a''iur~\nce w.\! liven 
in the Parliament ; 

(c) if 50. ..bether tbe pay sc_, Ie of the 
post bas since been settted ; and 

(d) if not the «,me by which (he pay 
lCale al hkely to be reviced .~ 

THE 1\\lN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDBANA PO( }jARY) : (a) and 
(b). The N.ltional n ok for }'sriculture 
and Ruyat Oc\elopment (NABARD) 
.fter consultation w:th the Government 
issued intt.ruct'ons in f)ecem~er. 1984 
prescriblnl inleraJ1B the norm. for the 
creatIon t r pO~t5 of Ar(',·/xnior Mana.cn 
in the Reaional RUfa\ n .\Oks. These 
MUDale" we, e aHowed to draw a specia1 
pay of Rs 1'Sr· P.M. In additIon 10 the 
arade pay of the officer concerned. This 
pos)tion was reiter.tled whlle answering 
Quallons on the subject in tbe Parlia-
ment. 

(c) and (<.1). It hus been decided to 
pay a special pay at the rate of 10 per 
cent of' tbe lubstantive P,l), of rhe incum-
bent. to the post of A rea/Sen ,or Manaiers 
with eR'eet (rom 1.1.87. The NABARD 
bll been asked to issu t necessary instruc-
tiona fn «bis behalf. 

Setting up of Carre .. y Note Prlatfna Pren 

S878. SHRI ~YED MASUDAL 
HOSSAIN : Will the Minister of 
FINA NeE be pleased to state : 

(a) whether Government have decided 
to St't up currency note printinl presses in 
the country; 

(b) jf so, tbe details thereof; 

te) the pbces where the Presses win be 
set up and when; 

(d) allocation. if any. made for the 
purpose ; aod 

(e) expected time by which the wort 00 
it would start in e;_-:ch c:'se ? 

TilE MINISTER OF STATE IN THE 
1\·t:NlSTRY OF FINANCE (SHRI 
J~.NARnlIANA POOJAR Y) : (a) to (e). 
\\ nh reference t') tbe assessment of 
requirement of addit.onal capacities and 
tbe rtcommend~ltions of a site selection 
committee. Government have authorised 
pre-1rne5tment act Ivities includina land 
acquIsItion. soil testing, preparation of 
detailed fe,lsibility report etc. for setting 
up two -new PI esses, one at SJlbon. in 
West Bengal and another at Mysorc in 
Karnatak;\. The detailed feasibil:ty report 
is expect cd to be got J eady by tbe end of 
this calender ye.lr. A sunl of Rs. 2 
crores has b«-[) al)('caled for the above 
purposes. 

Raising or PUl'cbaslng Powers 

5879. SHRI RADHAKANTA DIOAL ~ 
Wile the Mlnist cr of PLANNING be 
rle:.sed to state: 

(a) whether Government propose to 
raise tbe purchasins power of the vast 
masses in rural arcH; 

(b) if so, the steps t.ken in that direc-
tion; and 

(c) tbe details of the strategy ado~4 
durio, the Seventb Plan 1 
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THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
SUKH RAM): (a) tl) (c). Raising the 
purcbasfn. power nf the vast maS~5 in 
rural areas and removal of poverty have 
been the central COncern of planning in 
India. CODsiste It with this objective. the 
S=venth Pl..lo deveJo;"ment stt.ttegy nnd 
the pattern or gro\vth erner"in, from it 
are expected to lead to reductio" In 

poverty_ The. em;,)hasis on accelerated 
a8ricuhural arowth, increased p:-oduct,vlty 
of rice in eastern India. develorJing the 
potential of dry. land agriculture, adoption 
of special measures to 'I~crc iSt: p~oductl· 
vity and income1 of smal: anj margin.\' 
farmers. implemen'at:on of the minimum 
need! prORramme. and e)t,l::ln,ion of irn· 
ption faclllties will m \ke a subst Intlal 
contribution to reduction of poverty. In 
addition. the 80\ enth Plan includes a 
number of anti-poverty a ld employment 
promoting programmes s£)CCi11c 11!V de";Rn· 
ed to raise incomes and pro,hJctivity of 
the people below the poverty lin c. 

eMit Fadllt," by Interoa t ion.' Baalf'" 

S88f)' SHRI AN!\NTt\ PRASAn 
SETHI : Will the FINANCE MINISTER 
be plealed to It t y : 

<a) whether international bankers t ave 
recently shown their mterest in e"tendin, 
credit facilities to India; 

(b) the position Ind .• hords at present 
in tbe world credit market as compared 
to other developing coun~ries ; 

(c) the ch1ncet of Ind Ht being able to 
participate in World B to k Projects and 
bank aided projects outside th~ country; 
and 

Cd) the propos:lls under considernrion 
In this rcprd at present 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLE{fr", AND 
NATURAL GAS ANn MINISTER OF 
STATE IN THE MINJSTRY OF 
FINANCE (SHRI BRAHMA nUTT): 
(.) and (b). Jn1emati("na' Banker. are 
wi11io. to provide credit to Indian borro-

wen 00 iocrea.io,'y favourable terms and 
conditions. Ind,a·, credit ralto, is .eno-
rafly considered to be on e of the hilbel' 
amons Jow incotne deveJoplO1 countries. 

Ccl aoJ (d). FuoJs from World Bank 
loans and credit are disbursed only on 
aCC .. )un!. of expenditures for loads and 
servIces provided by N.llionals or. and 
produced in or suppllf:d from World Bank 
members c )untrjes and S\\'Uurttod. 
UnJcr this policy of th c Bank, India, 
being its member IS qu l lified to bid for 
contr tets outsiJe the country intended to 
be fi lanced wholly or in part from Bank. 
loa'15 subject to the glltdeline. ;s~ucj from 
time to time by tbe Bank. 

Pr->motioft of Bank Orrlcers abo .. 
Baak or l\t._gft'S 

5881. S}IRI SANAT KUMAR 
M4ND\L : \VBI the Min/seer of 
FINANCE be plca~d to state ; 

(a) whether any guidelines or direc-
tions h l\'C been isc;ued rn the nationalised 
banks (or promotIon of officers .Ibove the 
rank of rn,lnag-cu apart from the seniority 
consider alion ; 

(b) If so, the d ;:taib tbereof ; 

(c) If DOl, the reasoo~ therefor; 

(d, whether any pJefcrcoce .Illaft (rom 
seniOrity factor is 11\'c:n to pel sons who 
have quallned in the Institufe of B.lnkers· 
Ex,lminntion: and 

(c) if not. tbe JenSOns thereof 1 

THE Ml"'lISTER 01= STATE IN THE 
M1N1STRY OF FINANCE (SIUtI 
JANARIJI 'ANA POOJARY): fa' to (e). 
In tern s o( the Goven'm~nt gui~teliOH rOt 
Jl'nmot;on~ of office'~, mclud:na lllanaaers 
of the b.lnks. all rHomoCL,ns are to be 
made. int<:r-41Iia. subject to the: .I ... ailab lity 
of "'Beane,e., on the bas '1 of merit with 
weiahta,es. if uny. for senior itv. edu-
cational/prof c5sional qualsficdlions. etc ... 
may be ,.,reser bed by tbo Board of 
Directors of the banks (, om tIme to timc;. 
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.su2. SHill N. DENNIS Will the 
P&lNB WINISTBa be pleated t.o Slate: 

(a) .bettler the ladi~a Institule of 
Aatropbyaica hal completed two c:cnl ur. ; 

(b) whether there are propoaaJa to 
esp.1nd the or.anlialioD ; and 

(c) if 10, die .laila thereor 1 

nm MINISTeR OF STATE IN THE 
M1NISTRY OF SCIENCE AND TECH-
NOLOGY AND IN TilE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENBRGY. ELECfRONICS 
AND SfJACB (SHRI K.R. NARA-
YANAN) : (a) The lad/'lD Institute of 
Astropby.ics was ~t up on 1.4.1971 ., an 
autODomous lo.citute. H"wever, it tran-
ces in ortaln back to nn observatory set 
up in lodla 1o 1786 aDd thus bas comple. 
ted two centuries DOW. 

(b) aDd (c).. The expansion or faciti· 
ta tor the Scientific Research work at 
1be intthute bu been 10iD, 00, throulb 
aucceuive Five Yoar Plans. The (ollow-
ina are some of the import .Iot Schemea 
beiDl implemeoted durina 7th Five Year 
Plan (1985 .. 90) :-

I. Completion of 234 em telescope 
and improvement of the aa;:esso-
ries or 102 em telesco~, and their 
utilisat ion for the It udy of Stellar 
Cbro1llOlpbcres and the Sr.ira1 
structure of tho Galaxy. 

2.. KinematJc aDd ,Morphological 
studies or External Oal:iXICS and 
<::hemic.' Composition studies or 
Celest ial Objects. 

3. Development or tho Vacuunl Tete-
IOOPC for hiah ROIo'ulion Ground 
a .. ed Stud .. or Solar Structural 
Det.Us. 

.. H1fb Jteaolutlon Altronomy. 

SdIecIalel Cute DeYeiopmeat CeI1s 

3883. SHR I KAMA L KA TH : Will tbe 
Minister of WELFARE be pleased to 
atate : 

(a) whetber the M ,nistries/Depat tmenta 
of Union Government have established 
Scheduled Caste Development Cell ; 

(b) if so, the details thereof; and 

(c) If not, the re::sons therefor? 

THE !)EPUTY MINISTER IN THB 
MINISTRY OF \VELFl\RE (SHRI 
GIRtOHAR GO\.1ANGO): (a) and (b). 
Some of the Mi .. istries have a cell which 
Inr~r-(JllQ J~'oks afrcf Scheduled Castes. 
Det-,ils from all Mjnis£d~s are beiDI 
collected and wi II be laid OD the Table of 
the House. 

(c) Does not arise. 

Recrultmeat or MInorities in Baaks 

5884. SHRIMATI JAYANTI PAT-
NAIK : Will tbe Min ster of FINANCE 
be pleascJ ttl st.,te : 

(a) wl--ether Government have asked 
the n.ltkmalised b Inks to ensure special 
consideration for mInD. it)' communities in 
relard to recruitment; 

(b) if so, the guidelines issued to the 
nationalised banks in this regal d ; and 

Cc) tbe steps t.1kcn hy the oationaiiscd 
b.~Dks in that dilection 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARnllAN 1\ POOJARY): (;~) to (c). 
Goveloment havt advised 1 he public 
sector banks on a number of steps for 
recruitml~nt of minorities in banks. Thcsa 
steps include a time bound J'llogramme to 
be drawn up for sett~ng ur' of pre-recruit-
Olent training cei-tlcs for minodly commu-
nity candidates ap..,e 11 in, fot recruitment 
tests: short tiurat;. \0 tl ainil g courses with 
the help of bank·s training institutions; 
appointlncnt 9f one additional miDOrit1 
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community member In each Bankinl 
Service RecruItment Board as well ns 
.ssociat in, a mio0rity member In tbe 
Interview panel: sett ing up or a minorit)' 
ceJl in each bank to clo~ly watch whether 
• suitable number of candid3tes are sekc-
ted. Information received from banks 
Indicates that they have set up the monl-
toriD, cell at tbeir head offices: ap"ointed 
miDority members in tbe Bankina Service 
Recruitment Boards : are associating 
minority members in the jntervlew panel 
and have initiated actIon to set up pre-
recruitment tra inin, centres. They are 
also reported to have conducted short 
duration train.og courses. 

(1)-QllJlation] 

QuaUfkatloa for AppoIlItmeat Oft 
COIISpatSloaate Groanct. 

5885. SHRI M >\NVFNl)RA SINGH: 
Will the PRIME MINISTER be plea.~ 
to state: 

(a) ~hether any re1.1"ation in minunum 
q'uahficatlon is giveD In tbe case pf 
appointmcnt as compassIonate afound. 
keepiog in view the financial condition of 
the family of the dcceased emplo~~, ; 

(b» ir noL the rea SODS therefor: and 

(c) the time wit biD which employment 
is liven to a derendent of the deceased 
employee '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PU8LIG 
GRIEVANCES ANT) PENSIONS (SHR( 
BIREN SI~GH E~GT1): (a) and (b). 
The apr)licants for compasslonafe .lppo,nt-
ment can be appointed only if tbey arc, 
inter alia. possess 109 the Qnalific,ltlons 
prescribed for the posts. The existin. 
inltructlons, however. p~ovlde for the 
followillg relax ~tjons :-

Widows: 

(I) Widows or deceased Government 
servants appointed at peons arc 
exempted f10m the requirement of 
the prescribed qualifications or 
Middle Slandard Pass specified In 
the recruitment lui., 

(ii) They can also be _empeed from 
requirement of educational quali-
ficatioDs for appointment to other 
Group -D· posta too. provided 
duties or these poat. can be per-
formed by th ese widows "Ii.~ 
'aclorily without baviq the pnte-
cribod qualificatioDi. 

la otlter c... : 
Where the condition or the family is 

very hard Departments are empowered to 
l'eJa~ educational qualifications in casa 0' 
appointment at the I o wet I level .. i.e. Group 
D or LDC post. This relaxalion it per-
mitted for a period upto two years. by 
which time the appointee should acquire 
the requisite qua'lftcat'ODS. 

(c) No time limit 'or appointment on 
compassionate lfTounds b;IJ beoen laid down 
but ,t i. expected to be made an early .. 
possible. Tbis canno •• however. be dODO 
immedIately so certain occa .. :om if v~'can­
cies in ,be dirKt recruitment quota are 
not available or same persona are aJre-ady 
awaltinl such apJlOintmcnt or total reser-
vati(los, includin, 'compassionafe arro1nc-
mentl, exceed 50% or the tOfal vacancies 
in a year io the concerned department. 

KU5he1 Irrl •• tlon Prole't"t C ..... 
FA'OIo&InI Dllaaltt 

S886. SHRI HARlllAR SOREN: 
Will the M'nister or ENVIRONMENT 
AND FORESTS be pleased Co state: 

(,,) the total ror~t land tbat Will be 
submersed on execution of KUlhei In).d-
tion Project In Keonjher d.strict. of 
Oriss'l thereby atTcct 101 tho ceo-system 10 
lh.it area; and 

(b) steps eoviaalcd In tbi. re,ard 1 

THE MIN1STfR OF STATE IN THB 
MINISTRY OP ENVIRONMENT & 
FORESTS (SHRI Z.R. ANSARI) : (a) aod 
(b). Government of India b.l' received 
DO pr opo.a I for dlver.ioa or for est '_ad 
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for Kueboi Irriaatioa project in Kco.ojber 
Di,irict of Orilla. 

Slxtla Aatarctlea EspHltloa 

5187. SHRI K. PRA.DHANJ : Will the 
PRIME MINISTER be pleased to stale: 

(a) whether the Sixth Antarctica 
Scieotlfie Expedition b,11 returned; and 

(b) if so, tbe imporcaot achievements 
of tbe expedition? 

THB MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND MINISTER OP STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVBLOPMENT, ATOMIC ENERGY. 
ELECfRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Yes, Sir. 

(b) The SIJI;ch Antarctica Scientific 
Expedition ba, achieved all the major 
objecti\'cs ass~alled to it. These objectives 
may bro.idly be classified 8S Scientific 
aDd LOli$dcs in content. ID these \Wu 
'phou:., tbe Ilcbievementa of the: Expedi-
Hon are aa roll,)wl : 

A. SCIENTIFIC 

(J ) G-'~al and G.ophysiC'tli SCI~nCl6 
An area of approximately 1600 sq km 

bJ\1 been ,eoIOlica:ly surveyed in the 
Petermann RaDle of tbe Wobhbat 
Mountains.. A permanent aeophysical 
laboratory bas been establIshed at Daksbin 
Oanpu ri for mon.torina of maanetic field 
fluctu;ltion •• 11 throuab the year. 

(2) Ift'.1OJplte,ic Sc/ntC~' 

A li8ll ificao I feature of (be inveatip. 
do.. ia this fiold haa beeo the in.caUa-
tioo or DobIoo Spectrophotometer.t 
Dakabin O.naotri for uodertakiol the 
ozone lDeaSaremeoti. The metooroloaJatt 
have provided timely wbether forecasts 
and wamiDp for ebe cooduct of tbe 
expedition. 

(J) Et, vJ~""tJ1 and Blonwdical ScI'''C,8 

10 the field of ocuno.rapby iDvesti. 
.. tiona were conducted wflh the eatabliah. 

ment of over 86 scientific stations io whicb 
physical and chemical properties of tho 
Southero Ocean were invcstiaatcd. 268 
bioJo,icrlJ samplel were collected from 
the dry valley of the Schirmacher Hill 
RaDge. 

PhysiologicaJ studios of the winteriq 
team members have also been undertaken 
throUlhout the year and tbe effects 01 
isolation and h.usb eDvironmeotal condi-
tions on the members are beina cootinu. 
oualy mODitored. 

B. LOGISTICS 

Membera be1onaiol to tbe Army, NaY)' 
iind Air Force rendered excellent loai.tic 
support for the accomplishment or all tho 
sci cnt I fie objectives. The repair and 
m:tint enaocc of tbe buildinas at Dakshin 
Ganlolri and at Schirmachef Hin hop 
have been fully accomplished and aU 
equlpmcnt. instruments and systems bave 
been senficed so that tbese continue to 
provide trouble-free service tbrougbout tho 
year. The expedit.on bal once a&aiD 
maintained its cxr.elJent safety record. 

R tse Ie Noa-Defelopmeat Expeadlt ..... 
of Gon:ru .... t 

S888. SHRI KAMAL CHAUDHRY: 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whetber tbe non-development 
expcnd,tulo of the Government is ioclea" 
sina ., a bilh lovd ; 

(b) if so, tbe arowth rate of oon-dovo-
lopment expenditure duriDI 1960-70. 
1970-80 aud 1980 8S ; aDd 

(c) what economy in expenditure was 
achioved as a result of various ocoDOlDJ' 
measures taken since 1970 '1 

THE MINISTER OF STATE IN THB 
MINISTR Y OP FINANCE (SHU 
JANARDHANA POOJARY): (8) aDd (b). 
Noo-development expenditure of CODtral 
Government iocludio. defence and 
interest cbaraes amounted to R.L 1St 
crores in 1960-61. 3075 crone ia UnO-7! 

II 
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10028 crores in 1980-81 and 24840 crores 
in 1985-86 (RE). As a percentaae or total 
expenditure non-development expenditure 
c;:onstituteJ 49% In 1960-61 aod 4.5% in 
1985-86. 

(c) Economy exerCtses are in conti-
nuous proc~ss in Government. It is DOt 
possible to QU lnt.fy all the s.\vio,ls 
effected by these 1l1t:8sures ~lS the Govero-
ment accounts (cfiect only tbe expenditures 
incurred. But for the ecO.lomy measures 
tbe actual exp..:ndltute during tbese yean 
would have been mucb htaber. 

Proposal to Declare Ug~dl FesthaJ AI 
Central GOftFD .. D' Holtda, 

5889. SIIRI KATURI NARAYAN. 
SWAMY: 
SURI S. PAL-\KON1>RAYUOU : 
SHItl C. S.\t\1BU : 
Sl-IRI SRI HARI RAO ; 

WIll the PRiME MINISTER be ple.lscd 
to at..lte : 

(a) Wllcdll...r U{,ion Gt\\ocrnmc:nt are 
recoosi er,ng a proposal to declare tbe 
"Uladl n fest \",,1. TeJUju New Year Day 
al a Central Government holld.\y ; 

{b) if SO" wben .he decision is likely to 
be t~.ken and announced ; and 

(c) if D\Jt, the re-.lSons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PFRSONNEI .... PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BJREN SINGH ENGTI): (a) No, Sir. 

(b) Does not arIse. 

(c) In tenns of the exis.ina holiday-
polley and in \'iew of the limited DUmber 
of holidays th.lt can be .raoled. the,. I. 
DO scope for decbriol a closed boliday ID 
Centra1 Government oflicel 00 the 
occa .. ioo of UpdJ. 

ladastrlal Polhltloa 
'890. SHRI GURUDAS KAMAT 

Win the Minister 0' ENVlRONMENT 
AND FORESTS be pleased to atate: 

(a) whether Oovernmeat bay. flnal .... 
a Dew plan to check lodUltlial potkatioo; 
nod 

(b) ir 10, tbe _Iieot laturel or tbe 
pIa" "l 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSA.RI) : (n) 
aad (b). The oo-aoioa proaramme 01 
lodustrl~tI pollutloo control bee b-. 
inlensifiej. It iocludOl air aDd .ater 
quailly morutorinl. I.Jin. dowa 01 • ..,.. 
dard. and IeaaI ACttOa ... 1_ tile 
poliUliDI UDit&. 

....... F~ •• tA ........ 
05891. SI-IRI DAULATSINIUI 

JADl:.JA : Will rhe Min;'ter of FINANCE 
be p:cased to .tate : 

(a) whethel' the be.nki~ IYstem at 
•• rpurls ia inadcqua&c ; aDd 

(b) if 10, whether it i. Pf'OpOIed to 
open more baok brancbel at differen, al,. 
porlS all o"cr tbe COUlltry' so •• to reduce 
del,iYs for pauenaer. in ICUioa baDkiDi 
r .}c;:.lities ? 

THE MI.-ISTER OF STATE IN 11iB 
MINIS TR Y OF FINANCE (SHRI 
JAN-ARDHANA POOJAlty); (a> aDd (b) .. 
BaDk-ina fa4:.lit, CI at aU tbe major Air ... 
ports in U. country are beina proVided 
at pr_Dt tblotllb Exlensioe eouoterl/ 
Excbanae Bureaux of Public leCtor Beot. 
The adequacy of .uda radii.... ;. 1DOOi-
tored on continual basis by the RCI8eI'Ve 
B .nk uf Ind,. aDd such Itepa iDChldt. 
OpeDinl of additiooal couo'er.{Bureaux 
ale taken wJ\erever eoasktered lIICCIIafJ. 
Receady R.erwe Bank ot India .... 
"filth ted Punjab Natlou' B .. t add 
State BaDt of ladia to open one S .... tOII 
Counter .,ncb at the Delhi Airport aDd 
CeotraJ BaGk 01 ladia to 0.,.. .. 
Eachan.. "NaU at tt. Bombay AJrpan. 

Feet '01' C .. pedtJ.. Es ..... __ of UPSC 

'892. DR. O. VIlA Y A RAMA RAO : 
Will the PAIMB MINISTER. be p'-d 
to Itate : 
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(a) whether Governn.ent are aware of 

the persistent demuod tbat examlO.ltion 
,_ lor competitive examioatioDs/tests of 
U.P.S.C. be abolished in tbe cue of 
lOCi.II, aDd ecooomicully weaker and 
middle CldlS people ; 

(b) if 110, the dead. tbereof : and 

(0) Oovernment's react ion tbereto 1 

THB DEPUTY MINISTER IN THE 
MlNfS'fR Y OF PERSONNEL. PUBLIC 
GalE. VANCES AN 1) PI:. NSIONS (SHRI 
BIR-BN SINGH ENGTl) : (a) Yes, Sir. 

(b) nnd Ccl. rxami atlon re~ for 
eDmpetltive eXanlfrlatlons/testB of USPC 
and sse bas b<=e 1 ab{)h~bcd 1'1 f.,\lOUI of 
candid.ttn belllnlt'.1 to ScheJulc.i C stc.-1i 
ftnd Scheduled TI.beS with efJ'ect fronl 
1.7.8~ Thi, conc,:sslon h,'s also been 
extended "i"h dTect fro.a J5 11 85 to 
Physically IIIlDd.c.lpf)eJ persons apf)e innl 
fOf selectIon to OIOUf' 'C' and Group ·D' 
fDon·1 il'e ted) p(lS'S. Abolition of c'\arnl-
oattOM fee for all ha. not been considered 
dealTable 01 It '$ c~pectcd thal tbe 
DUnlber or non-~n 'U5 app11c ~n s. which 
•• beady blah an "Ian), cases. ",ill 10 
up consi~crably le.adirll to IOfl uctuous 
labour ':lnd other aJnllnlsh at I ve problems 
fo makin, .rraoaements for these e"'8m.-
DOt 100 •• 

Anls ••• a to Ex·S",\leetReD by lOBI 

5893. SHRI H.H. NANJE GOWDA: 
StlR1 S.M. GURADDI : 

win tbe MInister of FINANCE be 
pIeued to sta to : 

<a) wbether Industrial 
•• Gk of India has ioillated 
for providing a_lst.nee to 
for .. lr"emplo)mcDt ; 

l)evetopolcnt 
any schemes 
ex-serviccmcn 

(b) if 80, tbe details tb~reof ; 

(c) the ca.teot to which tbe IChomes at e 
Ukel, to benefit tbe ex ... serviccmcn: and 

(d) the Dillubor of ex. servicemen 
belpod by IDBI duri.oa 1986 7 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR. Y' : (a) to (c). 
The lodu5t r lal Development Bank of 
India (IDBI) has leported that it hap 
launched u speci .. ll schemes for the benefit 
of cx·servicemen (i,1c1uding ~idows of 
ex-servicemcn) with effect from 
1.4 87 to enable tbem to set up 
sm,.I1 iOI'uSlrial projects? including 
t raj1sport " nJ other serv cc i:ldustries for 
the r ~elf·em.)I()vme!lt. Under th 5 scheme, 
secd C Ipit.t( ;'ISS1Slance would be provided 
to CA-SCf\icemen ~\t a nommal rate of 
lOtere~t of JS~ per annum, upto 15% of 
the C0St of the project. The debt equity 
T,1t10 fUI thl\e projects would be fixed at 
3 : 1 anJ the promote) s· contnbut ion 
would be only 10% of the project cost. 
The as\h!al C~ wouJJ he tCPJ)ab)e over a 
pcr.od of 10 v("ars \\ It h lOlli-'ll moratorium 
of upto 5 )e4r'C. No security need be 
&IVC,l for a\s.~1 al ce under tbe scheme. 
The an ~t r (..: ,,, .. )tdJ be routed throuah 
Sf-,s who \\ III .Iet as .. gents of JVBI and 
the cost oj e.icb I d vl,jual pruJect should 
not exceed Rs. ] 2 llikhs. runds for this 
scheme \\('uld l~ lirovhJed on a makbina 
basIs bv DUt'ctor Gcnci al (Resettlement) 
and I DB I. lJ s des financial assist,tnc:e, 
IDDI \\ou),j pro\luc trammg and consul-
tancy SU.)POI l to tllC ex·servicemcn, free 
of cost. 

(c) Since the s;heme has conlmcoced 
from I 4 1987~ doc:s not ..IT,se. 

AppolDtment of Deputy Govemors 
'n Rc.sefle Bank or India 

5894. SHRIMATI KJSHORI SJNHA: 
WiJJ the M IO,Slel oj FJNANCE be p'eased 
(0 st.ile : 

(a) the rules .Ind the pr iCtice followed 
in rega:d to the Ll.Pp,-'lotments of Deputy 
Govern '8 of \ he Reserve Bank of India : 

(b) whet h~r reccOIly these appoinf-
ments hav.: been made in accordance wIth 
the rules and past PI nClice ; 

(c) if not, the reasons therefor; 

(d) whethel the Reserve Bank of India 
officers have protested Bpinst tbe nee .. , 
appojntm ents ; and 
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(e) if so, the reaction of Government 
thereto 1 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) <a) 
Appointment/reappointment of Deputy 
Governors of Reserve Bank of India (RBI) 
is made by the Cealtr.ll Government in 
acc()rdance with provisions laid rlown 
Dod er Section 8 (I) of tb e Reserve 
Ban k of Iud ia Act, 1934. 

(b) Yes. Sir. 

(c) Does not arise. 

(d) Yes» Sir. 

(e) While selecting personnel fuf the 
posts of Dc;>uty Governors of Reserve 
Bank of India, due con'uderation IS liven 
by the Government to all relevant faCc.l)fs 
includinl their expertics, field of expe-
rience,. suitab.lity to the organlsalion ctc. 
Availability of persons Wl)l king in Reserve 
B .. 1Dk of I nJia and other banks is also 
considered while tn.ddoS these select 1005. 

Delay la Relnse or Pensioa to GoyeralDeDt 
Employees OD RetJreaJent 

5895. SHRI VISHNU MODI: Will th\! 
PRIME MINISTER be pleased to state ; 

<8> whether rclc~lse of pen~ioo sranted 
to the Government employees on thel( 
retirement or on their prclnature deaths, 
is 8coerally delayed at the Account.lnt 
Oeoeral·s or Treasury Jevel ; aod 

(b) if so, steps GoverDment P!opose to 
take to ensure that pensions are pa;d to 
the pensioners or to the kina of the 
deceased employees wIthout any delay 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANI) PENSIONS (Sl-lRl 
BIREN SINGH ENGT)) : (a) Information 
is DOt available. 

(b) The extent instructions provide that 
Pension Payment Order Ihou'd be iuued 
Dot later than one month 10 advance of 
the date of retiremODt of tbe Oovenmeot 

servant. Further, the Heada 01 08IceI 
have been made accountablc (or eDluri ... 
that either thc final pension or provi.ional 
pension, as the C.l8e may be, il :lutboriled 
before thc datc of retiremeot. TIle 
amount of Lmily p~nsion payable 00 lbe 
d~ath of a penStoner IS alao required to 
be indicated on the Pension Payment 
Order of the pensioner. so tbat widow/ 
dependent can strui,ht away claam family 
pension from the pension p..tyina 
authority. Some delay. however. ia likely 
to take place in the cases of Ooyem~t 
emp loyees who d 10 in ba rneu suddeol7 
as in such cases advance actioo by the 
Head of Office ia Dot plJlSlble. 

Plaa ror Tribal Reg_ of M ... ,.. ........ 

5897. SHRI PARACiRAM BHARDWAJ: 
Will the MID,sCer of WELFARE be 
pleased to Itate ; 

(a) ~'hetber any special schemel have 
been (o"mulaled by l:o.on GO\'Cl0tneOC 
dur.na Sixth and Seventh f-i\'e Year PldD 
for the tnbal regions 10 Madhya PI adesh ; 

(b) if so. (he details thereof .Joolwith 
Jts t.lflet' aoJ perforroance durin. Sixth 
Five Year Plan; and 

(c) the detail. .looawitb the amoUGt 
sanctioned for this purpose '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WEI FARE (SHRI 
GIRIDHAR OOMANGO): (a) to (c). 
Tnbal SUb-PI~lQ approach wirh focus OD 
ecOnomiC dcvd'lpment of Scheduled 
Tribes has CoOl inued to be tile chief 
instrumcMt for development or SdaeduJed 
Tribes durin, the SIxth and Seventb Fi," 
Yedr PJaOl. for ahe tribal areas in Madhya 
Pradesh. Durin. tbe Slxtb PM V.r 
P.aD, 56 ModIfied Area DoveJopmeat 
Appro.tch (MAI)") Packets ...... ideoti-
fied .n M.ldhya Pradesb in addition to' 
Pnmltive Tnbal Groups. DurlDa tho Grat 
two years of tho SeveDlb FIve Vear Plan. 
another 7 MAl)" Pocket. baft bleD 
identified io Madbaya Pradesh. DurJ.,. the 
Sixth Plan, Rs. 17.30 cror. were provided 
a. Special Ceotral Alliltaoce (or MADA 
Pockets aO<l R.I. 4.39 CIOIW low 1M 
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Pria'Jitive Tribal Oroups by the Govern-
IDeJlt of India. 

In addition to above. tbe State Govern-
ment of Madhya Pradesh bad formulated 
• peeia) schemes at the instance of GOVC""Tl-

mont or India for assistance under Article 
27' (I) Pirat Proviso of tbe ConstitutioD. 
The det.lill of tbe acbemel wIth the 

amounts sanctioned durin. tbe Sixth 
Plan and first two years of Seventh PJao 
are liven in tbe statement ,iven below. 

Durin. tbe Sixth Five Year Plaa • 
against the tarlet of 6,18,000 ST families. 
8,44.340 families were economicaJly 
.ssisted under the Tribal sub-Plan pro-
.ramme8. 

Stateaeat 

ScI"m'8/D' .. hie''' Amount.' w~,., R,./,IU,d 10 Gov~"nmmt 01 Madhya Pratk8h und~r 
Artie/II 275 (1) First ProviJO 

s. No. Name of ,be Scheme 

I. InterRrat,~d Develo{"meot of 
Porest VHbacs. 

2. Rehabilitation of shifttna 
cull iva tor •. 

3. Construction flf stop dam 
in MOl'e'na district. 

4. Scheme fl)r procurement of 
Tamarind in B~ltar distncf. 

,. Settin. Ufl of a Trainina-cum· 
Production C(.'ntre at Bastar. 

Total : 

Vet.lna of DlKlplioary Powen 

5898. SIIRI A. JAYAMOHAN : Will 
the PRIM(; MI~JSIER be pleased to 
atate : 

<a> whether the Cencral Vigilance 
Commiasloa hal uflOtl Oovernm nt to 
explore the feasibility of vest ina dIsci· 
plinary powen 10 respect senior officers of 
the Ircal bodIes under tbe control of 
Delhi Admin istt ~,lion ~ and 

(b) if 10. tbe detaill thereof and 
Oovoromeo,'s reaction ther~D ? 

Amount Released 
(Rs. in Jakhs) 

Sixth Five 1985-86 J686-87 
Year Plan 

S9S.S2 50.00 

SI.26 

106.23 

50.00 

O.SO 

646.78 100.50 106.23 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
~41NISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM) : (8) aDd {b). Tbe 
Central Vigilance Commission bas recom-
mended t hat Government should explore 
the feasibifity of vesting disciplinary 
powers in resp(!ct of senior officers of 
local bodies under tbo control of Delhi 
Administration with career civil servants 
of suflicient seniority and status workiD8 
in the controlliol Ministries/Departments 
instead of beiDa retained in the h-.nda of 
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elected Members. GI)vernmcmt have not 
taken a VIew in the mader. 

Rehabilitation of Oi4Jpluced Trlbals on 
Account of Execution of Development 

Projects 

.5899. SHRI ANAND \ PATHAK: 
Will the Minister of WELFARE be 
pleased to sta te : 

(a) the number of dl~p'aced trabal 
rnmilies on account of e"ecution of 
development projects~ ye.' r-wise and Stale-
wise figures (10m 1983 to 19S6 ; 

(b~ the pr,"\jtcts for which these 
families have bee 1 d IOipJ.lced. }ear-wisl! 
details, for the s.lId pc:rso1 ; anJ 

(c) the steps Gl)VUI'Olt.:. .. t have taken 
to rehabilitate the<i)e displaceJ trih Is ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF \\'ELf- .\RE (SHRI 
GIRIDHAR GO~ANGO) : (a) to (c). The 
requited inrormatlon is b ... ing called fnr 
for frl'm "lI the Stel'e Govcrnn1enh/Cnlo 1 
Territory Admir istrationCi a",} the Centr I 
Ministries/Derar(m:nt'lt. A~ 5tlOnt ,s the 
same is rece,ved. this '" ill be p.!aced on 
the Table o( tbe House. 

Raising Age of Refinmmt 

S900. SIIRI JAGANNATH PATT .. 
NAIK : Will the PRIME MINISTER be 
pleased to state : 

(a) whether Governmen, proPf'Se to 
raise the letlrement age of employees; anJ 

(b) if se, details there f? 

THE DEPUTY MINIS fER IN THE 
MINISTRY OF PERS( )N;\ii L. flVBL1C 
ORIE!VANCES AND 1'1 NSIONS (SHRI 
BIREN Sf NOH F.NGTI) : 'a) No. S·r. 

(b) Dot's not anse. 

CRt Cedes Rf'gisfered Against GovcraJllent 
Officers ... h..raataka 

590J. SHRI V.S. KRISHNA IYER : 
WiJl 'he PRIME MINISTER te pJeakd 
'0 slate: 

<a) number or calOl reatstered by cat 
durio, 1985 aDd 1986 ... in. ~ 
belonging to AliI ndia and Central Ser-
vices in Kamataka for posseSlina wealtb 
dis"roport;onate to their kncnro IOU,... 
of income: 

(b) number of cues decided; and 

(c) whether aoy of the officen Wore 
dismiaed or removed from aerv ice ., 

THE MINISTER OF STATE IN THE 
MI·USTRY OF PERSONNEL.. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN TH8 
l\UNISTRY OF "O~1EAFFAIRS (SHRI 
P. CBIDAMBARAM) (a) 

J 985 : Nil. 

1986 : 2 caleS. 

(b) 1985 & 1986: Nil. 

(c) Does DOt ariso. 

Remote Sftslag Appllcat'OD Ceetn 

5902 SHRI AJOY BISWAS ; Will the 
PRIME MINISTFR be pte ,sed to .tate : 

( .. 1) whether there is any proposal to 
set ufl a Remote Sensiog Application 
Centre in tbe North·Eastero Rca,on ; 

(b) if 10. del ails thereof; aDd 

(c) the place identIfied for seUin. up 
of the Remote Sens,n. ApphcatJoa 
Centre 1 

TilE MIN:STER OF STATE IN THE 
MINISTRY OF SCIENCE ANI) TECH-
NOLOGY AND MINISTER OP 81 ATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATO~UC ENERGY. 
ELF.CTRONICS AND SPACB (SHRI 
K.R. NARAYANAN) : (8) VH. Sir. 

(b) In addition to tho remote .c ...... 
1~'cihri6 beina p'anned by 'he Slates aad 
UnIon Territoria. tbe [)e.-rCm.at 01 
Space in planning to set up a Reaiooal 
Reolote Senlin. Service Cootr. ia t_ 
North-Eastern Rt'lon for eaabltnl .. 

dililal analyail of remotely IODIed clat. b1 
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tbe varioul u_ apocies of North-
Ealtern Re,ion. 

(e) Studies are underw.JY relardinl 8 
luit able locatioG. 

L __ t. MIDe Ow .... of Goa 

5903. SliRl N. VENKATA RATNAM: 
Will \be MADiater of FINANCE be pleaeed 
to slate : 

(a) the partico1an and the amount of 
loans liven by nalional'led banks to each 
mine owner in Ooa durin, the past thlee 
YO.1" tor uodet".aJdn. miniol act ivities ; 

(b) the amounts due from each of them 
and steps taken to recover the amounts; 
and 

(c) the securities obtained by eJch of 
the banks from each or tbe miRe Owners 
before livID' them bUle advaoces 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARI>HANA POOJARY): (8) to c). 
The Reeerve Bank of India has rer'orted 
that •• per tbo InformatloD avallabJe with 
thern a. On 11'( Friday of September J 986, 
there were 12 parties enp&~ in minin. 
in Ooa who were avaihns of cfedt, limits 
of Ri. one c:,ore or more (rom the 
hankin •• y.tem. The deraIls of the IlmlCs 
nod oulatall:hoa aadiost thc~e parties w~re 
as follOW' : 

Limits 
Out .. 
ataDdin .. 

Worldn, 
C.lpitul 

38.1 

2~.9 

Term 
loa us 

7.9 

6.1 

Bills Total 

08 46.8 

32.0 

A. far as security i. concerned t the 
bank·, work 101 capibJ' advance, are nor .. 
malty leCurcd _iOll .tucks and recei-
vables. Por term Joa~s security is 
,enerany obtained in the form of morl,-ae 
of fi10d .. et.. Bank. take various 
rneUlorea for recover)' of their loons indu-
dina cODtin\lOUl rollow-up and porsUB,jon. 

10 suitable cases the banks may reaort to 
Jeaa' action for recovery of their due&. 
A. far 88 facilities ,ranted to individual 
miD in, unit. a ra concerned. detai1. can-
not be divulged in accordaDce witb tbo 
provisions of statutes goveminl public 
sector banks and per practicts and UI 
customary amor~&st banks. 

Guldelloes for LoaDS Uader IRDP 

5904. SHRI SAIFUDDIN CHOWDH .. 
ARY: 

SlJRI GADADHAR SAHA : 

Will tbe Minister of FINANCB be 
pleased to state: 

<a) wbether banks have beeD followin8 
the auiJelines issued by Government 
Felardina lnfecrated Rural Developmcat 
Prolfsmme loaos ; 

(b) if not. the manner in which Govern-
ment propose to ovcrCOlnc this bottleneck; 

(c) whether any inititative bas alread, 
been taken in tbiS direct,on ; and 

(J) if so. the detalls thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
B IOks ba\'c by and large been followiol 
the guideline's issued by the Government of 
lod '8 with fe-gard to gr~,nt of loans uDder 
lotegra'ed Rural Development (lROP). 
Whenever any ins~ances of non-observance 
of fln\' of the instructlons by some indivi .. 
dual bank hrar'ch comes t{) the notice of 
the Govemmf'nt. the m. Itcr is taken up 
with the concerned bank for suitable 
correct i\'c .:ct wo. A 11 gh L~veJ Com-
nllttee has also been set up by the Govern-
ment to look into tho plohlems relatina 
to credit for IRDP uod sug,est itnprove-
ments on an on anini basis. The deficien-
cies observed on the part of the banks in 
evaluation studies. are brouaht to the 
nOlice of the baoks/RBI for removal of 
deficiencies. 

Viability of I.R. D.P. 
S90S. SHRI OADADHAR SARA: 

Win the Minister of FINANCe be plea114 
to state: .. 
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<a> the viablltty percentale of Intearated 

aural De""eJopmellt Proarammo loaned 
IChemes. State-wise details; 

(b> whether ,lOY survey h.\s been COD-
ducted recently to assess tho success of tbe 
acheme ; aod 

(c) If so, tbe detail. thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : <a) Under 
IRDP 10..ln5 Jrc prova1ed for tbe activities 
which initially L~ppear to be economically 
viable. However. no comprehensive review 
or viability of old UOlts fin.Deed by bank. 
uDder the Intearatcd Rural Development 
Pro,r.lmme (lRDP) has been made. 

(b) nod (c). Government have under-
taken a Concurrent Evaluation Study tn 
36 distrtcts coverlOg 72 bloct.~ with a 
sample survey of 20 beneficLlries from 
each block uqder the lotcar.Jted Rural 
l.Je'Ve1opment Proararome. AccerJiDI to 
the 12 ffiuDthly repoJ t for tbe period 
October •• 985 to Seflternber. J 986 recel" 
ved, In 71 pc. cent of the cases the assets 
"ere found to be iotact in 45% of the 
aamp'e Cd5eS (here were nO overdues and 
52% of the bencficiaraetl had crossed the 
povel ty hne stlpul.ated durioa VI plan. 

cae •• g 01 Gaaga Water" U. P. 

5906. DR. V. VENKATESH : Will 
the MINISTER OF I:.NVIRONMENT 
AND FORESTS be pleased to stare : 

<a> whefher the progress of the Gana. 
Action Plan W8tJ revlcwed ,1 t 8 h.1h level 
meetit11 with the ChIef MLli,ter of Uttar 
Pradesh ; un d 

(b) if so, th.! ou tc,.)me or the review 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVlltONMENT AND 
FORESTS (SHRI Z R. ANSARI) : <a) 
Yes. Sir. The Mmlster of Environment & 
Forests met tbe Chief Minister, U. P. on 
1'.12.1986. 

(b) The pace of work unc4er the OnDla 
Action Plan bas been c:xpc<!ited. Tbe 

implomen tina apncJoa have been .treoe-
tbcned by poltin, addltiOD ... 1 .... at .eoior 
levels. The U.P. Government have repor-
tad an expenditure of Ita. 16..02 oror_ la 
1986·87 al compared to R.a. 4.6 CI'orea in 
1985-86. Divisiona' level tal" forca 
comprilin. elected ,._r ...... tt\'es and 
implementina aaencles have been let up 
for coordination of schemel under the 
Oanaa Action Plan 10 H.rdwar·JUlIlikeab. 
K tnpur, AII.lbabad and Varu_". 

EQeIIIIiIIIN eN IlaD 

5907. SHRJ CHIJtANJI LAL 
SHARMA : Will tl_ PR.IME 'AINISTBR 
be pleased to Italo : 

(a> cotal amouot .. epeat durin. 1 t84S ae 
me.ltcb and developmenC ; and 

(b) tot,,1 amount to be • .".nt on 
rese.ltcb aDd devclopmeo& durin, 1987 .. 811 

TilE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
N(JLOGY AN() IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENBRGY. ELBCTRONICS 
AND SPACE (SHRI K." NARA .. 
YANAN) : fa) and (b). The actual h-
penditure oa R&fl al the Nadon •• te.e4 
ror 19~81 t. DOt )'tIC ••• ,t.ble. Bated 
on tbe pdll trends the .. tim.ted R&D 
exr-enditure durinl 1986-87 and 1981-88 is 
likely to be of the order of RI. 2~ 
crores and Rs. 2900 CfOIC' retpecf$Y~.y. 

At ...... Po"., P .... at Ka .... ,.,. 

5908. SHRJ R6NJITSINGH OAEK-
WAD: Will Ibe PRINB MINISTER be 
pleo..lscd to Itate : 

(8) the estimafed cost or the Atomic: 
Power PI tnt beiDl let up at Kakrnpar. 
Gujarat \\tith the foreran cJLchaoae compo-
nent ; 

(b) whether tbe project Is likely fO be 
commisaioned oe Itbedalo ; 

(c) whether Government hive ....... 
aoy memorandum .,roo", prot_'" tbe 
sett1na up of the euclear pow., P ..... due 
to tbe POSIlble th .... t .rt .... out of lb, 
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prMl .. 
wa.te ; 

01 tile d.poaaJ of nuclear 

(d) it 10, Government'. reaction thore-
to : aDd 

(0) the details of tbe safety mea.urea 
laken to check leakalO or explosIon aDd 
lor dfapouf of D'Uural waste ? 

TIlE MINISTEIl OF STATE IN THE. 
MINISTRY OP SCIENCE ANI> TEe]{· 
NOLOOY AND MINISTER OF STATE 
IN THB OEPARTMENTS OF OCBAN 
DEVELOPMENT. ATOMIC ENERGY. 
eLeCTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): (a) The COlt or 
the Kakrapar Atomic Power Project it 
R.. 382.5 crores at 1979 prices. or which 
the Forefan Exchao,e component is R.I. 
34.7 crol'ft. 

(b) Yea. Sir. 

(c) and (d). Some prote&ts have been 
received ~4.~I;nst lettin, up or an "romJe 
power aC,tllon at Kakrapar. The l)cpart ... 
nlent or Atomic Eocray 1$ cducatin, tbe 
public on ufety aspects of nuclear energy 
IbfOUl)t. exblb"IOIU, aominar I aDd audio-
• ....-1 abowa. 

(e) S.1(e" measures provided in 
Kalus.,..,. Alomic Pewer Project include a 
cIoo .... o.PLIIliaOlOOl buildiaa for ,he reac-
lor •• v.pOUC ......... 'on pOOl w.thin tQa. 
~i .... ' buJda.. aDd two iodepca .. 
deal (u ... ~... .huldowo IYltOlQ&. 
Adequ:\ te provWoQl wr dseposaJ of tbo 
nuclear wa.le, lO accordance with 
llaDdard joteraabOt\al praaicca, bavc been 
mad&. 

(Tr ...... ,.) 

l.-. J», ........ R .. I &uk. Da.U 

5909. DR. CHANDRA SHEKHAB. 
TRIPATHI: W.II tbe Minister of 
FINANCE be pi_ted to statc : 

(a) whether lleaiooal Rura J Banks have 
aChieved success in providinl libel.1 Joans 
and olber racilitles to tbe persons he'oDI-
In. to SGbeduJed Caleca and Sc:bedulcd 

Tribes uuder the 2O-Poiat Proaranuae; 
aDd 

tb) if so, the IOtal number of peI'$ODI 
to Whom loan. and other f ~cilities _-
been a;ven by tho Reaicmal Rura) Bank. 
Balti, Uttar Pradesh during the last three 
yean, year-wlso ., 

THE MINISTER OF STATE IN THS 
M1NISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
National Bank for Alflculturc 8.w Rural 
Development bas reported t ha t advances 
or regional rural banks are by and I..., 
granted to weaker sections JocludJDI tbose 
belonain. to Scheduled Castes and 
Scheduled Tribes eJi,lble for assistaDCc 
under 2()"Point Programme. 

(b) The number of beneficiaries and the 
amount or 'oans and advances 5apctiooed 
by Balli Oramin B-Iok durinl the laa& 
three years ar e indica ted below : -

OUI£III#IIII"I ad~'Qnce.J of Bast; ;;ramln Bank 

Year 

.JUDO '84 

June ·85 

June '86 

(English] 

No. of Amount 
Beneficiaries of Loans 

(Rs. in Lakhs) 

34121 454.00 

54386 546.00 

58629 556.00 

TIIeft of· A.r .. a Plat .. ' ....... Kaapur 
Office of LIC 

5910. SHRI ATISH CHANDRA 
SINHA: 
SHRI It. PRADHANI : 

Will the Min;ster or FINANCE be 
pleased to slate: 

Ca) wbether a farle number of cadrem. 
platea' or tbe poJicy-hoJders ba\'e been 
missina since lona from th c Kanpur Divi .. 
aionel Office of Life Insurance Corpora-
tiOD of India ; 



MAIL 8, 1981 

(b) whether as a result tboreor I_ric 
Dumber of policy holden aad agents of 
Kanpur Divisional Office of Life losu .. 
rance Corporation of IDdi-i have Dot been 
aettinl _f)roper !lDd due nOllces of pre-
miums and servlc:es ; and 

(c) if so, (he d da lis tb,rcI)( aad steps 
taken to brlDl the culprit to boo!.: unrne-
diately ? 

THE MINISTER OF S r -\'TE IN THE 
MINISTRY OF rl~·\NCE (SURI 
JANARDHANA POOJARY): (.d LJe 
baa reported that ahc, e h 1S been OJ 

report of missing pl"tes in the recent past. 

(b) and (c). Do not allSC. 

ApplkalioDS from Muslim Divorcees to 
State Wakf Boards 

5911. SIIRI SYED SAHABUDDIN: 
Will ahe MlDister of WELFARE be pleas--
ed to state : 

.. (a) the number of .'pplications received 
by tbe State Wakf Boards flom "'usLm 
divorcees for a malQlCnanCt: gr,lllt durlD, 
1986-87, Board-wise ; and 

(b) tbe number of applications consi-
dered, rejected 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELfARE (SHRI 
OIRIDHAR GOMANGO) : (a) and (b). 
Information is beinl collected and win be 
laid on the Table of the House al soon .. 
received. 

llanlealag Eaergy fro. Sea Wa"et 

5912. SHRI AMARSINH RATHAWA: 
SHRI CHINTAMANI JENA : 
SHRI MOHANBHAI PATEL: 

Will &he PRIME MINISTER be pleased 
to atate : 

(a) whether any Corei,n technolo,y hal 
beeo louabt for ,eneratiDI eneray (rom 
.. wavel; 

(b) if 10. the detaab thereo(; 

Cc) tbe pl.lces .olected to conduct •• _ 
perlments to ,e,lerale cnor,y from waves ; 
and 

(d) whether such experiment w.U be 
conducted at Cambay. Oulf of Kutch sod 
Sundar bans 1 

TUE MINISTER OF STATB IN TIIB 
MINISTRY OP SCIENCB AND TECH .. 
NOLOGY AND MINISTER OF STATE 
IN THE IlEPARTMENTS OF OCBAN 
l)EVELOI)MENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRf 
K.R. NARAYANAN) : (a) aDd (b). No. 
Sir. However, the Indian scientists and 
enairu:er5 are fully .W.lle of the illter .. 
narion.1 dc:velopment. In tbis field. 
Scientific and t echQicat advancements 
maJc in other countries aro beiDa etreet,-
veIy llsed 10 our own prolrammc. 

(c) 30d (d). No r'ace bas yel been 
selected. This will be dedded .fler • 
project rcp~)ft whicb .a prcscntly under 
prcp.u utlon becomes available. 

Baggace AIIo .... a~ (or Penoos R"umiaa 
aner Tera_doII or Wort Abroad 

.5913. Sf-IRI RAM PUJAN PATEL: 
Will the M,Dlster of FINANCE be pleated 
to state: 

(a) whether 8 notIfication bus beeo 
I"ued .monOiD. tbe aaaaaae Rule 1978 
eobancinl additional allowance ro~ 1)era00I 
returninl on termination of work ftom 
a broad ror a periOd of ODe year aDd more 
from RI. 5.000/- to RI. 20 ,000 ; 

(b) whether this ameDdment it applica. 
ble to all coun'ru~t inc:ludio, Nepal aad • 
certificate from the Indian Bmbau., to 
the bonafide of the claim is adequate 

(c) whether tbe IUt of ifem8 _eluded 
uDder the ameadmcGt iocl U_ c:oIour 
T.V., V.C~R. etc. ; 

(d) wberber there are comp'.Jnll ,bat 
'0 spite or tbis amcodOlCtlt PCI'lOQl return-
in. home with valid ccniticatea rrom tho 
Indian Mj .. ioDi abroud are bolo. awa". to 
pa7 dutiea ; and 
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(0) if 10, whether the Oovernment pro-
poae to do a way with such collection of 
dud. '1 

THE MINISTF..R OF STATE IN THE 
MINISTRY OP PJNANCB (SHRI 
JANARDHANA POOJARV): (a) and (b). 
The Baaaaac Ru!cs, 191r5 were amended 
on 25.11.1978 10 provide for duty free 
import of used pcr sonal effect. and house-
bold art leles up 10 Rs" 20.CXX>/- to Indian 
PasspoJ t boh.fer! workInI abroad for a 
nlinimum period of one year and feluroiD. 
to IndIa on termmalioo of such work. 
Thll concession l' available to persons 
.rrivina from all countries. except Nepal. 
10 rcsl--.ecl of 10001 (cxcludlOl certain 
specified ~lrticlCJ) which b ve beeo in 
posseuiOD .lhd use ab:oad of the pel SOD 
concerned for a m.nimurn perIod of six 
montM on pr~)c.Juc, 100 of a certificate 
from the Ind.an M:ssion m the country of 
their emp)o\ ment to the effect that the 
p.lpen~r h.ld been workio, ubroad for a 
01101mUln peflod 01 one ye4lc and i, 
returning I ... ) Ind,. on cennination of such 
'A-ork. Funhl-r. cbis concession 15 avail. 
able on'y once in three ye tIl. 

(c) No, Sir. Colour T.V. and V.C.Rs. 
are pentllttcd to be lmported under this 
cooceaaion. 

(d) No such complasnt has come t\} tbe 
notice of the Goveroment. 

(0) In view of (\1) above, does Dot 
artlC. 

Forest Clearaace ror J",lptlou Project la 
M.P. 

591<4. SHRJ PRATAP BHANU 
SHARMA: Will the MInister or ENVI-
RONMENT ANU FORESTS be pleased 
to atate : 

(a) whether Government of Madbya 
Pradesb baa aubmittcd any icreatioD pro-
jecu for foreat clearanCO ; 

(b) if 10. dotai" thereof. 

(c) whether tbe State Government haa 
ICDt alJ \he 4_* iuformatlOG , aDd 

(d) th e time by which the projects will 
be cleared ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSAR.I): (a) 
Yes. Sir. 

(b) A Statenleot is liven below. 

(c) and (d). The Sta(c have Dot seot 
some essenti..d infcrmation in relard to 
121 proposals. DeciSion OD tbese propo-
..lIs will be taken If aod ""hen the requi. 
site informat.on is subnlltled by the State 
Govt. Decision 00 49 proposals is already 
takl n ; 36 \\cre approved, 13 were DOt 
approved. 

Stafemmt 

Proposal received from tbe Govl. of 
M .. ldhya PI adesh in respect of irriaalioD 
projects. 

N.10le of tbe No. of 
l>istnct proposall 

J 2 

1. Balaghat 1 
2. DUlar 21 
3. Dctur I 

4. Bhopal 2 

5. Bilaspur 1 
6. Cbattarpur 1 
7. Cbhiodwnra 9 

8. Dbar 4 

9. Dura 1 

10. Guna 7 

11. Gwalior :: 
12. Hoshaoaabad 2 

13. Indore l 

J •• Jabalpur 

IS. Jhabua 
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1 2 

16. Khaodwa 2 

11 .. ).(.Urlone 
, 

18. Morena 1 

19. Narsintpur 3 

20. Panna 9 

21. Raiaarb 3 

22. Raipur 44 

23. Rajanandp0D 2 

24. Rewa 1 

25. Raisen 8 

26. R.ltlam 1 

27. Salar 1 

28. Sarluja 1 

29. Sehore 4 

30. Shahdol 12 

31. Sblvpuri 7 

32. Sidhl 8 

------ ---- .... _---------_ .... _ 
Total 170 

PeDdIDl Pro}ec:ts of BItaJ' 

5915. SHRIMATI MADHUREE SINGH; 
Will tbe Mmister of PLANNINO be 
pleased to ala to : 

(a) whether recently Government 
assured aD early actIon 00 lana pendina 
projeetl of tbe BLbar State; 

(b) if so, the details of projectl ; aod 

(c) time schedule fixed for their 
clearaDc e "1 

THE MINISTER OF STATE IN THE 
MINISTRY OP PLANNINO (SHRI 
SUKH RAM): (a) A joint revIew 
meeting was held with Bihar Go'Vcrnlllent 
recently in respect or ccrtaiD develop-
mental activitiea in that State. 

(b) The projects and proposall dis-
casaed were :-

(i) Industries b •• sed 00 petlO-
ebemIcba I reeds-stock, 

(it) Tenu.bat Phase-II. Roel Karo and 
North Karanpura Power projects, 

(iii) Drain:tae probtert. 0( Ko.i/ 
Oandnk: Catchment Area, 

(iv) Doubhnl of P.Jtna .Oays Lino, 

(v) R~onstrUC1ion of Chrtonl Brld..,. 

(vi) Tourlslu packaae covcr·nJ Bud-
h lat mODuments. 

(vH) a..''1v.ll of Absoka Paller Mliia aDd 
Robtaab Jodu.Ues. 

(c) The nl~\lteT. discussed raU in the 
eat ~rtes of projects, pro~:,Js and pro-
ject ide·as. They require action on tbe 
part or State GoverDrN"nl and Central 
Minisl rica and *0 certain ca~ action 
on the part of cenrral 1\.f;n stnes is con-
tinee.' upoa cert .. do sreps to be l,ken by 
Bibar Govcromcnt. It is not poaible to 
lpecify tbe tinle schedule. 

Ck'cult Beach of Admlnlodrathe Trlbueal ao.a.., at (.08 

5916. SHIll SHANTARAM NAUC: 
Will the PRIME MINISTER be plcatled 
to state: 

(a) whetber Oovcmulen t proposed to 
eatnblulb a circuit Bench of tbe Cenlcal 
Adn'linJltrative Tribal Bombay at PaDPjl. 
00. ; 

(b\ if 10, by what date tbe beach will 
Itart fUOCtiODIDI ; and 

(c) the .tifticukiea. if any, which caUled 
delay in the seuin. up 01 the Bencb ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
Oklt!VANCES AND PENSIONS (SHill 
BJREttSJNOH BMOTI): 'a) Y-. SW. 
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(b, and (ol. The circuit .IttJ".. of tbe 
New Bombay Bencb at P.oaj. will 
.... rialhe as 1000 .s odtninll.ct·ative 
arraaaenteati for sucb "ttiftp like ... "" 
accommodat ion are completed. A potl 
of Member (:~f Now BombclY Bench which 
Ie at preleot vacant will be fined up.t 
lOOn as a review pmltioo filled by the 
Oovernrnent tn the Supreme Court in a 
related matter il dt.posed of. 

J.,talle41 capadty or Electrostatic 
Predpltators 

S917. SHRI DIGVIJAY SINH : WiD 
ebe MinIster of ENV IRONMENT AND 
FORBSTS be pte.lsed to .tate : 

(a) wh'lt is the inltal:ed cap.1eity of 
~fro·!tatit: J"fttll'itators to effectIvely 
funet :00 in the Delhi lhenn.tl power 
plants; 

(b) steps laken to ensure that nO par-
lieu1 1 1e m8th~1 enlan lIes (rom these 
thermal power sf_laOna; and 

(c) '0 meet the ex;>e.nditure OD aDa-
tallation of electro!! a: ic prec,p"alors. how 
much more v. ill eteelr c p-ower cost and 
when w U lh.s enh,~DCClne·\t take plaoc ? 

THE MIN(4)TER OF STATE IN THE 
MINISTRY 01· J~NVIRONMENr AND 
FORf:ST~ (SHRI Z.R. ANSARI) : (8' 
Ten unit! of eLctlos'at c llrcc,pirators 
have hec-n in!taHed with rated CI" p~city of 
more Ih \0 9~% dtua c(,Ilection efficiency. 
However. 1,\n1e of tbes.e unttl are not 
functlon\ng cfT(:ctlve'y. 

(b) Steps taken mciujc tbe foUowina: 

(i) Emis'Iion st.tndards have been 
prescr I bed ; and 

('1) The Thermal flower Stations bave 
bee 1 direcll·d to Llke neces.sary 
me.lsures fur c,)mpli tncc of these 
standard. 00 a time bound baaua. 

Cc) No such estimates have been made 
and t here is no pl0POsa) for cnb.n~mClDt 
of the cost. 

c ..... FadIfIIea to C .......... .... 
.. Or ... 

.5918. S}IRI SOMNATH R.ATH: Will 
tho Minister of FINANCB be pleased to 
.tate :. 

ta) whether NABARD has .rerused to 
live credit racilities to Co-operative 
Dioltl ill Orissa ; 

(b) if 10, the reasons tberefor ; 

(c) whether Government are awcn. that 
on account of denial or credit faeil itlCS. 
the aariculturlsts and others are facina 
djfBculties in aettloa loans in lime: and, 

(d) if 80, tbe action takeo/pToposed to 
alJevhlte the hardships of the peo".. ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARY): (a) to (d). 
The National Bank for Agriculture and 
Rut .11 Development (NABARD) has 
reported tltdt both the Orissa State Co-
operative Bank. (OSCB) and the Ori .. 
State Co-oper.uive Land Development 
B.Jok ,OSCLDB) have defaulted ira tbe 
matter of payment of theIr ducs and 
NAB.\RD as a part of the IDstitutional 
disclplloe introduced by it, h.ls wit hdrawn 
certa 10 retinance feci", ics avail~l ble to 
them. In so far as OSeD is concclned 
NABARD h.1S however allowed it to 
make drawals on its short·term limits . 
wi1h effect from 5th Janu try, 1987. 
OSCLOB has also bet'n pcr mil tcd to float 
debenl urea \\-ilh a v' ew to C..lse its finan-
cial posit.OD. 

Pay Scales or IES Officers 

5919. SHRI KUDAMBUR M.R. 
JANARTHANAN : Will the MiDiater of 
FINANCE be pleased to state: 

(8) ~heth('r Government h,lve any 
proposal to IDClcaSe the number of IndiaD 
Economic Service Officers deputed to 
various Mioisticl; and 

(b) _bethel' GOYerDmeot propOlO to 
brinl the pay scales of tbe l.E.S. Offic:er. 
at par with tboao of J.A..s. Officora 'f 
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THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL O-'\S AN!) MINlSTER OF 
STATE IN THB MINISTRY OF 
FINANCE (SHRI BRAHM A DUTf): 
<a> and (b). No Sir. 

Grant of Loans by A llababad Bau 

S92(1. SHRI SOMJIBHAI DAMOR: 
Will tbe Minister or fiNANCE be 
pleased 10 scate : 

<8> the number or individuals/firmsl 
companies liven loans of Rs. 20 lakbs 
.nd above by tbe vanous brancbea 01 
Allababad Bank in Delhi du '01 the years 
1984. 1985. 1986 and 1987 (upfO 

February) : 

(b) whether mOlt of tbe concerns! 
companies/lDdjviduals {neot 10004 in (a) 
above are no' pLlyiol even Inlerest accrued 
thereon and if so, the det..tils thereof; 

(c) whether any c lie or collusion 
between b~Jn" officiats anJ these indi-
vidualsffirms/comran1e5 has come to the 
notice of Goyernm~Dt ; ~lnJ 

(d) the rction taken/proposed .aaID.t 
orrin. bank officIals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI~ANCE (SHRI 
JANARDHA. ~A POOJ ~\R Y) . Ca) to (d). 
Tbe information i, being collectcd dnd 
will be I lid on the T .hle of the Hou!C 
to tbe extent POIi\ ble. 

Reylsloa of Finane at DisdpUoet of NABARD 

5921. SHRI MANIKRAO }{ODLYA 
OAVIT; Will the MIO~s:er of FINANCE 
be p1eased to Ita te : 

(a) whether the eliaibiJity criteria for 
sanction of credIt limns for seasonal 
aar1cultural operataons by NABARD are 
proposed to be rev lied ; 

(b) if 10. the details thel eor ; and 

(~) if not, reMona thereof? 

THB MINISTER OF STATB IN THE 
MINlSTR Y OP FINANCE (SHR! 
JANARDHANA POOJARY: (a) to (e). 
NABARO ha. reported that tb... Ja DO 
propos. I for the prescot to revise ita terma 
of cred It discIpline re.adn. to .hort term 
credit limits (or Se~lsonal Agricultural 
Oper.!tionl. The Dorms of elI,lbility .r. 
fixed 00 sound bankioa principles and 
have not in aoy way advorsely .ffected (be 
capacity of S 1 tisfactori:y mana,cd bunk. 
to meet tbe credit requiretncntl of prunary 
81r1cuttural credit societies. 

(Trt.ur.rl alton) 

Inue of Sial ... , or AtxOuat It)' 8Mb 

5922. SHRf SHANTI I)I-lARIWAL: 
Will the Miois:cr or IIl\\ANCE be plaed 
to stale: 

(a) whorher at present Co.nmercial 
Banks are Dot pro\lJ,oa sta'ement of 
account on dem~\nJ to theIr customers ; 

(b) whet her there is • provi~ion 10 the 
B Ink 01 Act tb It banks "''1 It provide 
statement of ~ccount to their cUltomcfl 
on demdnd ; and 

(c) if 80. the r-ct ton proposed to be 
t.~ken by the Governmcn~ .118mS( tbOle 
bank' in tbe even t or not Plovh."nl .t.lte-
ment of .(..'Count by IhetH to their 
customers ? 

THE MINITER OF STl\·re IN THE 
MI~ISTR y O~ PIN 'NeE (SURI 
JANARDHAN -'\ POOJ ·\R Y, : (a) to (c). 
The Bank. a RClutaclOn Act, J949 do 
nnt provide for furnt!lhJnI of 'tah~lnen' or 
AC:Cttuntl by banks to (heiI customers. 
However, .. s a rnealure of customer ler .. 
vice, bank.. have been advised 10 furnrah 
monthly Itatement. for Currents Account. 
to the Account bold,,!rI In • staaaered 
manner ever) month. 

On receipt or some coolpJainls that such 
statement are Dot bein, lCot by banks, 
Reserve Bank or 'ndia reJferated ill 
earlier Instructions to banb an 1986 and 
8lao advised them tbat their IOSpoctUl' 
OtTlCOrl, durio. ultero.1 IDlpeC:hOO of 
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brancbel, lliould verify cbat sucb Stale-
menta are bein, despatched in time. 
Specifio complalnta of a braocb Dot pro-
vidinl thi. Ierne. to tbe customer. a~e 

looked Into by tbe bub for remedial 
action. 

P'IIIaa ... r a--.ed Pl..t. fa 
S,..ueate Baat 

5923. SIIRI SATYANARAYAN 
PANWAR : Will the Min'sler of 
FIN ANCB be plealed to state : 

(a) the number of reserved pOlt. for 
Scheduled Castes/Schedulod Tribes Iyinl 
vacant 10 tbe Syndicate B.lnk.. catelory-
wise and .islCe' when thac ba vc been Iyiol 
vacant; 

(b) tbe number or post. out of those 
reserved for c . .lcb of these C.1hlfl\)ries in 
recuilmeot and promotion in this Bank. 
whu:h have been de-reserved fTO(n 1978 
till d,\te and the f(!aSOD.S for dCofcServin& 
these posts; and 

(c) the detail. of the eft,)ftl belDI 
made to fill up the post! reserved (or 
Scheduled Castes and ScbeJuled Tri~. 
\\'bich arc IYln, vacant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJARV) : (8) A 

.tatement, based OD tbe data fumfahecl 
by Syndicate Bank, Ibowiol tbe requind 
ior or mat ion, i. liven below. 

(b) The detaU. of tbe posts de-raerved 
by Syndicate Bank, based on the iDfor-
mation furnisbed by it. durin. the period 
from 1978 to 1986. are indicated at 
Annexure·Ho The bank hal also reported 
th3t reasons for de-reservation or tbe 
posts, reserved for Scbedul ed Cuts} 
Schedulej Tribes, are that sufficient 
number of Scheduled Calles/Scheduled 
Tribes employees did Dot qualify for 
appointment/promotion even after relaxin. 
quaUfyina standards for Ibem. 

(c) AI reported by tbe bank, it is 
making var .ous effl)rts to clear tbo bact-
I('li in vacancies reserved for Scheduled 
Castes/Schedule,t Tribe! which inclUde 
placin& of IOdents wttb B.loklDa Service 
Recruitment Baards after taklD, into 
account the backlogs and cunent reser-
vatiolls ~ cooductlO8 of pre·recruitment aDd 
pt e.procnolion trainina programmes; ex-
lending of relaxatIons in quaJifyiol stan-
dards 10 ptomotions; association of a 
fepres cnt.1 tive belongIng to Scheduled 
Caste/Scheduled Tl ibe Commun,ties with 
the Interview and Selection Process. 

StatftMDt 

S. No. Cale.or)' or 
Slaff 

lIt year 
(1986) 

2nd year 
(1985) 

(Data Provisional) 

3rd year Total 
( 1984) 

SC ST SC ST SC ST SC ST 

--------------------------------
(A) Post Lyina Vacant in D,rect Recruitment Quota 

I. Officers 4 40 3' 79 

2. Clerical 27 31 IS 95 7 S5 49 181 

3. Sub. Scaff 22 23 4 II 2 S 28 39 

(8) Po.'. Lyiol Vacant in Promotion Quota from Clerical Catelory to Office CatelOry. 
Clerk to Officer - 20 - 13 - - - 3~ 
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ANNEXURE-U 

Stalem~nt .Ihowl", the Details 0/ D. Re8~'.Qli.DII Df /W,.,.""tI P.' • .I., Sdulttlllltld 
Castes! Scheduled Trlbel/'OIII 1978 10 1986. 

(Data Proviliou 1) 
----- - --- ----- --~-

Year Direct. Recruitment Ouota 
Officers Clerks Sub. SttltT 

Promotion Quo .. Clerical to 
Officer'. Cadre 

sc ST SC ST sc 
---- ---- -__,._ "'" ---_ .... 

1978 71 109 432 366 3 

1979 87 119 411 306 1 

1980 88 J 23 371 346 1 

1981 56 28 286 314 I 

1982 47 38 218 233 9 

1983 40 47 136 208 10 

1984 41 71 90 lE2 )0 

1985 78 54 199 14 

1986 79 49 181 28 

5924. SHRI RAM SWARUP ttAM: 
wIn the Miolster of WELF ~RE be 
pIe lied to st.lle : 

(a) wbether Government propose to 
give financial assistance to Sche~u1ed 
ea'ltes/S.;:hc{iuted rnbes U;-HO 95 per cenc 
of the cos, \)f tlx..!J a~sel"l (or settmg Uj,' 
of an 10 iu~tJal UOIt ~O\ ng u;"o rUrCt5 

three 1~lkh5. clS recommend by the com-
mittee on Scheduled Castes an"l S.::heduled 
Tribes; 

(b) if so. the detalls there~)f ; ~ nd 

(c) t he action td ken so f,.\ r in this 
direction? 

THE DEPUTY ~IINISTER IN THE 
MINISTRY OF WeLfARE (SHRI 
OIRIDHAR GOMANGO) : (a) to (C). 
FinancIal Assistance is provided to Sche-
duled Caste and Scheduled Tr lbe cDlle-
prcmeurs for bankable schcnles includiDI 
small ;ndustnal Un IU coatin, uplO Rs. 
12000/- per beneficiary J.1 the form or 
marllO money loan by the Scheduled 
Caste Develonment Corporations set up in 
~4 States(UoiOD Territories and Trabal 

ST 

22 

2S 
34 

45 

51 

49 

48 

37 

39 

SC 

53 

10 

23 

23 

48 

20 

ST 

46 

46 

71 

11 

89 

J4 

J3 

33 

DcvclopOleol COaOj)CJf8t lve c.o,poratiolal 
set up 10 J4 Sl..ltcs. 

The Central Oo .... ment proYida 
Sh.&re Capital AUt.lance to tho Sc,bMuJed 
C Isle J)cve.opment Cor por_tiona _d 
fu )(.15 out of Special Central AlSis'.'u)Ce to 
the Tt .hal l)cve opmcnl Co-operative 
Corpora'ioos. These C" rp(.)lahODI, In 
turn. pro\llJ c nlarain nlO()ey JO..Jn alltl-
t.tnce to mJhidua I entrepreneur •. 

(&,li",h] 

F..astena Ghat or A ...... P....... I. Hili 
AI'C!U De,elopatelll Pro" ........ 

S9 S. SHRIMATI N. P. JHANSI 
LAKSHMJ: win be Min,.Ier ()r PLAN .. 
NINO be ptea~ed to Ilate : 

(a> whether Eastern Gha'. in Andbra 
Pradesh are proposed to be Induded lor 
the Special Centr .... Assistaace under Hill 
Are~.8 l>evelopment Pro,ramme ; and 

(b) jf 10, the .mooat earmarked fol' 
tho purpoee ., 
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THB MlNISTBR OF STATB IN THE 

MINISTRY OP PLA.NNING (StlRl 
SUK.H RAM): <a> No. Sir. 

(b) QU.tiOD docs Dot ar iso. 

C'IIeek oa IIIec-l Sale or Spec1all" Software 

5926. &HR.I' K. IlAMAMURTHY: 
Wilt tbe PI.D4I! MINISTER. be pleased 
to stato : 

(a) tbe details of the new kt of ,uide .. 
noee and provi.aiol1l (or "Stock and Sale" 
of computer IOftware pack.les in the 
country; and 

(b) the slept lakco to prevent illeaal 
_10 of Ipc:cialiled software liko Unik of 
td.S .. -D~S ope!·atina 'Yltcm software 1 

TtlB MINISTBR OF STATE IN THE 
MINISTRY OP SCIE.NCE AND TECH-
NOLOOY ANi) MINISTER. OF STATE 
IN THE! DEPARTMBNTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECfRONICS AND SPACE (SIIRI K.R. 
NARA Y ANAN): (a) The import of 
software p~lckale for "Slock and Sale" is 
permitlod for the followinl ca'~rjes ;-

I. 309G of excess lortware·export 
oarojoa made over and above tbe 
export obIiptloo. can be made 
UM of by the software exporter 
for the import or computer soft-
ware for ·'Stock and Salen. impnr-
tiD, new oomputer .~tems. loft .. 
war.: and hardware sub-systems 
aDd/or auantenting bis existing 
computer ioat.ll.1 tion and office 
equipment and computer spare 
pam. 

2. The Department of Electronics or 
it. deaiaoaUNJ' atencies caD import 
aoftware for '-Stuck aDd Sale". 

r. Software dfpnisationl .ill be 
permitted to import software for 
·-saO(:k alld 5",10" Iim1t1ft! to a 
value eq~t to ~ of the 
iDcomo tax paid by the unit 00 

softwore activitit's durin. the 
preceding assessment ~ear. 

(b) Any software in any media ill 
any number of liceosed copies is permitted 
to be imported under OGL either by an 
actual user or by computer manufacturers 
by sortw:tre houses for '-Stock and sale'·. 

Software is governed by the Copyrilht 
Act, J 957 as amended by un amendment 
Act, 1984. 

lodJa'. Nuclear Energy Experteace to 00. 
Countries 

5927. SHRI BRAJAMOHAN 
MOHANTY: Will tbe PRIME MINISTER 
be pleased to It a te : 

(8) whether lr.dla·s offer to sbare 
uncle.lr energy :xpcrieoce both in power 
loner.tllOn ;lnd nuclear rese,:rch to tbo 
other developing nations has been respoD-
ded to by any dc\·cll,)pina natioD, jf so. the 
deu its thereof ; 

(b) whether any developing nation has 
obtained such t,.·xperieiices (rom Iudia, if 
10, tbe deta&is tbereof; and 

(~ whether Illdia hols setup any small 
a',d meJium power reaCtOl s (or (he devo-
lopment of unclear energy in any d cvclo-
pinl country aud if so, the det . .uJs thereof 1 

THE MINISTER OF STATE IN THE 
MINISTR Y Or SCIENCE & TECHNO-
LOGY AND MINISTER Of' STATE IN 
TKE DEr'ARTMENTS OF OCEAN DE-
VELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K. R. NARAYANAN) : (a) and (b) India 
cooperates with several COuntr es, fbClu-
dins developinl countries, in various 
aspects of peaceful uses of utomic enor8Y. 
botb lhroulb the Internatioaal Atomic 
Eneray Aacncy and on a bilaterdl basis. 

(c) No, Sir. 

Reduction of Taxes OR Electroolc 
C ...... t. 

S928. SHRI MOHANBHAI' PATEL: 
Will tho PRIME MINISTER be ploalOd 
to state : 
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(a) whether the Manufi.lcturers Aao-
CiAtioD for Information TechnololY (MAlT) 
have uraed Government to reduce tbe 
taxes on electronic components; and 

(b) if so, ~he decision thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.R.. NARAYANAN): (a) Yes. Sir. 

(b) The matter i. under consideration 
of the Government. 

Savings l\-fobilisatiotl 

5929. SHRI RAM DHAN: Will the 
Minister of FINANCE be pleased to 
at ate : 

(a> the total amount collected throuah 
various s""vinp mobilisation schemes of 
Nationalised Bank.s t PO!t Ofiices durin. 
lut three years, Stale-wise ; 

(b) amount or loan advanced durlo. 
Idst three years. State-wile; 

(e) whether money collected from 
backward States ia bci~ apent ia tboeo 
Stata; and 

(d) if not. tho manner ia which imb.l-
lance is loutht to be rectified , 

THE MINISTER OP STATAE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Loans are advan eed 10 States upto two-
tbird of net smaJi savinll collection. made 
10 I"CSpectlve States throu,h ovarlOUl 
Savinp Scbcmea in 1"0$' OffICe. and 
tbrouah PubliC Provident Fund Scheme In 
Banks. Information reaardlDl amount 
collected in cdch State and loans adv.loced 
durin, las' tbree yean is &t\leO in State-
ments I and II aiven below. Information 
rea.lrdina collections throulh Pubhc Pro-
vident Fuod In Banka is io Statement III 
liven below. 

St.t __ t-I 

N,t 6malilOylngl coll~ctio'u III POll O/flces dur"'" 198J-84, 1184·85 and 1985-86. 

(R •• in laltha) 

s. No. Name or Stdtes 1983·84 19'14 .. 8S 

1 2 3 • , 
---- --- _ .,_ -" ,- - -- .. ~ -..--- .... -- _.,. - ........ _----- ...... _ ......... _- -~ ... ~ .. ----... - -

1. Andbra Pradesh 10834 15745 18808 

2. Assam '644 61'9 7193 

3. Bihar 176~ 3080' 36020 

4. G uja rat 2.5064 32664 36473 

5. Haryana 5677 8407 105" 

Ii. HimKbal Pradeab 2838 3736 3967 ,. Jammu & Kashmir 1359 2143 2601 
8. Karnataka 11454 19423 2.5012 

9. Kerala 2723 53. '785 
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1 :z 3 4 S 

10. Madhya Pradeah '1310 J3863 17417 

II. Maharuhtra 51762 68146 83217 

12. Manipuf 36 79 124 

13. Moahalay. 326 452 431 

14. N •• aland 35 86 133 

15. 0ris .. 797 4163 6224 

16. Punjab 8319 13219 17S34 

11. Rnjasthan 6658 15406 16126 

18. Slkkim 6 10 10 
-

19. Tamil Nadu 7614 )5414 16642 

20. Trirura 409 480 482 

21. Uu ar Pradesh 26443 40974 50594 

22. West Ben .. 1 33146 43916 47078 
---

Total 226104 341356 402460 

---
Stat ...... -II 

Loan, SQIICllorf«I to 51tJ1, GON,."nwnll Qlainsl "" _'mall savings colkcl~ 
(durllrl 1981-84, 1984-85 and I! 85-86) 

(Rs. in Jakba) 

S. No. Name of State 1983-84 1984-85 1985-86 

J 2 3 4 5 

- ...... _,. ~ --..-...-.... ~___.- ... - .~,.._.,... --- .... - .. _ -.-~, 

I. Andb,a P,.dcab 5621 8908 12850 

2. Aaam 3667 3657 5571 

S. Bihar 7503 18443 26439 

4J. Gujarat 16258 18432 26975 

s. Haryua 3717 4262 6804 
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--- ---- -----------~--.... -........ ._"...-_ .. _--.... __ ._ 

I 2 3 4 5 
- ------- .~------ ~ ~~ - ~ .... - -6. Himachal Prl&.b 1668 2267 2689 ,. Jammu & Itadmir 760 12~ 110' 

I. Karoataka 6879 8631 1661' 

9. Kerala 1333 2391 486$ 

10. Madhya PradCllb 4219 7479 13760 

r(. Mahar •• htra 31732 43596 5598'1 

12. Manipuf 16 40 62 

J3. Mc,halay. J88 218 339' 

rc. Nalaland 20 33 87 

". Orissa 2803 lile 46n 

14. Punjab 3.64 7338 11301 

17. RajdSthan 489.5 14.0 Il~1O 

N. Sikkim 47 7 7 

19. Tamil Nadu 4256 1839 12.544 

20. 'KLpura 264 313 331 

21. Uttar Pra d csb 18923 22368 37715 

22. W ... a.npJ 21PS8 mSI 37422 

--- ---
Total 139927 193472 2902.57 ---

Stat-a-JII 
Nid CoIUcllolfJ 1111'.'.1'. br ~ ".. ., ,... = lUJ-U. 1984-85 II1td 198J-16 

(lIPID ~. 1985) 

(RI. in tak bS) 

S. No. Name of State 1983-84 (9 .... ,. 19"·86 
upto December. 

1985 ------_ .. -
1 2 3 4 J 

J. ADdbra Pract.ab 190 2.52 7. 
2- Allam a9 H 14 
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I 2 5 

3 .. Bihar 24 227 II 

4. Oujarat J2S4 1·249 'II 

I. Ha"aJla .59 51 tCl 

~. Himacba I Praddh (-) J -46 9 

7. JamMu ft I( ubmIr 16 U. S 

I_ Karaatab 3'8 '15 ... 
9. Ked" 93 92 97 

10. Madhya Pradnb 209 164 69 

11. M,lbar ... hlra 5114 (-)I24IS 2143 

12. M.'Dlpur I 1 1 

13. Meehala)"A 
, 2 1 

14. Na.alood 2 I 

15. Oria. 12 47 8 

16. P_jab 118 244 112 

11. Rajasth"n 117 66 48 

18. Sikkim 

19. Tamil N.du 694 609 363 

20. Trlpura 2 2 J 

21. Utta" P,.4cah 175 29) ,33 

22. West Reapl 41e 826 S6 

----\ 
TQtal ,n2 4432 4432 
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Pollutloa froID Badarpur Po". H __ 

5930. SHRI D.B. PATfL : Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) whether pollutioo is bein. caused 
by Badarpur Power House in Delhi ; 

(b) if 10, the ateps taken by the 
Government to prevent air pollution 10 

the surroundin. areas of the power house; 
and 

Ccl whetber people and cattle in the 
aearby areas of the power house are 
autJerin. from various dIseases 1 

THB MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): <a) 
Yes, Sir, 

(b) The power house has been dIrected 
to install high efficlcncy clcctr05t .. ltK: pre-
cipitc1lors to replace the Ihtee units wb cb 
are not functioning sa t isfac(orJly. 

(c) No Specific report in t h.1 regard 
hal been received. 

flood. in tbe various river buins is very 
much determined by tbe extent of deouda-
dOD ollo,..n and lack of other COnte"_. 
tion meuurea in the catchment area •• 

(b) The rollowin, measures are heiDI 
takOD: 

I. lote,rated watenhcd man ..... 
meat 10 tbe catchment of flood 
prone rlvera. 

2. SOil conservation In the catcbmeuta 
of river vaJIey projects. 

3. Reforestation 01 dqraicd for.tl. 

4. Afforestation or waste-Jundt to 
reduce biotiC pre5SUIC'S on "latina 
rorest.~ 

5. SnU, .. ater and tree conservation 
10 the Himalayas (Operation Soil-
w.ltcb). 

6. Development of Infrastructure for 
the protection of foresll from biO-
tic interference. 

7. Creation of NatIonal Parkl and 
Soil Erosloa WlldlLfe saoctu,lrICS. 

'931. SHRI HUSSAIN DALV./AI : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to sldle : 

Ca) whether due to deforestation or 
mountalD and hill SlOpeS, larlc quantity 
or sill_ae has been depo~ilted in fiver bed. 
maklna tbem very shallow, thereby lncrea .. 
IJDa tbe frequency uf tlooJs an the country; 
and 

(b) if 10, tbe effective measures beml 
taken to meet the sttU..ltlon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): (a) 
No system a t IC study bas been made co ca-
relate deforestation With frequency or 
floods in the country. The empirical 
9btervatiooa jDdicato tbat tbo intensJty or 

8. Implementation of the Forest 
(Con.servatlon) Act, 1980 to cb~ck 
diversion of forest land. to non-
forest pur~. 

9. luue of auidelioes from tho Centro 
for tbe better man_aement and 
protect lOa of ext.tin, (OlestS. 

10. Development of Iternative IOUrces 
of eoerlY. 

II. Substitution or wood byaherna-
t,ve matersall in packio •• railway 
sleepen aod bUlldina oon.truction. 

J 2. Exempt ion of pulp aDd wood 
chips from import duty and reduc-
tion to 10 per ~nt ad valorem tbe 
import duty on wood 10 ccruia 
apee1ftcd forma. 
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Efforts to ........ W .... G ...... U ........ 

5932. DR. KRUPASINDHU BHOI: 
Will tbe PRIME MINISTER be pleased 
to st.le : 

(a) whether Government have informa-
tiOD that Pakistan bas lot two atomic 
power plants with tbe potent iaJ of produ .. 
cinl weapon aTade ur"oium : and 

(b) if 80. wbether India has lot tbis 
potentia' and wbether any success bas 
been achieved 80 far 1 

TI{E MINISTER OF STATE IN TIlE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OP STATE 
IN THE IJEPARTMENTS OF OCBAN 
I)EVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (a) Government I. aw Ire thae Ptlk1St<1" iJ bavina an ennch-
olCnt p1.10t at Kahut., with capabihcy to 
produce \\Ieapt.)n Irade ufaniurn. 

(b) The Goverument of India·s POllCY 
confinues to be 10 utilise atomic energy 
for peaceful purp(.)scs. However. Indi-In 
acteotist! are keep,na abreast of aU as.recfS 
or research and deveh.,pmenl connected 
w. tb uranium enrichment techoo)OIY. 

MOIIUorlag Cod ~flt Ratio or 
AffOftst ••• OII Programme 

5933. SHRI I)RAKASH V. PATIL: 
Will the ~tmistcr of ENVIRONMENT 
AND i·ORl:STS be ptcased to state: 

(a) ~hether State Go\'ernments have 
utilised the funds allocated to them for 
aflore.lation purposes durin. 1986 ; 

(b) whether there is any machinery 
avail.ble sn tbe Ministry to monitor the 
cost benefit rae io of ehe Investments made 
on afforestation programme; alld 

(c) if 10, tbe fiodinaa with relard to 
the ractors Jmpedinll the rapid Ifowch of 
atTorettatioo pro,ramme ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 

(a) Details are beiDa collected from tbe 
State/Union Territory Oovernment and the 
same wjJl be placed 00 tbe Table of tbe 
House. 

(b) At present there is 00 machinery 
eva iJabJe for systematic and compreheDsivo 
mon it orinl of the cost benefit ratio of the 
inve5,menls made on afforestatioD pro-
arammc. Progress of afforestation pro-
.ramme is, however, regularly monitored 
through periodical retu~ns and some time 
through inspection of the plantationa by 
the officers of the Mioisrry. 

Cc) Adequate data is not available to 
an ive at meaningful conclusioos. 

Agreemeat (or Amerkan TecbDology 
Traosfer to India 

5935. SHRI G.S. BASAVARAJU : 
SH,\I H.N. NANJE GOWDA: 
~HRIM;\TI BAS-\VA-
RAJESWARI: 

Wtll the PRIME MINISTER be 
p'eLlscd to sLlle : 

(:l) whether (,bstactes in the transfer of 
hlSh technology to loll la have been re-
moved; 

(h) If so, whether any agreement for 
techno!cgy tr .lflsfer has been rcacbed with 
U.S.A. ; 

(c) if so, details thereof; and 

(d) to "hat extent hiah technology 
transfer will be provlded to India by tho 
U.S. during J ~87 1 

THE M1NISTER OF STATE IN nIB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATB 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY • ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN) : (u) to (d,l. Jodia 
has been ncaotiatina for possible traofer 
of bigh lechnoloay from U.S.A. in eever.l 
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aTeas. While nelotiatioDs are .tin loin. 
00 aD alCMment for the Tlansfer tlf 
Technology for tbe manufacture o( C),ber 
180/810 ~nd 830 computer system of 
Control D~lta Indo ASIa Comp41oy has 
been aline..! with USA in December. 1986. 
Under tblS aareement" the Truosfcr of 
Manufacturing Technology bas already 
started between the (.\"ntr\ I J)at a. Indo 
ASIa Comoany aDd tbe ElectroniCs Carpo-
raClOD of Indl1 Ltd.~ (ECIL) HyJerabad. 
The tralninl of the manur.lcturiol eoa

'
-

neers is expected to be completed durin. 
1987-88. AU the design documents for 
Pbase I m3nufacturin, activity of the 
main· fram c computer system wtl1 be 
transferred to Electronics Corporation of 
Jodia Ltd. , by tbe end of tbe finaocJal 
year. 

Public Debts 

5936. SHRI E. A YY APPU REDDY 
Will the Minister of FINANCE be pleased 
to state: 

(a) tbe amount of public debf~ at pre-
sent: 

(b) wbat was tbe public debt 1n 1977 ; 

(c) tbe year-wi'le growth of public debts 
from the year 1971 to J987 ; 

(d) the amount of interest p .. ud annu-
ally on public debts : 

(e) wbethet any portion of publ,c debts 
ha'l been diverted into revenue eJtpendnure 
and if 80, details there\.,)f ; and 

(f) the gap bel ween tbe Ct;Hnmg (rom 
the public debts dod tbe hterest pa~d On 
tbe public debts ? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
amount of out.taJldinl PublJC Debt al at 
tbe end of 1986-87 (R..E9 1986~87) il ead· 
mated at Rs 105427 crores. 

(b) Amount or Public Debt aa on 311t 
NardI. 1977 \Val Ita. 2J068 orona. 

(0') BaI_Dee or Public Debt .1 on 3'1t 
March 1917 to 31 Marcb 1978 is liven 
below yearw'se. 

Sr. No. Date 

J. 3J .. 3-lm 

2. 31-3-1978 

3 31-3-1979 

4. 31-3-1980 

S. 31-3-1981 
6. 31-J .. 1982 
7. 31-3 .. J983 

9. 
10. 

II 

31-3-1984 
31-3-J985 
3 J -3 .. J986 

31-3-J987 

(In crora of R.a.) 

Amouat 

2J068 

280JO 

29227 

34283 

42162 
4798) 

60622 
6'383 
75174 
89J9.l 

105427 
(As per R.E. 
for J 986-87) 

(d) Amount of interest P.l td annu:.illy 
on Pubbc l>cbt. 

(10 ero ... of Ra.) 

Sr. No. Year eodlDI AmOUnt 
'--.__ ............... 

I. 31-3 .. J977 85, 
2. 31-3-J978 901 
3. 31·3 .. 1979 JI13 
4. 31-3-1980 JlO7 
5. 3J-3-198. 1600 
6. 31 .. 3 .. 1982 1893 
7. 3J"3-1983 2324 
8. 31-3-1984 28SS 
9. 31·3-J985 3561 

10. 3J-3-J986 44.57 
11. 31 ... 3·1987 S778 

(Aa per nrvJ.d 
.Iimat ea 1986-87) 
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(e) Oap betweID reveoue earoiQI aod 
reveauo expenditure i, met from \0'" 
capital receipt. which besides public debt 
ioelude amall aa vi08lt Provident funds .. 
recoveries or loanl, reserve funds ct c. It ,*, tberefore, DOt poIIible to determine, 
whether and what portion of public debt 
was diverted ror tbil purpoae. 

(f> As Government Ca.b BaJance is one 
it ia DOt pot.$lbl0 to determ.ine to what 
ea .. nt public debt receipts were utilised 
for creation or uset. or .... nt or If"aos. 
It i. not the practice for Government 
to ra iae Public Debt for financinl any 
specific project. ecbcmes or objectives. 
Hence it il not possible to correlate inte-
real t'D public debt with caml.oas Ilonl 
utili_Cion or rubJic debt fundi. 

Welfare of Aogio-Illdlaas 

5937. SHRI NARSING SURY A. 
WANSHI = Will the Minister of WEL-
FARE be plcwlOd to .tate : 

(a) whether Governmfllt pfOPOse t..l 
aprc,int " Presidentt,,11 CommIssion to 
study the conditions of Anllo-lndiaDs in 
eM country under artlCic 338(3) of tbe 
Constitution .1' rec:omn1ended by the th·,fU 
conference ,,'tr the An,lo-lndi.1n MLAs 
he'd recent'Y ~tt BananJore ~ :.\Dd 

(h) if so, the' action taken thereoD , 

THE DEPUTY MINISTER IN THE 
M1NISTRY OF WELF.\RE (SHRI 
GIRIDHAR OOMANGO): (a) and (b). 
Govemment have no proposul under con-
sideratioD f appOint soch a COmmlssJOn. 

........ tatloo or ResenaUoa Rules 

S938. OR. P. VALLAI .. PERUMAN : 
Will the Mini.ter of F1NANCE be pJeased 
to state: 

(n) wbether Allahabad Bank .arced to 
Implement tbe reser\'~tion rules in promo-
hons from Cleric,,' to J.M.G. Scale-} in 
1978 ; 

(b) if so, the .teps taken by the bank 
to COMplete the bedtlol ; .ad 

(c) if DOt, tho ...ans tboteror 1 

THE MINISTER OP STATE IN 'fH4 
MINISTRY OP FJNANCE (SHRI' 
JANARDHANA POOJARY ; (a) Yos, Sir. 

(b) and (c). AIl4i)-...bld Baak has 
report cd thtlt it has t~;keD steps, sucb u 
nnpartiog of pre promotion trainiD, lower ... 
jo. of the cut off points in written t.t and 
loterview; inclusiOD or Scheduled Cutel. 
Scheduled Tlibe 'L'presenla~jve Ul t_ 
Interview BO.Hd; conductma of exclusive 
leat etc. for Scbeduled Caste/Scheduled: 
Tnbc candldates ; to clear the backJol. 

Forelga Extbaqe to Travellers to 
Bangladesb 

59:9. SHRI PRATAPRAO B. 
BHOSALE : W.II the Minister of 
FINANCE be pleased to state: 

( ,) Yo hel her lome ba nks ha ve been 
.. dloweli to 1 elease (oreigll exch.!oae to 
tra \'eUe I s to Hal glaJesb ; 

(b) If so. the dctails thel col' ; 

(c) tbe names of banks and Cr iteria 
for selectio'f of these b.tnks ; 

(d) total foreign ~ xchuogt! pr oposed to 
be rdeased to an indh'idu.:l1 as in (8) 
above; anJ 

(c) the lcasons for rel .. !Xl 18 the existlna 
o,urns for BangladCflh ? 

THE MINISTER OF STATE OF THB 
MINISTRY ()r PETROLEUM AND 
N ,'\'1 URAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
Fl~ANCE \SHRI BRA1-IMA DUTT): 
(a) to (e). The Tequisice il1ft1rmation is 
be:ns collected 3nd will be laid on the 
Tab!e of the I-Iouse. 

Inue of Tax Free &ads by 
Public Sedor UUlts 

5940. SHRI P. M. SA YEED : Will tbe 
M!D.ster of FINANCE be pteaacc! .t~ 
state = 

(a) whether Government have reoofvec1 
al)Y memorandum ftoro the Federatioo ()f 
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Indian Cbamber of Comme~ce reaardiDI 
laue of tax free bonds by the public 
sector Units : 

(b) if so, the detaila tbereof ; aDd 

(c) the reaction of Government there-
on? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BRABMA DUTT): 
(a) and (b). In a memorandum to tbe 
Government the presidcnt Federation of 
Indian chambers of Commerce uod 
Industry (FICCI) bas suggested lhal If for 
any reason pnvate sector compalllCS could 
not be aiven the 5 \mc racilll~s i'S fifO 
extended to puhl.c sector. at le..!st a suir-
able JamIe be fixed on tbe funds to be 
raised throu,b luch bonds by puohe 
sector. 

(b) The floatation of bonds 18 already 
beiDa rClufated with refere! ce to the 
Annual pJan outlays c.tnd the r'ecd for 
funds of selected publIc sector units and 
is subject to a case by C.lse approval by 
the Government. The units selected ha~e 
mostly been in the key it.frastfucture 
arcas hke power, telecommunicatIon and 
railways.. wh.cb need funds for investment. 
The total fuods allowed to be raised 
throu,h public sector bonds is determined. 
keepioa in view both tbe private sector 
Deed. and tbe plans of the various key 
infraltructural indusrries in the public: 
ICCtor. Thercf()re. a suitable limit it 
already being fixed for the bonds. 

Proflt.blllt, or Bauk. 

5941. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Wlil 
tho Minister of FINANCE be pleased to 
ltate: 

(a) whether banks have been advised 
by Government to cbanle tbe stratclY to 
improve their profits and profitnbility by 
layia. more emphasis on ~lcti\,jties other 
thaD tradition commerc:ial bankinl ; 

(b) If 10, tbo IteJ>l taken by tbe Canan 
a.nk in this d i r eet Ion ; and 

(c: ) tho dcta ils t bereof ? 

THE MINISTER. OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): (n) to (c). 
The Publ,c Sector Banks bave b~en advi-
sed by Reserve Bank of InuJa (RBI) to 
improve their profhabilJty 10 al to ensure 
sustamed financial viability. For th.1 
purpose. tbo banks are expected '0 lay 
Ire,,~ter omphasi, on iDC~asjn. the yoJume 
of' business per employee llod on reduc. 
tion o( their non-perfonnio. aaaet .. 
improvement 1D recovery preventiOn or 
income leakal" and di~erslfic.tlJOn of 
bu,in~ss part cularly in services which ale 
non·fuod hased. Can_r.t Bank )s teported 
to have t .1ken \lanous steps JDcJudina 
~lItP,lDsion o( lra merchant bank in. busi-
ness. better explOitatIon of 8\'cnues for 
maximum non-rund baaed UlCome lod 
more effic,ent manaaement of Its fund. Co 
improve ib profit..lbl};ry. 

F~YirOll ... t.1 CIear8aft or Sardar 
Sa...".,l'»rorect 

5942. SHRI AHMED M. P.\THL! 
Will the MinIster or ENVIRONMENT 
AND FOR£STS be pleased to sfate : 

(8) whether Government have cleared 
the Sard.tr Saro"ar Project in Gujara. ; 
aDd 

(b, if Dot, the time by whjcb it wiJJ be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY Of ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
aDd (b). The question 01 clearance or 
the Sardar Sarovar project i. bein. cooli. 
dered in tbe conlext or all tbe enviroG-
men .. ' impacli. Preliminary detall. have 
been provided by the projcet author;,. 
on rehabilitation. catchmOnt area treal .. 
meDt. command area development aDd 
compeosatory afforestalloo, and detailed 
Action PJans ar. DOW beiDa wOlked oat. 
Dcci.ion 00 oDvirODmeDtaJ dearaooe wiD 



J21 W,.,,,_ ~ CHAITRA 18, 1909 ($AKA) 

be taken al 1000 a. the eoviroDmental 
..... men! il completed. 

Loaas I. U""",. SIrohI ... J .... 
District of Ra)aIdau 

5943. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Mini.ter of 
FINANCE be pleased to state: 

(a) wbether Udaipur, Sirobi and Jator. 
districts of Rajasthan have been termed 
•• dark zones In bankinl circles ; 

(b) if 10 t tbe reasODl therefor ; 

(c) ita effects on the people of the dis-
tricts ; aDd 

(d) tbe number of diltricr. where 
loan. were Dol liven duriol 1986--87 ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDllANA Po()JARY: (a) aDd (b). 
National B.40k fur A,riculture and Rural 
Deveh1lpment (NABARD) bas l'e)'lOrtcd 
t be t ba..-.ed on th e d :\ fa a .. ssed by t be 
State Ground Water Department 00 tbe 
avail.lb,lity or arouoJ water. 1 block in 
Sirohi Dllltr,ct .. 3 blocks 10 Jalore D;strrct 
aod 8 blocks 10 Udaip'·c Dis'fJct are 
classified al "dark bl. cks' IUlCe (be exploi. 
tation or ,fount.l water has already reached 
• hilb level in tbese block.s. 

(cl aDd (d). As per tbe NABARD·. 
policy, deve lopment of Iroaod water re-
aGurcu in • da, k bloc:ks· throuab bank 

fioance i. not eocouraaed. Ac:cordiqJy 
to Raj.sthao, MABARD refinance II Dot 
available for exploitation of ,roUlld water 
....ourcea jn 53 blocks ill 18 Distriota. 
However, tbere ar., no reatrictions OD 
bank credit for any viable aDd productive 
economic activities io tbe blocks claui1led ' 
•• 'dark blocks'. 

ErosJo. Ia Value of Rupee .. ___ -dI 
CUJ'l'elldes of As .... Nelalaboun 

5944. SHRI YASHWANTRAO 
OADAKH PATIL : Will tbe Minister of 
FINANCE be pleased to state : 

(8) whetber the Indian rupee bal 
suffered considerable erosioD "l1iDSt the 
currencies of tbe Asian Dciahboura 
recently; 

(h) the exchange rates of rupee vis-a .. vis 
major currencies of Asian neighbours as 
in March, 1986 aod Marcb, 1987 ; and 

(e) measures taken. if any. to arrest tho. 
trend 7 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM AND 
NATURAL G.\5 AND MINISTER OF 
STATE IN THE MINISTRY OP 
FINANCE {SHRI BRAHMA DUTO: 
(a) to (c). The exchaDge rate of rupee 
vis-a-vis the currencies of Asian ooiabbour • 
on 31st M lrch. 1986 and 31st March. 1987 
and peecent81c chanaes in tbe rupee value 
in relation to these currencies is indicated 
in tbe table below : 

Esdluae Rae .. of Rupee V .... -Vis Currftldes or I_la', Asia. NeJ"bboun 

(Rs. Per Unit of fOreigo currency) 

Currene: is Rates Rates "Appreciation ( + )/ 
•• on at on Depreciation (-) 
31.3.87 31.3.86 of Rupee on 3 J .3.87 

over 31.3.86 

----- I 2 3 4 

Pakistani R.upee 0.7477 0.7761 + 3.80 

Nopal_ Rupee 0.5839- 0.5995·· + 2.67 
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BaDlladesb Tak \ 0.4214-

Sri LaDkan Rupee 04496 

Sinppore Dollar 6.0394 

Malaysian Rloait 5.1336 

Indonesian Rupiab 

Olinese Yuan 3.4586 

-Rntes as On 23.3.1987 

·-Rates as OD 27.3 1986 

The excbao.e rate of the rupe e il fixed 
with reference to tbe value of a basket of 
currencies, malblv of counh ies whu;:h are 
India". major tradlnl P lrtners. The ex-
chanae rates between rupee 8nl1 oth cr 
currencies move upward or downward 
depend ina upon tbe fluctuations in the 
value of tbe!M! currencies. In a fCI,me of 
fioatinl exchanae rates. such frequent 
variations 10 exchanae value of rupee are 
not unusual. 

EUeetl .... or ProtectloD of Chit Rights 
An 

5945. SHRI BANWARI LAL PURO-
HIT: Will tbe Mlnist~ of WELFARE be 
pleased to state: 

(a) whetheT Government bave made 
any critical analysis to know the cffcctrve· 
ness or otherwise of the Protection of 
Civil Riabts Act an le,novinl untoucha-
bility io tbe country ; and 

(b) If so, tho results achieveJ and 
furtber steps contemplated by Government 
in tbis reprd ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OP WELFARE (SHaI 
GIRIDHAR GOMANOO): (8) and (b). 
AD anal,sis leprdina offences under tbe 

3 

0.4148·· - 1.'7 

0.4468 0.62 

5.642' 

4.7713 - 7.06 

+39.74 

3.8492 +JJ.29 

ProtectiOn of Civil Riahts Act. 1955 rel.-
[lOa to untoucbabllHY and the various 
measure, taken to eradicate Ihe same are 
c,)utained in the Annu.tl Rtport 00 the 
Implementation of ProteccloD of Civil 
Rilhtl Act. The A[\Ounl Report for tbe 
calend ,r year 1985 w.\S placed on tbe 
T.\bte or Lok Sabhn on 18th M.lrch 1987. 
Th~! Report. ioter-a 18. contalos tbe action 
.11 reported by al. the St tte G,.)Vcrnfllentl. 

5946 SURf C. JANGA REDDY 
Wtll the Mlllltter of ENVIRONMENT 
AND FORESTS be pleased to state: 

<a> tbe lean aiven to each States 
Government by hn.locial Irlstlfutiolla nnd 
other d.enciea tor walteLlnd dtlvelopment; 
and 

(b) th c resul IS achieved therefrom in 
each State '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT (SHRI 
Z.R. ANSARI): tal and (b). Informa-
tIon reaarditJa the loans liven by tbe 
Centrdl OOVl. to tbe State Oovt. under 
Centrally Sporuored Scbemes aod by 
Financial InstitutioDl to tbe State Govt. 
Aacocies is shown in the Statements I and 
II respecdve')' ,Iven below. 
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Stat __ t-I 

LtKln ,.I.aud 10 Stat. Go.' •. "l1li., IJut c.",,.a/ly SpOn8o"l1d Sell.",. 'Soil. Wal.'lIIId T,.. 
COIII,MlatiOllln 1M Hima/oJltn (OPERATION SUILWATCH) durlllg 1985-86 and 1986-81 

and physical ochl.".",.,.ts 

Sl. No. State 

t. 

2. 

3. 

4. 

S. 
6. 

7. 

8. 

9. 

10. 

11. 

12. 

Aasanl 

Haryan. 

H imacba J p, adcsb 

Janlmu & Kashmir 

Manipur 

MeahaJ.lya 

Nupland 

Punj.lb 

S.kkinl 

Tripura 

Uttar Pradesh 

West BenlA' 
-~- --.. -- -_ ... ._. ,., ... _-

1985-86 

(Amount (Area 
in Lakbs) Covered 

in Ha.) 

13.67 

108.45 

100.58 

16.84 

20.83 

46.94 

49.79 

36.08 

16.19 

17.10 

80.36 

33.17 

336 

3912 

8197 

861 

1385 

1971 

3600 

3750 

278 

127. 

5709 

900 

1986-87 

(Amount (Area 
in Lakbs) Covered 

in Ha.) 

7.S0 

64.23 

68.77 

16.02 

19.60 

24.94 

53.50 

60.83 

22.48 

10.00 

97.4S 

34.68 

650 

3300 

3637 

4J2 

lS4S 
)755 

3285 

3750 

1234 

.'42 
41S1 

1118 
. _. ---- ----~, 

540.00 32167 480.00 26079 
.......... ~------- ----_ .. _-- - ----

·~is achievement IS not tlnal. 

Note :-This pbyaicaJ acbievement jS the total achievement. Separate achievement 
for LO.l0 coolponeol ,s not available. However, the pattern of central 
assi.tdOoe 11 SO% Irant and 50% Loan under the scheme. 

StaCemeat-II 

Loa1IIlQItcttoMd and ,.~ft"tJllct'd to S'at~ Gorl a""ci~$ bJ' /inlmcia/ 1111111111/0lI.l for 
wane/and ch ,.Iopn"nl DIId Qj]aresrtltlon. up 10 Decem/)" 1986 

(Rs. in Jakha) 

State Loan Sanc- Refinance Refinance 
ioned to State sanctioued disbursed 
Govt Corpora- ") NABARD by NABARD 
actions ------------~ 

1 2 3 4 --_ ... - _ .. __ .. _ 
RlUutban 4.92 4.92 
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1 2 
---_ .. -

West Denial 143.00 

Madhya Prade.h 598.76 

Bihar 55.33 

Oujarat 490.00 

Maharasbtra 2234.00 

Karnataka 1560.00 

Andh(a Pradesh JJ 11.40 

Assam 573.99 

Tamil Nadu 203.00 
--...-- .... ~ ~ 

~ 

Bralldlet of General Bank of India la Orissa 

5947. SHRI LAKSHMAN MALLICK: 
Will tbe Mi lister of FINANCE be pleased 
to st.lle : 

(a) the tot.,) number of the br.lnche~ 
of the Central Baok of Indu operating 10 

Orissa ; 

(b) whether there IS any propo~al under 
tbe con5ider~ttjon to oren new bt anches in 
rur,,) areas p.lrticularly in remote a:cas III 

Orissa; and 

(c) ir so, the debits of the proar"nlme 
in this relard ? 

3 

114.40 

479.01 

38.73 

392 .. 00 

1172.00 

1246.00 

1000.26 

509.49 

142.00 
~ 4_-'"-"_"~ _ .. _ '-

3 

91.04 

451.76 

23.10 

344.90 

951.20 

319.08 

49.00 

69.00 

THE MI~ISTER OF STATE IN THE 
MINISTRY OF FINANCE (SffRI 
JANARDHANA P()OJARY) : (a) 
Reserve Bank of India (RBI) has (t!ported 
th.it as On 31.12.1986. 3 J bi ancnes of 
Ccptral Bank of IndIa were fU:lctloninl in 
Orass.). 

(b) .Ind (c). 0.1 the baSiS of lists of 
identified centres for openlOl br .. n<;hes in 
rural and scmi·uf ban CC •• trc1 received 
from State Government of Or'sia under 
the curr(nt Br.,nches Licensing PoLe) for 
1985-90, RBI h s' allotted 144 cl'ltbJ. 
centres C() cornmerci tl banks includina 
Realon.1 RUf,tI Ba,lks (RRDs) tor openjo, 
br.t nchcs in Orissa. D ,stract· \tt'ise det.uls 
of number of branches ~"IOlICd to the 
banks are lOdlc.1lcd he\ow :-

S. No. DlstT iet No. of centres alloued Total 

1. 

2. 

3. 

4. 

MaYUlbhanj 

Keonjbar 

Oanjam 

Puri 

RRB~ Commercial Bank.. 

3 

5 

9 

7 

11 

7 

14 

IS 

14 

12 

23 

Z2 
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,. 
6-

7. 

I. 

9. 

10. 

11. 

1 

Bolan.it 

Sambalpar 

Sunder.arb 

K.alaDldhI 

Phulbanl 

Dbcnkanal 

Baluoro 

2 

, 
S 

9 

I 

2 

57 

or tbete. , c:eat,_ have been allotted 
to tbe Central B&nk of ladia. AllotmeDt 
of identified ceot... ID two diatr&ctI. 
oamel,. Korapul and Cultaclt baa beelJ 
kept io abeyaaoe by RBI for waDt of 
certain clarificationa from tile Stato 
Ooveromeo t. 

Lkl ..... PeIIeJ .... 0,1 ... of ........ 
oIR ........... a..u 

5948. SHRI PUIlNA CHANDRA 
MALIK: WIll the Minislei' of FINANCE 
be plcased to .tate : 

(a) whether UDder the proaeot liceDlilll 
policy t no Rea1ol\al Rural Bank will be 
ubie 10 open more than 10 more braocbca 
durin. thcnr exiateDCO : aDd 

(b) the eft'ect of tho policy OD viability 
of tbo Rqiooa' Rural BaDk., aDd promo-
tion avenues or ltatT 1 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SURI 
JANARDHANA POOJARY) : (a) No, 
SIr. 

(b) DoeI DOt artae. 

JMtalIa .. of C ....... 8' ..... at 
Dellpc..ar. 

5949. DR. D.L. SHAILESH : Will tbe 
PRIMS MI~JST.ER be ptouod &0 .tata : 

3 

10 

IS 

7 

I 

I 

6 

87 

4 

14 

2J 

12 

7 

9 

2 

8 

144 
------ ... _ ~-

(a) the detail. of the Computer systems 
inatalled at tbe five computer aided desian 
centres ; 

(b) the number of penons who bave 
availed of tbe facilities available at the 
cantrel, centre-wise ; 

Cc) the maximum number of users that 
can be ca t ered to by eacb ceDtre ; 

(d) whether there is aDY proposal to 
iOCToaae the Dumber of such centres or to 
i OCreAle their scope ; and 

(e) if 10. the detail, tbe~r aDd tbo 
approximate capital outlay involved? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE 
IN HTE DEPARTMENTS OF OCEAN 
DEVELOPMENT. ATOMlC ENERGY, 
ELECI'aONICS AND SPACE (SHRI 
K.R. NARA Y ANAN) : <8> DetaJls of 
Computer Systems are : 

(i) Kanpur. Jadavpur and Bombay 
Ceotres 

ND 560 computer system. 

(li) Banaalore Centre 
HP 9000-550 system. (Yet 'Q 
.. r"vo) 



lSI Frill", A ....... APltLI.JII7 

(iii) Delhi Centre 

Cyber 730 computer system. 

(b) The approximate number of persona 
who have availed tbis facility are as 
follows: 

Delhi Centre 400 

Kanpur Centre ljO 

Bombay Centre 200 

Bansa tore C cntre 100 

Jadavpur Centre 50 

(c) Since. it is a project b.lsed no&;vi ty J 

It is the nl.lXlmum number of project. 
which can be defined. At a liven time 
about 10-15 projects can be executed 
dependiol upon tbe complcxny of tbe 
project. 

(d) It is proposed that th c software 
that is beii'i pi ocured/de", eloped \\-o1,Jld be 
made B"'aHable at other eXIsting NIC 
computer centres to provJde gre.Jter aeees-
aibility to t'1C CAD rccbniqu es. 

(e) Since. the basic computer h.trdware 
Is already e~lsti[,g at all the~ new hca-
tions the rut-Ire prorosal IS to aLleng1ben 
araphic f,le,lit es. by procun.Dg gr.;phlC 
terminals/~()rk!ttafJODS and plotters to be 
booked on to tbe eXIsting computers. 
Alto, add.uooaJ software is to be procured 
to broadef' the scope of .lppLcatlons that 
caD be tack ted today Outlay for th s an 
the 7th Plan '1 about Rs 5 crOCe'. 

WorkIng Capttal A.ssJ~tallCe to 
ladustrlal UDItI 

S9S0. I)R. B.L. SHAILESH : Will tbe 
Minister of FINANCE be pleased to state: 

(a) whether It bas C::nme to tbe notice 
of Reserve Balik of Indi.t th It tbe com-
mercial bJoks are not exrendln. working 
capital ass'stance to the mdo!1rial unite 
beinl put up WJth term losn nlsislance 
from the State Finance Corf)oration, espe-
cially those in small .. sc 1)e sector ; and 

(b) if 80, the action the RBI bas takenl 
propose to take in the matter and ensure 

that the DOC"" laid down by it are 
adhered to by the banks , 

THE MINISTER OP STATE tIN THE 
MINISTRY OF FJNANCB (SHRI 
JANARDHANA POOJAtt~ : (a' and (b)_ 
RBJ bad issued Iuidelioes to c(.)lT\mercl,1 
bankl for tnlurin. better cXJrdination 
witQ State FjoaOCJal Co, poraljoOl (SFCf> 
and for provldiog adequate worldn. capt-
t.ll to units financed by tbe SFCt. Afr,r 
makiog a review of tbo position in this 
re.,rd RBI has rClte",led ~t~tion. to 
commercial bank. apia in December, 
1986. It hal been emp.Nli_ OD tbe 
bank. tbat lanction of workin, capital by 
banks should be cooveyed to units at Ie 1St 
3 to 4 month .. before commlssioDlOl of 
tlto project. 

5911. DR. B-L. SHAILtiSH: WiJl th. 
MiD.... of ENVIRONMENT AND 
FoaesTS be tNeued &.0 .lat" : 

(..1) whether a Iu ... ,;on has been made 
to Go~.".,..t .. UD¥ ib"-trial 8tta ,. 
set aSide ... ... •• ~at... aDd safety 
!\.Ind·· with employers contribution with 
a fixed percenl.p or their annual proflu 
towarda their ecolO1icat obriaation ; and 

(b) if '0, Government·. reaction tbere-
to 1 

THE MINISTER OF ST~TF IN THP. 
MINISTRY OF E!NVIRONMENT ANI) 
l;ORESTS (SURf Z.R. ANSARI) : (8) No 
such IUIIefl10n he. been receIved. 

(b) Does not arise. 

Co-A ...... ce 8' DIU bJ' ~ 

5952. DR. B.L. SI-lAfLP..SH: Win abe 
Mini.ter or FINANCE be pleated to 
state: 

(8) whetheT a new method of Co· 
acceptance of bill, by bank. bas recently 
come Into v-.)pe Qnd fa. beiQ4 free'y follo-
wed In tbe o pen ina or' 1ette ... of credit on 
..... f 01 their c ...... era ; 

(b, j( 10, tbe modus operandi thereot ; 
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(c) wbeeber tbls did Dot come to 00_ 
of Reserve Bank or Ind.a ; 

... jf eo, Ih ... ,.,n. tbef4llfo ..... <I 

(0) tbe measures taken by the RBI. &0 
prevent aucta malprdctices by tho baoklOl 
IDllitutiooa 1 

Tim MINllnEa OF ST .... y.a IN 'IHB 
MINISTRY OP PINANCE (SHRI 
JANARDHANA POOJAR. Y) ; <a) to (0). 
The Reservc Bauk of Jodia have reported 
that they bad come acrost an inatdDCe 
wbero brancbes of a bank had co-accepted 
tho bills drawn under the Lettors of 
Credit issued by them. lbe Reserve Bank. 
of lad la bavc iuued a circular to tbe 
bank. brinllDI out tbe 10,.1 implications 
of CO-Jcct:ptaoce of such bUll and bave 
Inlpressed upoo tbe dlscouutiol banks tho 
desir .lbil.ty of ascertaiolfll tho reUOI1S for 
co-accep&ancc or tbe billa by a b.ank under 
lI. own Lie before dtfiCounttoa su~b bills. 

0 ...... of Buk .BrudIeI .. H.P. 

S9S3. PROP. NARAIN CHAND 
PARASHAR : Wilt the MID15tcr of 
l'INANCE be pleaseJ to It.lt e : 

(a) the name5 of the pl.1ccS in Himachal 
Pradesb (DLStract-wi.se) (or wbich State 
Bank or India and it .. affihates. United 
C\.)mmcn::lal Bdnk. Cc.Qtr.~1 Baok 0{ IDdia, 
New B-1n" of India, Allah.l.bad Bank, 
Syodic:atc Bank., Union Bank of India and 
C,lnara B Ink. se"arately applIed lor tbe 
open_ or new braocbes, durirt8 IfI4-ISS. 
1985·86 noJ 1986·87 ; 

(b) whether .. oy Jicooces for the opeoina 
uf tbac brancb". bave ,iDee been Issued 
by the RBI; 

(c) if 10, the details th~reor includio. 
the names of sucb amon, them wbere the 
branches have liDee beeo opened ; aod 

(d) the likely date by which the re-
mainiol Ucencca arc hkely to be iuucd 
and the brancbes opened u also tbe 
rcaaon. for dol.y ? 

THE MINISTS.R. OF STATE IN THE 
MINISTIlY OF FINANCB (SHRI 
JAN"RDHAH~ POOJAJlYJ : (a) Detaila 

of Damea of centres 10 Himachal Pradab 
for wbM:h State Bank. of India and ita 'I 
aasociate BaDks, UCO Bank. Central Bank 
6t lodla aDd Canace !lank applled directly 
AN lice.. for opeo}!). of branches 
40tiDl the period 1.4.J984 (0 31.3.1987 
ale lOt OUl, d18trietwise, in the Statement 
.,veo below. Reserve Bank of IndIa 
(RBI) haa reponed that no applicatioDS 
wetc rcc.cl'Ved durjna this pedod from 
New Bank of IndJa, Allahabad Bank. 
S~,ca'e Bank and UOlon Bank of India 
(Ot openina bra ncb (I in H,macbuJ Pradesb. 

(b) and (c). Out of th ~ above centra 
for whieb tbe banks had appJied for open-
iDa of brm.ches as let (. u t in t he Annexo. 
RBI allotted only 10 centres to banks 
which iDcludcd 4 centles allotted to 
Relton.l Rural Bank.. RBI has reported 
that blanches have becn since opened at 
centres Gondhla, Gumma ~nd SundJa in 
Lahul & Spit't Shinlhl und Chanlba Dis-
triCU respecll"Cly. 

(d) Under tbe current Bfanch L1censioa 
Pohcy for 1985·90 tbe ta~k ot ideDtifica-
"on of ..:entres confurmw& to tile norma 
I .. ud d(')\\o 10 (be Policy had been eotrult-
ed to abc uad B .. , uks/~t.J.le ('o"clomenta. 
Only those ccntres confl,mlDl to the 
Policy norma included In tbe final 1.5t of 
centres for\\arded b) tbe Sl~te Govel'D-
ments to RBI arc .Holled by RBJ under 
tbc cu-rent B1 ancb LlccnslDl Pohey to 
vallOUS banks. Alloimeni of cenhes would 
not be maae by RBI at pu~sent On the 
baitS of apphcl\t.OOS dacctly Iecelved 
from' the banks under the previous 
Braocb ~D$JDI ['0) .cy. RBJ bas repor-
t cd thl! ( out of 174 cenlI es Jd(otified 
under tbe CUll c.Dt Bram:b L1C~DSil'8 Po Hey 
J JO centres' haVe been allo\ ted to the 
commercial banks and Relional Rural 
Btm!b. The opeoin8 of blanches at the 
centJes l aUotft'd 10 the banks under tbe 
currtnt Branch LicCDSlD1 Policy are re-
quired to be spread evenly dud.. tho 
remajoin. period of the PoHC)'. 

Openin. or blanches by tbe banks at 
tbe centre. allotted to thenl would depend 
UpOn various factors such DB avldtability 
of euUable premiecs, communication &84 
other iDfr .. t~tural facilitiCI. 
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DI.t/rlclwu. namls of un',,1 /0" .lalell SIal. /JQIflc of IlIIIltl4JIIIIlt • .. .,..,... UCO BtMtIc. 
C_lIIrai Bank of Ilklia ad C4IIG'tI BtMk IIppllildfo,.llcMC.s tAt"", 1.4.1984 10 3/.1/.981 

III HIIlUlClta/I'I'Y:III.IIt 

------------- ---- --- ------, -------- --------
Name of 
District 

Hamitput 

Bilaspur 

Cbamba 

Kulu 

Lahul & Spiti 

Shim). 

Kanara 

Mandl 

Sirmur 

St.lte Bank of Jndia 
and its uS()(;iatioo 

Bboran. 
Nadoun 
Sujanpur Tira 

Cbumarwi!l 

Shan. 
Sham.hi 

ShimJa 
Balatpur. Shim" (Pbaa> 
Industrial Area Sboai 

Sansarpur Terrace 
Bakkar 
Naarota Baprao 
Vill ..... nj 

Cbowk 
Jarol 
MaDdi 

NahaD 

UCO 8aDd Central Baok 
of India 

Auhar 
Cbhakob 
Bella) 

Oalhoaale Dalbo .. 1 
Suodla Pukbri 

Sahoo 
Garota 
Sarol 

TaDdi 
GoDdbla 

Oamma 
Shimla 
Bbatb. Uutrar 

-

Canar. 
BaDk 

Shim'. 
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AboHtJoa of Ceatn.1 Esdte Oat, 011 
Capital Good. 

5954. DR. O.S. RAJHANS: Will tbe 
Minister of FINANCB be pleased to 
ltate : 

(a) wbether the Fed.rati,n of Indian 
Chambers of Commerce and Indu.' ry bas 
auueated to abolish Central BJLcde Duty 
00 capital loods ; and 

(b) if 10. tbe reaction or tbe Govcru-
ment thereon ., 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARV) : <a) and (b). 
The lugestion for ubolltion of excise 
duty on capttal aoods was colUidered but 
was Dot found acceptable. 

Delay la opeaia, or DeW Bradtn of Bub 

59SS. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
FINANCE be pleued to slate; 

(a) whether any of the nationalised 
banks" Includln. tM Stare Bank of Indja 
ba,'" failed to open their new branches, 
for wbich the Il~nceS were issued by the 
Reserve Bank ot India for over ODe year, 
two yean aDd three ),cars ; 

(b) if 10. tbe details thereof aloopilb 
tbe namel of tbe banks and plaeel ; and 

(c) whether the liccncea for such 
branches are proposed to be tranaferrcd to 
other b~Ulk. 10 as to enAble them 10 open 
these brancba and also the reasons for 
default on tbe pal t of tbe bank. 10 wbom 
tbe liceDce were allotted ODd the action 
taken by the R.eIorve Baok of lodia to 
coauro tbat tho new braocbel aro opened 
atJeast withiD one yoar of the date of 
allOlmctDi 7 

THB MINISTER. OF STAYB IN THB 
MINlSTR.Y OF FINANCB (SH.RI 
JANARDHANA POOJARY) : (a) to (c). 
R.eeerve Bank of Ind" (RBI) bal reported 
that pendina licence. laued to bank. 
under BraDCb LiceDiinJ Policy duriD, the 

policy period 1982-85 for opeoina 01 
bank office. was extended by it from time 
to time on receipt of requests from banks 
concerned. The Policy period ended on 
31.3.1985. The licences which were 
peod ina with the banks at tbe time of 
expiry of the Policy period were extended 
upto a mBxinlum period endin8 30.6.1986 
in respect of rural and semi·urban centres 
located in development blocks considered 
deficit. In res pt!C t of centres 'ocated in 
development blocks considered surplus. 
banks had alreadY bt'en advjsed in August. 
J985 not to proceed with arrangements 
(or open ina offices apinst pendin8 
licences. Thus the validity of all rendinl 
licences issued under (he previous Branch 
L icensina Po) ICY for j 982· 8S in respect of 
rural and 'Semi-urban centres had expired 
by 306.86 and tbe question of transferring 
the licences to otber bankes docs Dot 
arise at prescnt. 

On the bas is of lists of ident ified 
centres received from State/Union Terri-
tory Governments, elll,ble centres whicb 
conformed to the norms of the CUr rent 
Branch Llcensina Policy have been 
alloH ed by RBI recently to the b .. iOks for 
openinl their offices. The banks have 
been advised that opening of branches at 
the CeDtr~s allotted to tbem under lb. 
current Brancb Licensing Policy should be 
done in a ph~scd m,loner dUrfD& tbe 
Policy period. 

Openina of brancbes by the banks at 
the centres allotted to them would depend 
upon vanous factors such as availability 
of suitable prcolises. conlmunication 
facllities. necessary infrastructure etc. 
Openio, of branches by bank.s lncludiDIJ 
the Stale Bunk of India, at tbe allotted 
centres rllay let delayed occassiooaUy duo 
to these factors. The present infonnatioD 
system does not yield 8,c .. wise peodenqo 
of tbe licences for opening branches and 
dotails thereof in tho manDer a,ked for. 

EaaoIuateats of R ...... Rural Baab Stan' 

5956. SHRI AlIT KUMAR SARA: 
Will the Minister of FINANCB be plOUod 
to stale: 
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(8) the st.lle-wise and C ldre-wisc basic 
pay and gruss emoluments of Rel,onal 
RUral Banks staff as on 31 March •• 987 ; 

(b) whether there is any ddfCfeoce in 
buic and &1 ~ pay in different StalCS; 
apd 

(c) If so, tbe details U1C.CO( aDd tbe 
reasons theref 01 1 

Post in the RRBs 

I. OfiJ<:cr 

2. F lcld Supervisor 

3. Senior Clelk CUll} C.tab,Of 

4. J r" Clerk cunl Cashier 

Since tbe p.1ysca:es ,lnd rel.\ted allowances 
of the equated posts mentioned above 
differ fl0m SLlte to St.lte the baslc pay 
and gross emoluments drdwn by the RR8 
Staff in various States are .ilso bound (0 

dIffer. 
A ..... Guards (or .R.egioQal R.ura' Baab 

5957. SHRI AJIT KUMAR SAHA; 
WIll the Minister of FINANce be pleased 
to .t..lte : 

(a) whether Oo,"crnment hayc adviaod 
tbe Rre •• onal Rural Banks to ideotlfy 
vU'Derable branches aDd ar,anae fur armed 
IQt,rda at tbe COlt of sponsoriQa bank; 
and 

(b) if 50, how nlany pockets (RRB-
wife) have ~o rar beeta identlfie4 and at 
bow many pecket such ~\rmed au.ud. bave 
been placed 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
'ANARUHANA POOJARY) : (a) "I"he 
Reaiona1 Rural Banks were advJscd by tbe 
Goverl1meot in July. 198' to identify 
braochet located in bl,b r:,k aDd dis-
turbancc prone p~ket. in coolultatJOD 

FHB MINI~TBR OF STA TIl IN THB 
MIN1SfRY OF FINANCE (SHRI 
JANA,llDHANA lIOOJAR. Y) ; <a> to (c). 
In txCl'C.l"" of tbe powers confers cd by tbCI 
second Proviso to S ecl Ion J 7 (J) of tA4 
Rellonal Rurill S.loks Act J976. tbe 
Ceoual GovenWllent has laid dowo tbe 
posta Ul &he 8l,,0 GO\lorollleDt will. whicb 
a_ 5~tT jq lb. RR.Ba Will be ~olU .. 'od 10 
the 11l&ltler of poly aad reJaacd uUOW&IlQ •• 
The equated cateaoty of such po&t iI 
laWD bdow :-

Post in tbe State Govt. wItb which equated 

Block. Dey. Otli(;Cc (Ordtn.1ry or lo~.l' 
Grude) 

Extension Officer (Coo~ratloD) or i •• 
equivalent post. 

Upper Dlv.sion Clerk of the DUHrict 
AUiboruics. 

Lower DiVision Cle! It of the Disle lct 
Autborttll.s. 

w.th the conc:ern~d Sponsor Flanks no,", 
request tbe SI,tlC GO\CIOmcnt for pro-
vJdina fleC'csaary s ,-"cur.fy .n r.neeruents. 
TOo Slate' GOVClrune.lt. 10 the .. , capacity 
of shaiC bol~rJ al cbe equ.uy 4,f k.llBs 
., c ~pQ;tod to reo er this 
.... .. ice fr ce of CO"l. In ca_ "here any 
St.lte Gl)vt. inSl,l, on levY'"a of charees 
(or Icrv.cca rendered. Ih ... · SpOD~OI baok. 
should bear the S.lmc. 

(b) The prescnt cJ.!ta repo.tloa system 
d~ Dot aenerete lofoml.ilion 50UIM (or. 
Moreover the time and eneray lIkely to 
be spent in collect 10, such mformatlon 
may not be commensurate with the objec-
tive to be achlveved. 

ProyWeaI FUDd •• Boaa Betaeru ... 
R...,..' R ... , DaDa hi 811.r 

5958. SHRt SYED MASUDAL 
HOSSAIN: W.II tbe Mio:ltcr of 
FINANce 'be pleased to Ita ~e : 

(a) wbeth" Govorl1l\lcot arc a.ato tUt 
ReaioDol Rur,}J B41nb. ~~ by 
Puojab NatjQPl Bank. in tt. S~ of 
Bihar are not allowinl the beoeflt of 



CHArraA lI, ._ (SAKA) 

prcwktent fund nd ""nul '0 employ**; 
aod 

(b) t_ action labn ja thi ...... rd 1 

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI 
J4.NARf>HANA (POOJARY) : (.) and 
(b). It b,15 been reported by Ute Punjab 
NATIONAL Bank &h It all the four 
retlOO(\J rural bdnkl aponaorcd by It in 
B.har ate fo"owiol the InstructLons of 
aollerntMnt/National Bolok for Act icul-
twe and Rural J)evclol)luent 10 allowial 
tbe benefit or prOVident fund and bonua 
to their rClular staff. 

CO~IIDff('fa' Rorrolt)JJ2. f,~ IDteraatioaal 
CapU.' Market 

S9S9. SURf R \DIlo\KANTA DIGAL : 
Wni the MOister of FINA~CE be pleased 
to .tate : 

(a) \\bet er GO'lcrnmcl!t ha\e a pro.-
posal to IOCtease Commerc al borrowJQ~ 
hom the mtero if ion •. d cap tal mark.e! 10 
tbe Sevenl h PL,o ; 

(b) whether effOl" ba\. been made by 
Governmtnt to l)eGl.HC conune: CHI I borro-
winl at C,,)oces.\ltlnal rate: and 

(c) If so. the detail$ (hereof? 

THE MINISTER or STATB OF THE 
MINISTR)' or PL faOLcU,M, ANj~ 
NATURAL 0.0\$ A 1'01 1) Mi~J,STf...R Of 
STATE IN Till: Ml"1l~ I RY ?F 
FIN "NeE (\)IHU UH. \U \1" nUTJ J : 
Ca) The Se .. enlh P,an P'(WtJCJ .or a totl' 
flow. at dM4 85 prices,. of ,R,. 20,900 
crores over the P'an pcn"d, by way of 
net aid aad other bon 0""" ,op. TillS 1. 
inclusive of ali ntt rccdpll on • .!ccouot of 
bilateral ald/loao,. mult,lateral loans aDd 
cx.&ernal commerc II borrow.IlI", 

(b) and (c). The Odvernment lS co~s­
cioQS ar the IlceJ to coutract (:ommerel.ll 
borrowiDlS on as favora.bl. terms as 
possible. Care is alw.l)'s "ken while 
Hccordina aflprovals of exttrnal com-
mt"rcial borrowine to ensure that the 
terms and c. nditlonl rc6ec:t r"lIy tho 
botter Cfodlt ratio, eajoyed by tiM co_t,.,.~ 

World Btalt loaD for c.a.t f1aet 

'960. SHal SANAT KUMAR. 
MANDAL : Will tbe M'8ister of 
FINANCe be pleased to at ate : 

ta) wbetber tbe Industrial Credit 8-
Inve.tlmellt Corporation or India which is 
handlina tbe World Bank's dol.ar 200 
mn'lon cemeot plant oloderDisatioQ loan 
hLt' appointed a SWiU firm. to Jook into 
trarnin, facilities for cement personnel; 
aDd 

(b) if 80, the reasons tberefor? 

THE MINJSTER OF STATE OF THE 
MINISTR.Y OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER 
OF STAlE IN TUE MI~ISTRY OF 
FINANCE (StiR) BRAHMA DA IT): <a) 
and (b). An Agreement for a WorJd Bank 
loan of $ 200 millwn for the Cement 
JlldU£tf)' Ploject was s.ianed on 22 .. 7 .. 86. 
In I his projecc, there IS a provision of 
S J.5 m;U~on to be passed on to CcmCQt 
ManuraCI urers' AssLlcialion (CMA) as a 
arant lblOUgla the JUdustnal Credit an4 
Investment Corporation of India (lClCI) 
r~)r carryina out a man·power development 
strate8)' fOf the cemoot iuuus(r}, in India, 
ll1c1uding a m m-power developmcilt study. 
CMA bave selected MIs Holderb.lnk 
"'t,IO,lgement and consult,ng Ltd. (liMe), 
SWII:r.erland for carry 101 out the mall-
pO\ll er devetol"mcnt study. folJlowinl tho 
~rl ccdu, ~ s of (he \Vor'd Bank for selec ... 
tion of consultants. HMC \\-ill conduct 
this study in :'s,oci.tfion with their Jndian 
associate Mis Holfec Enginee 5 priV.lte Ltd 

• 
Sdaeme .r Uolt Trust of India 

5961. SHR t N. DENNIS: Wlil the 
Minil.ter of FINANCE be p:e~lsed to state : 

(a) tbe number of schemes intJoduced 
by Unit Trust of Indi . .1 during the calendar 
year 19Rci ; and 

(b) the total number of persons wh\) 
have subscribed to these schemes, sche~ 
wise and reJfon-whe ? 
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THB MINISTBR OF STATB IN THB 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATB IN THB MINISTRY OF 
FINANCE (SHRI BRAHMA DUTT) : 
<al The folJowina schemes wero intro-
duced by Unit Trust or India durin, the 
period January 10 D~mbcr, 1986 ; 

(I) Growth and Income Unit Scheme-
1986 (GIUS·86) 

(2) Monthly Income U01t 
with Growtb (6)-1986 
(6)-86] 

Schemes Western 

GIUS-86 48.863 

MISG (6)-86 9.876 

COGF·86 29,674 

MTSG (7)-86 10.119 

MPUS-86 2.45.827 

Schemes 
[MISQ .. 

Eastern 

27.462 

8.992 

7,529 

9,620 

83,R91 

----- _---
Total 3.44,539 97,494 

-----
In re!~leCt of India Fund Unlt Schemes. 

1986. thf!"re a~ onlv one :tp=-,Hcant, as 
provided io the scheme. 

Criteria for Pro.fdh.2 Shaft' Cap ft.1 to 
Scheduled Caste Finance Corporation 

5962. SHRr RAOHAKO\~TA 0IGA1.: 
Will tbe Mmister of WELFARE be 
pleased to state: 

(a) the criteria (or provid;nl share 
capital contribution tn the Scheduled 
Caste Finance Corporations; 

(b) whether State Bank of India i!ll not 
co-operating with the Scheduled Cnlt e 
Development Corporatlon. Orissa in pro-
viding institutional finance for impJemcn· 
tina family oriented scbeme ; and 

(3) Children'. Gilt Growth FUDd 
Unit ScbeaJe.1986(COGP-86) 

(4) Mouthl)' Joeome Unit 
with Growth (7)-86 
(7).86] 

Schemes 
(MISO 

(5) Mutual Fund (Subsid.ary) Uail 
Schemc·1986 (MFUS-86J 

(6) India Fund Unit Scbeme-1986 

(b) The total number or appUcatiooa 
received rqioo .. Wlse aDd scheme-with it as 
under: 

Southern NortherD Total 

6,076 25.783 1,08,114 

4.454 9,2j9 32,SI. 

12.162 11.724 61.089 

'.596 8,582 33,,917 

59,909 1.02,000 4.51,627 

---- ---- - .. --
88,197 1,57,348 6.87,398 

.-...-. -- ---- ----
(c) the lituilion fn other Sf ttes wh«e 

Schedu1ed Cat,e Jlevelopment Corpar aHun. 
are fuoctionin., with details thereof? 

THE DEPUTY MINISTFR IN TilE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO : (.l) Under rhe 
C.tntra tJv Spon.ored ICheme (If ."'11U.nce 
to State Government' for the share 
capital to Scheduled Caste }levelopment 
CorporatIon. (SCDC.) tbe Government 
of India contributes towards the share 
capital of these corporations at the rate 
or 49 peT cent wbile tho remajoins ,. per 
cent i. contributed by the State Oovern-
men t concerned. 

(b) Ori_ SCDC hn. a tie up (or 
providin. loaDi witb 21 Cooperatrve 
:Pank., 7 Refion.' Banks aDd lOme Stace 
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UndertakJnp.. They alto have arran .. 
menta with 16 Commercial Baoks wbich 
do not include St'!lte Bank of India (SBI). 
Effort. are belna made by Orissa SCOC 
to have a tie up with SBI. 

(cl The scOOt in all States have 
arranaement with larae number or 
comOlen;:i.al aDd other Bank.s and there is 
DO complaint of unwillinaneu of any par-
ticular Bank to participate in the pro-
srammea of SCDCs. 

Recoffry or Mara" MOM' from Scheduled 
Caste Defelo,.._t Corporatloes 

'963. StlRl RADHAKANTA l)JOAL: 
Will the Minister of WELfARE be 
pleated to state : 

(al whether rnarlln money 
VOlition' of Scheduled elates 
ment Cor poratJons is very poor ; 

recovery 
lJ·evelop-

(b) If 10, tbe reasons therefor; and 

(c) ,be machinery to recover the 
martin money of 10.10 from the beacH-
ciarjes 1 

RHE DEPUTY MINISTER IN THE 
MI~ISTRY OP WELfARE (SHRI 
GJRIDHAR GOMANOO): (a) aoJ (b). 
Recoverv position is stati,ractory in some 
,-,f the Slates wblle some otber Sta tea 
expenenc:e d,f:Hculty to recovery of margin 
money loan. The problem arise1l mamiy 
becaute of Inadequate adnunistratave 
IOfrasucture. 

(c) In lome Statea marlin money is 
recovered directly by '.be Stale Scheduled 
Caste llevelopmcnt Corporations and in 
some otben by tbe Baoks. 

CDI c .... Reatstered 888-t Baak Officials 
Ie K ..... t.u 

S964. SHRJ V.S. KRISHNA IYER: 
Will the MiOlster of FINANCe be ple,lsed 
to state: 

(a) Dumber of CDI cues reaisterod 
durin. lut three yea... apiost biJb 
ranklo, official of nationalised banks an 
Karoataka for pouellin, woalth dilpro .. 

portionate to their known sources of 
income ; 

(b) the number of cues which havo 
been decided 10 far; and 

(c) tbe action taken a,ainst \)fficials 
found ,uilty '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA~A POOJARY) : (a) Central 
Bureau of Invcstl8lti\ln (CBI) have 
rcpOT tcd that during tbe years J 984. 1985 
and 1986 S. C·lses were registered by them 
ag liost hIgh officl..ils of nationalised Banks 
in Karnataka for possessmg wealth dispro-
portillo ltc to their known sources of 
income. 

(b) and (c). The CDI have reported that 
inYCS tia8t1oo h.JS been completed in three 
cases. Whilst two cases hu \Ie been closed 
by tbem afrer investIgatIon, in one case 
they bave recommended to {he bank 
resul.tr dcp ,rt mcnt &lction for major 
penalty and tbe bank bas accordingly 
inihafed derartmcntal proceedings against 
the concerned ,-,fllcer. 

Re!eM'ation ror PhysIcally Handicapped 

5965. SHRI V. KRISHNA RAO : Will 
the Minister of WELFARE be pleased to 
state : 

(8) tbe pclcent.lle of jobs reserved for 
physic.i l1y handicapped persons in each 
Sr.ltes alld Union Terrirory in tbe country; 

(b) whether GovernOlent propose to 
increase the percentage of jobs reserved 
for physically hdodicapped persons; and 

(c) if so, tbe detaIls thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRJ 
GIRIDHAR GOMANGO) : (a) A Slate-
ment is liven below. 

(b) No, Sir. 

(c) Do cS not arise. 
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Stat..-t 

AMtIL •• l'" 

s. Name of State 
No. Union Territory 

1. Andbra Pradeab 

%. Assam 

3. Arunacbal Prauesh 

4. Bibar 

~. Oujar.lt 

6. Har.),ana 

7. Him<lchaJ Pr \desh 

8. Jammu and K.Lshmir 

9. Karnat.lka 

10. Keraia 

J 1. Madhya Pradesh 

12. Maharastra 

13. Mallipur 

14. Mizo[(lm 

J5. Orissa 

16. P_'nj Ib 

17. Rajasthan 

18. Sikklm 

19" Tamil N,ldu 

20. Tflpur J. 

21. Uttar Pradesh 

22. West Beog.ll 

Ualoa Territories 

Percent_Ie of 
posts in 
Cioveromentl] 
Scate Govern-
meGt Under-
tak ioa resened 
for phYSically 
handicapped 

3 

3 

3 

3 

4 

3 

3 

3 

4 

I· 

3 

3 

3 

3 

3 

3 

3 

3 

3 

2 

2 

2 

I. Andaman and Nicobar 
Islands 3 

3 2. Chandlgarh 

3. Delhi 3 

4. Dad ... ud N...,lI8vc1i 3 

6. 

7. 

Goa, DaRla. add Diu 3 

Lakshadwee_ 3 

• In Ke.rala I" ptMt. are reeerved io 
workers _"Or)' 081,. 

-There is DO raer".tron in lhe 
St,H C:I of Meaha'a),. and 
Nqafund. 

Gooch RHO.'" "' .. Slualen 
5966. SHRI V. KRISHNA RAO : Will 

the Mmlster of FINANCE be pleased to 
n,,&_ : 

(~\, the total _tlmated vaJue of cwren-
CICS and good! confiscated (rom .muaa'cra 
from 1 J~ouary. J9~6 to Jist M.lrcb. J9I7; 

(b) whether tho caSOl ol &r.DUllliaa are 
increaaira • aad 

(c) the stept taken to curb .muUltng 
aotivilial ? 

TILE MINISTER OF STATE IN THE 
MlN1STR Y OF fiNANCE (StiR. I 
JANARlJHANA POOJARY) : 'a) and (b). 
Duran. tho p4eriod from ht January. 1986 
to 2ith FebrUAry. 1917. for whleb lieu!'" 
are readIly avallablc, tbe It (Cit value of 
the contraband gooJs seiled tDCLud'D, 
currencies (Indi.tn/F~)n·l.n) by the Cus· 
tomS autbotlties throU8bout the country is 
liven bc10w ;-

Total v<11ue of contra .. 
band load. seized 

253.32 

eRa.. in crorea) 

Currency seIzed 
India Foreign 

6.39 4.69 

Seized ,ood. after departmental ad-
judication are confilcared to Government. 

SnwaJial II • olaadettf.. actl¥ity a.,d 
hence it il no. 'easible to Mtimat. it. 
ma,aitudc. 



(c) Aoti .... muIIUna drive in aeaeral ",. 
been iotonlifled Ihrouabout tbe country. 
Appropriate acdaa fa -.k_ iI close co-
ordination with tho concerned Central 
aM Sla to GO\W'n01eftt ...,ncIes. 

5967.. I.m, I\AI KOMAR RAI : Will 
the Minilter of PINANCE be pleated to 
staCe : 

(.1) tbe details or loans in excess of 
rupees one '-kb ah'_ by Commc.rcial 
Bi:lakl 8p.tDlt ~t)' or Ibar"'d~beD· 
t\trot dwma the &&at tbrot years; aod 

(b) thfJ detailt reaardiq amollnt of 
loaD liYen aDd tbe purpoae for which loan 
was lIven 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SliRl 
JANARDHANA POOJARY) : (a) and (b). 
Raerve Benk or ladia has reported that 
the dot.lill of IO.lnt in exccp of Ru~ 
One lakh liven by commercial b.tnks 
•• :aintt lN '_ufllY of sbares/debentu,es. 
the n.nlel of part lest purpose of loans 
eiC .. duriae ,he 1 .. , wee yean are DOl 
maintained by ....... Bank of IndIa as 
tbe present d.lta re,)()rtina system of the 
banks does not .. nerete Information in 
the manner asked (or. Purther, tbe time, 
eftbrt and mooey like" (0 be spent (or 
coUccdoa ebe reqlllt'Od data may not 
commeoaurale with the result '0 be 
acbievtd. 

J;ourther. in accordance with tbe statutes 
IOftrntnl ,be publlQ .:tor banks aDd as 
per the CU!tOma arJd .... gap. prev.lmt .moe, the benkfn. the utformatlon .. la-
tina to aD iadiYid_1 8OOOUot cannot 'e 
diidoted. 

5961. SHRI Co. JANCJA _BODY : 
DR. A.1t. PA1-EL ~ 

W.al * ackUl- of FINANC2 be 
pleued to .. te : 

(a) the tal'aet fi"ed for reduction iD 
consumption expeocUture in the SevenSb 
Plao ; and 

(b) the stepa proposed to achieve the 
tarlel7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (Sdkl 
JANARDHANA POOJAR Y) : (a) and 
(b). Seventh Plau assumes a Irowtb· of 
5% in CODaumption expenditure at J 984-85 
prices. Measures to keep expenditure of 
Central Government witbin Its means have 
.been out! ined in tbe speech of 'he PriaJe 
Mmi'ter While presenlinK tbe Bud .. for 
1987-88 in P.u'iamcnt. 

Alleged Tax E,.sloB by ITe 

5969. SHRI THAMPAN THOMAS: 
SHRI HARISH RAWAT: 

W,II the M.nistcr of FINANCE be 
pleased to slate: 

<a> whether it is a fact that the Central 
&clse CoUectorate BOlnbay has detccted 
duty OYaSlon of oYer RI. 15 crores by tJao 
Indian Tobacco Company 10 Maharashtta; 
and 

(b) if 10, what steps have been taken to 
rccover the evaded tax 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No 
caSe has been detected by the Central 
&ci.e Co llecto ra to , Bombay for eva lion 
of Central l:!xciae duty of over RI. is 
crores by MIs Indian Tobacco Company 
(ITC Ltd.) in Maharashtra. However. on 
tbe bbia of .. arches conducted by tbe 
Directorate of Anti .... a.ioD, New Delhi Ckl 
17.2.1981 coftribl head-otlice of MIs. ITC 
Ltd., tlNtr five cipreUe factories, branoh 
ef:IieeI aIkt iMporteet dealers aU over tho 
conotry. a Show caUse notice dated 
27.3.1987 demaodiol central excise duty to 
.. ttlM of Jk.. &Q3.7.8 ~rorc~s aaaiosc MIl. 
I.T.C. Ltd. aoc;l ita connected cooccroa 
,'ll bee. _Qd. This amount includes 
... 8181tUDt of R.I. 64.11 crores relatiq to 
...... ~l laGtocy iD &be Seaco of 
Maharuhtra. 
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(b) The company has been liveD 30 
days time to reply th~ show c"use notice 
after which the case will be adjudic ated. 
The question of recovery of central excise 
duty evaded will 81 ise after adjuJicatioD 
of the Colle. 

(1)'Qn.flallon I 

No Objection Certificate for ReglstratioD 
of Immovable Property 

5970. SHRI DILEEP Sl~GH BI-IURIA: 
Will the MinJst~r of FIN "'NeE be ple.lsed 
to state: 

(.1) wbether Union G .. )VernPlenC have 
received ~lny request from the State 
Governments an reiard to Ialslng the 
Itmit for obta nil.g a no objec ivn cec tift-
cale from the income t lX otrlcel s con-
cerned for registerIng immovdr,le pi llperty 
worth more th 0 Rs . .50,000 unJcr sect on 
230-A of the Income T.lx Act; 

(b) whether Governl1lent are a¥.are that 
people are f.!ClOg ditliCUltlCS because of 
this )ifnlt and registration of documents 
is affected adversely ~lS a result thereof ~ 

and 

(c) if so, Go ... ernment's 'eactlon in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a, Ycs. 
Sir. 

(b) No specific instance b,~1 been 
brought to the notice of the Government. 
However. general references have been 
received from State GOVcronlcnts and 
olhers mentionina the difficuJties faced by 
people, specLtlJy farmers. 

(c) The matter is under active consi .. 
deration of the Government and .Imend-
ment, if any, will be brOulht throuah tbe 
Direct Tax Laws (Amendment) BilJ 7 1917 
likely to be introduced in the Parliameot 
shortly. 

[Eng/I,ll] 

COllI ........ III ET &. TDC 

5971. SHRJ BASUDEB ACHARIA: 
Will tbe PRIME MINISTER be plCdSCd to 
state : 

(.,) the number of consultants appomt-
ed by the EJectronic Trad c & TechDoloay 
Development Corpora t 10n ; and 

(b) nlonthly e~penditl1re borne by the 
Corpor.l tlon 10 chis rCI8n.1 1 

THE l\t1NISTER OF STATE IN THE 
MINISTRY OF SCIENCe AND TECH-
NOl.OOY AND MINISTER ()P STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVEI_OPMENT. ATO~{JC ENl-:RG Y • 
EI.ECTRO~ICS AND SPACE (SHRI 
K R. NAR A Y "'NAN) : (.l) The number 
of a~h lsers/consllit.:nts appo.nleJ by 
Electron cs TraJe & Technology OC\'ctop-
ment Corpor..ttillD (ET&T) II three. 

(b) Rs, 13.26IJI- per nhmth (Approx.). 
In addition, ET&T II a\1O p.IYlOg RI. 
8.6701 - per months (approx.) towards six 
consu'apcy contracts, whicb are part-time. 

COIDmlttee to Re'flew f'uadlooiag of 
NABARD 

5972. SHRI l)HARAM PAL SINGH 
MALIK: 
SHRI PRAKASH CHANDRA: 
SBRI SUBHASH YADAV: 

Wdl the ~fiolster of FIN.I\NCE be 
pleased to state : 

(8) whether there i. any proposal under 
conslder.llion of Government for appolot. 
ment of a high power Commillee to look 
into the funchooiol or NABARD with • 
view to su,gestml ways and means of 
streamJminl ill ofl.\nisatloo and to re-
orient ita policies aDd proccdu:es, el,mi-
nate delays and dc:ceotCdllle iel powers at 
various leve's and allo to ascertam 
whether NABARD .1 perform in, ita role 
in the mann er expected or it : 

(b) ir 10, the propoted composition of 
the committee; 
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(c) its term. or reference : aDd 

(d) the time by wbicb it i. likely to 
Itart (uoclioninl 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PINANCE (SHRI 
JANARDHANA. POOJARY): <8> The 
Government ha·,.re appointed a Senior 
Expert Group (SEG) fnr reviewinl the 
aaricultural credit s),slem and such review 
would also include un orpnisation and 
manapment It udy of NABARD. 

(b) to (d). The composition of SEO 
which b~tl already Itarted fUDCtioning is as 
follows :-

(i) Dr. A M. Khulro ChairmaD 

(if) I)r. A.S. KahloD Member 

(iii) Dr. M.V. Hate .. 
(iv) J\.ir. M.M.K. WaH . , 
h') Dr. J. Mellore ,. 

(vi) Dr. Van Der Lindon- .. 
(vii) l\tr. O. Estanislao tt 

The m .. Hn functions of SEG are stipu-
lated .. urllier ;-

(I) to luide and monitor tbe imple-
"lentation of the studies under-
taken by consultants ; 

(b) to review and comIucnt upon the 
cODsuitants- interim draft reports; 

(3) addressiDI tbe broad Questions 
afTcclin, tbe AaricuJtural Credit 
system. 

n .. trid Ceatral Co-operatJve Baks 

5974. SHR. DHARAM PAL SINGH 
MALIK: 
SHRI PRAKASH CHANI)RA 
SltRI SUBAASH Y ADA V : 

Will tbe MfniaCer or FINANCB be 
pleued to atate : 

<8> whether under tbe pretont Dorms of 
NABARD, tbe operatiooally sound Dis-
trict Central Co-operative Banks arc also 
identified as weak banks; 

(b) whether Union Government propose 
to revise the criteria to classify D'strict 
Central Coopera tive Banks al weak 
Banks; 

(c) whether Government propose to re-
introduced the Central Seclor Plan Schcme 
of Assistance for the weak District Central 
Cooperative Bunks; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) 
Natlonai Bank fur Aadcuhure and Rural 
Developlllent (NABARD) has ~ reported 
that a Dlsttict Central Cooperative Bank 
is c1assi tied as a weak b.lnk when sum 
total of doubtful de"ts, accumulated 
losses and other overdues over a period of 
three years exceed 50% of itn own funds. 

(b) NABARD bas reported that in its 
view ther e is Dl) need to revise the criteria. 
It has however aareed to discuss the 
mattcr wlth tbe National Federation of 
State CooI)Crat ivc Banks and Statc Co· 
opcrati\'c Banks. 

(c) NOt Sir. 

(d) Does not arise. • 

Lauacblog of Satellites 

5975. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI MANIKRAO HODLYA 
OAVIT: 

Will the PRIME MINISTER be pleased 
to state : 

<a) whether Government have formula-
ted any plan to build tbe necessary iofra-
structure for launchlng at least two .atol-
I itos overy year in the next five yean; 

(b) if 80. dotail, tbereof ; 
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(q) ,be (.uad, allocated for Ole purpose; 
.od 

(d) whether the satellites will be Uled 
for pc lceful purposes and if 80. extent 
thereof? 

TIlE MINISTER OF STATE IN THE 
h(INlSTRY OF SCIENCE. AND TECH-
NOLOGY AND MINISTER OF STATE 
IN TIlE l)EPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC E"'~ERGY. 

ELECTJlONJCS AND SPACE (SHRJ 
K.R. NARAYANAN) : <8> to (c). Acror-
dlD, to th e apploveJ Space RoseardJ and 
Development Proll Ie for tbe Decade 
19,-,0-90, COpi\!8 of which ale available ill 
P lfliamcnt Library. tbe indiaellPus deve-
lopment of various applic.ltious sateliltes 
and their p.ly!oad~ ... 5 well aa the capa-
bility to launch these s.~te"itC5. are major 
objectives. The bas c inrralt rUC!ure for 
launching SO kg class satellites usin. tbe 
SLY -3 lauoch vehicle had aJr.~ldy been 
cstabHsheJ by 1979. Capability for lauo-
cb.na low elrth orbltin&. ISO kg (;1.115 
S.ltdhtes with t he Augmented S.\teflite 
Lau,ch Veblcle (ASLV) roqOff!Ua morc 
SOpblStlC ltej fdcili~ies like a Mobile 
Service SCruc' ur c (or vertical inrcarallon, 
spec alised launch and ml"io 1 control 
centres, a.dd t .ona! track 08 Ltcih, iea cle .• 
had also been c0mmis~uoned durinl J~&6. 

Sim!Lrr facilities f,,}f the much larger Polar 
Satelll'c Launch Veblcle tPSLV) c"pabfe 
of l.Iunching 1000 kg class po ar orbltina 
rem )te sensIng satellites are beina estab-
lisbed U,lder tbe PSLV Proj~ct. II) tb.s 
project, the cost of expansion of the ranae 
facilities is Rs. 30.94 crore,. The expan-
sion IS expected to be completed m tIme 
for tbe llrst launcb of the PSLV scheduled 
for 1989-90. For further Llunch vehicle, 
like tbe GSLV wh ch WIlt be cap Ibte of 
lauoebiol goo-synchroDOus tatellitcl of 
the INSAT class, additional facit ties will 
be identified and added an keepio. with 
the schedule of the OSLV project, aa and 
wben approved. 

The expansioo of tbe 1.1Uadl and track .. 
;ina r ac tUties as .. t out above will pro ..... 
tlvely ,ive the oapdhlity (or Jauocbioa an 
tbe operational tateU,t .. un<ler tbe Inclieo 
SpJCC Prulramme, witb tbe desired fre-
quency of launchinp. 

(d) The t;Dlirc ptOl.nunme of tho 1A4iaD 
Splce Research Organisation (ISRO)/ 
Pcpartmf,tot of Spa ('e (ODS) i. d I~Ced 
towards pe .. \ceful purpose. with .. teJh .. 
beIDa used for tc'ecolnmunicatioQs, tele .. 
yqtOQ. roeteOfol<'U, remote lCosiq and 
...,.. science .ppl'c~tlGQ&. 

Lknces ....... 101' Eleetl'Olalc Ualts .. A.t. 
5976. SnRf V. TULSIRAM : Will tho 

PRIME MINISTER b.a ple.lsed 10 .st~lo : 

(a) tbe do,al,. and tbe .umber or JioeD-
ees Issued ror electronIc units duno, the 
last three year. ID the Srare of Andbra 
Pradesh: 

(b) the number of licensed likely to bo 
iasUC\J dudna tbe )'C4f J 981 ; 

(c) whether by the end of Seventh PI.to. 
Andhr.l Pr.~desh will c,)me in Ime with 
other developed Sf .. , .. tn .be country in 
the maHer of e'ectrl.")nlcs In"Justry ; if 10. 
tbe det.uls thereof ; and 

(d) if not, the step., iocludin. finaocl4.J 
Luil\t.lncC. to be pro~ided to the Stolte for 
development? 

THE ~tlNISTER OF STATE IN THE 
M~NISTRY OF SCIENCE AND TECH .. 
NOLOOY AND MINISThR OF STATE 
IN 1 HE DE('ART\1ENTS OF OCEAN 
DEVELOPMbNT, ATOMIC l:NERGY. 
E!LECt"RONICS AND SPACE (SURI 
K R. NARAYANAN) : (ti) Dunn. the 
J "t three yerdrs. 20 Indtatri.J Licences 
(lLS). 57 Letters of Inlent (LOb) and 32 
Regiltrat'OOI have been issued to YIlflOUJ 
e'~tronic unit. sct the State of Aodhra 
Pr:uJesh. These I L./LOh/Rc&lstratton. 
h ~ve been issued for the maouf.lcturc of 
various e'ectTOnlC Items viz. Colour TV 
Receivers. teJec,)mmunication equipment, 
electroniC component, c:ofnpucers. etc. 

(b) It &. not possible to aive the number 
of licences Iik.I, to b. iawed d.dfll tbe 
year 1987 at tbll Ita, •• 

(c).ud fdJ. An""ra P,adcah contribu-
tes to 7.8 percent of tbe electrooic:l pro" 
duaaJDd .Q~ tl is 61tb Jar ... ' ",J.e in 
terma of .1e;trooiQl Oulp,,&. It iI .lx.ad1 



CHAITAA I&, .Mt (8AKA) 

pOWI. i. ti .. with tt. 0_" arowth of 
tla electronics ind .. try aDd produces. 
wide variely of oJectroAics prod~ .. Ita •• 
ina from com pU Nrl. prOClell Control 
equipment, consumer electronic items, 
Defence equipment aod components .. 

O.T.A. 10 ET .ad TOe 

5977. SHRI GADADHAR SAHA: 
Will the PRIME MINISTER be pleased 
to .tato how mucb amount Electronic 
Trade ;\nd TecbnolulY l)evc)opmcnt 
Corporatlon bat flHld as o¥ertnne uUow-
• ace durm, 1986·811 

THE MINISTER OP STATti IN THe 
MINISTRY OF SCU-~NCE AND TECli-
NOLOGY AND MIN1S'fER OF STATE 
IN THF OEPAR rM1::.N rs OF OCEAN 
I)EVELOPME~T, A f()MIC ENBttGY, 
ELECTRO!\lICS AND SI'ACE (SHRI 
K.R. N \RAYANAN) . Rs. 2.46 Lakbs-
From Apnl 1986 to Janu Iry .987. 

\"eILire of ·Ju .... • 'Tribe ... Orissa 

S978. SUR I BARIIIAR RAWAT : W.U 
tbe Mir"stci of \Vl.LFARE be pleased to 
Ita te : 

(a) f he nUIllbe-r of Juang,\' ~lopul.l tion 
in Keo Jh.r and 1 'b. uk nal (llstrlC!S of 
Orina; 

(b) ~h" bel thiS prim t;ve tribe IS al 
the \,("rtu: nt eAt, CHun ,.uc to llick of PIO-
per mcd c I ca e ; .1 ud 

(c) .C IK), tho .tops taken for the "cJfare 
of this If ,be 1 

THE }>EPUTY MINISTER IN THE 
MINISTR Y of WELFARE (SHRI 
GJRIDJ IAN. GOMANGO); (aJ Hod {b). 
The Juan.. popu'atlon in Kconjhar and 
})henkanaJ dlStllCCS as per 1961 aod 1971 
Census W.iS \.II below : 

Keonjhar 

Dhen1canal 

ToUt I 

1961 

9768 

11551 

21319 ---

1971 

10881 

12867 

23748 

This represents 3n ioere .... of 11.39% 
during tlae portod 19' 1 to 1971. Tbe 1981 
Census tribe·wise population figures arc 
not available. 

(c) Special progrdmmes fol" development 
of Juangas are beuig implemented undOf' a 
micro project in Gon~lsikka. The JUdngas 
outside tb:s micro project are cover-ed 
under normal anti·po\,erty programmes 
like ERRP. TRDP ')od o:ber health aDd 
nutritIon ptogrammes and the progr.1mmes 
imp1emented under in.egrated Tribal 
Development Agency (JTDA). Keonjhar • 
A sum of Rs. 32 Jakh~, Rs. 224 98 lakbs. 
Rs. 5S lakhs ,!od Rs. 75.80 lakhs W~lS 
releas~d as Special ~entr aJ Assistance to 
Government of Or issa for development of 
primitive trIbal commu: it,es mcluding 
Juanaas duo ing the FIfth PL\D. S xth Plan, 
Annual Pian 198.5·86 and 1986·M7 res .. 
pecliveiY. It is pro~1osed to cover aU tbe 
Ltmdies of the primitive tribal c_)mmu-
nit;" res'\) ng in pr'ljeet areali under tndi-
"H..Jual family beneficiary oriented schemes 
during the Se\o'cnth Plan period. 

(T,alularion] 

LoaDs to Enmprmears in A lmora and 
Pitboragarb 

S979. SHKI BARISH Rl\\VAT: Will 
(he Minster of F1NA1'.CE be pleased to 
state : 

(a) the number of entrepreneurs in 
Almora af~d Pithl'lragarh districts 'n Uttar 
Pradesh provIded )o,lns by various D.1tion-
alised banks for setting up of new ventures 
dUrlna the 'i~st two yeaJS und the number 
of applications pendlOg with chern ; 

(b) whether some banks bave unduly 
det\ycd gra!lting of loans for seuina up of 
inJustries in these districts; aDd 

(c) if so, Ithe steps proposed to remedy 
the situation 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SRRI 
JANARDHANA POOJARY): (a) to (0). 
The information is beina collected and 
will be laid 00 the Table of the HOUSO J to 
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the extent possible. 
Settiaa up or Electroak Valts Ie 

Md-wanl Are .. 

S980. SHRI HARISI-I RAWAT: W.II 
the PRIMB MINISTER be pleased to 
I~ate : 

(a) the State-wise number of electronic 
industrial units I t up dfter introduction 
of the present electJ'on ics pohey ; 

(b) the number of urils sel up in back-
ward arcas after tb~ introduction of Ibis 
policy ; 

(c) whether in the field of indust I i.Usa-
tion the prescot eLctronics pohc), bas 
benefited the developed rel'OD only; 

(d) if 10, whether Government propose 
to anDounce some more incentives for 
ee«&n. up of such u 1,11 10 back.ward 
ereas; aDd 

(e) if so, by wbat time 7 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND MINISTER OF STATE 
IN THB uEPARTMENTS Of .. OCEAN 
DEVELOPMENT. ATOMIC ENERGY. 
ELECTRONICS AND SPACI .... (SHRI 
K.R. NARAYANAN) : (a) Number of 

units afveo Jocluatrial Licenoea (IIA), 
Leuera or JDteat (LOll) and ROIiatratio .. 
.rter 1.4.8S upto Docomber, J986 in dlft'e. 
reat It.tes .. 'IVeo aD Statement below. 

(bl The detail. about ebe Liceocea 
issued with location, etc. are available '0 
tbe mODthly Newl Letters published by 
tbe ladian InYeltmeDt Ceotre, copiea 01 
wblch are available in H.e Parhammt 
Library. The detaib 01 tho companiee 
C.lD be read with the hi' (.)f varioul cate-
aories of backward d.strler. .,\leIl '0 
ChapteR 2. 3 & 4 or tbe publIcation oo,j. 
lied "Incentives for IDdustflcs in Backward 
Areu' IUUed by Ihe Mlol.ltry or Industry. 
Department of Industrial I>Cvclopmeot. 
However •• f informatlOG il required about 
a parlicular If..lte/uDlon h:rrstory It caD 
be coJ:6:ted aDd furnjshed. 

(c) to (e). ElectroniC unUS nt'e allowed 
to be estabfasbed in any perm Illion loca-
tlOO includtna backw.lrd areas 8. per 
nolificatjon. istued from tjme to time by 
Manlstry of Industry & Comp.J.oy Affairs. 
Backward area lncenti\le$ are apphcable 
to these units. ElectronIC units located 
in the bdl dtstrJcts drc ., .. en spec.a' encou. 
raaement. Stare Govemfneou also cre,Jte 
iofrasfructural L1Cihcjea .lnd ofTer Incen-
tives for units Iowa to backward (He •• ,. 

Stat __ t 

State 

J 

No. of 
ILs 

--------- --------
2 

No. of 
LOll 

No. or 
Rqist ra t foOl 

--... _----------... --------........ ~- -
J --_._--- - ---- - ------ .. _-

Chaodiprb 

New Delhi 

Haryaoa 

Himachal Pradesh 

Jammu & Kuhnur 

Puojdb 

Rajasthan 

2 

12 

13 

4 

2 

12 

6 

I 

29 

23 

IS 

S 

16 

19 

- --._ -----......-. 

9 

loS 

4S 

22 , 
18 



I"} ...... · .. • .. t.·' CHAnta\' II, ...... ~rA) WIftI"" ~"j""'.#' Jet 
-----

I 

Uttar Practe.h 

008 Damaa & Diu 

Oujarat 

Madhya Prad_~ 

Maharuhtra 

Aasam 

Blbar 

On... 
MtahaJaya 

Sikkim 

Weat Beoaal 

Aodhta Pt .... 

iter-naiaD 

Kerala 

POftd icboty 

Tamil Nadu 

At\ocatloM for Tl'llal ..... P ... IS .... ' 
C.ria'lMdd ..... '"' 

5981. SHRI MANKURAM SOOI! 
Will the Miehter of WI!1..FARB . be 
pte:\ad to state : 

(:\) wbeflaer'-ott:hta .... '" co..,;..,.: 
by Plannln. Commillioo b~lve liven tbeff,~ 
reports on the allocalaODl 10 be made (0 

the Special ConIpon8Ot Pl. 'aa~ 1"r"l 
Sub-Plan ; 

(b) if 10. 'detaitl flae""":~ 

(C) Govern...,..." ... ..,."'" dterctro ~. 

Id) "hedMr ,' .... ' , all~""1I' ·~wi .. ' ,be 
made to ..... Btat ........ .,.~ .. ' .. , 
IdtioD''''~ t 

2 

27 

I 

19 

7 

25 

J 

0 

3 

I 

0 

of 

16 

25 

8 

0 

20 

3 4 

54 141 

Jl 7 

28 47 

6 30 

52 69 

2 0 

6 3 

7 8 

0 0 

0 1 

IS 10 

41 31 

50 35 

8 32 

J 2 

27 30 

(c) if Dot, the reaction thereof 1 

THE DEPUTY ~tINIST~ R IN TH'E 
MINI TRY OF \\'ELFARE (SHRf 
GIRIDHAR GOMANGO) : (8) Yes, Sir. 

(b) lbt! w('rk iOll grtlUps constituted by 
Planning Comm ission on t ,lC develop-
ment of Scheduled C'lsles and Scheduled 
Tribes durrng Seventh Fhe Year Plan bad 
recommended for allocations under Special 
Component Plan and Tribal Sub-Plan in 
proportion of the popu1."ltion of Scheduled 
Castes and Scheduled Tf ibt:s respectively, 
in R'State. 

Cc) The repOrts of the workinl IrOUps 
have bceo circulated amona aU tbe State 
Oovemmenb'U. T. AdministratioDs req .. -
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tinl them to adbere to tbe recommenda-
tions contained in the reports while for-
mulating and implemcntin, tbe Special 
Component Plan and Tribal Sub·Plan of 
tbeir respective States. 

(d) and (e). The quantification of funds 
under SCP & TSP is made bv tbe State 
Oovts./UT Admns .. out of their Annu.11 
Plan Outlays. Durina annual discus~ionl 
OD Special Component PI.\D and Tribal 
Sub-Plan, the State Governments are 
requested to make alloc:ltions under 
Special COMpo'1Cnt Plan and Tribal Sub· 
Plan, as far aJ possible. m pn)Portioo to 
the poflulation of Scheduled C3Stes and 
Scheduled Tribes. in their respective 
States. In a number of States the alloca-
tions under Special Plan and Tribal Sub-
Plan are being made almost in proportion 
to tbe pOf)ulation of Scheduled C lltC'S and 
Scheduled Tribes in the State. However 
In tbe case of some or tbe States th~ 
aJloc,lttOnS under Spechl Component Plan 
and Tr,bal Sub·Plan bave DOr yet re.lch 
the percentage of Scheduled Castes and 
Scheduled Tribes population due to the 
fact that in some of the secton It hal not 
been possible to identIfy separate SCbelllH 
for sea and STs and accord fOlly no sepa .. 
rate aJlocations under Special Component 
Plan and Tribal Sub-Plan. 

(.&r,lish J 

CleaRing of Ganga \Vater 

~982. SHRI C. MAI)HAV REDDY: 
Will the Minister of ENVIRONMENT 
AND FOR~ STS be pleased to state: 

(a) whether the sample test of Oanaa 
water at Var iDolSl reve~"s too much or 
pesticide pollution ; 

(b) the number of times the sample 
testl were conducted during the last one 
year; 

(c) the steps taken to check this pollu-
tioD; and 

(d) whether such tests will be conducted 
In other m.Jjor rivers ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
No. Sir. 

(b) The collection and .uly.fa or 
lamples fot the presence of pesticides by 
Indian Toxicoloay Retearcb Centre , 
Luckoow commenced in November. 1986. 
Samples are conocted from two loon don. 
near Varanasi once a montb. It ia. 
continuioa protrramme. 

(c) Does not arise. Ilowever. under 
the Gan.. Action Plan. scbemet (or 
interception. diven-ion nnJ treatment or 
wa.te water win be taken up at an OIta-
mated cost of about RI. 43.05 cro"" to 
prevent pollution of the river at Varanui 
resultml from mun'cipal w.ltcr. 

(d) At present monttorinl for the pre. 
sence of pesclcides IS bem. c nried out 
once a month lor ocher major tribucone. 
of Ganga such ., Ram Gallp, Kali Nadi, 
Gl>mti. Sonc. Oh.llra and aanJak by the 
IndiJn Toslcolo,y Research Centre. 
Lucknow. In addltu,m tbe Central 
Boa rd (or the Prevention and Cuntrol of 
Water Pollut.lon .Iso occ.lsio'lAlly collect. 
and analy.~ samples of Yamuna at Delbl 
(or the pr'elCOCC of pesticides. 

Appolnt .... t of Teeporary \V.k .... fa ET 
& TDe rro.a Prt ... te Coaap.a_ 

5983. SHR I SUDJ-IIR ROY : Will the 
PRIME MINISTi.:.R be pJc84JC'd fo state: 

(a) how many coner olctual/teOlporary 
worken Iron1 private companlcs have 
been apPolDted in Electronic Trade and 
Tecbooloay [)evelopulcOI Corporation; 
und 

(b) how much amount h .. been paid 
to them dur rnl the last one year 1 

THE MINISTER OF STATE iN THE 
MINISTRY OF SCIENCE ANI) TECJi-
NOLOOY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
I)EVELOPMENT, ATOMIC ENEROY, 
ELECTRONICS AND SPACE (SHill 
K.R. NARAYANAN) : (a> For ob"iaiq 



.. "ices of varied DAture (rom time to 
time. Blectronics Trade & TccboololY 
Development Corporation (ET&T) have 
Dot appointed any personnel but aiven _anmeot. on contr'u:tual bali. to our-
.ide bodies and aaeodea. 

(b) ET&T has paid approximately IU. 
7.83 lakhs to tbe outlide bodies and 
aacncies towards contractual 8U&aoments 
duriol J 986-87 which are towards deaniDI 
aod maintenance. lOCurity, packaainl, 
financial consultaocy. etc. 

F18aKlaI Outlay ror Ra)ufllu 

5984. SHRI VIRDHI a-lANDER 
JAIN : Win tbe Minister or PLANNING 
be pJeued to .tato ; 

(a) tho extent to which the amoant 
proposed to be sanctioned to Rajasthan 
durina 1987-18 ia likely to meet tho re-
quirements of various schemes propoted 
by the Rajasthao Government ; and 

(b) the details reaardiol the allocations 
for various schemes ? 

THE MINISTER OF STATE IN THB 
M(NISTR Y OF PLANNING (SHRI 
SUKH RAM) : <a> and (b). A statement 
i. aiveo bcluw. It may be added that tbo 
size of the State's Annual Plan (1987-88) 
has been fixed on tbe basis of the Stato·. 
own resources and tbe Central assistance 
admissible to it under tbe modified Gadail 
Formula 81 approved by the National 
Deveiopmen t CouDcil. 

State8lad 

AIIIIIItJI Plait 1987 -u &jallltan 

Heads of l>eve)opment 

I 

A. ECONOMIC SERVICES 
14 Aaf'IaItt.. ... ADJed s-yte. 

Crop Husbandry 

Soil aod Water Couervation 

AnImal Husbandry 

Dairy Development 

Plaber_ 

Forestry and Wild Life 

Food. Storap aod Warebouaina 

AariculturaJ R_rch and Education 

loveetmeDt in Alri. FiDaDCiaI 
100titutione 

Marketlaa aad QuaU" Cootrol 

Cooper.t ion 

Total (I) 

As proposed 
by tbe 

State Govt. 

2 

1010 

80 

SlO 

157 

7S 

1000 

12 

110 

158 

3 

950 

4075 

(Ra. lakba) 

AI 
&Creed 

3 

892 
78 

4.90 

180 

30 

950 

10 

110 

140 

3 

800 

3703 
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U. R __ I Daelo ..... 

Intearated Rural Dev. PrOlf'81JlJD8 
(IRDP) 

Intearated Rural BOClU ProFamme 
(IREP) 

Drouaht Prone Area Propamme 
(DRAP) 

Others: SAID, MaIa.lYO Bl'Qpaml'llOl. 
Women DeY. 

, National Rural £mpJo¥GMQl ~o •. 
(NllEP) 

Land Reforms 

Community Dev. aDd Pudlay.u 

Total HI) 

III. Spedal Area Proara-
(Mew3t Dey. Board) 

IV. Irrlptloa ... Flood C.troI 

Major and Med~um Irr.ptioa 

Minor Irn,ataon 

Command Area Development 

Flood Control Projects 
(incl. aoli·sea e~o) 

Total (IV) 

v. Eaerp 

Power 

Non-conventional Sourca or BDlru 
Tota' (V) 

VI. W .. ry ... M ...... 

Vil1aae and Small Industries 

Industria «other thaD VEtSI) 

Minin. 

Total (VI) 

, 1121 

367 

1000 
177 

. 1lOOO 

IISI 

.164 

279 

16194 

t "" 
1390 

954 

3210 --

1170 

938 

.66 

400 

3319 

'0 

•• ll2 

1200 

U68 

2QO 

14800 --
2lOOO 

60 

22060 --
804 

1390 

894 

308B 
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J 

VIL TraMpert 

R.oad. aDd BrieSlfII 

Road TraDlport 

Total (VII) 

Scientific Reaearch (iocl. S&T) 

EcoIOlY and Environment 

Total (VIII) 

IX. G .... EcoDo_ SerYIres 

Scctt. Ecooomic Sorvioet 

Touriam 

Surveys sod Statist ie. 

Other Gen. Economic Services 

<a> Wciahtl and MeasufCI 

(b) O\ben : GazeUcrs 

Civil Supplies 

Total (IX) 

B. SOCIAL SBRVICES 

x. F...dataUOG. Sportl. Art'" Cal_e 

Oener at Edue-a lion 

Tccbnicdl Education 

Art and (ultutc 

Sports and Youth Servic CI 

Sub~ 'total 6cIuca&i •• Sporta & CuI lure 

XI. HeaIdl 

Medical aDd PubJJc Haltb 

.lD; 

. ·900 

2900 

2 

S4 

250 

24 

5 

2 

~ 

340 

481S 
439 

114 

68 

5496 

3 

1790 

S2S 

2313 

36 
,40 

76 

43 

2JO 

20 

s 

5 

283 

4700 

360 

110 

68 

5138 
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1 2 3 

xn Water Supply. HoulDa & Urbaa l)eYelopaaeat 

Water Supply and Sanitation 5270 

1066 

4500 

80S HOU$ing (incl. Police Housina) 

Urban I)evelopment 
(inc). State Capital Project) 

XIII. IaformatioD anti Publicity 

XlV. W~lfare orsc. ST. aDCI OBCs 

~V. Labour aDd Labour Wetfan 

Labour aDd Labour Welfare 

XVI. Social \VeU'are ... Nutrttloll 

Social Security and Welfare 

Nutrition 

Total (B) : (~OCIAL SERVICES) 

C, GENERAL SERVICES 

XVII. Geaenal SenkM 
Stationery aod Printio, 

Public Works 

Other. 

330 

JS 

269 

162 

60 

389 

1.534.5 

30 

313 

1:!6 

210 

35 

25S 

J22 

250 

13720 

25 

300 

41 

Total (C) : (GENERAL SERVICES) 469 366 

UparadatioD Grant. Oro Under VlIlth 
Fin. Commission 

ORAND TOTAL 

I.pad or MI.iDg Projects on F'orest W.Jda 
5985. SHRI SRIBALLA V f»ANI-

GRAHl: Will the Mmister of ENVI-
RONMENT & FORESTS be pleued to 
state: 

<a) whether Government have made 
any assessment of tbe impact of mioin, 
operatioDi on forCll wealth· durin, la.t 
three yean; 

(b) if 10. to wbat extent foreat wealtb 
bas been denuded iD the varioUi Scat ... 
• rClult of minio. opecatioD. ; and 

-- -_ 
169 700 

69457 64SOO 
----- ~- ........ ---------

(c:) the meuurea taken by Government 
for the protection or foreats (rom destru-
ction due to miDIDI operations ? 

THE MINISTER. OF STATE IN THB 
MINISR V OP ENVIRONMENT AND 
FORESn (SHR) Z.R. ANSARI) : <s) 
aod (b). No ',I.malic a.ueument or 
impact of rotoio, operation on forest 
wealth h.. been carried out. No record 
or (oreal wealth lost OD accoUDt of 
mioiDI priod to 2$.10.1980 i. avaUable .. 
2884 heetar. of for., have beeo per-
mitted to bo diverted to mJlliq aJn~ 
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25-10-1980 with tho approval of the 
Central Government. uDder the Porest 
(Conservation) Act. 1980. 

(0) The Central Ooveromeot alJows 
diversion or forest lands ror minin. only 
when inevitable aod aft er a cost benefit 
analysis. In anOWiD, such diversion it is 
Ilipula .. ed that compensatory afforestatioD 
win be carried out 00 equivalent noo-
rorest land aoJ that mined area will be 
rehabilited wtthin the shortest possib!e 
t1l1\O. 

Re'flew of UtUlsatlOll of ADloaet Sa_tJoa 
as Plan Outlay 

5986. SHRI~tATI O.K. BHAN-
DARI : Will the MtnlSfer of PLANNING 
be pleA-Md to Itale : 

<8> "he'hC'r pcri<,d!cal review of utili· 
sat Ion ,if $lmOUnt5 sanet il)ned and plan 
llUt1.IYJ to Sik~ 1m 15 done: 

(b) if 50, the detail" thereof; aDd 

(c) if not, the leasons therefor 1 

THE MINfS'IER OF STATE IN Tl-lE 
MINISTRY ot- PLA'NNINO (SHRJ 
SUKH RA~I) (.1) The Pjanniol 
Commis.sion has iDtrloJJuc('d • systcrn of 
monitor n, of eXpl'ndlture agamst and 
approved Annual Plan outlays uf tho 
Stares an the e.arnla r ked as well ,Ilt unear-
marked ~,!,c\o. 8 on a QU.1ft-crly b ISIS fflHll 

the year 19l56·~7. The perIodIcal review 
of e.xpeod llure alainlt Annu.l1 PJ..ln 
outlays of S,kll. 101 a 1'0 is done. 

(b) A •• \I:linsl the 10\all approved "ut-
Jay of Rs. 5000 ctores for tbe yc •• r 1986·87 
the State GoverllJnellt has reported an 
expenditure of R s. 40.79 crores till tbe end 
of Decernbet 1986, thel eby givlOl a pl.JO 
utilis.: lion of 81.S9 percellt in the first 
three quarters of the )'e,lr. 1 be pc:rcent.l&e 
ulilis~ilion of Annual Plan (,ur1.IY dUI ina 
the qU,lffr.s endin. June. Seplcmber and 
December h..ls been 22.67. 28.0S and 30.86 
re9pe<:tlvely. 

(C) Does not a rile. 

AfforestanoD Proarutme fa Slkk_ 

'987. SHRIMATI D.K. BHANDARI: 
Will tbe Minister or ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) the total number of trees planned 
in the State of Sikkim during the last 
three years; year-wise and upto Janu:.lfY. 
1987 ; 

(b) whether any proposals to undertake 
plantation of trees in Sikkim under 
various schcm~s during 1987·88 are under 
consideration; 

(c) the details thereof; and 

(d) the amount earmarked for the 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (Sl-IRI Z.R. ANSARI) : (8) 
The total number of t tees planted in the 
Shlte of Sikkim dUring the last three years 
and upto J.\Ouary, 1987 are as under: 

Yc.ar 

1983-84 

I 984·8S 

1985-86 

J986.87 

(upto J.,nuary. 19';;7) 

(b) Yes, Sir. 

Number of trees 
pl~lnted 

(10 lalh~) 

70 

80 

82 

114 

Cc) and (d). The target or afforestcltion 
s~t bv tbe National WdsteJaods Develop .. 
ment Board In respect of schemes set for 
the year J987·88 is 150 Jakh seedlinlls. The 
details of funds proposed to be a Jlocated 
under \'arL us schemes in during 1987-88 
are as under: 

Scheme Proposed out-
Jay for 1987-88 
(Rs. in lakbs) 

(8) C_.rally Spoasored Schemes 

(i) Rural Fuclwood Plan. 
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tatien aDd atrofeitatieft 
of Eco-Sensiti va non 
Himalayan Areas 40 

(ii) Soil. Water and Tree 
Conservation in the 
Himalayas (Operation 
SOIL WATCH) SO 

(iii) National Rural Employ-
ment Proaramme 10.0 

(iv) Rural Landless Emplo,-
meat Guarantee Pro-
Iramme 7.25 

State Sector SctIeaI-
(i) Produc\ioD Forestry 30.00 

(ii) Social Forestry (which 
inckldee reh~~blht.tioD 
of doaradcd forest., 
nurlCr ICS. «<:ricuh ur e and 
farm forestry) 113 .. 50 

(Iii) Forest Produce 13.SO 
some of tbil 
amount i. 
available for 
nfforcst.tion. 

N_ber or w..... orrken who left ... 
Ch'n Senkes 

5988. SHRtMATI N.P. JHANBJ 
LAKSHMI : Wall the PRIME MINISTER 
be ~ IC41SCd to state : 

(a) tbe Dumber of women officers who 
lert civil servIceS ID tbe last three ),car. ; 

(b) wbether Government CODSldcr tbe 
number of women officen who left civil 
services as silDificant and also mainly due 
to difficult service conditions which aro 
incompatible witb famity hfe ; and 

(c) if so, what steps Hre belQ, COD.i ... 
derod by Government to make neceaary 
reLaxations ror women officers to enable 
them to lead family life Without leavlD, 
their jobs 1 

THB DEPUTY MINISTER IN THE 
MINISTRY OF PERS01'4NEL. PUBLIC 
GRIEVANCES AND PENSJONS (SMaJ 
BIREN SINGH ENGTI): (a) aDd (b). 

AI reprd. tbe All (bdl. Services, durfq 
the I.st three yean, only one WOIIIeD 
officer belon.ina to lAS lelt the eervicea 
by raj.nation due to persooel seasoOl. 10 
the case o( officers or the Central Ser-
vices, tbe various Cadre Controlllna 
Authorities are competent to accenpt the 
res'lOntions/notice or voluntary retirement. 
and tbi. Information about ofB&r. or 
Central Services ~ not availuble r..entrally. 

(c) The policy is tbat at r"lr as posaJble 
and within tbe constraints of the admi-
nistrative feasibility. the husband aDd 
wif~, when both tTe Ooftrmnent llervaDts. 
should be posted at tbe same Itation to 
enable them to lead n nom'~ll family life 
and to eoaure tbe education and \J't'eJ'are 
of thcfr children. Ouidrline5 have beea 
issued to tbe Ministriea and tho State 
Government •. 

A .... Sealaar .. FlDaaclal Struetllft 

5989. SHRI K. RAMAMURnlY 
Will tbe Min_or or FINANCE be piea-.:f 
to atate : 

(a) tbe main IU""(lon. made at the 
Asia. Seminar on Fio:1oclill Structure and 
Polldes beld fD Bombay On 8th Pebruary. 
J 987 UDder the joint auspices of ICICI. 
lOBI nnd the E.conomic Development 
In.itute (EDJ) of the World B.lI1k ; and 

(b 1 the steps be;nl tak~ft to ~cbieve 
the prsmary objective of • fmanc,al StrUC-
ture in actin .... a conduit ror tbe traMfer 
of fioancra' resources frOnl net "~erI to 
net borrowers ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY Of 
FINANCE (SURf BRAHMA l)UIT) : <a> 
The Alian Seminar of Floaoo,al Struclure 
and policies recDt)y held in Bombay was 
dJlCUSsioD oriented and DO DeW 8uaaestion 
emoraed. The seminar provi\lcd a fOlum 
for exchaolC of views on issues related to 
finaoda I Itructure and policy for develop-
ment of fin.oclal market., 
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(b) A number or "epa have been taken 

by tbe Government witb • view to coor ... 
dinatina policies reJatina to the flow or 
lona·term and shoTt-term creditl aDd to 
eohence the efficiency or the money and 
capital market' in additions 10 b.tnk 
deposita, small savin,s aDd c3pltal markets 
instruments these include introduction of 
J 82 days maturity. Treasul y b lis on a 
monthly .ucLon basis, scttioa up of 
mutua) fund by the UTI to aUraet small 
investo". introduction of a new s.J\";ngs 
scheme based on (he net 13\'lng5 pri,'ciple. 
chun&ea in depostte and IcaJit.1 I.It.es, as 
D~'lry. 

S990. SURI K. RAMAMURTIiY 
Wilt the "" nUlter of ENVIRONMENT 
AND I·ORESTS be pleased to state; 

<a) \l.hether tbe socl.II (oreslry pro-
I' amrnc has. been reformulated; anti 

(b) if so, the dt-tail, (hereof 7 

THE M1NISft:R OF Sf\.TE IN TdE 
M(NII)l'RY OF ENVJRONMt.:Nf A!\IU 
FORE~TS (SlIR' Z R. A ~SARI) ; ta) 
,inl,l tb) Yell, S r. S .clal fo{e~IlY P,o-
ar.lmmc hive been roformuJatoJ 10 con-
form to the policy dlfrctivc on w.l.stef&iods 
devdopmcnt that afTorestailon shoulJ 
btc"lme a people·s movcmc."j,)t The rCSln:c .. 
turel..t proll "mme locorporates tbe 
foUo'Wing _hent polot. :-

(i) D,c~"'ralil~d P,opl,'s Nurs"les :-
The massive reqUtremeots of 
seedlinp W III be increasing,y met 
by seedlina prodm,'tion in the 
people's sector. Small dcccntrallscd 
nurseries o( Kisans. Womenl 
Youth groups nnd Schools .. \ ill be 
p/omole<i. The State Forest 
J)cp.trtmenta will live • "boy bac"''' 
guarantlee to pUfchase all scuh 
aecdUnps which cannot be sold by 
these nur~et ies. 

(ii) Pr"motlOlt 01 l/o/Il11lary Agtt"ctt':J :-
Vo'untftry Aaeoc1e8 will be 
enc("Iurnaed by invotvioa tbem In 
awareness fa.ioa. plaooing, irnplc. 

meDtation. and monitoring of 
aocia' forestry prolrammes, espe .. 
cially involviol (he rural poor. 

(iii) T1'4' G,,(}W~'" CODp~ratl"'I:_ 
Tree Gr~ ... wer·s COoperatJVes would 
be promoted. Such COoperatives 
would provide inputs and tech. 
nical guidance ..Jf\d support mar-
ket Ina structures. 

(;v) Marginal Agricultural Lontb :_ 
L !nds not 8uitab'i for sustained 
aerlcultue should be brOught 
under Agro-folestry. Production 
of trees, legumes and Brasses wouJd 
be promoted. 

(v) Fodder [)ev~/o"mt!1tI:- A Cen-
traU", Spoosored Scheme bas been 
intro.Juced ro promofe creation of 
I'ass/fodder Lrms on degraded 
Forest rands ;\ nd v rrage common 
bod •. Simu't"neously. stall feeding 
will be encOUr aged. 

(vi) Tr~~ Patla SchCt,'('.- A policy of 
leasmg wastdands to Ihe rural 
poor for tree plaJlting has been 
formufated. 

DlslDvestmt'nt of Ho'dingJ of Foreign 
ShaftboJders In I\lultioBtional Companies 

5991. SHRI K. PRADHAN( : Will the 
Minister of Fl~ANCE be pleased to 
atate : 

(.1) whether most of the foreign share-
h~)lders of the n'lultinational companies in 
India are entering mto negotiations witb 
Indians restding abroad for d'SiI.vestment 
of their holJiogs in India an,j are tbereby 
violating provisions of FERA ; 

(b) if S.), the facts thereof; and 

Cc) the aClion taken to counternct such 
moves '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLI:UM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
FINANCE (SHRI BR,.\HMA DUTT) : 
(a) No, Sir. 
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(b) and (c). Do Dot arise. 

Use of Regleaal LaftIaIIeS by ..... 

5992. SHRI V.S. KRISHNA lYER 
Will the Minister of FINANCE be plcaaed 
to state: 

<8> ",berber instructions have been 
issued to nation.IJlscd Banks to use 
regional lanlu8aes In thelr day to day 
dealings with the customers ; 

(b) if so, the details thereof; aDd 

(c) if not, the re~isons therefor 1 

TIlE MINISTER OF STATE IN THE 
MININISTRY OF rfNANCE (SHRI 
JANARl)HANA POOJARY) : (a) to (c). 
In pursuance to offic •• d Languaae Pol ICY 
of Gove' oment, public sector banks have 
been ~ldvi~ed to prepare th.eir cheques, 
pass b()()ks, account opcnll11 fOlms. Joan 
application forms, etc. both ID Hind, 
and Epglish and ""hetever necessary/ 
feasible additlonaUy in the Reglon.d 
language also. 

In the interest of better service to their 
customers. ba ,k br.,nches do endeavour 
to deal ",ltb them In local lilngUaaCS 
wbert:ver necc-isdry/fea$.ble. 

Foreign Exchan~e to EDt~ 
to \ i.sit Foretgn Countries 

5993. SHRI V.S. KRIStiNA IYER 
Win the :'vlmlster of fiNANCE be plcased 
to state: 

(8) the fore.gn exchage liven to entre-
preneurs to VISit foreign countries durJOI 
1986- 81 ~ 

(b) the a!iocactlon made for 1987-88; 

(c) whdher Govel nment propose to 
iacrc::1se the allocation; and 

(d) if not. the reasons thereof 1 

'tHE MINISTER ()F STATE OF THB 
M1NlSTR Y OF PETROLEUM AND 
NATURAL GAS AND THE MINISTER 
OF STATE IN THE MINISTRY OF 
FINANCE (SUR} BRAHMA Dun,: 

(8) Presumably, Hoo·ble Member is 
roferrin. to for.iaa _chaop releued 
dUfiaa 1986· 87 for b~nesa vilita abroad. 
Tbis information is beiDa co~ted from 
the RBI and will be hud OD the Table 01' 
the House. 

(b) No annual allocation,s Dlade ror 
vis~l. abroad. 

(e) Does not ariM. 

(d) Does not ariJe. 

COIltrlbutloll .". lad.trlel toward, R&D 

5994. SHRI K. RAMACHANI>RA 
RE-.DDY : Win the PRIME MINISTf.R 
be pleased '0 state: 

(8) the contributton made by prlva'e 
lndu'1f~es towards r t.--.eefCh and deve\or-
ment (R&D) tn India: 

(b) how does it compare WIth the 
contI2bu\j"DS 10 foreian countries; and 

(c) whether Government prorwsl!' 10 
provIde any ,cJief p .. !cka.e to purluade 
tbe pI ivale industr lei to sJ1eod nlore on 
R&D? 

THE MI~"HSTER OF STATB IN THE 
MINISTRY Of' SCIENCE ANI> TECH-
NOLOGY AND MINISTER 0,.. STATE 
IN THE I)Ef»ARTMENTS 0 .. OCEAN 
DEVELOPMENT. ATOMIC ENERliY. 
El.ECTRONICS ANn 51'..\CI: (SHRI 
K.R. NARAYANAN) : (8) Ahout 950 
lO-hlluJe R&D units 10 tnduttry tlold 
V,t:id recognition acco-rlied by t~ llepMt-
ment of Sdentdic aod foliu1ltrwJ Reso.l8(.'h. 
Abvut 850 of these are Ifl the pllv~\.e 
IICctnr anl.l they ,ncurred on expenditure of 
tbe order of RI. 330 crore. in 1986-87. 

(b) Prlv,lte indu.tries in IIlOtt developed 
countries incur nUJCh •• 'pr expenditures. 
The R&D in industry by industry il or 
recent orilio in Indi. and It it jnceeastl1g 
in recent ye.lfS. 

(c) .The ,uI.-tiona received feuDl in-
house R&I) UDita are naurarl, c"amined 
aDd DOW initiatives have been broUfht ouf 
(rom lime to time. 
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Oovemment has been encouraaiol the 
promotion and developmeot of lecbno· 
loa i .. in private sector tbrouah their own 
reac,ucb aod devc)oprnent sk Ills. 

Tbe schemes initiated by the Govern-
ment inctude : AccordJD, accogoitioD to 
the In-bouse Rese.nch Development units 
In Industry ; .uch recoao1ted in· bouse 
R&D units caD imporl cqu tpmcots and 
raw mateda). includlOI pilot plant for 
research and development under Open 
Geocral Licence .; IOCt1mC Tax coocessions 
cxpenditu:e incurred 00 scientifIC research 
apd on IDYCstmentl made on scientific 
equipment. and capH81 assetl to under-
take Sclenli6c RCIk~ucb; Preferential 
IrcafrncDt to ',cenliog 0( ,be tet;lmoloaict 
d~\'dop~nt in<li,cnously ; de-llcensini of 
if,du5lries based on tec.""hoolOlies devdoped 
io approved Intlitutions ; en~haliced iDYCst· 
ment allowance on the plant and machi. 
nel'Y ins.aned riC. 

Meet .... of TrtIaIal Ad'tllory eo.dl 
5995. SHRI RADIlAK4NTA DIGAL : 

W,ll the Mimltcr of WELFARE be 
plc.11C\l to .tatc ; 

(al the number of meetillP of Tnbal 
AJVllOt y Council held durin, 1985·86 aDd 
1986-87 ; 

(0) whe-ther tbe Sta .. OovommcoCS are 
imiliemi.:Dtinl the ra.."Ommendations of the 
Ttlb4J Advisory CouncilS; aDd 

(c) tf eo. tho <klaUs tbotcof 1 

TIlE DEPUTY MINISTER IN THE 
MINJS1-RY OP WELFARE (SHRI 
GIRIOHAR OOMANOO) : (a) A State-
meOl it Ii,eo below. Informatroo from the 
State GOVC(DmcOtl or M.\dhya PTadeah. 
Orilla. T .. mil Nadu ao~ Wat BC!nlal bat 
been called foc aod will be laid on tbe 
sable of tbe HoUIC ".,boo roccived .. 

(b) and (e). Tbe recoMmtodatiODl of 
the Tribes Advisory Council. are tak eft 
IDIO consideration b) the Stat'e Govern-
meat. iD imp\CCDOntlna tribal development 
aneasutea aDd action taken on recommeo· 
dat iODl[luuestlonl of previoul meet iop 
ia roviewed 10 sublequent mcetlo.. 01 till 
Cooodl. 

1. 

2. 

3. 

4. ,. 
6. 

StatetDltlt 

M,,,I,,, 0/ TrIbal Advl,o,y Council 

State 

Himachal Pradesh 

Maharashtr. 

Rajasthan 

Gujarat 

Andhra Pradesh 

BIhar 

-
Number of 
meetiols held -----

1985-86 1986-87 

1 2 

Nil I 

Nil Nil 

Nil Nil 

2 1 

Nil Nil 

Overdue LoaD Asset. of COIIUDercia I Banb 

S996. SHRI G.S. BASAVARAJU : 
SHRI H.N. NANJE GOWDA : 

Will the Minister of FINANCB be 
pIe sed to Ita te : 

(a) whotbc:r tho Reserve Baok of lodi. 
bas shown serious concern over the 
mountlna overdue loao assets and tbe 
house-keeping of commercial banks; 

(b) the totat oycrJue Joans of the 
bank. : 

(c) whether tbe R.B.I. has drawn aoy 
action plan to locate the area of dificit ; 

(d) if 10. the details tbereof; 

(e) the extent to which this action plan 
bas belped in locatin. tbe areas of deficit; 
aDd 

(0 tbe steps beloa consid,red bJ 
Oovernment io tbis reprd ? 

THE MINISTER OF STATE IN THS 
MINISTRY OF FINANCE (SHRI 
JAHA.R.I>HANA POOJARY) : (a) and (b). 
The Reserve Bank of Ind ia has been .. 
portiol the banks for improviol .... 
house-keepiDI .1 well as for leducina tbe 
pei~ 01 OYenS .... Tbe total o.,..d .. 
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of public sectuc banks as at tbe end of 
December 1986. were Rs. 7790.61 cror\!s 
constituting 14 4 per cent of tot.ll out-
atanding advances. 

(c) to (f). Wi{b a view to reduce the 
share of non-perform II I a~s . ts in toral 
credit portfolio, the banks have ~en 
advised to implovc the rnethoJ of 
their apprais II .. IS well as SU~lCrV1ShHl of 
credit. Tbe Stat~ Gover nmenfs 11 .. 1 \e also 
been requested to extend f.('c~SSJry ass ,. 
tance to banks in atT-ceLioa lccoverv of 
their dues. These stct)S a, e to be 5ustdineJ 
fot a considerably :ong peraOd ~fl)rc 

perceptible results are acb; t!'reJ. 

The banks have bec:n al,hised by 
Reserve B.lnk of lodi.. (0 initiate effective 
aod concerted me ,SUIes for s{reanllamnl 
the sys;ems for reconc,1 arion M lOY 

banks have also computel is .... d the inte!-
branch reconcdtarion work. 

The Pi ogress m .. ~(fe by the banks In 
improv'na hous ng· keeping .:5 well 8S In 

reduclOg the overdues 1:5 alsO re\' IcweJ 
periodically 

OrgaaJsecI Rat-kef 1o take Foreign Ese_oge 
GUt of Country 

5997. SHRl G.S. BASAVARAJU : 
SHH.I H N. N.xNJE:. GOWDA 

Will the Mi,li,ter ~.f fiNANCE be 
pleased to state. 

(a) whether ",ell orgJo,seJ foreilD 
exchange rack.ets :11 c dra.ninl out or the 
country fon:lgn currency lb. uuah air 
courtiers; 

(b) the steps taken to bust such racket.; 
and 

(c) the number of cases detected So 
far? 

THE MINJSTI:.R OF STATE IN THE 
MINISTR V OP PINANCE (SHRJ 
JANARDHANA POOJAk Y) : (a) to (c). 
The in(oImatlon is beloa collected aDd 
.il1 be laid OD the table of the .Ii ..... 

Loan to U ...... ployed Yo. dis .. Slk.k .. 

5998. SllRIMATI D.K. BHANDARI: 
Will rho Mloic£ter of FINANCE be pJcased 
to 8t.l te : 

t a) tbe tota. number of unemployed 
)ouths given loans by b~mk.s in each 
d.str iet of s. lkim durlo, tbe period froln 
J 984 to J9d6 ; 

(b) t'lC tolal number of unemployed 
youths. rJp<-·sI.!J to be provHJeJ with such 
IOd.llS dlllin& 1987 to '990 in tbe Stale; 
unJ 

(c) the details of tile D10JC rue repay .. 
ment of tbe 10.loS 1 

THE t.llNISTER OF STATE J~ THE 
MINJST,R Y Of' t·JNANCE (SBRI 
JANARl)IIANA POOJARY (.,) 
Prcsumab,v the H\)Il 'b.e Mcrnbcu IS rctrcr. 
lIog 10 the 1, llns slncrioned undcl the 
Sd COle for prO\'ldiOI Sclf·t:n)plo)Ql :11' to 
the EJucd'ed Uoemplo)cd You1h (S1.:1 UY) 
~hlch y.-.lS introduced in tLe )c.tr J98J·M. 
The prescnt d -fa reportlli8 system (rom 
the t'lanlt..t docs !lot I.nerat..; ioform ... lion 
in the rnanner "H~k.eJ for. Howc\cr. m tbe 
St.tt c of Sih.lim undcr the Self ·l:.mplO)Ine.Dt 
Scheme. tile number of CJ5eJ .anctioned 
b) the bank.s Wi!' 15 for t he year J 9~1.84 
anti 49 e~icb for the )eau 1984·85 and 
1985-86. 

(b) Physic.d CtTlet ror the Slate of 
S Iddm for the fhanei.' year 1986 .. 87. had 
been n,,:d ell 100. Tarlet for the tem..1inm. 
period of the S...:ve.otb Five Ye,lf Plan bas 
nOl yet been hxeJ. 

(c) Assi't .. oce ur.der tbe ICberne il 
llvlaililb' c for investment al also rOl' 
workina c,lpital. The ttrm loan Cbmpo-
nent sanctioned under lhe scbeme il to be 
rep.dd \\ itbio a period or J fo 7 yea,.. 
dcpendlD, upon abo acuvitia financed. 
arler 80 miti.l.1 moratoriulll or 6 to 18 
month •. After repayrneot or .he lerm on II 
Q)'npoocnr, tbo workiol capital compo" 
neol outsl.JtaJin, under tbe composite 
loan acroUD& may be transrerred to cn.b 
~Dedit/ovc,dl aft account based u,POtl tbe 
credit requirement of the beDetic~a.., at 
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normal rate. on iDterest and composite 
loaD account may be closed. 

Loaas to Rural People of Slldd. 

'999. SHRIMATI D.K. BHANDARI: 
Will the Mmister of FINANCE be pleased 
to .tale : 

(a) whether people in rural areal of 
tho country are beiDI liven loans by tbe 
bank. ~ 

(b) if so. namCi of schemes under 
which 10anl nIe beiDa aiven and the 
oames of 1 he b.10k, providjol sucb IO.lns 
in each St.tte and Union Territory: 

(c) whether people in rural areas are 
also provideJ with loans by tbe banks for 
coostructioD of houses; uod 

(d) if so. tolal nUlnbcr of people in 
rural arei.S of Sikkim provided with loans 
durin, 1984 to 1986. ye.lr-wise '1 

THB MINISTER OF STATE IN THE 
MINISTR V OF FINANCB (SHRI 
JANAR()HANA POOJARY) : (a': Yes, 
Sir. 

(b) All the Commercial b .. lnks inclu-
dina Realooal Rural Banks pr,)vidc CI edit 
ass lit a nee (0 beneficlariea in tbe rur .. 1 
areal for number of SChellle5. There are 
nlso a larp number of schemes with 
subsidy support from tb e Government 
such a. the Inlcrar._lted Rural I)evclop-
ment Proaramme, Self~Employment Pro-
aramme. (or the Educatc,J Unemployed 
Youth. Self. EtnpL')ymeni Pro.ramm: for 
Urban Poor, etc. in which bank parti-
cipate efFectively. 

(c) Yes, Sir. 

(d) The present data repOf! ioa 1)'ltem 
from b:tuk. docs no. aeoerale data repr .. 
dina hOUlinl Dnu nce araoted by bank.s in 
rural areas iu tbe manoer alked for. How-
ever, accordina to information available. 
outltaod'n. advances of tbe PUblic Sector 
Bank. for bousio. to weaker sections in 
Sikkfm was Rat 0.51 Jakhs in 1 t borrowa) 
aCCOUQta and R.. 1.08 lakba in 20 

borrowa1 accounts .s at tbe eQd of 
December 1984 and December, J985 
respectively. 

Rebabilitatian or Sceveagers 

6000. SHRI NARSING SURVA-
WANSHI : Will the Minister of WBL-
FARE be pl~ased to state: 

(a) whether adequate funds are pro-
vided for the rehabilitation or scavCDaen 
under the Ilber ..ItiOD 01 Scavcnpr. pro-
Iramme; and 

(b) if SO~ the det.lils about the scavenael'l 
rehabitit.lted so far '] 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
OIRIDHAR GOMA~GO) ; (a) and (b). 
A(1eQu.ltc funds have been provided for 
the reh;\biLt:.ttion of 8cavenaers. The 
State Govcrnnlcnts have been authorised 
to utillse a portion of tbe Special 
Central Assistdoce to Special 
Component Plan for tbe rehabilitation of 
d.splaced scavenaers under the C.entrally 
Sponsored Scheme of 'LiboratioD of 
Scavengers.' No specific amount bas 
been earmarked (or this purpose out of 
the Seventh PLlo outl.lY of Rs. 9)0 crorea 
as Specbl Central Assistance. 

~fost of the municip31 scavenaers in the 
town where the work under the Scheme i. 
completed. have already been absorbed in 
the municipalit ies themselves. The otbers 
are in the process of being trainod and 
rebabilit ed. 

FJ_Dda' Assistance for seUlng up or Projeeta 

6001. SHRJ PRATAPRAO B. 
BHOSALE: Will the Minister ot 
FINANCE be pleaseJ to state: 

(u) whether some institutions span. 
sorod by Industrial Fi,lsnce CorporatioQ 
India provide of Iovide financial assistaoc:e to 
eDtre-preneurs for settin, up of projects; 

(b) if so, barnes of such InstitutJolll 
with criteria of sucb assistaDQO ; 
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(c) the terms and conditions of fiJlancial 
... istance ; and 

(d) total amount of assistance pro-
vided to eotropreoeurs of each State 
durina 1984, 1985 and 1986 by tbe said 
IDstitutioos '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FIN ANCE (SHRI 
JANARDHANA POOJARY) : (Ll) to (c). 
The IFCI has reported that the Risk 
Capital Foundation (ReF) spoDsored by 
it provides financbl assistanc~ to the 
entrepreneous, especially technlc~ll and 
profcssion,tl. for meeting a part ~lr the 
promoters? contribution towards equity for 
setting up of medium and iarae scale 
industrial projects. The assistance gr .lDted 
by ReF is Donnal1y restricted to ~ or 
the promt')tcrs· contribution subject to 
upper limIts in rcs:>eCt of a siolle project 
as follows : 

I n cas e of one pro-
moter applicants 

In case of two pro-

IS , ... h. RI. 

moter applicants - 25 laths R.J.. 

In e~ilC of three or 
more pr omoter 
app1Q.nt8 - 30 Jak.ha R.I. 

In case of projects wbolo project coat 
exceed. Rs. 10 elORS. tbe ceiliol coul~ 10 
upto Rs. 40 bkh. subject to the condition 
that no individual promoter would be 
entitled for assistance exceedinl Rs. 15 
'akh •. Tbe assistance is provIded 10 public 
limited compaaies (or projecfs where tbe 
project cost r~\naes bet ween Rs. 2 eroree 
and It •. IS erores. Prfvare limited com-
panie& can also ~ proVIded assisrance II 
they aaree to convert tbemselvCl into public 
lImited companics. The loan ... iltanee 
provided by the ReF is at a lervice 
eharle Q.l1 1% per .iDoum for tbe first five 
years. 2% per annum for the nex' , ycera 
and 3% per annum beyond 10th y~ar. The 
repaYlncnt penod (or the lo..lDS sanctiOned 
by ReF is fIXed depeodma on D'lCr It. of 
cacb calle. 

(d) The amollot of .... t.nce disbursed 
by R.eF. Stale-Wlse, durull 1984, 1915 
and 1986 is aI per lIatemoot aiveo below. 

Slatemeat 

AIIIOU,., O/lUsiJlQllce di6bur.J~d by Ri6k Capital FOIIltIlatkm to """IH't'IWUf'I. $laI~1 Un/1M 
TerrllorrJl1u dIlT'", 19114. 191' Qlf(/198tl. 

S1. State 
No. 

1 2 

I. Andbra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryaoa 

s. Himachal Pradesb 

6. Kamatak. 

1984 

3 

JOAJO 

10.00 

11.50 

8.00 

24.90 

AMOUNT 

198J 

4 

61.~ 

10.50 

(RI. in lakhs) 

1986 

16.50 

3..so 

26.00 

43.40 

2.J.~ 

12.00 
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_---.. _-_.- _ .. _- --. ----- ------~-

I 2 3 4 S _-_ .. _---
7. Madbya Pradesh 15.00 J2.00 

8. Maharuhtra 27.00 

9. ()rissa 18.00 

10. Punj~,b 15.99 5.00 

11. R .. j.llthan 15.00 8.00 52.37 

12. Uttar Pradesh 35.50 53.50 

13. Andaman aod Nicobar 
!stIDd. 6.00 

-- .. - ... -_ ..... --........._--.~~----~~ --~---------~- ~------

TOlc.ll: 102.39 173.50 267.77 
--- ~ --~"------ - .... ..,-... ~-..._ _ ........ _ .... ---~---.--.- - - "'.,_ -- .._.. --.._~-~-- ------

o ad A s,.-e Pealioa 

600:!. SHRI SRJKANTA DATTA 
NARASl""HAR .. \JA W.~DIYAR: Win 
rbe Mml!1 cl of \\rELFARE be pleased to 
state: 

(a) the names of States liviD. old aac 
~nsion at ph. 51. nt ; 

(b) the r ,\ te .1 t \\ hicb old aae pension is 
beina ai .. en ill each Sr are; 

(c) whether Union G(.)vernment live 

, 

financlal assistance to States for payin, 
old PJe pension; and 

(d) if 80, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GJRIDHAR GOMANGO) : (a) and (b). 
A statement JS Ilven below .. 

(c) No. Sir. 

Cd) Docs not arise. 

Statemeat 

N.lmes of States Givina Old: Aae Pension nnd Rate of Old Aae Pension. 

S. No, Name of State Rate of old age pensions per mon t h ---... 
I 2 3 

- - - ~ - -------_ 

1. Andbra Pradesh Rs. 40/-

2. Allam as. 601-

3. Baba" Rs. 301-

4. OujaraC Rs .. 301· 
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1 2 3 
......... - _ ....... - .... -----

s. Haryana 'll. 60/-

6. Himachal Pradesh RI. ~O/· 

7. Jammu & Kashmir Ra. 50/- to RI. 7S/ ... 

8. Karnatuk,a RI.50/-

9. Krrala Rs. 'SI-

lO. Madby3 Pradesh Rs.60/-

I J. Maharashtra Rs. (/JI-

12. Maolpur Rs.60/ .. 

13. MeahaJaya RI. 60/-

14. Mizor .. lm Rio 60/· 

IS. Naaaland RI. 60/-

. 16 . Oriss.l RI. 40/-

17. PunjJb RI. SO/-

)8. Rajasthan RI. 40/- to RI. 6D/. 

19. S,kkim Rs. ro/-

20. Tamll Nadu RIo 35/-

21. Tripura RI. 75/-

22. Uttar Pradesh RI. 40/-

23. West Be,,'" R •. 3O/-
- _. _ .. _.. .• 

... ---
0 ... 1a, for Centrally SponlOfed SdIeIMS 

6003. SHRI SRIKANTA DATTA 
NARAS1MHARAJA WADIYAR: Wlll 
the Minister of PSANNING be pledsed to 
Ita te : 

(a) the total outlay for vanous Ceo-
trally spOnsored and Centra I pJan schemes 
under lmplemeot:.tlion in K.lrnatdka m 
Seventh Plan ; 

(b) tbe amount spent OD those schemes 

10 far; and 

(c) the det.ils thereof '1 
THE MINISTER OF STATE IN THE 

MINISTRY OE PLANNING (SHRI 
SUKH RAM): (a) to (c). Alia, 'odic:atio. 
ahe requisite detail. of major CentraUy 
Sponsored ScholllCS under implement.tioD 
in Karnataka .0 abe Seventh Plan, liven 
lD lbo It utement below. C.otral Plan 
outlayl/expendilurea for KarDRtaU arc 
Dot available. 
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Sla ..... t 

_ .... _,... ... _~~ __ ~ .-. a ..... _~.. ..,.- __ • -- ..... - ....... -,,-------~--,- --~-- ... -- _ .. - .... -- _.. .. ~ .... ---.. ----

Name of Scheme 

t 

J. C~S - NOnp-IODP includiol F.xlcnston 
of Sunftower Cuhifttion 

SoIl It \\'atft' C0tdef"f'8ttoa 

2. SoH Conservation in Catchment of River 
Vat 1 c:y Project 

3. Raisin, or Jural fuel wood Pllotations 

4. Finan~ial lilStstaf'CC to DeW alSianees of land 
on irnpo8illoD of c:ciIJDI' on :t,ricultur.1l 
holdinll 

5. Auistaoce 10 S/M ,-.rrners for incrC3sin, 
A.riculcural production 

6. lntearated Rural Development Proaram '1lc 

7. D.P.A.P.-Ce:ntra' 

8. N.R.E.P. 

9. R.L.B.O.P. 

Cooperattoa 

10. Aaricultural Credit .tabilisation fund 

UCDC Setae ... 

II. Share capital to oil complex e Oinoina Unit 
Under NCDC-JU P,-ojecC. 

Irrlpttoa ... Flood C_trol 

12. Command Art. Developmeat 

Seventh 
Plan 
Outlay 
1985·90 

2 

943.30 

700.00 

500.00 

400.00 

11'00.00 

4285.00 

2700.90 

S400.00 

612.00 

600.00 

3500.00 

(Rs. laklll) 

J985·86 1986-87 
Actual Anticipa-
EXpeDdi- led Bx-
ture penditure 

3 4 

22'.R6 J20.00 

ISO 54 140.00 

206.68 

24.!3 24.00 

207.47 306.: S 

1259.07 1086.91 

4S0.12 532.49 

1869.96 1079.99 

2228.40 2898.00 

JO.OO 100.00 

78.80 

94S.69 l048J)O 
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1 2 3 4 

Eaergy 

13. Setting-up of Bio ... gas PI ... IDts 1312.50 114.62 286.$0 
ladustry and Minerals 

14. Rebate on s.lle of Handloom COtton 1000.00 170.16 250.00 

15. CSS (or DICs lOc1udina estclblishmcnt char.es. 1363.00 I ~O.09 190.00 
Buildin~s & Pronlotlonal schemes etc. 

16. Central Sector Scheme (or subsidy towards 2500.00 655.17 67'.00 Industria) un Its sf..lrted in nlost backw~Hd District. 

Soda1 & Communicy Senkes 

General Education 

17. Rural Functional Literacy ProlTamme 1460.32 169.50 249.00 

Mec1lcal & Poblic Healtb 

18. Fimily Welfare 20884.68 838.63 3001.79 

Rodl Watel' Supply 

19. ARWS Programme 17000.04 1298.69 1770.00 

20. Rural Sanitat lOll 500.00 5.41 

Labour & Labour Welfare 

21. Rehabilitation of Bonded L~lbour 884.00 147.7S 20000 

Well .... of Sdletluled Castes, 

8dleda1ecl Tribes 

22. Post Matric Scholarships "00.00 78.17 138.00 

Sodal Welfare 

23. Integrated Child Development Services 3880.00 437.09 550.00 

Source: Draft Annual Plan 1987-88 Document-Kernataka 

,---~- -------
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AIDOUIIt aa .... by Public Sedor Uaclertalr.l1lgs 
011 ta& Free DODds 

6004. SHRI E. A YY APPU REDDY: 
Will tho Ministor of FINANCE be pleased 
to .tate : 

(a) the total amount of borrowiol 
f'aised by public acctor undertakin .. 00 
tax (ree boodl, uadertakiols-wisc ; 

(b) the csdmdted Joss of revenue on 
account ur permittin, public leCtor under-
takinat co borrow 00 tax (ree boods ; aDd 

Ie) tbe reason. for pennitting public 
sector undertatiDIl to issue lax free 
b-onds ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF 
£-INANCE: (SHRI BRAHMADUIT) 
(,I) The total amount of JO% Tax-free 
BunJ! raiseJ by the Public Seclol Under-
C.lkinp II RS.65J.85 crores. 

(b) The loss of revenue to Government 
of Ind •• on account of allowioa t:IX f,ee 
bonds hal to be estimated b ,sed on tbe 
fide of tdX paitJ or p.ly.lbl.e by tbe lOves· 
tOfS. Th .• has been estimated at around 
Rs. 20 Cfl.)rc:s. As against this has (0 be 
caku1.lted the extra costs to be incurred 
by tbe public sector if hi.ber loterest were 
to be allowed on Don tax free bonds. 

(c) In FebrU~lfYt 1986 tbe Finance 
Minister had announced the iotroductlon 
ef tbese Bonds as ·an lmportaut ionova-
t Ion lO tap people'. saVm'S, for pubt.c 
sector proj ;clau

• These Bondi are 15SUCd 
in the Important inf.astructural fields such 
as power, telecornmunicatioD aDd raisay •• 

Per Capita ievestmeDt .. Statn 

6005. SHRr SYBD SHAllABUDDIN : 
Will the Minister or Plaoniq be pieucd 
to Itate : 

(8) tbe per capita direct inveDtmeot by 
tbe Centre in eaeh Sta!e/Unlon Territory 
dUrin. the last three financial yean for 
which tbe ltatiltica are available; 

(b) the resources transferred by tho 
Centre to tho State Governments for 
implementation of approroved scbemea 
and projects as distinct ffOrn dlrect invest. 
ment or expenditure by Union Govern-
ment; 

(c) the anlouut transferred to tbe States 
durinl these years as grant- in-a id for tho 
implementation of tbe States' own schemes 
aDd proj ects ; and 

(d) the estimated per capita income or 
each State/Uolon Territory at tho end of 
each of these fioanceial years 1 

THE MINISTER OF STAlE IN THB 
MINISTRY OF PLANNING (SHRI 
SUKH RAM) (a) The f18ures of Statewise 
Central Investnlent are not 1l1amtaJoed in 
the pt.tnning Commission. ,IS pLm invest-
ment by tbe Cl..'ntre covers a wide raDIO 
of both infrastructural and SOCial Welfam 
services. However. PI~nning CommIssion 
has worked out, in consultation with the 
MlDistcrics. rough estimates of Slatewiso 
expenditure of the Central Plan for tho 
Sixth Five Ye~\r Plan 1980-85 
as a whose. A ,ta tement 
I aivin, these flBures t together w~tb 

St .. ltewlse Per Capita expenditure, is aivon 
below. 

(b) A statement JI indic,lling Central 
ASSlS(i.tDCe provided to the States durio. 
tbe last ·three yc,u-s is &:vcn below. 

(c) The Central assistance is aiven in 
the shape of block loan~ and block grants. 
The pattern of assisrance in tbe case of 
Himachal Pradesh, Manipur, Mepalaya. 
Na.aland, Sikkim (tod Tripura is in tho 
ratio of 10% loao aDd 90% ,rant. In tho 
case of other States~ the puttern of assis-
tancc is 70% loan and 30% arant. 

(d) A Statement-Ill aiviD. the Per 
Capita Net Stato Domestic Product at 
cwroot Prices ia liveD below. 
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Statem_t -I 

SIQI(!wlR dUtrlblllioft 0/ Clnlrtd Phm Expnttl/tu,~ and /Is /kI' capita dlll'Uw S/~,,'h FIN Y'M 
PllIIt-i.l98D-1985 ) 

--_ .... -........ -~--- ... ~ .. "" ... _ ............. __ . ~- .... - - -- --- --- ------~-- ------.~-----_. ... -- ---_ ~ - -----~--- -"-~"."~ ....... _ .... ., .. ..--

States/U.T. 's Kentra) Plan ExpenditW'C Per C4'Plta E_xponditwe 
~-.------

Amount PClccnlaae (Rupca) 
(lb. crorea) 

J 2 l 4 

I. Andbra Pr.ldesh ~404.~1 9.37 1010.2 

2. AS9&m 2190 07 3.80 1100.5 

3. Bibar 4162.40 7.22 '9' . .5 

4. Gujarat 3130.33 5.43 918.0 

,. Haryan. 618.63 J.07 419.0 

6. Himachal Prddcsh 368.46 0.64 8'6.9 

7. J~mmu & Kashmir SOI.'8 0.87 836.0 

8. Karnataka J999.47 3.47 538.9 

9. )(eral. 1346.22 2.3) 527.9 

10. Madhya Pradesh 41'0.56 S. ,7 902 .• 

II. Mabaraabtra 4901.16 8.50 780.4 

12. Manipur 125.20 0.22 894.3 

13. Meahal..lva 71.01 0.12 546.2 

14. Nalaland 87.92 0.15 1099.0 

15. Oriua 28SS.OS 4.95 1081.' 

16. PUDj,,~b 656.67 1.14 390.9 

17. R"jastban 167'.35 2.91 488.4 

18. Sikkim 34.47 0.06 J 149.0 

19. Tami.l Nadu 3161.09 5.49 654.4 

28. Tripura 135.9.3 0.23 647.3 

21. Uttar Pradesb 4302.20 1.46 388.0 

22. West Den,al 3480.04 6.04 037.4 

21. Total Lt~ '-' 45924.41 79.64 610.0 



Statea/U.T.S 

(I) 

I. And_mao & Nicob_r 

2. A run ac:b .. I Pradeeb 

3. Cbaodi,arb 

4. Dadra & N a.arM veli 

5. Delhi 

6. Ooa, D;\m~\D a Diu 

7. Lakshadweep 

8. Mizvrum 

9. Poodicberry 

Total U.T:s 

U naJiaca ted 

Total States & U.T:. 

~orE. : 
(i) The uttaHocated amoune (Rs. J0204 

crofes) includes offshore and otfler 
investment of RI . .5500 crQICS in 
the Petroleuln Sector. 

(in The total Central Plan Expend,tute 
dut in, the SiJ.tb Plan was RI. 
51800 Ct'l'fCS. The break-t'p 
av"ilab'e in the Statement is (in-
clud Ina the unaUoc:"ted portion) 
for as. 57664 ",or •. 

(Hi) AI Central Plan investment i. ftOt 
Planned or accounted Stat.cwise, 
t&ome 3ssumpd4)n' have been Inude 
in f4ttenlptlnl .uch • brouk·up. 
While tbey seem to be be.t possible 
alSumption to ba_ loeb aD 
exercise, as. their validaty is 
certainly of a Umi tod nature. Somo 
eumplea are liYeo below : 

Central PJ.111 Expenditure -----------.--_.._.__... 
Amount Percentaae 

(Rs. crores) 

(2) (3) 
-.. __ . _ .... -.- -_-. -- ................. ------.-----~ --

39.21 0.05 

50.69 0.09 

52.86 OJ>9 

3.65 0.01 

1170.95 2.03 

162.04 0.28 

4.04 0.01 

30.13 0.05 

30.63 0.05 

1535.20 2.66 

J0204.26 17.70 

57663.87 100.00 

Per Capital 
Expondi t we 

(Rapees) , 

(4) 

1610.5 

844.8 

1321.5 

36S.0 

1888.6 

1473.1 

1010.0 

602.6 

510.5 

1282.1 

841.6 

(8) Railway ;nvestmCDta 00 newJines. 
auage coo\'crsions and electrifica .. 
tion have been broken up Slate-
wise based on approximate leqtb 
completod in each seale. 

(b) The remaining 80% of Railways 
Plan has been allocated to different 
States on rbe b41Sis of route kilo-
nleters falilDI in eacli State. 

(c) Expenditure on purchue of air-
craft (Civil AviulioD Plan) has 
been <lllocated on the basis of the 
number of landini' in eacb State. 

(d) Expenditure of Air India on 
acouisition of aircraft hal been 
allocated to four ioternational air-
ports 00 tho balis of tnllo bandied 
by tboae Airporta. 
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(e) Re.arding Shipping. the Slate-
wise allocatiens have been done 
on tbe b lsis of traffic earned by 
tbe m'\jor ports in each of tbe 
Maritime States. 

(iv) Houlinl & Urban Development 

includes provision (or .Ix acbemel 
only. For HUDCO the lota' 
Plan out lay WUI RI. SO erO,... 
The actual release amount to Ra. 
675.87 crOret. Tbis i. due to 
market borrowiop of tho 
HUDCO. 

Stat .... t-IJ 

Cnd,aI A.l31.Jlanc~ to Star., .'1", l~ 84-85. /985-86 lIIId 1986-81. 

States 

I 

Speda I Catogory States 

1. Assam 

2. Himachal Pradesh 

3. Jammu & K~shmlr 

4. MJnipur 

S. Mc,h,Jlaya 

6. Napl tnd 

7. Sikkim 

8. Tr.pura 

Total-f 

Noe-Speda CateaorJ Slala 

I. And hr.J Pradesh 

2. BJbar 

3. Oujarat 

4. HarYGu 

s. Katnataka 

6. Keral. 

1984-8' 
(Releases) 

2 

414.~7 

121.91 

260 61 

85.36 

59.99 

83,90 

32.98 

20.56 

II so. 19 
- __. ... - _ .... __ ....-._----

264.81 

430.02 

212..42 

74.26 

160.86 

lOG.36 

(Ill. crores) 

198'·86 
(Releases) 

3 

435.40 

171.93 

J~6.4~ 

101.45 

64.37 

J 13.3. 

46.J I 

94.59 

1363.6J 
.. _ - .... -- ,_ 

337.63 

5$887 

2J5.53 

J3O.74 

196.96 

280.30 

1986-87 
(AU0C~ltiOD 

.. 

501.6.5 

771.14 

360.36 

109.17 

91.62 

135.S7 

J 10.91 

305.62 

461.32 

299.80 

80.28 

201.57 

28'.92 
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1 2 3 4 

7. Madbya Pradesb 420.61 358.32 433.90 

8. Maharubtra 311.19 346.12 385.49 

9. Orissa 234.02 220.99 265.13 

10. Punjab 81.63 252.31 51.58 

II. Raja It baa. 199.77 332.64 240.94 

12. Tamil Nadu 205.36 303.41 278.56 

13. U t td r Pradesh 663.22 748.85 815.07 

14. Wett Denial 61.30 203.04 253.80 
Total-II 3425.83 4385.44 4358.98 

Total (I + 1)) 4576.02 5749.05 S892.25 
.. -~----

Note • The fi lUres are inclusive of special assist ancc for Line Areas and 
Tt Lbdl sub-Plane. 
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6006. StlRl SYED SHAHABUDDIN : 
Will the Minister of WELFARB be p1caacd 
t'O ,tate : 

(a) tbe stops tateo by Government of 
Auam, witb lioaDeia1 assistance from the 
Central Government for tbe rehabilitation 
or tbe 'Orphans of lhe Aaam disturbar.CfJS 
or 1983 : 

(b) brief particulaR or tbe ecbemea for-
mulated for the purpoee : and 

(c) the proar.. ia implemcmtio. tbe 
approved sc:bomn aDd the expenditur.: 
incurred thereon. year-"" and abe allo-
cation (or tbe current year '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARB (SHill 
GIRIDHAR OOMANGO) : (a) to (0). 
The Information i. beinl c'OlIected aod 
will be laid 00 the Table of the House. 

Ex"""" to 8-" I ........ froID 
E1dee DatJ 

fi007. SHRI SYED SHAHABUDDIN : 
Witt the Minister or FINANCE be pleased 
to ltate : 

(a) whdhcr tbe Oovernment have 
~ved a requat rrom the Federation of 
Associations of Small Industrin 'Of lodia. 
New Delbl, f'Or esemption 'Of small 
indUltflCl from levy of exclte duty ; 

(b) whether any estimate hal been made 
of the financial imnlicatioD or the pro-
posal ; 

(0) whetber tbe Constitutional and leaal 
lmpJicatiODI of luch aD exemption in 
favour of some units io the .. me iDdus .. 
trial .cetor or tUb-MOtor baa bcoD studied 
by the Government ; and 

(d) tho ctccWoo of tbe OovenJO,leot OD 

the demand ., 

THB MINlSTBR. OF STATB IN THE 
MINISTRY OP FINANCB (aHRI 
JANAJU>HANA POOlAl\ Y) : (a) In 

their pre-bud.." memorandum 8ubmittod 
to tbe OOYeromcnl, tbe F ederatioD of 
AuociatioOl of Small Industries of Iodia 
New Delbi, bad requested iDter-alia f'Or 
raisin. the value Jjmil for availing exc:lse 
duty conccasioD$ by small-scale uoits. 

(b) to (d). As the small·scaJe exemp.-
tion scheme ror excisable &oOOs was 
already JtberaJjsed and ratiooans~d in the 
1986 budaet. DO furtber teUef wa' con-
.ider~d necessary. 

Lou. Ia Droopt Hit Area. 

6008. SHRI SHANTARAM NAIl{: 
WiU the Mlolster of FINANCE be pleaaed 
to state: 

<a> wbeter dtouaht hit areas in tbe 
country ere branded.. "dark zones" by 
the banks aDd DO loans are advanced in 
theM areas; and 

(b) if 10, details or Govemmcat'. 
directives in the matter '1 

THE MINISTER OF STATE IN nIB 
MINISTRV OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, Sir. 

(b) Does Not arise. 

Zero .... JIud&etlaa 
6009. NARAJN CHAND PARASHAIl: 

Will tbe Minister of FINANCE be pleased 
to Itate : 

<a) whether Government be'We decided 
to introduce the system of Zero .. basod 
budaelina 10 order to control expeoditure; 

(b) if so. maio feature. of this SJSlOtD 
and the results it is IikeJy to produce ; 

(c) whether tbe experieocel of a Dumber 
or other countries where the Zero baaed 
bUd_tina system is in VOlUe bave baeD 
aaalysed : and 

(d) if so, findinll thereof? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHkI 
JANARDHANA POOJA.R.Y): (a) Yea, 
pleased. 



(b) The main fe.llures of Zero Ba .. 
Budaetlna are Identification and sb.lrpenin, 
or objectives, exaMmatio.l (1f various 
alternatJve way of aeb evina these objec-

tives, selectin, (be besc attem-:ativc tbroUlb 
COlt beDefit and cost etrc:.:tiveness anarya~d 
u abo pro,rammcs. Th,s would result 
Into switchio. of resour~es from l-lrv-
arammes with lower priority to those 
with bilbor priority as also identitlcatio:1 
and eUminatioD of pro,rammcs which 
have outlived their utll&ty. 

(c) and (d). No, SIr. It is not th\." inten-
tioe to import Zero Bdle BudlO'ID& •• it 
may baft NeO praclised 10 other 
countries. 

QUO. SHR! KAMAL CHAUDHRY: 
Win the Miniltc.r of FINANCE be 
p1eued to state the amount of compen-
sation or ex·srada payments made to the 
vic:till1l or their ramil es injured or mur-
dered in bank robberies(d~lCOtties durio. 
lui three yean, year-wjse 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : The inror-
matioD is beina collecl~d ~tDd to tbe 
_tent available, will be Idid 00 tbe Table 
or tbe HOUle. 

6011. SllRl V. TULSI RAM: Wifl t.be 
MiDi.,et 01 WELFARE be pleated to 
.tate : 

(a) wbetber Government have made 
aD), aacll&J)ellt of tbe performance or (be 
Micro ProjccCI Sch emd iD Aacfra 
Pradesh ; 

(b) if' 109 Lbe Dumber of r~miUes be· 
Jo.D8iDI &0 tbe backward/raral and primi-
tIve tribea thai have beneficed UDder 11M 
Micro ProjeCts S4:bemea in ADd'hr. 
Pradeeab ; aDd 

(c) Ule del.ita of ftD:lhClcal .... t.nee 
for tbe purpose to be liven to the State in 
1987·B8 ? 

THE DEPUTV MINISTER IN THE 
MINISTR Y OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Yea Sir. 

(b) 1~.810 famil,ea belon.ina '0 Primi .. 
t.ve Tribal GrO&lj>1 h.ve benefited llplo 
1985·86. 

(c) it i. fleDtalively proposed to aUocr.ltc 
,\0 amount or a.. 60 1 ... 1"'11 to Aodbra 
Pradesh In 1987· 88 as SpecIal Central 
~iscauce for Pl'imj( i.,e TritMl Oroups. 

TrI6c III 01 M........ c.'tun FOIIIId 
ill N ......... Fores .. 01 Xenia 

60.2. SHRJ MULLAPPALLY RAMA· 
CHANDRAN ~ Will (be Mini.ter of WSL-
F AJlB be pleased to ata' e : 

(a) whet.r OOVe.r1lIt\eAC have received 
repon (1f the di.u:overy or rbe existence of 
Lvin. tribeerrwD bela"";.,. to Mca.lhthic: 
culture, in rbe NHambar rore~Jt. or Kerala; 

(b) if eo, tbe number 01 ItEb tr.bameo; 

(C) whether I be diICoycry wa. ~dc by 
export~ of tbe Gocernment Department; 

(d' .-hether Oove,nmenc lDtnad to 
make futCher .. ucI ... ato Uli. dileoverl. 
., 10, tbe dctaill'tbeN'OI ; aad 

(e) tbe .UO'"'....a1 ,on m uJe by rbe Centre 
{or furaber Ilud_ and for praervauoo/ 
pro,«tioa of thit Itra be ? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF WE.LFARe (SUR! 
OIRIDitAR OOMANGO) : (a) aDd (b). 
Vel. 'Iir. n. DUmber of .... • ...... 
(QoIdnaioa,. ~li'Yi .. ill k......... lJO 
iD 1977. 

(e) to (e). OOvert1nwot ... .ware or 
this. tribal ,roup much .arlier. 8uId 011 
Itudiel loto UM'Jr lOCio-ecoaom,c coadi· 
tfern, Chol •• ickant We" idedtified .1 a 
ptl1lJflive t,,"al tr08P for lpeciaJ t ..... 
...,.·"oder .... 7, .. , .ub ..... a~ct 



duriq ... Firth PlaD .. A .. perate project 
NPOI t for the If01JP hu beeD prepared by 
tbe Sta .. OoverDmeJlt and IpC'Cfal ~o­
arammes are rormulated for their develop-
meat. 

The Ker." IDititute lor Research, 
Traloiq a DevelomeDt Studies or Sche· 
duled Cuta aDd Scheduled Tribes. 
Kozhikode has conducted stud lea on fit" 
arOUp. Tho Spec:ial Central A.i.lance for 
developmenr aDd protection of 1 he tote-
r ... of five id entitled primitive tribal .rouPi 
In Kefala loc'udlol Cholanaickanl durina 
Firth and Sixth Plana and first two year. 
of the Se"-Dtb Plan wa. RI. 2' .. It .. , 
RI. 30.24 laklll Its 8 lakbs Dod Rs. 8.86 
lakba ratpeCtively. 

IF ..... for 5.-11 Co __ t PI .. 

f013. SHRI KAMAL NATH : Will tbe 
MiDliter of WBLPARE be plea_' to .ate ; 

(.) tbe .UocatiOD made for __ lop-
meat Scheduled Castes under the Special 
Compoaent plan and as .peei.. Centr.l 
Auistaooe durin. tbe Sixth Plan period 
St ...... i. ; and 

(It) the provilion made for tbe develop-
ment or Scheduled Cal tel under the 
Special Component plan and 81 Special 
Central A_ilt.DCa in tho Seventh Plan, 
State .. '" ? 

THE DBPUTY MINISTER IN THB 
MINlft'RY OF WELFARB (SHRJ 
GIRIDHAR GOMANGO) : <a> and (b). 
A StatemeDt il aiveD below. 

(al.. io cror.» 

s. State/UT Six'" Pia" Seventh Plan (U.P.) 
No. - .,...._ __.., ...... ----- ------------AJUocatioa SCA r.'''' Allocation- S.C.A (tentative 

UDder SCP under S _p allocation) 
• ... -_ ....... ....._-------

I 2 3 4 S 6 
------- ------- -- --- ...... -_ 

J. Aodbra P .... b 426.63 48.42 "'.41 66..46 

2. Allam 2161 5.76 66.92 10.71 

3. Bdsa, 262.65 56." 330.56 93.15 

4. Oujarat 112.44 12.51 178.09- 19.44 

s. Marya_ 147.11 11.38 179.29 .9.06 

6- Himachal Ptadtlh 59.10 I.US lIS.50 8.16 

1. Jammu & Kubmjf 16.50 1.21 47.84- 4.15 

8. Kama, • .,. 299.13 35.'5 452.86 46.81 

8. It.raJa 104.,16 J3.g.s 110.19 21.26 

10. ... ..,. Pradteb aJ8A5 38.25 414.88 64.14 

11. Is ........ '171.14 35.62 247.89 66.74 

12. MaDipur 11.1' 0.13 ..tIS 0.1' 
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1 2 3 4 5 6 

J3. Orissa IJ4.34 24 .. 88 201.42 33." 

14. Punjab 117.35 24.26 181."4 33.89 

15. Rajasthan 196.83 32.63 377.00 50.61 

16. Sikkim 1.86 0 .. 07 2.37 0.17 

17. Tamil Nadu 4SI.09 49.01 686.25 74.77 

18. Tripura 23.53 J.48 42.54 2.60 

19. Utt:lf Pradesh 5'8.93 140.55 1075.00· 2OS.1B 

20. West Beopl 204.97 56.30 438.81 97.69 

21. Chandilarh 4.69 0.1 I 8.90 0.48 

22. Delhi 66.40 3.52 110.42 8.43 

23. Goa, Dolman & DIu 8.23 0.05 3.43 0.17 

24. Pondicberry 14.24 0.54 27.21 0.74 
- - - ... - ... _-- -_--- -- ---

• rentative allocation projected durin. lbe fioanUsatioo of tbe Seventb Plan Outlays 
of tbe States/Union Terntorlcs. These are subject to chanp at rbe t.me of 
finalisatioD of tbe Special Componeot PIAn & tbe AnDU"t PI..1Q c\'cry year. 

FUDtIs Allocated to ladlra GIUlAI Hi ..... yaa 
EnvlroaDleDtal lattitute 

6014. SHRI MULLAPPALLY RAMA .. 
CHANDRAN : Will (be MinIster of 
ENVIRONMENT AND FORESTS be 
pleased to stale: 

the funds a1located for the Jettina up 
of the Indira Gandbi Hlmal.lyan Environ .. 
mental Institute at Almora, U.P. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : A sum 
of RI. 300.00 lakhs has been allocated 
durinl the Seventh PIJD (or the Institute. 

(TI'QlUlatlon] 

Expenditure OR Welfare of Disable. 
SOlS. SURf VIROHI CHANDER JAIN: 

Will the Minister of WTI..FARE be 
pleased to stdte : 

<a) tbe State-wise expenditure incurred 
by UoioQ Govemmeot OD the proararnmea 

or r"'billlatioD, leU-employment. train,a, 
etc. of disabled persons dur 10, the I".c 
three yeara ; 

(b) whether tbe Youth Welfare Society 
or Barmer dist rict bad leot 00 2.5.10 8.5 a 
project COItlll, RI. 4.37 luktis (or the 
welfare or disabled penon. or BannOl' 
dbtrkt for approval or Union GovelorDeoe 
Chrouah the OoveroaJeOc of R-_jutbaD ; 

(c) the action t •• ken thereon; and 
(d) If nO action ha. been raken 10 far t 

the dme by whicb tbe auistaoce wiJJ be 
liven to the societ,. for tbe projeet 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OP WELFARB (SHRI 
GIRIDHAR GOMANOO): A Stateolcn' 
is aiveo below . 

(b) to (c). Zit. Yuvak K.J.yan Koah 
Samid, Banner, RajastbaD, bad leDC the 
appliedtion dated 2',10.J98' to tbil 
Miodtry dircc:tly for a ataDc .. fn·aid. 
Howevet' •• ince the Project did Dot bave 
tbe State 00'11." recommeDdaUoOl. DO 
ar8011 were relcu04 to IIle IGOiet,. 



81. 
No. 

1 

1. 

2. 

3. 

4. 

,. 
6. 

1. 

8. 

9. 

10. 

J 1. 

12-

13. 

14. 

15. 

16. 

Sta .... t 

Ministry of Welrare baa various Schemel ror the rebabilitation, employment. 
traioinl etc .. , to disabled perIOns. The detailed State·wise expenditure for 

1984-85 1985-86 aod 1916-87 aro liven at AnneJ:ures I,II,III .. IV, V. 
VI, & VlI attacbed to the Statement. 

A..nare-I 

SCMtM oI4l61_tIIl~ ID ortCllllutlou /01' 1M dlllJbkd ~'601U-1"ant-ln-aid ,.I ... d .'ing 1981-84 10 1986-87 

(pi.ures in laths) 
_ _ u __ ... ~ _________ ...-.--...-_- .. - ...... '--- -- -- ~- - .--- -- - .... .._------- ~~-.._---

Name of State 1984·8S 1985-86 1986-87 

2 3 4 

Aodhra Pradeab 1.94 9.82 21.25 

Allam 1.44 2.85 1.97 

Bihaar 0.61 0.73 4.19 

Qujarat 21.28 21.8' 18.63 

Haryaoa 2.06 2.02 7.00 

H 'macha} Pradesh 6.06 6.11 8.65 

Jammu & Kashmir 2.26 0.35 2.55 

K.rD~\llka 21.26 21.25 20.65 

Kerala 15.26 15.61 16.65 

Madhya Pradelb 3.01 8.49 2.93 

Mabarubtra 33.10 48.24 57.30 

Malntpur 2.80 4.46 4.28 

Mqbalay 

Na .. 'aod 
Ori_ 3.~O 9.S8 9.00 

Punjab 2..24 3.69 1.81 



2ft .""., *-_N 

1 2 

17. Rajasthan 

18. Sikklm 

19. TamH Ned. 

20. Tripura 

21. Uttar Pradesb 

22. W_ .... ' 

23. Andman & Nicobar Island 

24. Arunachal pradesh 

25. Cbandigarb 

26. Dadar & N.pr Havell 

'11. Delhi 

28. Goa. Daman & Dta 

29. Lakshdweep 

30. Mizoram 

31. Poodicberry 
-,----

AftJL,I, tll7 

3 

5.52 

UI •• 

O.SO 

20.53 

0.14 

30.62 

0.94 

0.33 

~II 

4 

7.25 

21-22 

0.59 

33.83 

0.11 

24.51 

I.SO 

5 

4.9' 

30.06 

0.95 

23.83 

41.50 

29.82 0. 
-

Stili.",,,, Showing tIN' Expettdlt",. Stale-wi" thu1". th_ y,." 19H-8J. 19lU-I6. 1966-81 
,.,tlTdin.6 SdIol4"ltljM to DIMIpI«I. _-

S. No. NJme or tbe 1984 .. 85 1985·86 1986·87 
State/UTs. 

I 2 3 

I. Andhla Pradesh 20.00 10.00 32.00 

2- Assam 3.00 01.50 4.98 

3. Bihar J6.00 

3. GujanU ~.$O 23 .. 95 31.OQ 



~ .... ~ .. "MffP, CHA1"~ ... ,.I~~(SA~A) ~t1(tf~'.}w'1 ., 

I :% 3 .. 5 
---....... -_ ... 

--.-----~ 

5. Hary:..na 2.88 S.3S 4.58 

6. Himachal Pradesh O.OS O.CM 

7. Jammu & Kashmir 0.61 

8. Karnataka 16.00 7.00 15.85 

9. K~raJ. 10.00 10.00 12.50 
10. MadbYJ Pradesh 9.00 16.86 

II. Maharashtra 2681 19.68 27.00 

12. Maoipur 0.:0 0.97 

J 3. Mqhal.y. 0.018 0.02 0.03 

14. N ... Jand 0.12 

J S. Oriua 6.67 5.33 

16. ~njab 3 .. 16 

". ~ •• tb.n )C.OO 15.27 17.00 

18. Tamil Nadu 15.00 14.50 19.31 

19. Tripura 0.255 0.44 0.83 

20. Stkklm 00212 

21. Utlar Pradesb 17.00 29.21 

22. West Benlal 4.00 5.00 S.OO 

23. ADdaman & Nicobu 111~JlgJ. 0.25 O.IS 0.21 

24. Arunac:b~11 Pradesb 

25. Chaodilarb 0.)5 0.15 0.20 

26. Ddd I a & Ndptba..v.G1i 0.11 0.03 

27. Goa, D.lm:IQ & Diu 0.40 0.30 O.SO 

28. L'I kshadweep 

29. Mizornm 0.30 0.40 0.20 

'0. p(lodi~err)' 0,10 O.,~ O .. lf 



AItRIL 8, '981 

1 3 4 , 
31. Delhi 8.00 0.08 

32. NICH Calcutta 0.10 

33. D.O.E. & T. New Delhi 9.94 J"OO 

34. T.e.A.D. Hyderabad 0.44 0.24 
- -- -- - -- -- ._---- ----- - - - --- ---- --~- -- - ...-..-

1788J4Z 

~ ... IIJ 

Ministr, of Welfare Unstarred QUe&tlOD No. 601' 

SttJI~"...t 0/ EX/HllfdJtllTC 

Petro 1 and Diesel 
Subsidies 

1984-85 

1.06 lakh. 

1985-86 

134.32 267.23 

1986 .. 87 

·17.SOO 
·Raj.,.tban 
Rs. 6.S00 

Tamil Nadu 
Rs. J J.OOO 

--------------------------- ------- -- -- - ~ -

U""lII'red Qw"'Oft No. 601' 

SllIlenw"t 61rDwl", t~ Stot6wbe K't~ndltu'. /0' tit. Y"a,. 1984~B5, /98$.-86 
Qlfd /986-87 ul'tlkr th. ScJa~m. of Aids lJIId AppliDllc,$. 

(FJIU"~ in 1.1khs) 

S. No. N elme or tbe 
State/U.T. 

I 2 

l. 

2. 

3. 

4. 

S. 

6. 

Aodhra Pradesh 

Assam 

Bihar 

Oujarat 

Hary.aB 

Himachal Ptadelb 

0.60 

o.so 
JO.25 

2.00 

2.50 

-

3 

1985-86 

4 

JO.50 

6.3' 

3.50 

O.IS 

J3.50 

B.89 

4.00 
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1 % 3 .. 5 

--~ --~ ... - -- - ..... --.. ~ __ .. _ .... _ .... 
,_.. ~ -_-......- ----- - "---

7. Jammu £t KatbmJr - 0.20 

8. Karnataka 3.00 8.083.59.40 5.57 

9. Kerala 1.50 0.50 2.50 

10. Madhya Pradesb 3 . .50 4.20 4.80 

It. Mabara.htra 6.00 '.90 4.15 

12. Manlput 3.37 1.75 

11. Mqhalaya 

14. Naaalaud 

IS. Oriaaa 4.50 1.00 6.25 

J6. Punjab 7.00 10.10 13.00 

17. Rrtjasrbao 15.00 17.00 20.00 

1 S. Tamil Nadu 7.49 14.16S 13.SO 

J9. Tripura 

20. UU.tr Pradesb 62.00 .58.0914 SO.57 

21. Weal Sensa I 4.25 4..25 S.5S 

22. Sikkim 

Ualoa Territory 

1. ADdaman & Nicobar I.land 

2. Arunnchal Pradesh 

3. Cbaodtaarh 0.10 

4. Dadar & Napr HaveJi 

5. Delhi 10.50 14.80 13.80 

6. Ooa. Damaa & Diu -
7. Labbadweep 

8. Mizoram 
_. 

,. PoodicherrJ - __. 



s. No. 

I. 

3. 

4 .. 

Name of the Scheme 

District ReiMbilita! ion CcnUo. 

Research oil .... CChD.ca) Aids 
for handicapped. 

Employment of haodicapped 
(Special Employment Excbanae 
aDd Special cell in normal 
Excbanae) 

Rehabilitation Council (Set up 
in 1986 .. 87 only) 

2. Self empfoyment to bandi-
copped is aiven tbrouab a 
larae DUmber of schemes. 
botb by Central and State 
Governments. It is not 
possible to indicate the 
expendlture incurred on 
providiaa self employmedt 
to handicapped tbrouab 
various .,bemel. 

1984-8' 

30.00 

0.90 

2.00 

Allauun-VI 

(Fiaures in lakba) 

Amount reJeued 

198' .. 86 1986-87 

$0.00 

7.00 2.68 

8.'57 2.'1 

10.00 

NCIIM O/I#U Sla'~ 10 who", granl·;,...akl/~ ,.Ieas.d tIM"", iOJt i1t'~1 YltUJ ulliUr thl 
Sc~ of selling lip of SJUcl41 Emp/.oyttrWlIl Exchtlng_ tJItd S/Mc"" C.lh III ItO,,,.,,} 

Employnfl/ll ExcMq,. 

s. No. Name of the SI ate Amount re~ 
1984·85 1985-845 1986-87 ----------------- ------ - -----_ .. -- .. -.~.----

I 2 3 

I. ADdhra P,adeah 71.897 

2- Allam 9,480 

3. Bibar -
4. Gujarat 64,'" 
s. Haryaoa - 44,000 

,. Himac:llal Pract.Ja 
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1 2 3 4 

7. Jammu & Kashmir 3,900 J3,OOO 13.000 
8. Karoataka 38,700 18.839 24.000 

9. Kerala 2,60,608 

10. Madbya Prddesb 23,700 1.04.700 77,74J 

11. Manipur 50.000 

12. Mabarashlra 

J3. Meab.lay. 23,7SS 

14. Naa-land 28,054 

15. Oriua 22,000 

16. Punjab 

17. Rajasthan 85,462 

18. S,kkim 

J9. Tarnal Nadu 22.000 48,424 33,850 

20. Tripura 

21. Uttar Pradesh Il.SOO 

22. West Ben,., I 22,000 

23. Chand,.8th 24,000 6] ,000 

TO'~ll 2,00 000 8.57,161 2,51,127 
" .. ~- ------ ---- -

A aaes ure-V I I 

N."., Q{ 1M Stale to whom ,rmt'·In-aid /$ relr4Jed during IDs' thre~ YN'8 under th~ SCMme 
0/ Dl.,rlct Rdtabilitolion Cenl'e. 

(Rupees in Jakhs) 

S. No. Name or the State Amount released 
1984 .. 85 1985-86 1986-87 

I 2 3 4 ~ 

I. Aadbra Pradeab .5.60 
2- Haryaoa 15.60 
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1 2 
-----........- ..- ----------

3. KarDataka 

4. Madhya Pradesh 

s. Maharashtra 

6. Orissa 

7. Rajasthan 

8. Tamil Nadu 

9. Uttar Pradesh 

10. West Benpl 

Total 

[Eng/bll) 
Drug 8D1uAllag Racket. 

6016. SHRI MOHANBHAI PATEL: 
Will the MinIster of FINANCE be pleased 
to state : 

(a) tbe number of drua amUuliD& 
rackets ulldearthed durm. the year 1986-87; 

(b) the number of persons arrested aDd 
tbe det..iil. or goods IClzed ; 

Cc) whether any forci.DeIS have: beea 
lDvolved in drug amuulml ; and 

(d) .f 10. tbe Dumber of forciancn 
arl'Cllted durin. tbe year 1986-87 1 

3 4 , 
--- ---- -.._---~- _--_ -- - ------- --~ 

3.00 7.84 12.00 

1'.60 

3.00 1'.80 15.00 

17.00 

15.60 

10.00 

10.00 

4.00 3 .. 96 6.00 

3000 9000 50.00 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANio\RDHANA POOJARV): (a) nnd (b). 
A st,ttement lDdkalina drUI .. wise-stute. 
wise seIzures made in 1986 and 1987 
(upto February. J987·PI'Ures provislooal) 
is aiven below. The number of perSODI 
arrested durin, this pcnod comes to.I,138 
(prov Ilional). 

(e) and (d). I Sl foreiaocra. who were 
Involved in dr u. .mUllIiD, in J 986 and 
1981 (upto March., 1981·fiaura provi-
aJooal}y bll1ve been arrested .. 
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1017. SURf MOHANBHAI PATBL: 
WiD tho Ninilter or PINANCE be pleaacd 
to ltate : 

(e) the total quaetity or .... _zed It)' 
tbI DirootOf'ate or a.tve8UO IDtelJiaenoe 
daria8 tbe year 19M aM J_'-'-Maroh 
thiI year ; aod 

(b) bow tbis .. iad IOld is beiq dis-
po..t of' 

THE MINISTER OP STATE IN THB 
MINISTR Y OF PINANce (SHill 
JANARDHANA POOJARY): (a) Quan .. 
tit, or .old seized by tho oftice~ or 
Directorate of Revoeuo Inlell~ durina 
tho year 1986 and 1987 (uplo W;-.n:h) is 
liven below ;-

------- ,----_. 
Year 

1981 

Quantity 
(io Kas.) 

129 
(up!o Marcb) 

Value 
U\a. in c:rona) 

10.81 

3.21 

----,----- ---------------
(b) The _itod told upoo coaliIcatioo 

II deposited in tho Government of IDdia 
Mint. 

6011. SHRI VIRDHI CHANDBR 
JA IN : Will the MiDistet of FINANCB 
be ~ to state : 

(a) tile Dumber of Narcotic. raids aDd 
ftiIIUltaot lei%U .... made In Rajutban .. pe-
e"l, Ira border ..... cta... Ibe .eat 
tIar.w ,.am .04 ,be aurteGt ,.. ; 

® &be amoQDt aDd ..... or ..... 
ftIOOYtdd and bofI tb_ ..... ....... 
at; 

(c) the _mel of major drua peddliol 
areas identified aDd the cbaDDels aDd 

(c1) .betber ofBcIala luccearul in raids 
have been rewarded i aDd 

(e) if 10. tIM detai" thereof '1 

THB MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHU 
JANARDHANA POOJ"RY): (a) A 
statement indicatina the details of drua-
wile IOizurea made io Rajasthan and its 
border areas duriDl tbe last three yean 
and the curleDt year il Ii YOn below. 

(b) No preciPe value of tbe drop 
I8Ized can be furnished u the illicit mar-
ket price varies widely depend ina upon 
..nou. ractora like purity of tbe drua. 
place or orlain. local demand and supply 
posit iOD, etc. 

While opium aDd morph;ne seized are 
required to be lOot to tbe Government 
Opium aDd Alkaloid Work., Obazipur for 
proceaai.aa/re-proceuina, as the case may 
be. the other drup are poerally destroy-
ed. No leparate account of the earu i.Q81 
from tbe sale of drop produced by pro-
ocaiOl contraband opium/morphine are 
maintained in the factory. 

(c) Bomba,. and Delhi arc reportedly 
the major ccmtres for transit traffic in 
dI'UII o:aaialy emanatiDg from the Ncar 
and Middle East cellon. 

(d) aod (e). There i •• ,..,.rd aobeme 
uDder "'hleb tho officials lUCCearul in 
calOl iDVolvioa dNI seizures are aeoerally 
rewarded by tho coac:emed enforcement 
... DCiea. UDder the ac_me., in .cb cue 
of <Irq _i%Ure, die concemod ofticen are 
elWb" upto _ muimum of ZO pot oeot of 
tbe oodoaal ftIu. iD tho lUiGI' market 01 
tbI railed. 



st. ..... t 

I. Stat~mnJt 8howl1f6 nu",&err 01 CIl8ft tmd quantl,y "'z«l of Narcotic Drug. In RtIkuI"_ 
dUI'i1f6 til. y~' 1984 to 1987 ("ptO J161 Morell. lS87) 

Name-of 1984 1985 1986 1987 
drug --

No. of Qty. No. or Qt7. No. of Qty. No. of Qty. 
cases seiad caleS seized ~, _ized caIeI .. ized 

(Quantity in kiloarram.) 

Opium 89 1654 130 1422 9.5 883 8 !It 

Cbaras II IS84 3 341 

Heroin .s 371 9 574 

Oanja 4 53 

Poppy husk 11 37023 7 40309 5 27005 

11. Stat~m~nl r"o~'l", mrmbn- of Ctl~$ tmd quantity J~/=,d oJ Narcotic Drugs 111 till 
border or~aJ 0/ RajlUrhan during the )"Qr! 198410 1987 (upto 31-3-1987) 

Name of 1984 1985 1986 1987 
drua -----

No. of Qty. No. of Qty. No. of Qty. No. 01 Qty. 
cases aeized cases seized C8SeI seized C&ICIS tdzed 

(Quantity in kiloltams) 

Opium 2 152 ... 
Charas 8 1550 2 14J 

Heroin ... , 3 371 9 574 

(Note : J. Fiaures above are provisional. 

2. Rounded off to the nearest kiloaram). 

Seizure or SlDUaled Gold 

6019. SHRI PRAKASH CHANDRA; 
SHlU SUBHASH YADAV: 
SHRI 0.5. BASAVARAJU : 
SHRI N.N. NANJB GOWDA: 

Wjll the Minl,tor or PtNANCS be 
pleaaed to atate : 

Ca> whether smug1 cd lold worlb Ita. 
921 lakht hat been sei7.ed in the Capital 
recently by Directorate of Rovenue toteW-
poce : 

(b) If 10, dao detan. of the iocideat : 

(c) whetber BDY arrest hal been made: 
aDd 

(4)' actioa taten .... asc the petlClal 
rOdfld 'fnvotvM1 , 



THB MINISTER. OF STATS IN THB 
MIMIITR Y OF PtNANCB (IHR.I 
JANAIIDHANA POO.JA.R. Y) : (a) ad ·(b). 
On U.3.1987, the officers of the D1recto­ 
nto of Revenue lnteldaence. Delhi, inter­
cepted one Shri U tt•m Chand carry ma a 
plastic baa near J-811.>Ck Marker, A1hok 
Vibllr, Delhi. Examinataon of the baa 
NJuJted in 100 foretao marked 1old bjs­
cuitl of 10 tolas e.,ch. In the follow-up 
actMID, the N11identittl premises of ooe 
Sbri Vijay Kumar, Shri Bhuramal Jain and 
another place at Cb . .indn1 Chowk were 
NIIJCbc,d. At a result. 200 foreian 
marked aoJd b.scu:ts of JO tolas each 
were recovered. In nit 300 aold b,1ot11ts 
totally wcighina 34.9':IS Kgs. vatuod a& Ra. 
92.4 lakhs were se1.zeJ under the Cu1toms 
Act. 1962 

(c) and (d). In this connection, five 
panons were arrested and remanded to 
judicial cu�toJy. 

leeollle Tax F.umptJoa to T,.t ta 
.Karaatal.a 

6020. SHIU VS. KRISHNA IYBJ\ : 
W1U the Man �tcr of FIN �NCE be ple.1sed 
to acato 

(a)the number of Trust/Institutions 
applied for grant of Income Tax exemption 
under Section 10 (23-C) of the Income Tax 
Act, 1961 in Karnatka during 1986;

(b) number of exemptions given;

(c} number of requests for exemption 
rejected.

(d)number of applications pending 
disposal and ;

(e) criteria being adopted to grant such 
exemptions? 

THE MINISTER OF STATE IN THE 
MJNJSTRY OP FINANCB (SHRl 
JANARDHANA POOJARY) : (a) The 
number of Truats/1nstitutions that applied 
for grant of Income-tax exemption under 
section 10 (23c) o the Income-Tax Act, 
1961 from Karnatka during 1986 was 10.

(b) Exemption• were li'MD in 3 cua
out of JO. 

(c) In one caae tbe request ror exemp­
tion �a, rejected. 

(d) lo 6 ca1es tbe applica tJom for
exemption arc peodio1 dispo1al. 

(e) Exemption by Central Government
notification Js 1raoted under clame (iv) or 
clause (v) of sul,...section {23C) of Section 
10 of the Income-tax Act. Under clause 
(iv). any fund or institut,oo established for 
charitable purpose may be notified bav1oa 
regard to the objects of the fund or insti· 
tution and its importnncc throuahout 
India or tbrou1hout any State or Stares. 
Under clause (v). any trust 1mcludin1 any 
other lc1a1 obJiaation) or institutton beina 
a trust or institution wholly for public 
reJiaious purposes or wholly for public 
reffaious and ch.,r1table purposes may be 
notified havina reg,1rd to the manner in 
whfcb the 1ffairs of the trust or institution 
are administered and supervised for ensu .. 
rina ch 1t the income accruma thereto is 
properly applied for the purposes thereof .. 

Rer.ct of Escue Daty 

6021. SHRI HUSSAIN DALWAI : 
Will the Minrster of FINANCE be pleased 
to state :

(:,} the quantum or excise-duty refund· 
ed to traders •nd manuf,,clurcrs year-wb.e 
a Pd State-wise in the last tbri e )cars ; 

(b) wheihcr there is any procedure raid
down to a<-cert. in whether the ttaders and 
manuf cture, s who cJ · im refund of such 
exc·sc·duty had a lrcady rt"Ou\>ered the 
same from tbetr cust�me, s : and 

(c) wb.eth •r the traders and manufac­
tuce1 s H� entitled to claim refund of 
excise-duty, ,f they have already rcc,..\\'ercd 
the same from the customers 1 

THE MINISTER OF STATE IN me
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (11) The 
·nfcrmat on is hf.ing collected and win bo
laitt on •he rable tit the Housei.



_.,.. ....... , 
(e) Duty 01 ezcile reoovend i8 _ 

of that leviable caD be .. -'lIDded uaMr 
Ceotral EKciee Act irrespective of the feet 
whetbet tbe lame baa beeu recove.d by 
the a...... from the custom.ra OJ' .DO(. 
However. while reluodinl tbe nceaa duty 
collected die nluad .rotlDd ia recIucat by 
an amount equal to duty leviable on .. 
eXCCJS amount. 

Re ..... or C ...... DutJ 

6022. SHRI HUSSAIN DALWAJ: 
*ill the MiD.ter of FlNANCI! be p'.red 
to .tate : 

(a) the quantuDl of CUitOIDl dutJ tlaal 
it refunded to traders and manufacturerl 
year-wile and ltate-wise ill the lut C1acee 
yean; 

(b) wbetb« tbore is any pro .. ioa ia 
Customs Act to chock wbother cboee who 
are claimioa refuad of c:t*Om 4ut i .. have 
• Iready recovered the lame 'rom tboir 
customet"l ; 

(c) wbether the tradera and maDutaceu-
r en wbo have air cady recovered tbe cus-
tom duty from their customer. ate eatJtJecJ 
to claim tbe lame ... ia ; and 

(d) "betber OovcrDmeot p60poIe 10 
IUkably amend aiatin, proviaiooa of CIU-
toms -Ia" to avoid the double recove.., of 
customs duties by the tradera and muau-
facturerl tl 

THB MINISTBR OF STATE IN nIE 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOJARY) : (a) CcJa.. 
to.,. authoritie8 do Dot maJatain ... te ... 
fiaures or a.tom. duty refunded. The 
quantum of CUitoms duty re(ooded to 
traden., manufacturers year-.... aDd 
Custom House wile durio. tbe , ... tb1'f~ 
)'08tl it as folio .... ;~ 

.,... ........ 
'__01 III." dIS·" .._., 
c..trw ............... --a ••• Nt.) .... , 3721 4Cl8 3572 

CaI.I_ til 970 II. 
Yael,.. 271. 2243 3241 
CocItia I,. 1'7 ,. 
DeIIM " 324 1M 
Baoplore 17J 389 IS' 
v ...... 
pet .... :liS JI05 1-
Ooa 151 199 101 
Eaadla 10l 142 --------,-----_._--- --.----
(b) No, Sir. 

(c) Then fa DO IepJ bar to the reload 
of CUltOGll dad. beift' cbriftJed .., ....... 
aad manufact ..... .". .bere cbe burden 
of tbe duty baa already boca paaod OG 10 
their cu.t0lDefl .. 

(d) No, Slr . 

..... ., c.aal SaJes tas 

'I1J. lilRI HUSSAIN DALWAJ; WJU 
lb. Mlo'" 01 FINANCB be pJeu.d ... 
•• te: 

(a) the qU&Dtum or centraJ sa" ta. 
relaDded every ,.., by traden and manu-
fllCtW"en .tat ... ". aod yeu-wiae in ,be wt three )'cara : 

(b) wbetbet tben II any ptocedaN laid 'OWD iD da~ ~ 01 ceDtn& __ tax 
ACt, UDder wbJob jt caa be .......... 
_betbel' tII:= amot.lQt of claim or .... cas 
ta ....... .,. ............. by them from 
CUltometa; and 

(c) whether.. tradu. aDd maoufac-
c...... are .. thled to NGO\'eJ' &be aame 
...0IUIt twioe ? 

THE MINISTeR OF STATE IN nm 
MlJlfISft.y OP FINANCB {SBIU 
.lANA.DRAMA POOJARY)! (a> to fe). 
1b1 Iev7 of tax - tal. or ""... " 
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looda tak ina place inside a State is a 
State subject of taxation under the Cons-
titution. Tbe revenue from Central sales 
tax Jevie j on intcr .. StCJte lales under the 
Centnl' Sales Tax Act,. J956 bas been 
nssianed to the States under Art cle 269 of 
tbe Constitution. The administration of 
Centr.i) Sale! Tax Act, 1956 haCJ, therefore, 
been entr usled by law to tbe Sr.'te 
Government who aness, collected and 
retain the proceeds of this tax. Sect On 
9(2) of the Centr4J1 Sales T.I" Act, 1956 
provides that the 'Iuthonlies em.)dwcred 
10 assess, fe-assess, collect dnd enforce 
payment of tax undcl the Ceo'r .. d Sales 
Tax Law of the B~JlrOpllate ~taCe shall 
11 150 aSSe5.1.. rC-:l ssess, col eet and enr vrce 
payment of the tax under the Centr al 
Sales Ten Act, 1956. It" Iso proviJcs tb .• t 
the procc\.iur .. l p1ovislons of the Genc'al 
Sales T.lx Law ot the aPtllopr.atc S'.lIe 
iDCiud .og pI'l)\';sio 1 J elating to recovery ()f 
tax shall als\) app'y fl.'r the pur.'lo,e of 
Centr.,1 Sales Tdx Act. J 956. The rcquireJ 
lOformation would b: :I va Ilab conly wIth 
(be Sf I te Governments. 

6024. SHRI NARSING SURYA· 
W.\NSHI : \\,ill the Mjn'sl~r of WEL-
FARE be pleased to st.lle : 

(a) whet1lcr Uni~m Government have 
asked the Sta~e Governments to take 
etTecl ive ~tep"l to enJ the pr, cfive of 
carry'ng n ght soil on head ~ "nll 

(b) if "0. the outcome thereof 1 

THF DEPUTY MINISTER I~ THE 
MJNISTR Y OF WELr ARE (SlIR l 
GIRIDliAR GO~1ANGO) : (a) Yes, Sir. 

(b) Prime Mi )isfer h.15 also drawil the 
.lIendon of all the Cluef M nister!'ill~t_ 

Govel nOt s .md Union ~t .nistel and 3~ke,t 
rhem to expend act I ve co·or-erat on (or 
the speedy implementation of the pro-
aramme of Liber.ltion of S.::uvengers HnJ 
prOf~r rehab·Lt~ttion of .sc,'venpers hy 
giving them traninig Hnd reseuteme it 
in new f'eccupalions. AI' the rep ies 
recdved 80 f~r hive aSSUltd ~o~itive 

a~t 100. 

AlitatioD by All ladla CoafederatioG of 
Central Government Group" A· Orrken 

6025. SHRJ SYED SHAHABUDDfN : 
Will the MIDlster of FINANCB be pleased 
to state: 

(a) whether tbe A,I Indi..t Confedera-
rion of Central Government 01 aup 'A· 
Officer s ASSOclat.(.lo has threatened to 
launch an Agitation ;'1galDst the preferco-
ri II treatment hl the IPS, lAS and IPS in 
irnf)'ementing the recommend hons of tbe 
Fou·th Pa) Commlssion ; 

(b) the malO demands of the Confede-
ratioll ; ~md 

(c) G .... vcrnment's reaction thereto 1 

THE ~11NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
J \N \RDl-IANA POOJARY I: (a) to (b). 
The !Ie lIes of PJy of I·\S, JFS" IPS and 
In.Hln Forest Service OtTicers have been 
thed after m,lk ng 8 few mOdifications to 
the recommenJations of the P.lY Commi-
SSil)n, OCC ls'oned by the need to correct 
C I. rt 110 imba J.mces and to maintain cerlain 
reLl'ivlties. The confe .. ier Jt IOn bas repre-
s~nL:d. rn"inty against th..: mOjific..ltions to 
the tecommendatinos of the P.lY Commi .. 
~si n m .de by the G\.)vernmC'nt. 

Govcrnl11ent·s decisions on the recom-
men,iat lone; of the Pay CommiSSion have 
heen taken uffer careful cons deration and 
hav,rg reg rd to all rele\'ant flctOrs_ 

Stoppagt" of Cigarette 1\tanuractur~ due 
to change in Pack Designs 

6026. SHRI YA~HWANTRAO 

G.\DAKH P'\TIL : \VitI the IVllOister of 
FINANCE be pleased Co sta'e : 

(a) whet her 911 c1garet Ie maouf cturers 
hIve \'irtual1y s'opped pr()\juctlOn follo-
WIII{t the Go\'e' nment"s inst ructions tbat 
all package closed after 28 February, J 987 
should C j r'Y the length of the cIgarette on 
Slir face deSign of the packets; 

(b) whether the m~'nuf.lctureTS have 
a~ked for more time to change over to th~ 
new speclficfltkns ; and 
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(c) if so, the reaction of Government 
thereon? 

TIlE MINISTER OF STATE IN lHE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Reports 
received indicatc Ulat most of tbc cip-
rette comp,lni~s had suspended clearances 
of clgarettes temporanly after the budlCt, 
even though the Government h.td reJaxed 
the conditIon reI .tillg to priatjnl of leogtb 
00 cigarette p3ckages in respect of pre .. 
budget stock of ciS Irettel .Ind a tllne 
Jlmlt of one month enJi"g 31.3.87 had 
been given for obtaining approval of SUf-

Lee design on cigalette pack.'ges. 

(b) The cigarel!e manufaturers had .dso 
asked for relax8tlOn of the condition 
relating to printing of tbe length of ciga. 
rettes on th e c;gart Ue p.tck.lges in respect 
of post-budget production and clearance of 
cigarettes <lnd had sought extension of 
tin.e-limit (or obtalOlDl approval of sur-
face desigDs on cig.lfctte packages. 

(c) The Government have perrnhted 
cll!arance of cigarettes without prlOtlOl of 
length on cllarat~e packages upto 31.3.87 
and have also extended the time-limst (or 
obtaining approval of surface des go 00 

cigarette packages utlfo J 5.4.1 981. 

Loaas Extenckd by Raaks ia HIli Statnl 
Regiods 

6027. PROF. NARAIN CHAND 
PARASHAR : WtJJ the Minister of 
FINANCE be pleased to state ; 

(a) whether the nation.!llsed Bank. 
have played any sig dtic tnt role in the 
extension of tIn IOcia I ass1stance/Joans for 
self employment clod ot h::or ,lOt I·pover,y 
programmes in hill States/Regions; 

(b) if so, the credit deposit ralia of 
Punjab Nilti(lnaJ Bank, United Commer-
cial Bank, Stafe Bank of India and fts 
associated banks and other major banks 
operating in the HIli Sta~es/Regjons ; and 

(c) the percentage of loans/financial 
assistance extended by those Bank, under 
the category of differential r.lte of interest 
in each of Hill States/Regions 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : la) The 
public sector banks have played a aiani. 
ficant role in providing credit assi.lance 
under various credit-linked anti-poverty 
progranlmes. and the scheme (or provldinl 
Self Employment (or Educated Unem. 
ployed Youth throuahout the Country 
includina hilly areas. 

(b) and (c). Detalls of crejit depOSit 
ratio of the Saate Bank of IndIa and its 
assocj~lte5. Punjab Nation.11 Bank. UCO 
Bank aDd other PubliC seelor banks nnd 
tbe percentage (1( their outstandrnl 
advances under the Differential Rate of 
Interest scheme to theIr total outstanding 
advances in the hIlt States/Districts ate 
being conected nnd would he laid on the 
Table of the House to th e extent 
possible. 

Change IQ the Freight EquaUutioa pon~y 

6028. SHRI R.P. Dl\S 
Min;stry of PLANNING be plesed to 
state : 

(a) whether West Beng.d State Govern· 
ment h.,! urgeJ upon the Union GOvern· 
ment to c'lanaC the policy of freight 
eQuailsation as It a(hersely nrr~cts the 
economy of chat St itc anJ flO compen-
sation 's ,ranted to the Slate for such lou 
of hlcat 100aJ .,dvant3Ies ; and 

(b) ,r so. decision or the Govcrnmen t 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PI.A ~ NING (SHR [ 
SUKll RAM) : (8) Ye!l, Sir. 

(b) The Government ').we already 
accepted in princ10le the recommendations 
made by the Nati ,n'II Tranc;port Pol.ey 
Committee (Pande Cornmittre) to phase 
out gradua11y the c xistifll freIght equali-
sation 10 t he ca~ of cern ent and steel t 
subject to subsidlsation of tr.H,spon for 
reolote, in lccessible und iso'ited areas. 

In tbe casc of cement pbasinl out of 
(retght equ 11lsatlon h,IS alrc.l(,ly com-
nlcnced with the ir:troduction of p:utial 
de-control with effect from 28-2 .. 1982. 
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FJ'eiaht equal isadon operates only in res-
pect of the levy pOrLion of tbe 5ale or 
cement which ia beln, progressively , 
reduced. As reg lIds steel. the Govern-
ment h s reviewed the earlier decision in 
the light of representations received from 
varil)us State Governments and hal 
decided to refer the matter to the 
N.ltional Development COUOCt I. 

l.oanfi by Nationalised Baaks 

6029. PROF. M"-DHU DANDAVATE: 
WJll the Minister of FINANCE be ple,tled 
to state: 

(.l) names of nationalssed banks, jf aoy. 
which have stopped sanctlon.og fresb 
loans to ,1H."lr clients duc to sbortale of 
funds; and 

(b) whether disbuTsenlcllt agamst loaDs 
sal.eti" ned e.lfllcr IS also r(.stricled? 

TBE ~flNISTER OF STATE IN THE 
P1wllNJSTRY Oi, FINANCE (SHRI 
J \NARDHANA POOJARY) : (a) ~\Dd (b). 
Re~en'e B ink of Illdia has not issued any 
instruction, directml tbe banks to stop 
sar:c: ion 109 fre-~h 10,1.05 or restriC( lOS dls-
nu sement 88ainst 10105 slnctioned earlier. 
1 he commercIa) ban .. ! arc expected to 
lUeet all genuine credit requirement 
fot productIve purlloses. Individual banks 
onhich at certain slaaes find tbat tbey are 
o,.cr-cxtended to relation to tbeir resources 
do for temporary periods, dllecl their 
otrJCe'S fo slowdown/restrict credit dUibur .. 
sement for cerl.lio cdteaory of 'oam. 
Howe.,...:f. such instance are not 
reflective of the over .. lll b..lnkinl Mystom. 

Pa)'meat of Fhae by Nationalised Baaks 
for Failure to Malntaia SLR 

6030. PROF. MADHU DANDAVATE: 
Will the Minister FINANCE be pleased 
to Itate : 

(1.\) D.lOlct of nationalised banks, if an), 
whicb are unable: to malOtajn the Statu-
tory L iquidhy Ratio prescribed by tbe 
Reserve Bank of India ; 

(b) ,,'bethe .. b .. loka are required to pay 
heavy fine 10 tbo Reserve Bank of lodia 

for failure to maintain the StatuCorry 
Liquidity Ratio; and 

(c) jf So. the amount paid OD tbis 
account by each t be nationalised banks 
durin. the Jast three YC.\f8. year-wise 1 

THE MINISTER OF STATE IN TIlE 
MINJSTR Y OF l-]NANCE (SlIRI 
lANARDHANA POOJARY) : (a) to (e). 
Accordiol to the information furnished by 
tbe Reserve Bank or Jodia (RBI):. the 
number of nation.1Jised banks whicb 
defaulted on cel tain occassions in fully 
maiD' aining tbe required percentage of 
St.,tulory L,quidity Ratio (SLR) durin. 
tbe years 1986. 1985 aDd 1986 is 17, 19 
and 11 respectively. 

The banks were Iranted waiver of 
penalty on their S.L.R. shortfalls uplO 
13th September. i 985. From 14th Septem-
ber, 1985, ballks which deL. ul (ed in the 
maiOtenancc of S.L.R. beyooJ the 
stipulated band of waiver are required to 
P,'Y pcn,l) interest at 3 per cent and S 
per cent above tbe bank rate, dcpcndina 
upon the duration of default. R.B.I. bas 
reported that from 14th September. 1985. J' nationalised b.lDks were requiJ cd to 
pay ~nal Interest '0 the extent of Rs.. 
I J .25 crores. R.B.I. has further indicated 
that it would not be desilabl~ to disclose 
the names of bank.s, which fa i led to 
m.lintalD the S.L.R., and tbe peoalty 
imposed on them. 

Spoasorlog • Crtcket Touraameat b)' • 
NatA_Used Baak 

6031. PROF. MADHU DANDAVATB: 
Will the Minister of FINANCE be plealed 
to atate : 

(.) whether any of the nat:onalilOd 
banks il spoosorina a cricket tourna.tDCnt 
ill Delhi ; and 

(b) if so, the name of the bank. details 
or tbe team. participatiDI and expenditure 
hkely to be incurred tberoon ., 

THE MINISTER OF STATE IN THB 
MINISTRY OP FINANCE (SHlU 
JANARDHANA POOJARY) : (a) Accor ... 
din, to informatioD received from 20 
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Nationarsed Banks none of tbem 1S 
baving at present any propos.ll to sponsor 
a cricket tournament In DeIhl .n the nC.lf 
futur.;;. 

(b) Does not Kllse. 

Growth Rate in Banking Industry io Slkklm 

6032. SHRl~ATl O.K. BHANDARI: 
Will the M n.ster of FINANCE be "teased 
to state: 

(8) tbe annual percentage of &lowth 
rate in the banld g IOduSll y in rural and 
urban areas of Slkklm ; 

1985 

(b) the number of new bank branchoa 
opened dUPlOg 1985 and 1936 in Sikkim ; 

(c) whetber Government h.tve made 
any review to identify the areas where 
t be b.lnkinl sen'iccs arc iDa~icquate in the 
State; and 

(d) if so, detdiJ. thereof and remedial 
mc.'sares proposed in this regan.! 'I 

THE MINISTER OF STATb IN TilE 
M J NJSTR Y OF FINANCE (SllRI 
JANARDHANA })OOJARY) : (ti) The 
growth la.te of deposits and UdV..lDc:e5 or 
all sc:ledu'ed commercia1 banks 10 rural 
and semi· urban area! of Sikkim dunne 
1985 and 1986 (upto S~ptember) was as 
rollows :-

J 986 (Upto Sept.) 

Rur.d Semi·Ul ban Rural Semj~urbaD 

Deposits 

Advances 

47.1 

45.9 

(b) As at tht! eoJ of December 1984 
there were 19 branches of scht:duled com-
mercial banks in ru: al and seml·Ul b.tn 
areas of Sikkirn and no o~w branch w.,s 
opened during 1985-86. 

(c) and (d). Th e current Branch 
Licensmg Policy enVlS..1gC'l 0PC·Il.\g of &t 

bLink ofTIce ft)r every 17,000 pO,JuLtion in 
each development block or rur.lI .1 rid 
semi-urban 81eas. The poHcy .. dso Blms 
at eliminatmg spatial ppa in dvailabllity 
of banking facililie1) so as to ensure that dt 
least one bank office is available 'WIthin a 
distance of 10 kms from every Yillage. 
The Jlopul.\t IOD norms woull..J. however. 
be relaxed in the CJse of tubal and billy 
areas. 

Reserve Bank of India has issued guide... 
lines for tbe identification of centres In 

accordance with the above policy and the 
State Government concerned lS to forward 
the list of such centr~!!I to the Reserve 
Bank of IndiJ. 

The State Government h.iS b~en advised 
to forward such list to Reselve B.lnk of 
India alonawith basiC necess.uy informa .. 

17.5 27.2 17.7 

204 10.0 62.2 ---
(ion so .IS to enable the latter to aUut 
centres for opcoina bank offices. 

l\lcmoraodum gIven by ITPA 

60)3 SI-IRI MOil \N8H.\1 PATEL 
Will the Mmi"er of FINANCe be pJeased 
to st ite ; 

(a) whether tbe Inc~)me T u" Payetl 
Associ,.t.on of India has given a memo-
randum to the Central 80.1rd of Djrect 
Taxes ; 

(b) If 50, the det,lils tbereof ; and 

(c) tbe Icac;tion of Government on the 
sUlges'lon cont lIneJ '0 the MemorciOdutn? 

TJlE MINISTER OF STATE IN THE 
MJNISTR Y OF FINANe - (SURI 
JANARDIiANA POOJARY) : (a) Yet. 
Sir. 

(b) The Income Tax Pdycr. Association. 
New Delhi sent a lett cr dated 25th Sep· 
tember, 1986 which contains IUlaestlODS 
and commeDts on tbe Dl~ullion Paper 00 
Simplific"tlOD aDd Rationalisation c I the 
Direct Tax Laws. Tho AuociatloD leDt 
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8Ilotber letter dated 6th March, 1987 
whicb contains suggestions 00 tbe provi· 
lioos of Finance B,U. 1987. 

(c) Oovemnlcnt·s decisions on tbo 
luaaeadonl aod comments cootaineJ in 
tbe letter dated 25tb September. 1986 will 
be reflected in the Direct Tax Laws 
(Amendment) B.II. 1987 proPol~d to be 
introduced in the ParlIament shortly. 
The lu&aestious contained in the letter 
dated 6th March. 1987 from tbe Assoc :a-
lion are under examination. 

Post_a of loconae-tax Orflcer to 
bome tow.s 

6034. SHRI SANAT KUMAR 
MANDAL : Win the Minister of 
FINANCE be: plcased to state: 

(a) whether Government have SIDce 

formulate..1 the policy relat ina to pOst ina 
of lneonle Tax Otfieers to tbeir borne 
towns{bome state'S as recommended by 
Central Vigilance Commission 10 his 
Annual Report ("r 1985 ; and 

(b) ,f so. the aClion hiken to enforce 
it .trictly 1 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
JANARDIIANA POOJARY) : (.d) y~s. 
SIr. The re.:ommcndations of the Ct.ntt 81 
Vlallance Commission cont.tioed in para 
4.6.3. rc,ardlDgn on-post.n" l\.) home towol 
bome state ate bcina kept in view while 
makin, trdnsfers and POltlO'S. But locolne 
Tax Officers ure not totally debarred from 
thoir posting to hOOle town home State 
aDd it is not conSIdered necessary to have 
a lepnrate policy in this matter for the 
InCOO1C Tax Dineers only. Of course~ 
tbose found unsuitable are shifted imme-
diately. The transfer ,uideltnes provide 
ror traosfer to :lOY part of tbe country at 
aoy time on administrative ,rounds. 

(b) The department has devised a 
traDlfer proforma in which ;nformativn 
from officers is elicifed annually. 10 this. 
a. in an other relevan l record. of the 
Department, tbe officer'. bome tOWD is 
Iodicated and tbis is invariably considered 
whenever tbe queation of bil postiDI 
ari ... 

Extradloe of Metal frOID Nodules 

6035. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER be 
pleased to st.He : 

(a) whether the N.ltiona' lost ituto of 
Oceanography has undertaken a pro· 
gramme h) collect polymetalic nodules 
fronl Arabian Sea; 

(b) jf so, tbe metals contained tn these 
nodul(!s ; 

(c) whether N .nional Institute of 
Oceanography proposes to expand its 
programme In tile matt cr of coliecCion of 
the samples of nodules from new areas; 
and 

(d) tht! details of dle sampJes collected 
by the Na1 ional Institute of Oceanography 
frotn Arabian Sea So far 'l 

THE MINISTfR OF STATE IN THE 
MINISTRY OF SCIENCE AND TEel-l-
NOLOGY AND MINISTER OF STATE 
IN THE OEf'ARTMENTS OF ()CEAN 
DFVELOPl\.1ENT. ATOMIC ENERGY, 
ELECTRONICS AND SPABE (SHRI 
K.R. NARAYANA~) = (a) National 
Institute of Oce loography (NIO) under-
took some p(elimlOary survey in 1981 for 
polymetalic nodules m the Arabian Sea. 
The Institute has now tl definite pro-
gramme for exploration and collection of 
potymetaJ.e r·odules from tbe Central 
Indian Oce~n wilh fln.lncia) support from 
Department of Ocean Developnlcnt. 

(b) The nodules of Arabian Sea wero 
found to contam iron, t1l3ngancse and 
traces of copper, nIckel and cob.llt. 

(c) At present, it is proposed to intensi· 
fy the exploratory stud ies with a view to 
filling the gaps 10 samplka in tbe earlier 
denlarcated areas with closer grid sump-
lings t:) identify the most econoolically 
viable nrea but not in any new areas. 

(d) Results of 1be exanlinatJon of Ihe 
polymetalic nOQules from the Arabian Sea 
ale to be evaluated together with tho 
detailed examination of nodules from be<! 
Indian Oceao. 
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Opeeiag of Bnaadles or Ali ..... Bank 

6036. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE 
be pleased to state: 

(a) tbe number of branches of AJlaha-
bad Bank '()pened in different st.ltes ; 

(b) whether Government have a propo-
sal to open some more bJ anches of 
AUJhabad Bank. in 1987-88 ; 

(c) if so. the pI-Ices io Orl55.1 where 
AILlhabad Bank branches are proposed tv 
be opened in 1987-88 ; and 

(d) tbe det .. uls thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARO.HANA POOJARY) : (a) Reserve 
Bank of InJi.i (RBI, has reported that as 
at the end of Drcember. 1986, Atlahab..1d 
Bank had 1307 branches in dltTerent 
States/Union Terntories. 

(b) to (d). On the basis of lists of 
identitied centres fOI opcntnl branches 
received so far from State Governments 
under the cunent Br..1DCh Licen'lOl Policy 
for 1985-90, RBI has allotted 137 eJi&ible 
centres tlo.) Allahdbad Baok for opeoina 
branches in rural and semi-urban areas 
In different States. Of these allotted 
centres, 5 centres !lrc located rn ~hc State 
of OrISsa as per details given below :-

s. Name of the centre DistrJct 
No. 

...._--------_ ... - -_._-
1. Astar<log Pud 

2. Bb41Jumunda Bolangir 

3. Cbaturank ha Bolao,ir 

4. M. Katapali Sambalpur 
5. Irda Bala.ore 

RBI has advised the banks that open-
iog of branches at allotted Cf'ntres should 
be evenly spread out durin. tbe policy 
period. It IS, therefore, Dot polsible at 
tbis stage to indicate "the D&mII of "otl. 

where Allahabad Bank wilJ open brancbea 
in 011ua durinl J987-8~. 

CeDtn" Aasistaace to Itt up 
Deana ... (.hUdreD Home 

6037. SHRIMATI JAYANTI PAT-
NAIK : Wdl the MioLSlcr of WELFARE 
be pJc.lscd to stale: 

(a) whether Central assistance is siven 
to establish "Rem.lod Cb,Jdrco Homo" in 
Stales; 

(b) jf so, the number of Remand 
ChliJren HOInes estabbahed in dilTcront 
SCates wLth Ceotr . .ll assistance; 

(c) whcCher some rcaiscered volu'ltary 
organIsations who propose to set up 
Remand ChilJrcn } lomes 10 Orissa bave 
SQulllt Central assistance to run tbem ; 
and 

(,,1) if so, the amount s,tnctioned to such 
organisat,ons to set up dlffercnt Remand 
Children Home in Orusa duriol the last 
three years 1 

THE DEPUTY MINISTl·R IN TilE 
MINISTRY OF Wl:Lf't\RE (SHRI 
GIIUDHAR GO,,",fANGO) : <a) No 
Central aSSlstancc b.ls been iuven. 

(b) Doe. nor .trise. 

(c) No such proposal has been reccjved 
from Government of Oriasa. 

(d) Doc. not ar IN. 

Del'elo .... at of Hlgb Streatb Steel Veal 

6038. SHRJ D.D. PATIL : W,IJ the 
PRIME MINISTER. be ptcused to .talc 
the proareu made in developina a mov.· 
ble liaht and hi.b Itrcnltb ateel vent by 
Ndtional Aeronaut c~ll Laboratory to 
reduce thc impact of bird-strIke oD tb. 
complcssor motor or tbe engine of tbe air 
craft 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH-
N:>LOOY AND MJNISTER OF STATE. 
IN THB DEPARTMENTS OF OCBAN 
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DEVELOPMENT, ATOMIC ENERGY~ 
ELECTRONICS AND SPACE (SHRI 
K.R. NARAYANAN): The National 
Aerooautical Laboratory, &oaalore hal 
not undel,aken aoy prOlramme on tbe 
deveJopm~nt of movable ligbt and bigh 
atreoath steel vent to reduce the impact of 
the Bird-strike 00 comp,essor of CnltDC of 
the aircraft. 

Software Ed~tloD 

6039. SHR J C. SAMBU: Will the 
PRIME MINISTFR be pleased to state: 

(a) whether there is any proposal to 
atart 'Ifldun Informatlc'!I TecbnololY 
A.eney to develop and implement Suft-
ware Education· ; 

(b) if so, whether arplLlnces and appa-
ratus for "Softw ue Education" will be 
produced in t be coun~ ry ; 

(c) ,f so, t he del ails th~reof ; and 

(d) the detad, or the atJV,"leeS '0 be 
obtained f (om th.s CdUC.d lon 1 

THE MINISTER OF STATE IN THE 
MINISTH y Ol~ SCfEt,.( °E AND TECH-
NOLO(IY "ND l\lINlSTLR OF STATE 
TN THE Dl P \H.T~tLN rs Oi- OCE '\N 
DEVF.LOP\H:~r. A10MIC ENl.:RGY. 
ELFC fRoNteS ANU SPACE (SHRf 
K.R. N·\f{ \ YA~AN) : (,1) Yes Sir. 

(b) Yes Sir. 

(c) This SOfl ware ~.'ducat ,On will be 
imparted usmB computer and .tudio·visual 
anis. Compu:cr ·aaded insel uelion! method. 
will be fo,Io ..... c\l 10 ill.hHuon to normal 
classroom 8C'lvltIC!l. ThIS will endble (be 
parClcipMlts to learn the various tOPICS 
in1err~ctrve y undt"f the i town Jlace. The 
computi g facti t es 01 N tiOi tal Informa .. 
tica Cen're. D~p8Jtment 01 c eCICOnlCS w;11 
be av.1i1ed of hy the Indian Instil utes of 
Informatics Technoloay. 

(d) This plOlramme will primarily 
cater to ml·et:nl the exist;n, ,borhae of 
tratned manpov.-er In rhe fleld of compu-
teHe and their applications. There will be 
short tinlc and lana tIme coursC8 which 

will enable rapid development of trained 
manpower to bandle software develop-
ment act iv ,ties. 

22.00 lin. 

SHRr SHANTARAM NAIK (Panaji): 
Sir, United Slates have cut the aid to 
India as a token of flsentment over 
Prime Minister, Sbri Rajiv Gandhi's 
independent foreign polICY. They b.lve cut 
tbe aid by 30 per cent. Because of polillcal 
reasons the United St.ltes is cutting ald. 

[Trans/allon] 

MR. SPEAKER: You live it in writ. 
loa. I shall see. 

( (,,/~r'uptlons) 

(English] 

SHRf THAMPAN THOMAS (Moveb-
karol : Sir, Keral.l 1S 10 the grip of 
droulht. Rs. 134 CtOles h.tve been ask.ed 
by Ker,da ... 

MR. SPEI\KER : Nothioa doing. Not 
IJke this. Nl,t allowed. 

(l"r~,.nlpti0l'16)·· 

SUR I T. BASHEER (CblraY1okl) 
Keralt is In the gl ijl of drought. Govern-
ment must com!.! f\.'['ha'd wlIb a sra!t-
menlo 

MR. SPEAKER: I cannot do it like 
this. You h,tve to give me something in 
writing. Not like this. Agriculture 
demands are commg and you can discuss 
it at that time. 

SHRI T. BASHEER : It will take time, 
Sir. Govel nment must do something. 

MR. SPEAKER: No I'ke this. You 
live to me ; I will look Into it. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir t J have ,iven a notice 
under Rule! 84 regarding the Implication 
of the vet diet of the Supteme Court in the 
S,lhbaou case. We want" discussion. 

(/nterrupt/olU) 
- ___ _ 01 __ .... ~ ... ..._ ____ _.__,. __________ M ______ ._ .. __ , _________ .-________ _ ___ '"' 



271 APRIL 8. 1987 272 
MR. SPEAKER : Not like this. I win 

look into it. 
(I nt errupt{ons) 

MR. SPEAKER: Why are you conver-
ling here in the :lisle. Is It tbe way tbe 
Menlbers shoUld beha\e 1 

(InterruptlOnJ) 

l\JR. SPEAKER: Mr. Rahman, don·, 
stand there. 

(ln/~rruptlons ) 

MR. SPEAKER; I do not like this. 
You live me something in \\ritmg. 

(lnterrup ionJ) 

MR SPEAKER; Mr. Tanti, when have 
you taken up this je b ? 

MR. ATAUR RAHMAN (Berpcta): 
It has conle in the nm~J o/lndia also. 
The 0,1 refil,ery in Assam ... 

(Interrupt/oM) 

MR. SPEAKER: All flaht, alt down. 
you must SIt down DOW. Listem to me. 

SHRI IHAMPAN THOMAS : MR. 
Goen1c.a \las called Hl use ,i dlsrcput .. ble 
H()use ;:lnd I ba\e given a privilege 
motion. 

MR. SPEAKER : I Wlll see to It. 

SHRI THAMPA'N THOMAS: ThIs Is 
s very Sl'1 (IUS matter Do \\oc belonl to 
a House wh ell ." lilu~puldhle ? This 
amounts to COD empt. SIT. 

MR. SPEAKER: PJelAsc sit dowD. I 
will look into it. 

( Interruplion~) 

MR. SPEAKER: Mr. Rahman, Wh~lt­

ever you have. you h lve to give to me. I 
cannot answer qlle.,tlons on the floor of 
the House aoJ J am not supposed to do 
it. 

SHRt ATAUR RAHMAN: I only want 
to draw your attention to It. 

MR. SPEAKER : My attention is 
already drawn. If tber e is somethiol. 

··Not recorded. 

you live it to me in writiol aDd Me me 
also. 1 will look. ioto it. There it DO 
problem. 

SHRI THAMPAN THOMAS: What 
above my privileae motj~D ? 

MR. SPEAKER: I have told )'OU. 
Nothinl doio •• you C,ln Conle and sec me. 
Not Ilke this. 

( 11II."IIp1Ion1) 

MR. SPEAKER : I Cold you 10 lit 
dowo uod you mUlt sit down DoW. I say 
tbat I will look into what you h.we liveD 
to nle. 

SHRI BHADRESWAR TANTI (Kalia-
bor) : I bave liven 8 m(ltion. We btlve a 
right to ,sk ... 

MR. SPEAKER: Y("u b ,ye a flabt to 
ask but you have to live 1t in writma 
and then I will IOI..,k ioto it. 

(In'~"upllol'U ) 

MR. SPEAKER = Mr. T,snti, you have 
to ,hIe In wfJt.n. and then see me. J am 
not supposed to ~Inswer you on the floor 
of the House like this rCi rda I your 
motloo. 

( 1"'~r,uptltHU)·· 

MR. SPEAKER: What the hOD·ble 
Member is .,')101 is v-ithout my permtl-
sion. J have not I.ven him ocrmisslOD. 
Mr. T.tntl, I b.,,,c ad\iSed t'me ,lnci ~aain 
that you can COme .. \od dlSCUlliS It with mo. 
The House is open. But what is allowed 
and th It which I dOD·' allow. I do not 
allow. Simple It fa. 

SHRI SURESH K UR UP (KoU.yam) : 
Tbe conJitioD is vefY serJOUS in KcraJa. 
You should usk tbe Mwi!tler to make a 
statement ..• 

MR. SPEAKER: Doesn·t matter. 
Agflcu,ture Min.stry demands are comiol 
and you c .. n discuss it at tbat lime. 

PROP. MADHU DANDAVATE (Raja-
pur) : You have 8 iven an alluranee 'hat . 
MIsra Commission', ,eport wiJl be dit. 
cusaed. 
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(n-IJlUlallOlt] 

MR. SPEAKER: You Cllmc to me, we 
.haJJ discuss. I have yet '0 see It. 

(l"te'r,uptlon~ ) 

(En.rlllh) 

MR. SPEAK ER : I will look into it. 
You dcc:dc it in tbe Business Advisory 
Committee and then we shall sec to it. 

1206 brl. 

PAPERS LAID ON THE TABLE 

(E""Jl5h1 

IHtaUed DemaDds for GraDh of the 
MiDistr), of Eovlroameat aad Forests 

THE MINISTER OF ENVIRONMENT 
AN~> FORES rs (SHRI BHAJAN LAL) : 
I be" to lay on the Tdble a c-opy of the 
Detailed Demands for Gr.'>ot.5 (Hintt; and 
English versions) of the MmistlY of Envi-
ronment and Pore-stl for )tJ87·88. 
[P'aced in l.ibrary. S,e No, L T-414S/871 

Notification ofttkr CustOIllS Act. 1962 and 
lIDder CeDenl Excise of Rules 

THE l\.lINISTER OF STA TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARJ)HANA POOJARY): I bea to 
lay on 'he T •. hle-

( I, A CO~\y each (If the following 
NotificatIons (Hindi and English 
\oersions) under sect,,'n 159 of the 
Customs Act. 1962 :-

(i) G.S.R. 310(E) published in 
Gazeue of Ind,a d.lled the 
261h Marcb, 1987 coaether 
wlth an explanatory tnemo .. 
r;.,ndul1l extendlOl the vali-
dity of Notification No, 
242/86-Customs dated the 
11th AprIl, 1986 upto the 
J 1st March, 1988. 

(i i) O.S.R. 311 (E) published '0 

o azetto of India dated tbe 

26th March, 1987 toaethcr 
with an explanatory memo-
r,n ndum makinl certain 
amendments to Notificdtion 
No. 4S/79~Customs dated 
rbt! 1st March, 1979 80 al to 
witbdraw the basic customs 
dULY eJtemption on six lpeci-
lied bulk druls name')' Vio-
bl.fstlDe Sulfate, Vincristine 
Sulphate, CtoCazimIoe 

" Halotben. Sod lum CIOmo-
IJye.lte and Ftorarur for 
which indigenous productioD 
bas been established. 

(IIi) G.S R. 3 :8(E) published in 
Gazettee of India dated the 
27th M~.rch. 1987 toptber 
with an expl.matory memo-
randum extending tbe vali-
dity of Notific3tion No. 
I 11/84 Customs dated tbe 
21st April, 1984 upto tbo 
30th June, 1988. 

(iv) O.S.R. 34J(E) published io 
G.lzet te of India dated tbe 
30th Ma feh, 1987, tOlether With 
an explanatory memorandum 
extend III I the validity of 
Not lficat II n No. 234/86-
Custolns dated tbe 3rd April, 
1986 upto [be 31st Marcb. 
1988. 

(Placed in Library. Set! No. LT-414S/87] 

(2) A copy of NotificatIon No. G.S.R. 
3.28lE) (Ii indi and English ver-
sions) pub) shed in Gazette of 
Jodia dated (he 27th March, 1987 
together with an explanatory 
memorandum Illaking certain 
amendments to NotIfication No. 
SJ/87-CE dated the 1st March • 1987 so as to clarify the scope or 
the Jatter notification, issued 
under the Central Excise Rules, 
1944. 

[Placed in Library. Set! No. LT--4146/87) 
ADoual Report etc of and review oa 

Petroflls Cooperatlve Ltd. New DeW 
for 1985 ... 86 

THE MINISTER OF STATE IN THB 
DEPARTMENT Of' CHEMICALS AND 

" 
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PETRO·CHEMICALS IN THE MINIS .. 
TRY OF INDUSTRY (SHRI R.K. JAI 
CHANDRA SlNGH): I beg to by on 
the Tabl~ 

(I) (i) A copy of the Annual 
Report «llindi and English 
versions) of the Petrufils 
~operatiye Limited, New 
Delhi, for tbe year J985-86 
along with Audited Accounts. 

(ti) A copy of th c review (Hindi 
and English versions) by the 
Government on the working 
of the Petrofils Cooperative 
Limited, New I)clhi. for the 
year 1985-86. 

(Placed in Library. See No. L T-4147/871 

Notlfklltloas uod~r Administrative 
Trtbuaals Act. 1988 

THE DEPUTY MI~lSTER IN THE 
MINISTRY OF PERSONNEL. PUBl.IC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : I beg to lay on 
the Table a copy each of the following 
NotificatioDs (Hlndi and EnaJish versionsJ 
under 8ub·section (1) of section 37 of the 
Administrative Tribunals Act, 198.5 :-

(I) The Centra1 Administr~\tivc Tr thu-
nal (Grou(l ·C~ and Group '0 9 

posts) Recruitment Rul CSt 1987 
published in Notification N? 
O.S.R. 161 in G.tzctte of IodlJ. 
d&.ated the l~th March, 1987. 

[placed in Ltbrary. See No. LT-4148/M71 

(2) The Central Administr ,) t lve Tribu-
nal (Staff) (COudlt 1ons of Ser v:l,;e) 
Amendment Rules. 1987 pubHsheJ 
in NotificatIon No. G.S.R. 349(E) 
in Gazette of India dated the 31st 
March, 1987. 

[Placed in Library. See No. LT-4149/87) 

12.0711n. 
PUBLIC ACCOUNTS COMMITTEE 

Seveaty .. tblrd Report 

SHRI E. AYYAPU REDDY (Kurnool): 
l ~8 to present the Seventy.tbird Report 

(Hindi and Enllisb versions) or the Public 
Accounts Committee on H irin, of private 
buildings at Naraina Industr ial Arca, 
Phase II, New Delhi.. 

12.07 1/2 lin. 

MATTERS UNDE~ RULE 377 

(Engll.fh) 

(I) Oemaad for eDact ... t or law to baa 
buman or aalmal sacrlftce.. 

SHRl ANADI CH,,\RAN DAS (Jaipur): 
As a result of OUf country's development, 
there is defin :tely a chan.e in the socio-
economic Ilfe of the people. 10 recent 
times, it is seen that human S..aCI ifice and 
.. nimal and bIrd sacrifices before the 10..1. 
and goddesse. are stin prevalent in our 
rural India. Thuugh ~ier.ce and moderD 
t ('chnology bas sufficiently advanced 
dUTlDK tbe decaJcs aft.:r mdependence. we 
Oluat stop such type of ,aentices 10 order 
to protect tbe IOCtcry from SUpeTlltillun 
nn10ng the people who b&.ave strona belief 
to achieve the materialistic objectives (or 
success in their life. 

Hence, I u: Ie upon the Government 10 
enact a Jaw immediately to stop such evil 
practl~cs. 

MR. SPEAKER: Mrs. l.)iksbit, I do 
not know what rhe Member 5 are ... lo;OI 
here. Tell these Members not to do like 
this. \Vh .. \{ is this 'l non', you rcalise the 
propriety of the House 1 What the Me,n-
bets on this side were doi'll. now tbey ale 
doiDI· 

( Interrupt/Olll) 

MR. SPEAKER: You started it here 
and the epidernic bas spread there. 

[TrOll \ lation] 

(Ii) Nee4 for seUlnse up some lIUI)or '''81-
try Ie tbe public teetor la Gerllcblroll 
district of Maharashtra. 

SHRI VILAS MUTIEMWAR (Cbimur): 
It has been the policy of the Government 
to brio. about controlled. balanced and 
uniform deve10pment throusbout tbo 



country and to brio. backward and 
undeveloped areas in the mainstream of 
tbo country. With this purpose, 'No 
Industry District' scheme was formulated 
for which Government announced many 
facil'tiel. eoncessioDS and relaxations also, 
but in the nbsence of proper control and 
IU1dclines. neither the backward areas 
have bc:on developed, nor tbe people have 
been benefited. 

In Maharashtra also, Garchjroll distrtct 
was doclaJed ·No IndustJ)' l)lstncC, but 
even after two years no efforts have been 
made either to cre.lte an industrial 
aln)osphare. or to set ul" apy major 
industry thore. A. al,.J.*,l~t jt. more 
industnes b.\ve been set up with an mvest-
ment of Rs. 4000 croreS in tbose districts 
of tbe Slate which are alre,tdy developed 
aDd the backw..&nJ dIstrict have remained 
backward. 

f"or scnin, up lodu3tries In thIs district, 
the Centr,ll Government Issued many 
·Ietters of intent' and alst) provided credit 
r.!CII;lle!l. but industries were sct up in 
"ther areas. An amount urIC" Rs. 2 crorcs 
IS Jnade av.lJlable (or crcat~n8 an andus-
trial atmosphere. but tbe St~l.e Govern-
ment has uttllSeJ only Rs. 25 Jakhs. The 
Important InstitutIon •. SICOM:" \o\hich 
promotes the mdusfries. is Belt.DB very 
Jarle and costly posters and advertislOlJ 
material printed reaardlDl V..lrJous (.lCilltles 
to provided to the industrials. but Garh-
ChlfOIi has nOl been meotloned jn them 
at afl. 

Vadasa Desaie oj in district Garb-
chiroh is mOlt suitable place for aD 
IOdustrwl estate and the people of the 
area want to develop it as ··Rajiv 
UdYOI Napt'·. J would. ,Mrefole. request 
that aD initiative for industri.disation 
should. be undertaken by seU IDI up a 
I.,ac publlo sector UDlts there aod in 
future Ie shuuld be ensured th,lt industrial 
UrHts are sct up ID this district only so 
tbat peoplo retaiD faith in the principle of 
babDcod. controlled aod uniform develop-
ment of the country. 
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(III) Need Cor streamlltdog the procedare 
ror collection aDd distrlbutioD or aaIIk 
aoct .upply ·011 cake· to fanaen at 
clJea, rates b)' stoplag Its export. 

SllRI KAMLA PRASAD RAWAT 
(Bar,Jb..lnk 1) ; The Govemnlent bas under-
taken a number of measurcs to increase 
the production of milk in the country. But 
these measures have benefited bia milk 
producers and the rich consumers of bi, 
CIties. A, milk production 1n villages aDd 
t he town, has gone down, milk producera 
u nd consumers .. tre facmg a lot of difficul-
hes. I would urge the Government that tho 
011 c.lke which is belDa exported to 
Erope.LQ and other countrJes should DO 
nlOre be exported and instead, sbout~:bo 
made av.dlable to the owners of cattle! at 
cheaper rates and paslu\cs full of .~ 
grass and vcgetati()o should be develo.,ed. 
\Vithout creating shortaBe of foodaraJos 
and with cbeap methods, production of 
milk can be increased. AD inexpensive 
set up should be prepared for the conoc-
tion of milk from the farmers, livina n,ar 
every small and big city and its distri-
bution to tb c consumers. 10 this way milk 

t 
Producers w0uhJ be well of and the COD-
sum~rs would not f.lce any difficulty.' 

(Iv) Demand for de,'elopIDg Datla ... 
Bbind districts of Madhya PracIesIa 
as tourl~t ceotres of aatioaal "por-
tance. 

SHRI KRISHNA SINGH (Bbiod): 
Datia aod Bhind arc two importaDt 
distflcts of Madhya Pradesh havina a lot 
of blstorical importance. In both tbese dis. 
tricls there are many rcJiaious places wbich 
Alre visited by lakbs of pitarims ever)' YcaJ'. 
Vir Sin,h Dev Prasad place of diatrict 
Datia is a unique piece of architoctura 
whicb is visited by larae Dumber of fOteilD 
tourists. ArcbaeoJoaicaJ Departmeot of 
Madbya Pradesh bas set up a museum last 
year. A proposal to start a ljabt and 
sound programme at Vir Singh Dey palace 
is under consideration of the Nadoaal 
Arcba coloaicat Department. I woulcl"'ao 
upon the Government to lrant perm_ioG 
for It at the earliest. 
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(Sbri Krishna SlOSh) 

12.09 hr •• 

[(MR. DEPUTY SPEAKER in the Chai,.) 

Simil.1f arr.lngernent of hallt should 
allo be made on th e stone lOSCriptlODS 
of Emperor Ashllk at village Guj Hi near 
Datia city. 

There is a su 1 tcmpte at Unnao which 
is known by t'le name of Balajl. Similarly, 
there is a religious pi Ice known as 
Sanakua in Sewara Tehsil on tbe bank. of 
river Sindb. ThIS is tbe same relJlious 
place where Saint Naqad.l had undert..ten 
pooance. This place IS also known as the 
place of pen,lnce of Sanak SaoanJan saot 
Kumar. This place of historical impor-
tance should be developed as a tounst 
centre .. 

There is a very old (ort of Bhadorl8 
rules in district BhinJ. Bhind was named 
earljer OD tbe name of BillOd1 Risbi. 
Gaud Sarovar constructed by Pnlhvi Raj 
Chaub.lD is very attractive and IS '" hlsto· 
rica) place. This place should be deve-
loped as a tOUrist centre. J woul~ ursc the 
Government tb.lt both these dlstClcts 
should be developed as t .. Jurist centres 
of national importance. 

(,1') Demaad fer developing Kesara village. 
Ia East ChamparaD. B, har as a tourist 
centre. 

SHRI PRABHAWATJ GUPTA 
(Motibari): Mr. Deputy Speaker. Sir. 
under rule 377 I would Irke to raIse the 
following ma\ter of Uf gent publ,,;: ImpOr-

tance :-

V.Uaae Kesarla in Block KCS4ria in 
But ChamparAD of Bihar 11 a historical 
and mytho!ogicdl place.. At ooe time thi. 
place osod to be a place of pHanmaae of 
Buddbists. The remaJDS of sEupas ex,st 
tbere even now. As a result of c"cavatioo~ 
a Shiv,,- temple and Sbiv.l Ltnga made of 
costly Itone. gold coms. CL1Y pots and 
many othel articles of tbat dge have been 
found. Thas place IS spread 10 more tban 
20 acrCl. Capital of Emperor Venu and 
place of this queeo! were Situ Ited at tbis 
place. There are adequate proof. of it. 

Lord Buddha bdd hved here for .omo 
time before his death and he bad left 
Kushi Nagar from here. Therefore 
this ptlCC can be developed as a pJace of 
tourists attraction and forergn exchan,e 
can be earned by attracting fore'&r1 tourista 
to this pl.tce. The Central Govcron.ent 
h.ls d~clded to develop Bbddhlst circuli as 
Tourist Centres. I would. thetefore. urae 
the Government rb \ t Kesaria (E.tlt Cham-
p Iran. B bar) should be developed as a 
tourist centre So th.1t DlYlbolosical and 
historical import,lnce of the place C~\D be 
maintained and the future aencr ~d005 nlay 
aet inspiration from ie. 

("I) Oemalld for lDearur" for arrorwtatt .. 
of Arayall bJiIs fa RaJastbaa. 

PROF. NIRMALA KUMARJ SHAK. .. 
TAWAT(Ch,Uolgirh): Mr.l)cputy Speaker, 
SIr. under rule 377. I would like 10 draw 
the attention of the House towards rhe 
miserabl ~ cond.tlon of rhe "-rav Iii bIn. 
which are cogc;iliered tt.' be the oldest in 
the w~'rld. Theae hill ran,,,,, are spread 
over five st lIes. but m"Jor part of them 
f,llIs in R8Jasthan. ThiS lIeogr,'pbJcal 
heritage of RcJja'Sth.Hl has atTected both 
history and the lives of the people. Most 
of the tourist Cc.!otre$. w.ld life sanc«oanes 
in the S l8h.' are rh c contribution 01 
Aravali hlllr.lnge. I wl..)uld. therefore. like 
to urge upon the Government tbat :-

(I) An Arav,tJi Development Board 
should be constituted under tho 
cha,rmaoshi" of the Hon. Prime 
Minister himselr. 

(2) The Tnbal! should be provided 
some alterna lIve and auxiliary 
employment 10 that fellin, of 
frees in tbe (orests could be 
checked. 

(3) Trcu nre bel". cut fa the (Ofelia 
in 'aflet numbe.1 (or utin, .. 
firewould.. Thererore. prlOrUY 
sbould be .iven to the enun arc.'1 
for dUottinl maximum Dumber of 
I'. connection. and aubatdy for 
Bio .. aas plaOl1 should be 
inCre8Hd. 

(I) Fortl1 administration Ibould be 
.trenatbooed and stern puai.hmeaC 
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(5) 

should be liven to th e persons 
found indulaina in unlawful (ellina 
of threes .. 

With a view t\) restore th! beauty 
of l he Aravali raoge1. seeds should 
be thrown in tbe bins from heli-
cOflters during rainy season fo that 
denuding of the hills could be 
checked. 

If the Ce',tral GO'lernment provides 
hundred pe:-cent aid fur Ar.\vah Develop· 
ment Board, th~n natural beauty of the bills 
would b: restored and famine problem of 
Rajasthan c()uld also be solved pJrtially. 

(English) 

(til) l>tmand fur railway fadllties ID North 
Beagal. 

SHftl ANADA PATHAK (Darj~eliol): 
Problem of de't'elopmcnt of industnally 
backw:ud Norlh Benga) bas aaitdted the 
minds of ~be peo.llie of th,}.t region and 
plonli' cotly fii~JrcJ in the press. As a 
prior condilion (or selling up of industr ies 
and develop the' reaion9 rail link and road 
communicallon shou:d be strtngthened. I 
thefcforc Ul ge upon the GuYeroment to 
restore the w,thJrawo tralDS J Ike 
KUDchanjullga Exprcu. Vaisali Ex.press 
etc., revive the Sdiluri Junction Srati\ln. 
remove rhe level crossHlI from the heart 
of Sdiguri town aDd diver t it from Ranaa-
pani, expedite the work of puttlD& double 
line from M .11\1a to Jalpaiguri. prodc new 
line betw~:cn MaId.! and Balurgbat ",ia 
Hilli anu To.p.'o, introduce a direct traIn 
from new JalpaJJjluri to Delhi, modernise 
tbe D.,rjeeling lIimal~lyan Rat) runnina on 
the narrow g,luge line froLD new Jalpai-
8uri to Darjeeling. 

(,III) IHmand ror liD AIR Sta&D at 
Perundurai in Tamil Nadu. 

SHRt P. KOLANDAIVELU (Gobi-
cbellipalayam): In Tamil Nadu State 
pcri)lar D:strict is completely de,,('ndil~g 

on 8ariculture llS their profession. The 
alticuttut'ists of that district are not haviol 
any opportunity of bearioa Radio News 
because (here is DO Radio stat iOO situated 
nearby f Tbe Coimbatore All India Radio 

Min. of Water Resourc •• 
Station is situJted 100 kms. away from 
Erode, tbe capital ot the District. Because 
of tbe Jow wave lengtb and the lower 
power transmillers even the border arca 
people of Coinlhalore and Periyar 
n istricts are unable to hear the Radio 
Programmes clearJy. The Ministry of 
Informalion and Broadcastios should 
take imlnediate steps to have an AIJ·lndia 
Radio Station at Perundurai whicb is very 
ne.lr to Erode and is an elevated place 
which would be very belpful (or 
broadcasting the programmes and the 
people may be able to hear them 
clearry. 

DEMAND FOR GRANTS, 1987·88 
Contd. 

Ministry of Water Resources-Contd. 

(Eng/ish) 

12.16 hrs. 

MR. DEPUTY SPEAKER: Now, wo 
will lake up item Dumber 7-Further dis. 
cussion ",lOd \,ot IDK on tbe Demands for 
Grants under tbe control of the MInistry 
ef Water Resoulccs. 

{Traru/ationJ 

SHRI VIJAY KUMAR YADAV 
(Nalanda) : Mr. Deputy Speaker, Sir, I 
am very sorry to say tbrit a major part of 
Indi'l which should have been covered 
uuder irrigation facilities cr should have 
been brouibt under Department of Water 
R(:SOUfCCS. has not bCC'D brou,ht under it 
so far. Though Goveloment talk. about 
green revolution. yet 80 far as green 
revolution in the entire country is concern-
ed, the Goverment has totally failed in it. 
Except one Or two states, a major part of 
the country is Jagging behind in tho matter 
or in igation facilities aod as a result 
thereof. the production in many states is 
far below than tbe All India avcrap pro-
duction per hect.,re. Bihar is one of them. 
tho problems in the eounlry are becomiol 
very serious. The main roaSOD fur it ia 
lack of irriaation facilities. U.olcee wo 
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make prOlre!S 10 the field of irci,ation 
and ensure lfriaatio.l lacltitles to every 
field, tbe solutlon of the problems in tbe 
country IS not possible. 

Today people talk of reailJnal imbal.toce 
in tbe eo:it e country U.lJ as a resu Il, 
many .lotl-oath,mal forces arc f.listnl tbelr 
ugly beads who are b. iuglOB Kreat 'OSS to 
the country. You C.10 lake the example 
of Bih..tr. We m ly view It frol11 aoy 
angle or go lhrough any figures, we ftoJ It 
very b.lckw.lfd from all .. \ogles. So far as 
irrigation and flooJs are concerned. 
Utt .lr PruLlesh bas been allotted Rs. 2200 
crores, Madhya Pr~desh R3, 1976 48 
crores, Mahar.lshtt.l Rs. 1890 61 crure-s. 
but Bib \[ has bc~n allotted Rs. 1124 
crores only. NatIOnal rlood Cornm':iSiOD 
has furmshed the details legald 11, inter-
distfJct comparison of growth of proJuc-
tion. The commlSSlon bas accepleJ the 
fact that tbe growth of Blb lr bas either 
been negative or ilas been z~ro. Thcs r

; 

are the Government liaures whIch 1 ,1m 
quoting. What I ..1m stating is based on 
these figure,. The ffiCLlns of Irrigation 
play an importJ.ot role in this connection. 
The fal mc) s of the country arc prepared 
to work hdrd fOl inert: lSin. the agncul .. 
tUlal production. In B·har. there was a 
time when the fJ.rmer was considered lazy, 
but now the sltu.llion hJs changed aod 
tod,lY tbe farmers and I.,bourers of Bihar 
are going to llaryana, PuoJ..1b and oth~r 
states are cn&aaed in agflcult ural work. 
10 our Statt:, the load of tbe population II 
max imum on tb ~ laoJ and means of 
Irrigation are minimum. If we do not 
provide maximum urigation (actlity 
whether it is in reg \rd to underground 
water or surface water, tblOBS are Dot 
laiDa to improve. 

In both the case, Bihar St.lte is being 
nealected utterly. In the year 1966-67 
out of the fnnds Iclc.ued (or major and 
medium projects, where is Mabarusbtra 
was sanctioneJ Rs. 29,295 I.,khs, Blb,if 
lot the sallction of Rs. 26,688 lakhs only. 
In the Cl.!se of minor .rrigatton also, 
BIhar was sanctioned Rs. 4,21 I t.khJ, 
wbereas Madhya Pradesh "nd Maharasb-
lra were sanctioned Rs. 8,000 lakbl and 

Rs .. 6,390 '.tkbi rcspcclivdly. III terms of 
tbe populatioo t tbe qU41ity of the land aDd 
labour of the people. Bihar sbou:d let ita 
due share. I do not ask for more. When 
funds are ~1J.._,lted uaJel these items, due 
C.lre should be taken of it. But just 'be 
opposite hdPIlcns In these cases. After 
tbe Third Five Yedr Pl .. ln, the Government 
h.1S b.:e'l <.1ssuring tb It spcci •. ,d attcDlioo 
will be paiJ to St.ltes whkb are backw.ud. 
They will be given specl<11 assislance. But 
10 Sl)lte of this, the Governme.lt announce-
lneat as bei.,g Igoo. e .. J, \\'e are not aware 
as to wb it criteria :!re adopted at the 
time of di.,burscrnent of fU.1JS. Tbe Sidles.. 
wtucb are more Jcvchlped ale being 
liven fuore fUfHls. We do not oppose tbo 
.tllotment you are mak log to (ho~e States. 
But .fS compare,,) to that ; (he bJckward 
Stat~ Inust get ffidre .. rrotm..:ot. Due it l' 
01.)' b..:inS done these IJdyS. 

There IS nu de.:trth of rivers in BIhar 
and also no dearth of under~rouod w uter. 
There are .1 aumber or major schemes lIke 
the KOSI and the Gan .. Jak. There are 
achclnes like the Sone 5~hcrne. PUOPUQ 
scheme, l)agar TJtJa y)3 scheme. Upper 
S Ikari ,cherne an f ~o 00. II .11 all these 
schemes ,If: ba' ging file, 

The Tube· well Deplrtml!ot 15 almost 
defunct. It h.lS n0 m ,oev. It cannot 
make payment fl.) the c.np ~}ees. Tube-
wclls are not work .ng I bc-sc cJ .\)'1, In locb 
a situation. If the Goven,mcnt thmks that 
thiS nlatter concerns the State Gf)vcmment. 
then it is lure that Bihar Will cooUnue to 
reolain backward. J want (0 !hly thaI DO 
area can be ne,lecre .. l and kept backward 
for a 10nK rime. It.5 onJy due to your 
policies that agit.llion5 ale r kina plnee. 
Tcrrdrism and wrona tendencies emer,ina 
10 several states are posing a threat to tbe 
uOlty and mtc.rilY of the country. If you 
lmprove your poliCies, such problems 
would not arise. In Bihar ~llso some 
unwanliol tbmlS aire tatklna place which 
are Dot good for the count, y. 

In Bihar. Nalan~fa 1S conSidered • 
drought prone d lstflct. OlherwiJe, itl 
farmers arc "COl y inrJustr iou,. There i. 
sbortalC of electticity in th;lt di.ttict. 
Minor irrila'ioD schemes ere there and 
tube .. wells art also workinl but tbe minor 
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Irrlpti9D1 are not on that seale as tbey 
Ibould have boca. Maintenance of tube-
wells is not ,ood and dr.1ins have not 
beeD connected \\ lth them. 

Emplo)leea do not set s.tlarics. The 
Government of Blhal should aet assistance 
fronl tbe Centre so th .. tl system of minor 
irNation 1S sprc.,d on a Jarae sc.lle and 
other means of it tig,",lion are put to usc. 
We have a cor.crctl.:! propos d. You have 
dlll a canal from Ganga ,n U.P. and have 
brouabc it towards South. You C.ln carry 
out tbis ",olk to Blbar at several places. 
Be<;ause this C.Lu\es a lot of harm to Bihar 
when the Gang, l~ flooded with water. 
While at O!IC side water goes W.lste ~!nd 
nowl dp ..... n to tt'e $1..8. on tbe other s.de 
there is drought III cet ta In parts. That 1S 

the time for 'llath . .l' !:.Car. At tills st.IIC, 
larae Quaoilties of \\~Her ao waste ano It 
causes 1 )S!U!S to the 0.1 t ton. If yoU ,.liS 
can.1s from Ganga at P.ltna, Fatwa ,\od 
other ai.ljolOmg p1 CCi In or"ler to t tke 
that waicr ~outh \"ar~'. It wi J be more 
beoeflcia1. You Can ,o!l~trl.lct wa'er reser-
'VOlrs on the plaiD' adJolcent to tbe hills of 
Raja1r. It \',lft ,I I~o provide irrlgatioQ 
f.lcilitica. 

L..'lrae ~um') of rnO'1CY have been spent 
00 Upp~r Sail. 11 i Schem(, in Bihar-and 
the work has not so rUt been completed. 
I .rl1 of the vit w th It gooJ 11 r.gatio ... 
fuc;Jiaies can be provided by completina 
these scbe.ll~'<. Ii )OU can complete this 
seheme. it W lit be 111011.: benefic .al to 
Natand., Ga)8 JahJnahad. N tvada .. Ind 
other discI h.-ts There .8 large Quantp ies 
of water ill N()rr~l n har but It is not belDI 
utnlted, If )IOU lit I,s... this ",ater, green 
revolution C.lO he hrollJ.{ht m B,har. 

With tb~8e words I ""press my thanks 
to you. 

SHRI KFSIIAORAO PARl)HI 
(Bhandaral : Mr. Hepuh' Spt'akef, Sir. I 
rise ttl IUJ'or1 the: J)cmu'lds ft'r Granrs for 
1be Mlnistrv of W.lfer Rt'sources. The 
Miniaery or Water Rr,,()u\ce cauies out a 
very ,ood work in 1 he country. 

Just now, one of our colleague was 
aayfna tbat Maharasht ra bas been liveD 

more fuods by tbis Ministry-snd as 
compared to that Blbar has been given 
Jesi. I am of the VIew that there is no 
such thing like this and the morey giveD 
to us is alaether a different tbing. I am 
of the opinion that this Ministry should 
be provided more and mUle funds because 
every year the Stale of Maharashtra 
sutren rrom floods and drought. Due to 
this. botb the people of l\.fnharashtra aDd 
its farmers face difficulties. ThiS Ministry 
has to spend la I go SumS of money to 
provide reliefs to the people and the 
falmers. Keeping all these thloas JO view, 
everyone wJiI agree that th,s department 
should get more and nlore funds. If means 
of irriaahon are ava I table in each and 
every state, it will increase agriculturdl 
produce. 

You know this very well thai there 
WJS 8 time when wo were not self reliant 
in foodgralOs and we had to inlport them 
from other C'ountdes. Now due to faci-
I,tles eXlended by the Go\,ernnlcDt, our 
country has been producing 15 clore 
tonnes of foodgrauls. Production should 
increase with the rise in the population. 
Therefore. until and unless irril8tion 
scbcnles are fully iInplemcnted an th" 
country 1 this sbortage canDot be removed. 

In tbe Annua! Report of thIS Ministry 
for the current ye.1r. I( has been stated 
th~\t natlon.1I Wafer De\'elopment Autho-
nty W1Jl c~)nnect GLmga and CaUVCIY. It 
is a very good scheme. Dr. K.L. Rao. the 
former Irrigation Minis er hHd subm.tted 
thl' schem<.'. This sch eme $hould be 
implemented l .. t tb~ e.lliiest because with 
passage of time (he cost of the sc'~clne 
It)CS on escalatiog. Until and unless we 
imple:mcot tb I.. se schemes, we cannot br 10, 
greenery in the country. It hal been 
(lbser'\ed that sma) j quaDtitles of water 
becon'e aval'able through nlinor schemes 
and irr1aatlon is not done fully. Tberefore, 
unless we come forward with major 
schemes, W(,~ will not be able to plovidc 
water to the entire C,1untI y. 

To .. day when on the one hand the water 
of GaDla flows do\\n into the sea, on the 
other side, South suffers from drouaht 
due to sbortale of water. From this POint 
of view also attention sbould be P4ltcl 
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towards it. Secondly, the schemes of the 
States coo in, for saDction should be 
sanctioned at the earliest. We bi\d for-
warded a scheme from MaharHshtra for 
the concurrence of the Ministry of Forest 
and Environment. But its concurrence bas 
Dot so far been fCUl ved. It is only to-
day that the boo. Mtnister of Forest bas 
laid in reply to a quesl ion dunol the 
question hour that tbey issue tlJe sanction 
within 30 days. But it IS Dot SO in pr<.lC-
tice. As many as 33 schemes have cl.~me 
here h\ull Mahal ashtra from sanctio.l, but 
tbey ha V~ not so f.u been de t red by the 
Central Government. B lay 10-Thadi 
scheme is olle ,)f them. This scheme haJ 
come to you for sanc:,o 1 in the year 
1974., but so far It h.I.S Lot been sanc-
tioned. Due to this our areas becomes 
affected"'y drought every ye.tr. Ba,tvan-
Thadi. Gosi-Khurd. Dhllpew,uja, Sajehcli. 
Rengef.lr, Sonekund, KSidl. Dongret. 
Katanll. San ~ v-thinl, KhaJ band l Can.ll 
schemes in the BbamJar.1 I.Hstr ct have been 
pendmg sanction 0, the Ministry of 
Forest. Kasisroy p,·oject has dn'ady been 
prepared but tb.,' (00 cannot be com-
pleted because of tbe Ministry of Forest. 
Baavanthadi scheme is a jomt irrigation 
projec:t of Mc1uhya Pr.ldesb aod 
Maharashtra on whicb Rs 22 crores 
have been spent4 Th e work was start ed 
in 1974 but w .. tS discontinued due to the 
enactment of Forest Law iD 1980. Seven 
years have elapsed since B avanthed. Pro-
ject had been searted. The canals h lye 

been constructed ~nd rhe work on the 
dam b:1S started. The cost of the project 
which was Rs. 37 to R.. 38 crorei has 
reached more than Rs. 100 crOfes. The 
more the time ;s taken to lIve clearance 
to the schemes. tbe more tbe cost will 80 
on incteasing. The collector of the region 
and the State Government have as.su,ed 
to release some otbe( land in place of the 
forest land taken for B \8vanthadi ')f(~ject. 
Provjsion of funds bas been made ror 
releaSing land and for tree plantation. The 
sooner tbis seheme is sranted clearancc by 
the Central Govemment~ better it will be. 
In this connection tbe action from the 
Water Resources Ministry and the Poreat 
1dini.try is urpntJy required. 

Mr. Deputy Speaker. Sir~ althouah 
lome States are b.lViol IDler-State Water 
disputes but M..l\.lbya Pradesh and 
Mab,\rasbrra h~\Ve no dispute between 
tb~mselvc8. The Chief MInisters and the 
Minislers or both the St.Iles decide the 
malters after havinl oeaOliBtions amoD, 
themselves. Both tbe States send schemel 
unanimously for cle.krancc. So luch 
schemes should be ,iveD clearance as early 
al possible. The whole area 10 be watered 
from tbe Baavantbadi project is a paddy 
area. Therefore. from the vIew of the 
rice crops. its lrrisst Ion 15 "'Ct Y necessary. 
Rivers like B.\avanth.~di and Hanaaia are 
perennia I f1VC'rS. A fter the rainfall, their 
waters t10\\l IOta the SC.l •. nd It is not 
:.lVaILlb!e to tbe (,'SOlen td irr,g.ltc their 
land. An hOn. Member h '8 sa d about 
G\\5J khurd projec I a J ,Iy before ) c:sterday. 
Under this project watl:r \.\'ill b: su~p1ied 

to Bband.lra. eh InJcrpof J Gadakirodi 
dist riets etc. It W,,\S 'Sa 'J. e . rl eer that 
this area cont :ins manga n l'5e i\Jld gold. 
When we are able to explo,t many thIDI' 
from the sea, "e ~hould pay attention 
to these thi:·gs aho. The "ater nO~5 into 
the sea wilhout Its beiog pUI to ;I£lY UK. 
The Banllang,l river em tn.ttes frl)m 
MadhY,1 Pradesh ,lnd flowing \'ia M.lha-
rashtra joint God.i\'ari In Andhra 
Pradesh. Tbe tribunal h IS al10 I,ven It I 
vcr.Jict th,lt by 20v0 A.D. its water should 
be used. Otberw;~e a Ireat crisis of water 
will arise. ThIS ueeds immediate consi-
deration. 

SIr, as many ;15 33 pr~jCCtS of Maha-
ra1hlra are penliinl with the Central 
Govsrnment for de.trance. I would like 
to request the hon. M,nisfer to graoc 
clearance to these projects without deb)". 
More the fund, arc spent on the trrllation, 
more the benefit ,t W III give. In the 
204Point Paogralnmc, emphasis bas beeD 
laid on irriaution but we find tbat we 
have been able to brina 67.5 million 
hectar es of land under the Sixth plan and 
in the Seventh Plan 4.55 million hcctar~ 

of land have been brought under irriaa· 
tioo in the past cwo mOOCh. whelen. 1269 
million hectares is the Jund area. 11 thi. 
is the progress. I don·t think that you 
would be able 10 bnng Breen revolution 
in t~ whole country. In view of Chi', • .., 



Government Iboald ...... maximUm 
fur ds for Ibis pU~. You ha .. to pto .. 
vid e usJataDOe to the lanne,. duma 
drouabt. By rel.s'lII funn ror irriptioe 
YOu will be able to reduce the expenditure 
to be incurred to check ftoods and lb. 
ean be spent to provide more means for 
irri,atiob and tIl_ tho production of 
foodar.in. wiIJ 'ocrea •. 

With these word, I convey my thaw 
to you aod aupportioa the Demands for 
Oran.. pertainiQI to the MJoiatry of 
Wacer Resourcel, I conclude. 

SMRI KAMLA PRASAD RAWAT 
(Barabanki): Mr. Deputy Speaker. Sir, 
Barabanld. Sitapuf and Bahraicb are 
beYiol problem of .. pap due to 
Sharda Sahayak. Canal. Rai Darielly 81so 
cornel under It~ problem or seePAIO bas 
arilen on tbe both aidea of the route from 
which th ,. CAnal il puaiq. Barl ier the 
fl'rmen were qui •• aftlueot but OOW due 
to tb i, aeepaae they are alamo.. I would 
IU"" that if draio. are constructed OD 
both aidea or the cao.l. water will tlow 
down from them aDd tbe problem of 
IOepaae will be solved. The product Joo of 
rood.raJOI will allO ioe,... a. before. 

Tbe water 01 tbeIe bill oanala II diverted 
to tho amall drain. and riYuleU of tbat 
.... ioll. Aa a ,..uJt tbereof lbia problem 
baa arieeo on the .reu .. ids are,..1' tho 
bankl. They act atfccted from the flooda 
allo. Similarly in the wbolo couDt,.,.. aDd 
partlcularl, in Uttar Pradaab and B,bar, 
water ,etl acoumulatod at different plaCCIIII 
and turD iato lakes .. Thousandi of aer_ 
of laad have IUbm.,.ed in tlloM Jakel. If 
the water or tbose lakes 11 roIoalld to 
lome bi. river by coostructlD. draIn •• 
tbat water can be uaecl for itrlp.ttOO aDd 
the pfoductiOft of foodaraiDl will thua 
iocreaM. 

Oar OOWtftmeot had lOOk • 
number or tubewella bat tbe 'atme ... 
do not _ electrioyty their 
tUbcWefls. SorneItmeI tbeJ remain ~ out 
of operstioa 'due to ,be tecbDlcal -. 
and IOmetlD* due to 110m. other reaams.. 
Thil en.... ao. to tile orOpe abel" the 
farmen are' ItoaaiDl. The GovernllleDt 
tubewell. that haw beeD ... ak Ihould be 
re~Dcd 10 tlMt tIM DeW padd1 0I0pI or 

thfa _I0Il may be irrlaated. 

Tubewelll mould be installed at those 
places also where tbere fa DO facility of 
irri,at ion at present. There the farmers 
shorJld be provided maximum concessions 
80 tbat they may be able to irrigate their 
land by instal lin. small pumps. 

Our Governmeat bas set up Central 
Water Commission. Flood Commiaion. 
Irri.afioD COmmil81on. River Commission 
and a Dumber of other commission.~ but 
we have bee" able to utilise only 20 per 
cent the total water available to us and 
bave not been able to utilise the entire 
water properly. If we utilise tbe 
water properly the problem of power 
sborta.e can be eolved and the means of 
irriaation will also increase. We haft 
liven llopn of Green Revolution and we 
reel tbat we have achieved self -sufficiency 
in the matter of foodlrainl but we caa 
furtber iocrease tbe production of food .. 
"ios. A'thouah raiD bat proved a booD 
for u' but it also brinp floods. soil 
erosion. cyclone aDd natural calamities 
alool with it. We will have to prepare. 
ourselves to facc such eventualities 
in advance. I represent tho 
oonltituency wbere there we. devastating 
ftoods Jut time and the Prime Minister 
bad visited that a rca. The entire popa" 
I.lion of Blrabanki was rendered bome-
less. Floods occur there oftenly because on 
ODe side there is Obaara river and OD the 
other is Gomati river. Due to this. a 
larae area geb submer,cd aod a small 
islHDd emeries there. Kalyani and Roth 
rIvers flow in that relion. They overtlow 
durin, rainy season aDd submerao all the 
routa. Tho Government should pay 
attention to tbis problem and complete 
arranaementa Ihould be mad e beforo tba 
floods ~. 

With these word.. I thank you tor 
alviDI me an opportunity to speak. 
(English) 

SHRI M.R. SAIKIA (Nowlong): I 
rille to speak 0., the Demands for Grants 
relatina to the Ministry of Wate~ 
Resources. 

Our country Is primarily and a.ricul. 
tural country. About 80 per cent or tile 
peoplo dopend 00 agriculture and this" 
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the most important occupation or tbe 
people of India. But tbis primary occu-
pation of tbe Indian people suffers from 
tloods, drou,ht. soil erosion on the Ganga 
basin. the Brahmaputr] and Barrak basins 
and on the basins of other bi. rivers of 
the country. For months toaetber every 
year we find millions of hectares of Jandt 
are aubmcrpd under the .heet of water 
which completely eliminate tbe possibil,ty 
or monsoon kharif crops. In D101.t of tbo 
areas, poor irrisation syatctm fa larply 
responsible for prolonaod inundation of 
the area. Water stays in the areas because 
it bas nowhere to 10. Thul we find that 
t bia primary occ:upation. namely, aarieul .. 
ture, lUffen from ftood. soil erosaoD and 
drouabt. The ftood. inftict deep wounds 
00 the bumen rnemories~ topoarapby aDd 
OD tbe local ecooomy. Water vacates 
thele areas only wbea winter robl crops 
are ITowa in lOme other areas.. These 
areas can be cultivated ooly lor four 
moatlll of Deoember to Marcb. 10 tbe 
months of April and May, It becomes too 
dry aDd from May onwards it bccOlDClS 
too wet. Therefore .. I urIC' upon the 
Minister for Water Resources to take up 
IOtDe effective propammes for exploration 
of water for tbe benefit of tbe people. We 
have seen tbat lOme project. haye been 
takeD up, sucb at, constructioD of dam .. 
embankments and buttdlu bere and 
tbere,. but even tben 1 fiDd that tbe pp 
betweec the irrigation potential and ita 
utilisation hal been widenio. because of 
poor irri,ationSYltem.because of abteDce 
of adequate number of canal, and becaUle 
of the inadequate communJcatJoo .)'Stem. 
Therefore, I urIC upon the Minister to 
look into thao aspech to have adequate 
number of canal., to improve tbe 
irriptioD system and also to improve ,be 
communication IYltem 10 tbat thil lAP 
between the irrigation potential and ita 
utilisation can be Darrowed down. 

What we flod ia tbat even in tbe cue 
01 some known wildest riven in IOIDO 
countries.. such 81. Eaypt, Tanzania aDd 
China, they have been tamed for tbe bene ... 
fit ()f the people. Therefore, the people 
of India fiQd it vcr)' d.fti(;yJc to dlpsc .vhr 

.imi ... projecca caDDOt be takea up by 
tbe Governmeat of ladia for the bonefit 
of the people of tbe couotry. Ja thit 
COnne elioa. I would like to mention about 
my S •• te, A.am. AMam luffor. every 
year from &he fury of floods caus,n. bUle 
dlmsael to the dandiq crop', botb alri. 
~uUur.l &lOO commeroial, and 81ao d!tma.-
1118 .dweIiID' hoo... adlool bu,ldin •• , 
bosplta II, roads. bridle... foresr. and 
fisberie8. People are compelled to .hift to 
,he hi.her placc:s. Last year-' heavy flood. 
cbused d 8Dl8le to tbe extent of Ra. 400 
crore!. Water resourc:ea io the eMtem 
part or abc country have blab prOlpccti 
for eakins up aoti-Cl'OSioo measures in 
Brahmputra and Barak valleys, which 
s'vea ICOpe for development of power, 
and develllpment of power witt decidedly 
attract more induatri ... tbCTcby raIsin. the 
level or economy or tb.e .... ·on. Por that 
purpose perhaps. the Governmeat or 
India, in 1981. cooatltuted the Brahm .. 
putra Board 10 prepare a Malter Plan to 
control ftoodJ and erosion caused by 
Brahmaputra and Ikrak riven. Arter 
IIOVCraJ years of survey and investiaation 
aod r('Search work. tbey prepared a muhi-
purpotle project known u Subaosiri Pro-
ject. ThIs project will be ooe or tho 
ftacII't PI ojecta ja die HJmalayan rc.-toD 
and it wi" be a major atop towarda bar-
Delli,.. the ..... of Brabmpulra aDd «II 
tn1M:atara.. for tho beoeIIl or the people. 
Thil will provide leope for exploration of 
water for ini,.tjon. flood control, pre .. 
vention of e1'OSion. 8DDft'1ltjoo or power 
aDd other auodated beaefitl luch .. 
development 01 tour ism, developmeo t or 
piaciculture, and development or Day .... 
.. tloa • .te. 

Ja reaard to flood ooatroJ there will be 
substantial benetta. JD Subanairi Bum 
tho avera., ftood moderation will be of the 
order of 1.5 metra. 10 the Brahmaputra 
Basin it will be of tbe order of 0.5 metra 
Ie oormal ftood and 0.2 metr. in hI.her 
ftood. In addJl.-. due to tappID. of 
.... Int. Ie would be poIa&ble to take up 
elfective aatJ-eroeiOll nw.uret io Brahma-
purra Sob.aafri BuiD. The COIl of lbe 
project would be BTouad R •• JOA etora. 
'lb. Project wfll laave • bydro-power 
iDltalled captlCicy 01 4100 NW.. lbf cae' 
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of the installed capaeity would be ouly 
R.I. 6' laths per MW and cost or pn ~ra­
tion of power will be 21 paisa per unit. 
If tbis project it completed tben it will 
defioitely provide scope for the develop-
ment of larae Dumber of small, medium 
and lar.. seale industries io the Nonb 
Eastern Relton. 

After nleetiol the local need. this pro-
ject will be able to transmit power to tho 
nci.hbouriol regions. In addition it will 
provide employmenl to 10.000 people. 
Durin. the last forty YO.ll"$ of indepen-
dence. people or North Eastern ReaioD 
could not obtain minimum standard of 
livin.. Frustratiol} and anler is hoverina 
00 the reaion. Therefore. I request the 
han. Mtnister to look into that aspect and 
kindly to approve tbe schemes aDd take 
steps for early implementation of tbese 
projectJ. This will 10 a lona way in the 
development of tbe calDomy of the entire 
reaioo... 

Lutl, I want to draw attention or tbe 
bon. Minister about preJiction of eartb 
quake in Dbemajii of North Lakhtmpur 
district. Tbls cannot be ipored. I t is 
tM- mOlt lCieotific predicdon aDd people 
have been perturbed aDd teDSion is plC-
v41ilinl 10 tbe mind. of the people of the 
area. Therefore. while aiVIDa reply to 
tbe debate 00 thj. subject I think you will 
enliablcn tho HoUle about the steps he 
proposes to lake to meet any emcraeocy. 

With thae WOT ds I conclude. 

DR. PHU1..RENU GUHA (Conlai) : I 
stand to support the demands of tbo 
water raoUl'QCa. 

Water iI one of the sources of life fot 
.U livioa bein... But, unfortunately, tb. 
country doee not have ao)' water policy. 
Water i, ODe of tho moat vtlluable reaour-
en anl0nl tbe natural resource.. We 
nre Dot in a position to utilise water 
resources properly. So, etfortl should be 
made to atili. aft available water "*>U1'-
CfJI to tbe rullest extent possible. If it is 
done we can ba'YO assured water supply , 
rOt irri,ation and drinkia.. There are 
maD)' .reaa wlricb are chroeicaUy drouPt 

prone. These areal must pt top priority 
aDd then not 001, droupt dis. ppeal'l but 
al.o th e entire country prospers. Provid..; 
iDa drink ina water is most important 
point.. Another important point wbich 
we sbould bear in mind is to give priority 
10 aaricultwe. 

We aeo many c:ontroverties ·arisin. bot. 
ween states with reaard to \\later. inip.-
lion, etc. Here I would like to say that 
there is dispute between different statel.. 
But we should not forset that rivera start 
from mountain aod 80 to the sea. Sir. it 
flows from one State to another. I woold 
request the bon. Minister to consider why 
tbe rivera should Dot be natiooa1ilecL 
Why should it be said that it i. io this 
State or that State? It should be consi-
dcred aDd treated that it is for tbe wholo 
country. 

Comina to the irriaation, Sirt it ia one 
of the major poiots of the 2O-Point Pro-
.ramme in the Plan sector. It must be 
liven the first priority. I would request 
tbe Government of India .11810 to natiooa-
lise .111 our rivers in tbe country. As f., 
back as 10 1962. tbe Irrigation Commis. 
5ioo SU&scsted thi'" there should be an 
ovcraU plan (or the development of tho 
wa ter resources. As far as I know_ 
nothing has been done so far. There is a 
lack. of an integrated approach. Tho 
irril3tion potential has to be iDtearatod iD 
the crop pattern and 'and devclopmcnt 
on the one band aDd the credit that ie 
needed by tbe farmers on the other band. 
The plan should contain not ooly the bi. 
irriaatioD projects aod canals. It is ,00<1 
that we have bi. irrigation projects. But 
what adout the slnaJ1 nod medium irrisa-
tion schemel? Unless we bave small and 
medium Irrigation facilitJes all over tbo 
country. our couotry will Dever prosper. 

Sir, we sbould have deep tube"wella_ 
shallow tubo-wells and rh'er lift irriaatioo 
can also be done. Here. I would like to 
88Y that we do take steps to iostal tube-
well pump-sets, undertake lift irriaatiOQ 
schemes, etc. But what bappens is that 
after a few mOfttbs or even after a year or 
so, tbey do not work. There is DO 
ar~ for, ropairl aad tbat is til. 
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trouble. I wou1d requeat the boD. 
Minister to see tbat solar cnerD becOIlHII 
popular in the villaae aide. we should try 
to use solar eoeray for the irriptioD pur-
poses. J would like to say that tbe I and 
in Midna pore IS very fertile, but we do 
Dot have water there. Tbat .s wby we 
could not make much contributlOD to the 
development of the country. Sir, 10 IDY 
constituency. Coot." there are 10 many 
vill_ps wbere we do Dot let dnnkinl 
water. It is painful to see that even now 
there is no drioklDl w"ter 10 IOm~ of tbe 
viUaaes aDd the pe\Jple have to 80 for a 
Ions distance to felcb drioluDa .ater. 
The farmers in the viUap:s will be in a 
position to get thems elves involved 10 
various irrJgation schemes If tbey are abo 
involved in planning and manaaemeat or 
the irrigation schemes. Olherwise, we will 
not be "ble to aet the pr08rammes Jmplo ... 
mented for tbe villalos. The eoaineers 
are authorised to look after the lcnl_lion 
aDd I am sorry to sny tb.lt m.lny of them 
do Dot kn~w wba t IS to be done 10 reprd 
to irrtlatloD. They should be traUlCld 
properly. Tbat i, my request. 

Sir. I would like to bring to the notice 
of tbe hone MlDister II that tn many 
areas of Midnapur and Cont.J I people ato 
faciol acute drought and flood silU3tioO 
every ycar and the Government should 
take ilnmediatc stepa to ameliorate tb e 
condition of tbe people 10 the drought and 
Bood affected areas. I would like to 
mention th.lt the hoo. Minister of Water 
Resources has Important role to play in 
the field of optimum aoj effcctive deve-
lopment of water resource In our country. 
There is the necessIty for evolving i.lDd 

implementing a National Polley for etTec-
ti'Ve development of manapment of 
water reaources but in our COUDtry UD-
fortunately there is no National Water 
Polley. I repeat thll aldio and apia.. 
The development of irrigation facilities JJl 
our country lUll remains very much DCS-
)ectcd.. The fact remains that DO Flve 
Y.r Plan had achieved the tarpt for 
irritation facHlties. Sir, our country bal 
lot plenty of water. Tbe main problem 
i. bow to use it _icati&:alJ,. Dela, fa 

the UtCQtioD of projecta oauaod. eDOl'IDOUI 
Ja. to tho ~try 00 aecouot of coM 
eacalatioa. The oo-pJq Pl'ojecte Ibould 
tbcrefore be completed oa priority baaia. 
It mould DeWr be delaJOd,. 

Sit, our couotry i. subjected to twin 
calamities 01 drougbt and flood& While 
000 area 11 lufforio. from aeute drou.ht 
IltuatloD. tbe O'bol part of the country •• 
(aced wlth ft.ood IituatioD. I am very 
sorry to allY tbat tho problem of flood 
sr"" bocauso of lack 01 8CICDU6c 
maoaaomeot. AI J have .'ready Itared. 
there ia Inter-SI_r.e dispute aboul tbe river 
water use aDd we .hou'd unaolmously 
-pee with ODe voice Cilat thero .hould be 
00 cooft,ct between tbe States becaUIO or 
river water diltnbution. Otberwi., tbe 
peoplo or me COUDtry "ill su.trer. 

I would Uke to lay tbat India i, lur-
rounded by sea. Wby sbouk! we nOr tIM 
tbe lea waCer for treipUon aDd drinklOC 
purpose .fter trcarina tbe water ICleoti-
fic"jlJy ? The Government ha. Dot yet 
tbought of usio. lea water for drioicinB 
purposes. SJr, it II the aim of the country 
to increase food production aDd briol 
more aDd more .... under 'rriaatioo with 
tbe provisJoo of wator ror the fields. It I, 
not the 'arme,..- reapootJblJlt)' u wen .s 
the State Oovernmeot aloDe to do what 
an they could tor lncreaaJoJ the food pro-
dUCtiOD. But tbe centre lbould atso ace 
thdt proper irriaauotl 'acUitiel are pro-
Vided to them by implement in, varlOUl 
ICh cmea.. J do GOt wut to 80 into tbe 
detail, .. 

Now, comiDl to anotbel' point. I would 
18, that eoou,h oumber or trea .re Dot 
1l0WD tbroulhout tile ~UDtry. Tbou8b 
there are rules to ttUa effect. they .re Dot 
beiDI followed. OIl tbe other band, 
there II rock... cutdD. of nee in maDY 
areas aad tberefore lOiI CI'OIion tak~ 
place. That ia .by daere fa eco1oaica1 
Imbalance fa the couatry. 

LaMI, J wo"d Uk. 10 meotJOD that t.... w ... Ie ..... a ..... ' Bbaaavanput 
Nandi Gram Ma"'" PIaD wbac:b wat 
apprcweci. Ja ... bem peDdina (or t_ 
lut .iabC ,.ad. TbiI ICbeme b .. alread, 
.... approwcl bJ the PluaaiGI Coalmj.· 
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lion. But I am lOrry to ltate that up-
tUl ... oow tbe ICbeme has DOt been tabo up 
for implementation and tbo result i. that 
the peoplo aro sufferin.. We domaad 
that the scheme should be implemented 
.. .oon al possible becauee people bave 
beea saltatina for immediate impJomeota-
tieo or this schemo. 

SHRIMATI lAYANTI PATNAIK 
(CuUack) ; Mr. Deputy-Speaker. Sir, I 
aupport the Demande for Grant of the 
Ministry of Water R.esources. Sir, the 
priaciple consumpt ive use of water hu 
beerl for irrilation. Nearly 8S% of tbe 
use of wat ct bas So far been for Baricul-
ture. The irrilation potential created In 
tbe country through different lources in-
creased from 19.5 nliUion bectares at tbe 
time of the ind~penrlence to about 60 
million hectaret at the end of the Sixth 
Plan and .t is expected to reach 113 
million hectares by t be turn or tbe century. 
Sir. I mUlt say that there is a la,-IO 
rea ional variatIon in percentaae of culti-
vable areas broulbt under irriptioD. 
There are some St,~tes lake Ori .. ;} in wbich 
the percentage or cultivablo area irrillltcd 
is not much below the nation,lI avera .. 
but aJso the potenhal water resources has 
beeD under·utlli,ed to. larlO extent. 

MR. DEPUTY .. SPEAKER : Sbrimati 
Jayanti I>atoaik. you may coollnuo your 
apeech WhCll we ll.leet al.1in after Luoch. 

13.00 hrs. 

Th. Lok Sablta adjaunted I~ UutcA til/ 
Fourt,en of 1M Clock. 

TH Lok Sahlul re--~nc;ecablecl after Luada 
at four minufes past Foarteetl of the Clock 

(MR. DEPUTY·SPE,\KEK lit 1M Chalr1. 

DEMAND FOR GRANTS, 1987-88-
CONl"D. 

Mblfstry of Water Resources-CDllld. 

Mil. DEPUTY ·SPEAkER. : Now. Sbri. 
mad Ja~.Dti Patnaik ma)' coodr:" •• 

SHRIMATI JAYANTI PATNAIIC 
(CuUack) : Sit, there are four dver valley 
projects of Oritaa-Renaa Ii , Kolab. 
Subarorekha and Upper Indravati. Tho 
irritation benefits envisapd (rom thele 
projects wiU Dot be avail ed of except to 
a very limited extent without tile provWon 
of runda rOt tbe distr i butioD lyatem. Tho 
head-work of the projects will be com-
pletod without tho cODstruction of tho 
distribution .y.tem. So. there will be 
work of water and it will 10 down the ... 
It i. beyond the means of the State 
Government to mobilise fioancial resour-
ces of such main itudes on its own. The 
Central Government must come to the aid 
of the State Government HberalJy and 
provide funds for tbe construction, deve-
lopment of the dlstribution system of 
these multipurpose projects and ror the 
optimum utilisation of created reservoir 
capacity. 

Secondly. I wou ld like to rrJentjoD with 
reaard to tbe maiotenaDce of the existiq 
projects. I would like to liven an instance 
at this stalle. The lands Jyina near the 
tail-cod of the canal do not let water. 
The), should be properly maintained. The 
maintenance problem of major iniptiOD 
projccts is alsrevated mainly duc to 
excessive aiJtiDI and as a result of iodis-
criminate deforestation for wbich a larp-
scale plantation is the only anawor. 
Intclrdted Soil Conservation measures aro 
also very much necessary in the catchment 
areas of ftood-pronc rivers. Orissa i.ooo 
of the States throUlh which four Inter-
State Major rivers viz.. Mabaoadi. 
BralUl'Ullll, Subarnarekba and MQlfc1a1aut4 
wltb tbeir oetwork of tributaries or bran-
ches flow. Tbe basins of these rivers are 
very much subject to frequCDt flood 
hazards. So, there is the necessity of 
Central Assistance for lakin. up InC •• -
rated Water MaDaaem~Dt ill the Catch-
ment areas of these rivers in a larae acale. 
It is be'ie~ed that the CentralOovem-
mcnt bas taken up such schemes for tho 
Indo-Ganaetic Basin coverfol 7 States and 
one UnioD Territory. Sucb a ecbcm. 
alao, as meotioDcd above, should be lakeD 
up becauae soil erosion problem is • very 
IOrioul aDd lOVere problem. 100 Per ceat 
CODtraJ Aaailcanc:. aboulcl bo IIlIlH lor .. 
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soil conservation measures. which nre 
necessarily to be taken up in catchment 
arc.a of Ibc:sc riven. 

For the optimum utilisation of scarce 
water resource available from different 
irril41tloD projects, water manascment 10 
the ayacut of major and meJium 1fri .. -
1'00 projects should be done more exten-
siveJy through Command Arcol Develop-
ment Authority. In Orias ..• , there are 4 
Command Area DeveJopluent Authorities 
providina the Command Are.A. of Maha-
nadi. Sa1andi and Hir akud proJects. 
There is necessity for cxtendio& such acti-
vities to the Byacut of medium irr .ptJon 
projects. It should be extended. ODe of 
the important points here is the dr .linBle 
problem. Drainage conl","StioD IS a major 
problem f~ced an the deltaic belt of 
Orissa where Irrigation system is more 
tban a century old. This draln~lle COD-

aestion occurs partly due to the cxocsahe 
slltio, and partly due 10 the encroach-
ment of the oatuf..t! drasnage system. As 
a result of this, it 81'ves rise to excessive 
floodina dunng the rainy season and also 
it gives rise to w,tler-)ouin, JD abe uri-
Bated areal. A dr.Hooge master- plan fur 
Mahanadi delta Command Area and a 
comprehensive Delta Development Plan 
are being prepared by the Stare Govern-
ment and it is beheved that there IS a pro-
posal to spODlor tbis project for tbe 
World Bank assistance and the Central 
Government should support tbis venture. 

There il a need fOT proper project 
management and timely allocation or 
fonds for completion of large IrrigatIon 
projects in time. Tbe Seventh Plan envi-
saaca CODa':Dtration of on-loin, projects 
and does Dot prOVide for new IChemea 
except in case of minor and medIum 
irrlaatioD schemes in drought-prone areal, 
backward are.lS and trrbal areal. So. we 
do not want to lay aga lO.t tbis priociple. 
We are very much within'tbi. principle 
bu it sbou1.1 be IiberalJy Interpreted 
particularly for tbe State like Orissa wb'eb 
hal achieved 26 per ceot or irriptioD 
coverage 8. apiaut the oat anal coveraae 
of 47 per cent. There should be deter-
Quned effort 10 brlD. tach State. on par 

with the nationaJ avera.,. Ie il .Iao 
warranted by tbe strateay for tbe improve-
meot of the cultivation of flCO in the 
eastern reiIOD. Wbile this may be the 
approach for sanctiuoinl new projects, the 
man..t.cmeot of projects should be atOll 
up strictly u per schedule 10 tbat tbere II 
DO time Over-run leadina to best eacata. 
tIOO. 

Another important Ihin. is this. ODe 
of t he reasons ror delay 10 execution 01 
irrtldlion projects l' the delay In aiVIQI 
cleardoce under th -: I oreal Coaservatioa 
Act. Tbls should be looked JDlo becaUle 
tbere are some PIOJCCts in Or lssa wblCh 
have DOt been cleared because (.If th ... 

ConalructtOn of water harvestio, struc-
turea should be ao jutellral part of 
manuaement of micrO water sheds bccauee 
Ihcy ba\'C been very popul..&c, they are very 
cosl effective and the ,rsl.1t;OD perIod .. 
leIS. Tbete projectl should be takon up 
extensively. 

10 the coastal areas there are a number 
of creek. which can be bonded with ..... 
cost to proyuJe Irrigation as well .. 1. drink-
in, water In such areas wbich are mOld, 
saline. Such projects are lak.en up under 
RLEOP, but the Government of Jndia 
.hoald develop a comprebeasive poHcy 
(,amewor Ie for exploitlD1 creek Irriptloa 
pater,hal. 

I DOW come 10 around water retOUrcea. 
Out of the potential or 42 million hectare 
meters, only 24 per cent Is utilIsed at pre-
IeOt. Concerted etrona must be made for 
the ullliscltion of the balance rctOUrCO 
potential. We should ao in for t hi. t.. 
C8UJe lbe burden o( publIC Investment II 
comparatively lea, tbe aestation peHod 11 
le11 aod I' does Dot involve lerae ecale 
depre •• ion or submeral08 valuable apf-
cullural l.lnd or dilp'dccmeot of buman 
population .... tnd 10 OD. 

While emphasis should be liven 00 
construction of lifr irri'<IUon project.;D. 
larae scale to utiU. the afouod water, 
tbia sbould be done 10 a pl_DDed maDDOt 
to eDlW'c that tbe arouDd water draW'll 
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from different areas Is recbqreed luffi· 
ciently. This can be dono by ~hocldlll 
the ruo-oft of rain water by luilable soil 
CODtervation measuI'Cs. 

Besides this, there should bi.! an expan-
sion in the network of rural electnfication. 
AI., there should be reliability of avaIl-
able electncity without voltaae ftuctuatioDL 

Field channels should be provided for 
the around-water potential and fioaocin. 
inltitutions like the NABARD should 
come in a bi. w.!y to tiOJDCe these pro-
jects. 

Water is a b.lSic human need. We are 
very bappy to sec that our Prime Minister 
hal tukeo the IOloalive to formulale the 
National W.Her poricy with a ~iew to 
a...un. the overall 'esource availability 
01 surf.lee and ,round w~lte,· .. projectina 
the demand (or water resources for 
domestic. Illunicipal. a,ricultura.. iodus-
trial. navJ,ationaJ and recreational re-
qUirement anJ devisinK 1\ strateay for 
demand nnd suppty rnanaaenu:Dt and re ... 
IOUI'CC conservation. 

Fajthful implt:mcnl.,t,on of this policy 
lhould involve a muhi ... d asc;plinary 
appco,nch coverio, tbe entire lamut from 
the catchnlC~nt are.t treatment to command 
area devllopment with due Ie-lard to all 
aspects hke enlinecf ina. 8lriculturst. 
CDviroolnenl81, ecoloj1c.ti. water man8ae-
ment and dlSlflbu(Ion. Th,s reoraanis.l-
liOD of the erstwhile Irnlatlon Mmlstry 
into the plnent Manislry of Wdtcr Rc-
1Ou.rcea Development 15 10 line with this 
approa<:h. 

Other navia.' t ional pomts should be 
looked inlo. Recreat'on.t J pOlnls should 
be looked lOtO. In Onua tbe Cbilka 
lake 'I allO there. All tbese thin,s 
should be looked into in a comprehensive 
way. 

Wo have teen lbat thore w .. some pro-
.... 1 to form a National WaleI' Grid to 
d .... t waler flom surplul areas to area. 
whieb haye not been ('Ddowed with ade-
quate Willer 'elnute .. s. Tb •• idea bas 10 
__ puraued A.Q tbo Q"ODtoxt of oatioQuJ 

development. However. tile requirement 
of tbe States witbin a partieular river 
baain should be fully considered beforo 
workiog out tbe actual surplus to be 
transferred to other reaions. 

With these words, I support th e 
demands for ,rants of the Ministry of 
Water Resources. 

DR. A.K. PATEL (Mebsana): Mr. 
Deputy Speaker, Sir. I rise to express my 
views on the demands for Irants or the 
Ministry of Water Resources. Even after 
fOUf decades or independence, we are not 
seU-sufficient in water. Water i. required 
for drinking purpose as well al (or irri. 
83110n purpose. Today in India tbere 
are a number of villages where people do 
not act h'lenic water for drinking pur-
pose. They have to depend eIther 00 
ponds or well. for irrigation and that ia 
why a Jot of land IS kept umrngated. 

Our Indian economy is agro-based eco-
nomy. If we pay Inore attention to irri-
aation. I think our national economy will 
be very good. Even after four decades of 
independence. sufikicnt allen! Ion is Dot 
paid for irrilation. City areas are deve-
loped whereas proportionateJy villaees are 
not developed. Farmers arc aettina 
frustrated, their (arnlin. bas bcconlc un-
remunerative and (bJ' IS why today so 
nt.ny farmers of different states are OD 
agitatIon only because they cannot afford 
farmina· For Pdnj.lb farmers the cost of 
production is ch caper whereas for Rajas-
than or Gujtlrat farmers. the cost of pro-
duction IS three or four times more. For 
tbls reason fdrmers should be given facili-
ties of irrigation. 

We should take Dole that countries like 
Israel is QUite Independent "von thoUib 
resources of water are much Jess tbere. 
They produce better varieties of fruits. 
veletables and they uhlise every incb of 
tbe Jand. Whereas in our country we 
bave lot sufficient land, sufficient watcl' 
and if we make use of this water properly 
there wouM Dot be any problem. 

For tbe last 10 many years inter-liokibll 
Of tbo riv~rs is talked of; but it if ~ 
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aeriously tbouah, of. I think it will help 
overcome two Ihin .. : it will provent 
drought and in case of flood alao it will 
help very much. 

I will restrict my lpeecb to Qujarat 
only. Gujarat is havin, drou.bt for tbe 
last three consecutive years and todd' the 
pos:tioo is the wo:-st there. Out of 22000 
villages. 18000 villaaes are affected by 
drollgat. The only solutJon for Qujarat 
is the Narmada Project. About 35 yean 
back tho stone for thIs projoct was laid 
by tbe late Hon. Pandit Jawab ullll Nehru 
and today tha stone is lost t Award wu 
.ivan three or four years b.lck ; but tbere 
is nO further pro,ress in tbis C lie. 1 
request the HOD. Miois:er to It)ok into 
tbis matter. especially the Narmaiel Pro-
ject of Gujarat which is tbe ooly lIfe-
saving thing for the people of Gujarat, a. 
early as possible an 1 aive these facilities 
to tbe people of GujaraL 

At present irrll.ltJon lD Qujarat is 
maloly based on tube-welts anJ the lub-
Itrata water is lCuina depleted d..1Y by 
day. Today tube-wells are non-remunera-
tive and it bas become very difficult to 
extract water (rom such deep strata. 
That is why the ooly solution is the 
Narmada Project. J once 818'D request 
tbe Han. Minister to live pllority for tbe 
Narmada Project·, cady Impl~mentatioD. 

[TrolUlationl 

SHRI JAG'"lISH AWASTHI (Bilnaur) : 
Mr. Deputy Speaker. Slf, I would like to 
COOlratufate the Minister or Water Re-
lources throulh you. The bon M ois'er 
hu run the affairs of his Mloi.try very 
well. J wou1d like to avail of tbi. oppor-
tunity to lubmit a few points. 

Oor country il f,lcinl t11C problema or 
floods and drouabts for a JOOI Lime. Tbit 
Ministry i. responsIble (or 'oakin. art.,. 
tbele problems. Every year floods occur 
in our country. A number of scbem .. 
are formulated to check these floods but 
tbese schemes are not accorded much 
importance. Bvery yedr wben flOods 
Q9CUr we tbink of formulatiD, DOW 

IChemoi lor future 10 that the country II 
avect from the flood, and drouabb. I 
would request the boo. Minister to for· 
mulate comprehensive schemes to meet the 
problem of floods and drouahta aDd 
implement tbem. 

1'be Governmeut ba. provided canaJa. 
tubewella. pumpinl sets for the beocfit of 
the fanners but these have become obso-
lete. Every year the area required for 
'rriplioo InCreases but tbe nURlbc:r of 
canal. remains tbe same. You mapt 
have aeen tbat where c.loals bave been 
constructed and wb:re 'Kulahe' h:\Ve been 
Installed. these have become outmoded. 
Tho f.rmers do Dot get the required 
quaDtity of water (or i rriaBli(lo. M~>.t OJ 
the tubewell. tbat h lVe been sunk io 
Bllbaor are 'yin, out of ~rder. The 
CeDtral Government b.\d lene a Survey 
Committee (or ioveal;,atio, tbe lifuatioo. 
Tbeir report bas been received and 11 hal 
beea proved tba. tubewelJ. have been ~uut 
without IUrveyiO' the u re.l. Therefore, 
the OO'lefnment should instruct Ihe State 
Governments that in (urure wherever tube-
wells are to be Inst,.Ued. they should 
carry out the survey of the ul1derground 
water whether the water jJ brackish Of 
.weet. Ooly after c.\rn tna out survey 01 
tho area.. tubewcU. should be sunk there. 
10 thi. way we can avoid w .. Lstaae of 
'uDd,. 

There is acote problem of dr,nkln, 
water in the rural areas. The State 
Oovernments have iost.dled h;'odpumps 
in place of well. in (he Her tjan cofonies. 
The COlt of tnstalUnl • haodpumrl Comet 
about al much as RI. 10 to IS th(lu1~lnd •• 
But it has come tt.) notice that there i. DO 
provision or their malllCenance As a 
result thereof. tbe han\Jpump. set out or 
order. I would like to requ('st you that 
weI" should be sunk in those backward 
places where han1pumps are proposed to 
be provid" d .0 that the ruraJ people could 
aet "'ater permanently. 

Betides, there .1. problem of drinldn. 
watct' in the hi. chic. also. 1 have 
raised the issue of Kanpur metropolitan 
city in this HoDH • Dumber ot timos • .ad 
bave lubmitted that the Kaopur il one or 
tho bia c;ltiot of Norlh IDdia aDd poop" 
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there are faciol problem of drinkinl 
."tor. The people of that city plOe for 
drinkiDI water. 10 1982 the Ccntr,il 
Government h.ld sent a te.lm to locate 
tbe site for constructio8 the Ganga 
Barrale. The report was sent to the 
State Government in 1982-83 but 00 
problem bas been solved upttl' now. I 
would like to reque,t the hon. Minister to 
pay attention towards thls serious pro-
blem of Kaopur and Instruct tbe Sia t e 
Oovem'1',eOl to seod the report to the 
Centre loon which it has sent for rev.ew 
so tb.lt the work on tbe Ganga Barrage 
Prolramme is start ed. 

1n the rural areas where floods occur, 
it causes v.ut devallatioo to tbe crof's. 
Y,lU sbotJld pay attention towards w.lter 
dnunaae. I wtluld JiILe to request you 
thut •• "rv"y should be conducted of those 
places where waler gees clccurnulated and 
whicb c.uses damalt' to the crops of the 
r"rnlerl. At such places drainage should 
be provided so tbat farmIng could be 
done properly and water could also be 
utilised. J)urlOl the rainy sC'~~sonJ water 
,eU accumulated in the \'illages and it 
cause .. los, of agricultural productaon. I 
would like that the hon. Minister should 
pay h '8 a!tenlton to the problem of sub-
mersion or land 10 rural areas of the 
COUhtry. 

) would like to make one more sub .. 
mIssion nbout the metropolitan Clty of 
Kanpur. Dirty water aets mix.eJ \"\ l(h 

clean drinking water and peorle of the 
city are fOrCed to drink this dirty water. 
I wane tb.lt you .hould pay .lftention to-
wards tbls problem. You are going to 
clean Gaop. The mainstream of river 
Gan.. has aone four kmJ. uway from 
Kanpur. The people or Kao'"lur are 
luppUed wator from G.10Ia. You should. 
therefore. pay attention towards thIs s() 
that people of Kanpur could get drinking 
wuter. I would also like to suhmlt to you 
tbat the canal. have become very old and 
wa1cr cannot be supplied throuah them. 
I want that a survey of the command 
area should be conducted nnd Govern-
ment tubeweUs should be drilled in th c 
areas wbich cannot be irrigated through 
It~oal lY"om.. Jf yon do not make such 

nn arrangement, how would tbe farmer be 
able to IrrJgate hiS 'and. I would like to 
subm t to you once ug"in that this prob-
lem Shl"lU!d be solved by conducting a 
surve\' In this regarJ. 

~Serni~B,ll b.l' law IS in force since 
Be :ttsh rule. When the r:dn water mix. 
Ur> WIth c,!oal water that rain water is 
consi,!ered to be Cdr.al water and irriaa-
g.ltl00 tax is lev cd on the far(ners. Tbis 
IS a very old law. 1 have wCltten to tbe 
State Govl!rnment nl.tny a limes in tbis 
reg,lrd 1 but no action h.Js beeD takeD SO 
fa r. I w()uiJ requefit you to pay atteodoo 
rowa'ds th s. I W;, nt that rain water 
should nOl be considered canal water and 
hence t ax on thIs account should Dot bet 
levied on farrners. Tax: being levied by 
the <'Iovernment I~ .\ great injustice to tbo 
(;.1 '-mel s. "I !lerefore! It sllou1J be amend-
ed sccor .Jiogly. 

I wou d also like to submit to you that 
if the problem \)f (.Iang.l barraae is Dot 
,olved. it woulJ de 1Olteiy. C[c.Jte diffi. 
cultles to the peoJ,le ,If Kanpur. 2S yoars 
h&ve ras<,ed when thIs project was formu-
la! cd, but no action has so far been taken. 
1 w\luLl. therefore. request you to pay 
atte,)tion to\' ards Ihis. 

With these words, I conclude and 
support the Demands for Grants for tho 
M tn:stry of \V •. Her Resources. 

[Engli •• h] 

SliRI K.S. RAO (Machilipatnam): 
Mr. Deputy S;1eaker, Sir, I rise to support 
the dem.,nLts tor ~rants fur the Ministry or 
WLlter Resources. 

Basicat!y I W311teJ t~) bring to tbe notice 
of the H 0.) Jble ~linister that eonstraint 
of resoulces neeJ not be a problem for 
this J\.1itlistry because the entice tecbnology 
inv,)\ved in the constr uction of projectl 
for utilising the water resources of this 
country is only iOlHgenou'i. We have not 
only water. but .115(') the manpOwer and 
enough number of technologists and the 
required technology in this country. So. 
it is only to find some resources cODsider-
iog it as a loan either from any Institutio~ 
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or (rom the Budget. 1t c,m be fe-paid 
very comfortable 811d very easily back by 
creatin,' assets on we.llth to the nation as 
well as - regular income for the ~.)ple in 
tbe coontry. If the Govet nment does not 
ftbd adequate resOurces t it can find out 
other ways. I just w.'nred once ag.un the 
boo-ble Minister to be:1f it. \Vhen the 
aartculturists are iZl'erested in gett ing the 
sroundwater ~ the Govel n,,"ent is only 
lending morey and Metling it back with 
interest ml\y be sdft IO.ln. But when it 
comes to the construction of m.ljor pro-
Jects~ tbou!I:.n,ts of crOres or rUflees 1're 
belDl given either by tht' Government of 
India or the St~\te Government wHhout 
keeping any direct burden on the 'arming 
commun·t,. In f.lct, by construction of 
the major projects or mmor projects. 
every farmer is bema benefited bv virtue 
of increase in the va1ue f'f his land which 
is not otherwise being utilised a~1 the time. 
The value of the pro..,-,.erty is going Uf', and 
by vittue of the projt"ct. his abIlity to 
raise the crop and get income is aho 
,olnl up. J dn not mean tbat the 
Government of India mU41t put revy on 
tbem or burden on them in an exces,ive 
manner, but in Case they do not find 
resources. I think, with 1 he cl"ns<'nt of the 
fanners, they can think of taJ..ing up nov 
number of project'S : the farmen will 
share the burden of the cost or the pro. 
jed to be repaid in a span ,r (fin to 
fifteen yea"",. In sItch a cast'. there nf!'ed 
not be any difference of opinion b :{ween 
the States nTHi the C.entre. They can 
alwtlYs clear any number or prt\ject, put 
forward by any State. And, when it 
comes to d 5tributi~n or water in the 
inter-State riverCl. an imMediate (leciQion is 
required to be taken by the St,ltcs -!nd 
tbe Union Government. 

There was an uproar (rom tbe Govern-
ment of Andhra Pr''<o'e~h on Sever 11 
occasions in regard to th· de.lrance or 
various p,."ject~, namely Tetugu OnDsn, 
Polavaram and Ichbamralli. 

SHRl1I.A. T)ORA (Srikakulam): And 
Vamaadbara al.o. 

Milt. D./W." ..... reu fJ8 
Sl-lRI K.S. RAO: That bas already 

been cfeaTed. Tho Union )lint.ter Jl~d 
called the 1\\00 Chief Ministers; your Chief 
Minister W.l$ reluctant to come. The 
Union M !nlst Cl was able to cODvince 
them aoJ 10 tbe: interest of the people of 
the St,1 Ie the project haa already been 
dealed and (he mattet il over. Tbere Is 
no more lliscussion ip re8hrd to tha.t. 

The imllOrtancc of POld varam Prl)J~. J. 
not only to cultjvate 7.25 !;tkhs of a~ros Of 
land but nlso lener.tlon of 750 me.aw .. c.,t. 
or power. As is known, 'he COlt of tenere-
tl..)n or 7S0 meaawaus of power i, more 
th \n Rs. TSO crorCl, besides 1.25 lakhs of 
acres of land to be cuUivated withio tbe 
cost or RI. 500 eror.. A •• ,a inle tb ••• 
the propOsed cost of the project II at .. 
1284 c,.ores. In view 01 this, tbe Govern-
rnent must jump and clear th.,lt project. 

Not onl)I that, 70 TMCFT or wat er can 
be diverted (fom Godavari 10 Kri.hna 
which will also solve the problem of 
availability of water in Krisbna for clear-
inl TeJugu Ganga. There abo need D0' 
be any dispute or mtsuDd~nt.DdlO' bet .. 
ween the varioUl States in wbicb river 
Kd,hna is fto ... ml and where tbe water 
h'1S to be shared. If a c 01 Chink an, W.1I 

to b~ 'IV~n boy' the Chief Min,steJs of tbe 
thr~e Sr ltes a. well as the Union MInister. 
thi. probkm can be sorted out very 
eAii·ly without any confr. ,VC!!y and It'c 
project cleared. 

In rellrcl to Jchh Impa'U. tbe problem 
is bctwee"l three Srates. This C,In nlsa be 
cleared in the !lam~ method. Tbtl would 
81«10 T'ot give any opportunity to the St;lre 
Government to crilici~ that the Govern-
m~nt of Ind la is not lakin, initiative 10 
dea r the projects. The burden wrll 'aU 
on the State Government fo find out te-
50urces for compJetin, tbe project. at an 
earfy da teo In fhat case. the CeotraJ 
Government can find fault with them in-
stead of their find;n, rault witb (be 
Government of In<1ia. I wish the Uaton 
Minjster to take thi, attitude and Jer not 
the empJoyee. of the Central GovC1'DmeQt 
be found fa"lc with. 
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If the water resources are developed in 
an y State, it i. a wealth of the nation 
and Dot wealtb of tbe State concerned 
alono. By conltructio. tbese projects, not 
ooly assets are found, but 80 ma:1Y other 
evils Ifko price oscalation, unemployment 
(oreila excbanlO etc. C.ln bo solved. Tbls 
would help create bet ter undcrs!andina 
between the Sta tet and the Centre. So 
maoy other tbinp can be sorted out by 
early clearance of these projects. 

I request tbe Union Min ,sler (0 take 
initj..ltive eveD when cert~lil Chief Ministers 
are ro uctaot by virtue of their she~r ego, 
because of which crorel of prop Ie arc 
made to sutTer olQJ incdDvc:nienced. Let 
not the elO of aay politIcIan tMmper the 
way or the welfare of the people. 

In C.l$C cert.l.in Chic! M nislcr bas made 
h an iliac of personnel ego ler the Union 
MmJsrer come I'orw lrd. No ego should 
COUlC in tbolr way. Tbe Un.on M nistel 
can always take inhLltivc "oJ involve 
Chief MIDJller and c'ear this project. It 
is (or you 10 decide in timc. 

SHRI N. VENKATA RATNAM; J 
tbink )'OU arc rclerr Ina to lhe clo of tbe 
Centre. 

SURf K. S. RAO : It 18 for you to 
dectde wblch Cbu:( Minister has lot luore 
oao and is spollina tbe future oi tbe 
people of the State. 

Sir. the question of resources also is 
well k.oowo and I undcl stand abuut J 86 
projects wbicb h~ve been slarL,.d in 195J, 
are still on·loio.. It Is a pathetic situa-
tioo. Sir" these rcaources ha\oc to be 
dl.tributed Obly OD remunerative projects 
aQd thcrao project. IhouJd be completed HI 
lime-bound w.y.. The diVision of these 
meaare resourcea in various projects is 
COItioa the D.Jtion very heavily. Thc 
State. should be advised that tber Ihou\d 
not 10 iu for new project, until the 00-
aoint projecta arc completed fit st so tbdt 
'bo tbouaanda or crores of rupees whIch 
are boiD' invested on tbe On~aOJD. pro-
jectI aive dividend at the earliest. 

The otber day. lbe Hon. Chief Minister 

of M.1dhya Pradesh was teJlinl, 7,000 
crorcs are invested OD tho on-soma pro-
jects which are tbere 10 Madbya Pradea" 
alone and on wblch 80 '1.) 85 per eeoc 
work has been completed aDd only 10 10 
J 5 per cent is still rem.linlng and in cue 
if this 85 pcr ceot of tbe 7,000 crores W8I 
to be kept Idle for decades, tbo JoSSOl to 
the nation must be understood by every-
ooe. So, Government should take immo.w 
uLtle steps to rectify tbe situataon. 

In this context, acquisilion (If land ~ 
the Reveoue Authl.ri,y and permissioq 
from the Government of India in rep", 
to cleatiog that land which is un4~ 
forest or wh ch is in the IUitc of ''HI 
forest also must be cleared early. SI.t, 
very peculiar cIrcumstances are tho ..... 
Here. I would like to refer to the QOQl-

pfdlon of the balance work of tbe Nizaol 
Sagar Left Ca' .al. J 60 acres of (oroat 
land lmly are to be cle.ued and these 160 
aCl es do not cost aoythlO8 and it .is noi 
10108 to affect the ecology of the systoQl 
anJ this IS affccting Rs. 20 craces wo'1" 
of project which IS Dot to be complctOd 
earlier and the loss to tbe natioQ ia too 
111u~h. So, I urge UpO.l tbe Hon. Miniater 
to think io terms of glV1D8 a free band to 
abe Stat 1.'5 where the land involved i. only 
&l Jittl e. The Government of Ind •• qlD 
insist th it if in case tbe Slate Govern-
men's require clearance for constructioq 
of the projects or the dllitn. of caoala CM' 
for otht:r purposes which arc esseotial. fQr 
which peoplc cannot wait or the projeQt 
C.lnnot be delayed, such permission c:an bet 
given rapidly and if it is in hundred or 
thousand of acres or where the displKe" 
ment of the lribals is Involved. theD tbe 
Government of Indi;l can t.lke all tbe 
de aits and tben clear the project. But. 
io small C lse5 Jet it be cleared ver, 
qu Ickly and Jet Dot tbe State Goveromeot 
be troubled or lhe project delayed for the 
mistakes comlnil tcd by the Officers. Tbe 
mis' akes committed by officers should DOt 
come in tbe way of living clearance. 

Sir, the success of these projects depeoa 
entirely on the recycllDa or the fUD~. 
wh Icb is oot- beiDI dODe very fQ\ ... \ \~ 
thousand crore project. if it is completed 
in S years or 6 years instead of 15 )'OaQ 



APR IL 8, 1987 

(Shri K.S. Rao} 
or 2.0 years, the recycling is done very ~ast 
and it is more easy. economIcal and diVi-
dends a[c also morco. Not 0' Ily that ~ the 
Government must alsl) tak.e ioto account 
thousands of crores wh(ch have be~n spent 
by them for the l1oods, for the droughts; 
the same amount if it IS dl60perseJ e.l1ilcr 
for construction of rrojccls. if the wal~r 
resources are 1 egulated. they can ,1vold 
the floods, the havoc, not only to the pro-
perty but 41iso to the hv\..stoc\'" • oJ men. 
So. all these things w.1l create a better 
impression. good economy and brmg h.)t 
of results to the peor Ie of t hIs country. 
So. I wish to tell 'he lion. ~llOister ~hat 
In case some of the Stales arl..' to be I1gld 
in regud to sh.uing of Wd:er. let the 
water be trcdted a~ n ·llon il \\eahh ~md 
let tbe Government of I dia t~lke It as a 
national project and t;lcn cotkct the 
revenue or certain olh...:r taxe.s from the 
State Goveronlent5 to cover UP the inv;'st-
ment. When they ~\re g\Vlrlg subsidy 10 
terms of thcus mds ot crores (0 "at IOUS 

proarammes , they can (lIsa wink. l.n terms 
of living to the projects which mere lse 
the means of living fOL the poor peo;>le 
also. 

While we certain:y have to think in 
terms of a aational grid, Stdtes ')houlJ 
also be encourdied h) gv head " ilh 
lelion.1 grids, cor\,lI:ctin~ Cauve 'i a.')d 
Krishna and Goj.lvar v .lnl..i Kr i"hn 1 and 
certain other rive~ I ke that. The boo. 
Minister should think in a pragmatic way 
and he should n)l al'ow any Stale 
Government to beha .... e lO a r S,d fashion 
and misuse their rD~ltJVn tht·reb .... aliowing 
precious water resources to be dr .dneJ 
into the sea and wasted. 

tTtCIMlatlun] 

SHRI BHISH'JIA DEO DUBE (Bdnda): 
Mr. Deputy Speaker. SI', J rise \0 SUp~lort 
the Demands r01 Grac"ts (\.If the 1\1inlstlY 
of Water Resources. \Ve have been 
supplied the annual Report for .1986-87. 
I would lake to quote from the hr::>l page 
of the statement of bon. Prime Minlster:-

(Elwll.h] 
"We havo LO mqhe a plan rOt 

USIOS our water wbich cut. aeroll 
tbe v.uious artificial b.lrriers thaI 
we have built. State boundariel. 
other bound"ries and Bee what is 
best (or the wbole country. 11 is 
Jruport Jot that DO State wh,ch b .. 
water Juel without water; it ia 
eqU,lUy important tbat tbote 
St.Jtes that do DOl bave water 81ao 
have access to water:' 

(Trans/aJlon] 

This statement of boo. Prime Minister 
would be a baSIS for the proposed Natio-
nat \Vater PollCY. It bas also been stated 
ill this Annual Report tbat :-

(E"glishl 

• AU rivers belona to the nation. 
Water is a N,ltlonal aS8Ct:-

(Transltllion] 

If N Itional Policy is (ormulated on tbe 
basis of this pnnciple. then those areu 
wouhl detlniteJy be benefIted '#whicb have 
remam \..'J deprived of irriaational {adliti. 
so Llf. J represent .JD area which is • 
b .ckward one. Banda.. Bundelkhaod 
regon of U.P. tS a biIJy are~l and i. 
covered by forests. BoriHg is not ea.y 
t ask there "nJ ~t requires very deep bor III ,. 
A :'.\ adom survey hal been unJertakeo 
there for Under,round water-. Tbe 
report states tbat tbert: 11 bu,c QUIlDtity 
or underground W.itcr tbere. If tbat 
unJelgroulld water is brou,hl b'lner, 
then there would not be any lack of frn-
gation facilIties. This rqiOD fl predomi .. 
nantly an 8aricultural area and there are 
00 indusa;es. People depend onJy OD 
agriculture. If irriaation faCilities .rc 
maJe avaiLlb:e to them, tben tbe people 
of th c arc.. could be benefited. Wbeo 
demao~s (or Iran'l of Ministl')' of Water 
Resources were discussed la.t time, I bad 
r.lised this matter and J am .,ain railinl 
it that a project .ponJOred by U.N.D.P. 
is pendioa (or clearance before tho 
Central Government aDd thia ICbeme wa. 
forwarded to the Central Government by 
U.P. Government Vide its letter No. 
6. jf150/38 .. 4 - 81 dated Jat December. 
1981. 1 would liko to draw tho altClltioa 
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of the Oovernmeot towards this. Tbis 
scheme is a foreigo aided scheme. This 
tcbemcc bas been approved by the 
Governing Body of V.N.D.P. The Irriga-
tion Department of U.P. has seot this 
alOD8with its repor~ to the Cc()tral 
Government. This scheme should have 
been includc\1 in the Sixth Five Year Plan, 
but it is very 5urprisin, that Si"th FIve 
Year Plan has alrc,tdy ended and now 
Seventh Five Year PJ:\O has also starred, 
and even now th.s projt'ct has n:)t bt"en 
included in thi!4 Plan. This project is not 
confined to Band:\ district ulonc. it is 
meant (or all the five distrtcts of Vindbya 
re.ion in Bundelkhand. Are.is of 
Allababad. Va ran,\s! and Mirz,lpur fall 
under i l. U: H.ter th is s ~beme, deep boring 
will be U"lJertakcn in the arca by foreign 
.peeiahstJ with the help of foreign 
machinery. Some tUllC back. a survey 
was undert:tken in Buodelkhand and 
Vindhya raogc.s" in which it was found 
that there are h'Jae reserves of under ... 
around water under the rncks. If water 
is br,lUght IJrl tbe sur race through some 
Underaround CbannC"l, Oxoo l..lke or 
Artisen well and .s made available for 
int.ation purpose~. we could be benefited 
very mu-:h, Huge rcsen'cs of uru.1crground 
water arC' avaiLlble in the' area an 1 water 
from these reserves is adequ lte to meet 
tbe irrigation n ... cl.is of the area. But I 
am $Orry to S.ty that ~\Uention is not 
beioa p~lid on thaC SChCUlC. J wou1d 
request the Government that it should 
anant ils ~'PPI oval to thIs project on a 
priority basis and aet it implemented. 
Afler complefion of this Project. not only 
Bundelkhand, bot three other districts-
Varunasl. All.\hab Hi anl..J Mirzapur would 
also be benefi t ed. 

In BundelkhanJ rcajon and speciaily 
in my district. fannCB are dependent on 
thOM ri\'ers IFd canals which come from 
Mudbya l'r .tl.h:'sh. All the can.t:' in my 
reaioo b.lve their sOllrce in the dams 
construct cd on rivers Hl Madhya Pradesh 
and there is generally a dlsput= between 
tbese two States over distribution of water. 
M,lDY disputes are pending witb the 
Central Government for clearance, but 
there seems to be no prolress for tbelr 
~learaDCe. Throuah you. Sir. I would 

like to draw attention towards Kane 
multi-purpose project which has been 
pending before .. be Ceotral Water Com-
mission since 1982. This dispute relatea 
to Ul tar Pradesh and Madhya Pradesb 
regarding tbe distribution of water bet-
ween the two Stales. Our region bad 
been affected by severe dlOuaht and 
famine Jast year. As a result. there hal 
been bUlle )o.s which canDot be described 
in words. Only a person who has aoeD 
the c.)ndilion of drought and famine caD 
very well understand tbe condition of 
severe drought and famine. As dispute 
between U.P. and Madhya Pradesh has 
not been solved. we are not setting ado-
quale quantity of water and as a result of 
tb,s also our problem is cBgravatma. I 
would like to submit 00 the basis of tho 
statement of Shri Rajiv Gandbi and tbo 
polIcy whicb I have referred to earlier, 
that if aU tbe water resources of the 
country are nationalised, all tbe disputes 
would be solved automatically. When all 
the wea:th and all the rivers belong to the 
natIon, I fall to understand as to why 
should there be a dispute bel ween varioUi 
States. 

Sir, in our country only 14 to J5 per 
cent of land has been brought under irri-
aation. Tbe water of canals does oot 
reach the t,1 il-end areas of tbc canals~ 
Not only this, tbe maintenJnce of canal i. 
in such a bad condJtion tbat one feel. 
ashamed fO describe it. I would lik.e to 
submit Cbat till tbe w,ltcr resources are 
nationalised by the C~ntral Oovernmoot. 
it shuuld direct the State Governments to 
unJertake tbe maintcnance work of tbe 
can;lIs properly so that irri8:ltioo faCilities 
could be made available to the people to 
the m.l ximUJn ex tent. Land is irriaatod 
in our at ea through lift irrigation system 
also, but this system is also very defective. 
Big schemes of Lift irrigation havo been 
formulated, but as there are ravioes on tho 
sides of the rivers. tbe plain area beyond 
ravines is irria.lted and tbus. the area 
baving ravines being ncar the river remains 
unirril3ted. All the areas by (be banks 
of the rivers remain unirrlgated. There-
fore. tbe schemes of 25 cusecs capacity ... 
not suitabl e for our area. Schemes 01 
5 .. 10 or 15 cusco capac:ity should bo fW. 
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mulatcd 80 thaC t he are~ just Dear tbe 
banks of· tbe rivels, and which is veuy 
fertile. could a180 be irrtlated and aari-
cattural production could increase. 

) have said earlier also re,ardiDI tube-
wells tbat if tube-wen~ are used in 'aTler 
number then our area could be b~nefited 
more. Smaller cbak dams could be coos· 
tmeled there. If priority is given to ·cbak' 
dams. tben even smaller areas could be 
brought uoJer irrigafion. 

Bundelkhar.d area faUs in botb the 
States - M.ldhya Pradesh 3nd Uttar 
Pradesh. Thus this region 1$ divide\! in 
two Stutes. If Bundelkhaod region of 
both the States IS laken togetber. One 
would find that tbe problems at bOlh the 
places are s;mllar. Keeping in view &eu-
JJl8pbical situation. cllma \ Ie conditions 
and prcvailiol pIoblcms. common schemes 
could be formulated for the reaioD. Ono 
of our scheme is Rajgha t Dam Project. 
having its office iD Jhansi. 1 bis P,Oject 
'\Iso finds mention in \he annu.ll repOrt at 
page 53 and I Quote: 

(Engillh} 

l 'Progress has beeD slow (10 
account of ccnstraiols of abilIty of 
funds." 

(T,amJalion] 
In this regard J have to S.IY tbJt if 

amibitious scheme like R,ljghal Project llDd 

drouabt,.affected area of BundclkbaJhJ are 
no caken care of, how the proarosa of 
tbat area will be pOSSIble 1 Therefore, I 
request the hon. Mmister to p.1Y special 
attention towards it. 

I would )ike to say one more thina 
before I conclude. The drink-ina water 
pr~)blem in my constituency has be<:flOlC 
very serious. Patba area, about which I 
have jus, mentioned is in my consdt.·ooc)' 
wbere people pine for even a sip of' Natet. 
There js .. 0 wen. tank or canal in lhat 
ate&. There are smail pools of water ID 

the valleys. The ladies have to walk 
several miles to brina drinking w ... ter. 
You can yourself urtderst.lod 8. to wbat 

difficulties they are facjna 1D fetch"" 
driokiol wat~r from far away pIa-CCI. 

Sir. J will concluJe with a lublnillioo. 
I would like Co draw the attention of the 
hon. MiDlster towards tbi. problem of 
driokina water aDd would like 10 req.-t 
him Co sotve this problem. If tho boo. 
Mlo:steJ' accompanies me, I can allow him 
tbaC the people of that are .. l will be bap." 
to otfer somelhing to cat but tbey will rool 
ddficulty in (.)lferioa drinluoa waler. With 
these words, I thank you (or aivina me an 
opportunity 10 speak and I once apia 
request «he bon. Minister to Jook into 
UNDP Progra.nnlc and must pay attoo-
tlon tow.trds the scheme fOI mulated for 
J hans I area. 

·SURf GOKUL SAIKIA (Lakbimpur): 
Mr. Deputy Speaker. Slf. I ris~ Co express 
m~' view. on th~ tlemlods for araliCs per-
talOlUl to (he MI.\;stry of W.4C.tl Resource 
Development. It is a m .• Her or .reat 
fCaret that thousands of people in A ... m 
become homeless every year as a resule or 
dev.stating tlooJs. The: bistor.c..ll city of 
Kund.l Nagar where Rukmioj wu boro 
is bein. de.str\.)yeJ by the Mllhty Brahma-
pufra. The present name of Kundil 
Napr is Sadiya. The peop:e of S.ldiya 
sub·diYlsion havc been compelled to mia-
rate from theJc n,~tive place becaQIIC 01 
I.. rge sc.,le 5011 erosion in the sub-division. 
J waDt to dri.lw tbe kind attentioD or lb. 
HOD. Minister to the (.Ict th.~l MajuJi 
the bia,esl I aver island io the world ~ , 
almost rumed ,1, a r(,:sult of soil erosion 
by (be river Urabrnaputra. Tbousanda 01 
people from M.)juli 3re mi,raclDa to oebel 
places of A,sam 8S rhe river island ia 
bc.iol eroded year lifter year. Some of 
them arc even OCCUPYID, Govt. land for 
tbeir shelter. 

The problem of flood in Assam are DOt 
similar to those in other States in ladi&. 
To my mind. the problem of flood ill 
~ss;m is not only :1 natur,ll calamity, beat 
It .. a rcaular pbenomeOtJD,' In Auam, 
floods occur so m.:oy limes in a year. A. 
soon as One round of flood is over. tbe 
next rouod beain.. This i. the com_ 
reature in A"sam. II is a well koown to 
aU in Assam nl 10 the time the fury 01 

9The apeecb was orilinally delivered iD Aaameac. 
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,Good will ~D aod tin how l~llbO)' will 
Cf)PI illue. It is Dot tbat tb~y occur .11 on 
• fUdde". Tbf'refotc, the flood in A.Jaln 
., • rOlltinc (uaUer. My Sublrusslon is 
'Jual both tbe Centr""l Govt. aDd tbe Stdle 
Oqvt. JboulJ cba 'k out some pro,t ammcs, 
in • lCi~Qtitic fIl.1DDcr, to coo~rol tbe 
ftoodJ. '0 that the ueople of AQv.m are 
put baroepcd every year. Crops and 
prppcrtJ worth crore$ of I1Jpe~ nrc Jost in 
flood. Timely a.c:llon 10 this dilccuoo can 
laVIO this huae loss of c. ~)ps ~inJ property. 
Jo.ut efforls should be InaJe both by the 
Central Gllvt. "lnJ the Stale Govt. ID tbi. 
,_rd. 

It i, • m.tHer of ireat regret that lhe 
Oerukamulb Project of tbe Lakhimpur 
district h lS not been laken up for imple ... 
meotatlon. 1 do n t know tbat there 
mlaht be lome pohllc d re ,5\.,0 or I. here 
may be lome boundary dispute rea·1rdltll 
tiU.. Whatever "lay be tho reason. tbe 
work ot l hat Proj .cC has not yet been 
.Ca.rted. If this Pr Jeet lS Implemonted. 
48OO .. MW eh.ctr'c ly CQuid helve been 
pnerared for the development of the 
B'ate. The ~~tifnated cos' "f th'. Project 
b RI. 306~ crores. 

Another pOint I want tll nlake is tbat is 
reported ill the press that.1 sl.vere e .... rtb-
quake IS goin" \0 occur 10 and ... rountJ 
Dhenlaj In the d .strict of Lai..himI)Ur. If 
tbere il such an cal tbquakc. n tbat case, 
tbe people of lh Ie ar~a \\ III be atlectcd 
very much. It IS qu te h"'~ly that ,be 
course of the rivet s also may be ch~ln&ed. 
Therefore, I Icqu. St 'I'C Hon'ble MJnister 
kindly '0 apPUIIl1 aD eXilert leam to study 
tho posSlbllllY of such an ea(thQuake. so 
tbut wat nma s gu.l, nH\) be sh'en well in 
time. The i,copte of my district are 
pa.nlcky .1 Her hc:arlfsl the news of tl e 
earthquake. I bope and II ust tnat the 
Hon·ble ~linistc( w.n luke ot'C('isary steps 
in tbi. u~la=d. With' hese words. I con-
clude Ill)' speech. Tb nk you \lery 1l1U' h 
for aIVinl nle an oppor: unity to '~~ke part 
in tb. deb .. ltc.. 

StiR I BIPIN PAL DAS (TupUl'): 
11a.is Miniitry of W.~ tor IlC$OUI c:es. in illY 
oPlni9n. ~ a ve,y important MinistlY, 
be~UIe water is pot only t~ source of all 

lire on earth, but water relOQrcei pan alfO 
be utilized (or Ihe speedier ecO(lom,,'c 
dc\teJoprocnt or tbe country. BUI I h~\ve 
no time to 80 into the QuestIon of water 
J csources for the ~ hole country; J will 
confine myself only to tbe probJem, to 
wh'cb my boo. friend Mr. S.ljkia bas JUIt 
referred. Whatever he bas said I shall 
Dot repeel; I will add to them. 

ThIS river B, ahmaputra bas c. used 
tremendou, suffering to 'he people of 
Assam for a long time-j\ot only suffenna 
to tbe people, but als, c.tused n~ti(\n8J 
Joss. It is unfor tun lIe that this very 
great source of water. a o.ltural resource., 
has rerna.ned unutilized for sucb a lon8 
tIme for the benefit of the people and of 
the nation. 

In J9SO we bad the secoDd great_t 
odrthquake in Assam. After tbat, the 
fiver bod came up; aoJ tberea ftor. • 
ICrles of ftoods and erosions have conti-
nued. We dcm.loded that tbese sbould 
be controlled by a Board With experh. 
Aft er a 10 19 strug"e of the people of 
Ass.im and the Members of P"lrli.iDlcnt 
bere. the Brahmaputra BdaTd has come 
into bemg. Th S law, i.e. 'he Act came 
IOto being 10 1980. The Act was pasaed 
in J980, but tho Board was constttuted in 
J98Z. Two yeals were t.lk:!n for tbdt. 
But eve~ tuday, J am told that tbe Be.ard 
is he..tdless -I do not koow. I want a 
cOnfirmatlo:) flom tbe Mmistc.... Whether 
it is hea Hess or topless, If !ucb a Board 
continues. how c.tn the DO.lTd funchon ? 
J do not know ; I do not uDderttand. 10 
J 982, the act was passed. Now we are 
in 1987.. No dl ubl~ that Board must 
COI'Slst of technologists. bl.cause the whole 
quesuoo is technical. Thdt J ugree: tbat 
1 cOncede. But tbe wIsdom grown Cut of 
long experie, ce of peopJe rcsldma On both 
sides of the river al,o should be taken 
inco ,lccount: and lha t experience should 
not be tbrown aw.1y. l'hey also know 
sorndhitll. The), have gonc 'br( Ulh it .. 

14.59 ...... 

[SHRI N. VENKATA RATNAM In tit. 
Chair) 

If you do not Illind my s:\)ina i~. my 
OW.\l famJly. Oly father, my .raD~fa"" 

, ~ 
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my forefathers were all born on the banks 
of this raver. Simi arly. hundreds of 
othert. Their experIence. their knowled,e, 
their wisdom, must 81-;0 be Uken mto 
account by the BoarJ while discussinl tbis 
question. 

I do Dot claim to have any technical 
knowlcd., ; and therefore. I sbalt not 10 
into the tecbnical question. But I know 
this much. that 10 control Br . .lhtnaputra. 
you will have to take recourse to hydel 
projects. retention dams. dreJgiog. rivet· 
ment, gUide b_lOks ..lnJ so au. No siolle 
tecbaique wi-I be ~lbJe to control tbls 
river. about wb c.h the Amencan c.ltperCs 
told InJHa G .nJhi : • Ttli'j IS not d nver ; 
Tbi, as a se...l. H Ttu! A neflc In ":"f>er (5 

were inv,ted long <LgO by Mrs. GanJbi to 
be advised on how to C():ltrol this fiver. 
They h.lve wriUe r\ .t. re,lure and an that 
report tbey have said ttl,it (bey KOON how 
to tame and control a fiver but they have 
Dol learnt the techo q it of controlllOg sea. 
It i$ not a river; It IS sea -rherelo~e. 

one sinalc technique WIll not s\)!ve I he 
prob.em of lhls fiver; all pos.'J.blc tccbo.-
que must be applied. 

IS.00 ...... 

It is said that a master pl.1n bas been 
prepared. Some idea has been gIven In 
that report. but tbe full picture b.lI not 
been liven a5 to what i. 'hi" master plan. 
It il not our right to know what this 
master plan is or how it has been framed. 
what are tbe proposals and Wh.lt arc the 
prOlrammcs ? I hope the boo. Minlster 
will kiodly let us know morc about thiS 
master plan. 10 1972 or J 913, the tben 
Minister or IrrllahoD Dr. Rao s~id that 
if tbo PI.oDina Commission pve him Rs. 
SOO cror., he would be able to control 
thil river. Later Shri K.C. Pant took 
over and said that he wanted Rs. 800 
croret. Some time later somebody said 
chat bo wanted RI. 1000 croreS. Why 
talk in terms of Rs. ~OO crores or RI. 
1,000 crores or RI. 800 crores 1 Whatever 
iJ tbe amount is required. you aro not 
aoiD, to .pend it in one year; you are 
Dot loinl to spend it in one five year plan. 
t;o, I 8u"estod at tbut time tbat let u. 

have a JODI term phn-twenty year pIn 
or twenty-five year plan -and draw up a 
pro,rammes where to start. how to be.io. 
how to proceed. Then it may take abl.)ut 
four or five pl.t ns fO camplele the wbole 
project ; and I think in four or five plans 
even RI. 2000 crores will Dot be much. 
Therefore. tb ~ basic f)omt is that we mutt 
have a 1001 term plan. But I very much 
Ilke to see whJt is the master p,an drawn 
up by tbe Boa-d ? To beain with. J 
emrhasise this poirlt to the Ml8Jlter.. I 
h:~ve also written to him on the subject. 

More tban floods, er<.lSlon is causinl 
havoc. Fl,.)ods come unJ go, destroy 
crops. destroy human dwellings and crJuse 
sufTcrinas to the peo[)lc.~. But the erosion 
is earing away our land; balf of the 
D,brug3rb tOWl) has been eJtcn away. 
My own Ir'iil.lgc and about 30-35 ,>urrouo-
dtni VIII ties ~~re unJ ~t w.lter. Another 
town PdJeib lri has complelely dll~lppearod. 
The river IslatlJ M dutc IS being ,tttacked. 
I have pOlOteJ out two burntoa cases in 
Iny conitltu.: lCY to tbe bOll. Mloi.ter. 
What is ha;'p.enin, in GallltHlgha' aod 
Lobltrnukh? ThiS cro.,;on problem bu 
become much worse than annual flood. 
tbat come and go. ThClcfdre, tht:y must 
be aU.lcked first. I t is 0\.)' that our 
en.ineers cannot stop this. I h.svc written 
to the hon. M.nisler ; I have st"cn with my 
own eyes bow many impouiblc thIn ... 
have been made ponlbJe by the enainee .... 
There were a serie! of er osioos lakiD, 
place on tbe soutbe n point or the new 
Brahmaputra bridge. When half of the 
bridae was completed. en,tnecrs thouabt 
that the project miaht have En be Biven up_ 
They raised their h.lnds III helpleuness. 
At that time, 1 h .• ppeneJ 10 V'Slt that area. 
En,ineors collected around me and Mid, 
tbis IS a helpiess case; tbe bdd80 may 
have to be aiven up. J said, nothinl 
doina ; 10 much of m(JOcy haa a 'ready 
been spent On thIS project ; tb •• project 
is raisin, hlah hopes of the people of 
Assam DO question of aiVlOl It up ; apply 
your miDd and J an) sure that you are 
capable enoush 10 fiud out a solution to 
tbe problem. Tben the r I ilway eo.inccrs 
and the local engineers put their beads 
toaetber and fouod put a beautiful IOlu-
tiop. 



'21 D .. O .. 1911 ___ CHAITRA 18. J90t (SArA) Min- of Watn RellourCi. 322 

I weat there tho followiD. year and saw 
it my.lf. Tbe whole erosion was stopped 
completely aDd now Cbe bridle I' com-
plete. I am Dot II. tecbnical expelt. But 
some technique might perhaps be applied 
io .rrelUD, orosion at aU the vulnerable 
POlllt., Dot all $11001 tbe river; as 1 s:l1d. 
at an vulnerable POIOts erOilon must be 
stopped by applying aD appropriate 
techoique. 

What bas happened to Dhansir 1 aod 
Champawati Projects-two major .rflaa-
tion projects, irrigatioo-cum-po'Ncr pro ... 
ject.7 It ,s more th,\o l' ycars nOw that 
these projects arc Jyinl .dle and no pro-
lress is bema ma.de, and major irrigation 
projects arC p.lrt of tt,e Ministry·s pro-
Krammes. I would like to know Wb.lt is 
the reason, why these projects have not 
been completed. 

Then there nrc Dib.lnl and SUb.1Dsiri 
Hydel projects. It was proposed to con-
struct two dams. one on 0 hang and the 
other 00 Subanllr i • But unfortuo.it.ely 
At undcba' Prade.h hal raised some 
objcctiOD'- What objec;;tiODS ? That a 
l.lrF nurnber of reoplc ~m be dispt.tced. 
1 w',..luld tile to leU the Arunacb,ll Pradesh 
Gl)Ver.)m~nt ~ and I hope th.lt the hon. 
Minister wIn .~lso try to persuade them 
t bat cb ~ problems of those people can be 
settled if tbey arC re-settled property aDd 
compens,lt Ion liven to (bem. TblS JS 

one. 
Second I,. If lhtte two dams come up_ 

Arnnachal Pradesh alone will earn a 
revenue or RI. 30 crorea annually. And 
these twO projects villi al50 geoerutc power 
which c.ln be supplied to ASS.J.nl. West 
Denial. the North East and also to 
Arunachal I)radesh and Arunachal Pradesh 
can develop its ,odustriOS. I hope tbat 
the bon. Mlnislc.r wUl succeed 10 persuad-
ina the Arunuchal PrJ.dcsb Government to 
10 ahe;,d wltb tbclC two dams. 

Then. 1 would like to know, what bal 
happened to tbe Furak.ka Issue '1 The 
report does DOt sa, anytbin •• except that 
)'ou have written to the Nepal Govero-
ment for aome bydrololica1 dilta. Bccause 
of this Farakka isSue IS Dot yet Aolved. 
Hive you lot any reply ? 

What is tbe result of tbe talkJ you had 
with the Bangia Desh Government. I 
would I Lke to know what 18 tho preseot 
stage or this problem. 

Then what about the propo181 of 
Ganga-Brahmaputra canal '1 Tbere was a 
proposal of our Government. to connect 
Ganga and Brahmaputra, what bas 
bappeoed to it '1 I see nothing in tho 
report and I want to know it from the 
hon. Minister. 

And, fioa lIy ; it W 18 propOsed some 
time back, some years agJ. t that we would 
have a National Water GrId. and tho 
report says nothing a bout thdt National 
Water Grid. Ha'C you given up the 
ideas? The National Water Grid CODcept 
was a very good concept, and the idea 
was to coonect all the major rivers of this 
country. It will help in navigation. and 
it wtll also hel{l in utllislOg the resources 
for develofltnent aU round. I would lik.e 
to knllw from the hon. Mlnlster whether 
he has given up the idea c..'f wbether tho 
prOT)Osal is stili there, and if so what are 
they domg about It 1 

(Trtlll.Jialion) 

SHRI BALKA VI BAIRAGI (Mand-
saur) : Mr. Chairman, Slr. 1 thank yOU 
for glving me time to speak On tho 
Demands for Grants of an importaDt 
Mmistry. J support tbe Demdnds for 
G rants of the Mintstry of Water Resour-
ces~ 

In th,s short time I shall talk in three 
parts. First part will r\!late to the prob-
lems of national level. s("'Cond part will 
relate to St.lie level problems and third 
part wIll relate to the Pfoblems of my 
cunst'tuency. At the outset I would 
invite ahe hon. MlOister of Water Re-
sources to visit Cbambal l)am constructed 
IO my constltu ency i.e. Mdndsaur and stay 
there at least for one day so tbat we may 
dISCUSS our problems in detail. I would 
like to draw the attention of the Hou .. 
througb you and join other hon. Members 
wbo expressed tbeir concern that till now 
we could Dot give All India shape to our 
rivers. We could not live n:'ltional 
character to our water resources aDd tboy 
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are stili tbe property of particula{ dis-
tricts and States. Intra in ruoniol {coIn 
Jammu to Tflvandluln 000 caD Havel 
upto any place eoroutc with One railway 
ticket but in case of flvers. they bave 
become the property of one Sldte or the 
other. TaU now tbey could not become 
our national property. Even today If we 
think over It and as we have promised, 
we declare •. 11 tbe rivers of the country as 
national property, we wilJ be able to con .. 
trol tbe flood aDd drought and in addilion 
to it. I think about one third transportd-
tion can be done tbrough llV-:rs and it will 
reduce the burden on our surface trans .. 
port to areat extent.. J Q this reaard I will 
talk when I spe.ik about the State level 
problem. In thIs House, we bave tbe 
representatives of dlfferent States, but the 
represt.nt8 1 jves of Madhya Pradesh have 
pecul~\r position and probably all Members 
are well acqu,~inted wIth it. Mtldhya 
Pladesb is tbe only St.tte whlcb has 
common bounJary with seven States. Mr. 
Chairman Sir, whenever a question of a 
river water. constructIon of d.rrn, uriaa .. 
tion project or utll.sation of water arises. 
M.ldbya Pc;)desh gets invol"'ed in a con-
flict or di~pu e wIth s. ,me or the other 
border Sra'es. Just now Shri Bb Ihm. 
Dea Dube ~ai sa)ing that Madhya 
PI adesh did not agree (0 their rroposa1. 
Mr. Cba rman. Sir. tbe pe ~ple of M.ldhY.l 
PI ad~sh a e modesE.. Saint Tulsi was 
born at BanJa and we completely follow 
his words. We ~ever Involve ourselves 10 
any dispute. (lnl,,,uptlonJ' Our oosi-
tlOn is Cllotr,\ry. 1 would request the 
M,nisrer of W<tter Resources to Ollcn his 
oflice al Hhop II for d cert.\ In pt'r oJ. lay 
for two O~ five )ea l S so that he may 
se'tle t'le dlsPu es of SCYCO States fr"ffi 
there. Our Ch ef M 10 stel h 15 t ) rush co 
you d ly in and day out We, 0 not have 
any confrontation wi h any S ale and we 
are peace I'lvmg people but some t.me we 
f",ceo It)me difficulty 10 reg ,rd to tbe 
water. You wit~ see tbat : 

CMah.trashtr,\. GUj.U8t, Or,p:l. U.P. 
Rajdstban , Bihar, 

Andhra Sahli karle haio, hum par 
tarba-tarba 8C roz Prahar' 

You bave to think about it 
••• (lnt","uptIOll&)... You aay here aod we 
aaree to that but we have experienced it_ 
That is why I want co make a special 
request to Sbri Shankar_nand 
••• (Jllt6,.,uptIOllS) You can see here heelf 
tbat Members from Bihar State have 
surrounded me and are tonnen.,na me 
T dkiol the advaot..l1C o( this furum i 
wou d like to say to Sbri Sh .. tnkaraollnd 
that we bAve been trapped b~re I.ke 
Abb1manyu ;-

·S"lptdwar ke ch~kravyuh main phao&u 
hua hai M.Jdbya Pradeah 

Jayatt ShankarananJ dijlye hum par 
lboda d hayan vishesh". 

We want your 1~lal kindness and atten-
tion. You bav~ so many officers. If you 
oflCO :' n office w, t h n bi. ofT1Cers at 
Bhop .. )I, he Will be able to scUle the dis-
putes easily (rom there. J want that 
water should be utHised at the earhest. 
C~or('s of Connes or water are bccom loa 
saine In the SCM but We have nol be .. -n 
able to utilise It in our fields_ Every 
riVer has to pass through Madhya Pradesh 
but every rl ver is aadinse MOe dbya I'radesh. 

Now I would talk about my o\\on area. 
You bave CODitructc:d ehambal D~lm ", a 
result of which 250 \'1I1"llc. s.iok and 2' 
thous..Iod. people were displaced (rom 
'''crc. Our lenlplel, nlosquts. wuuhlp 
placet, fields, houses. shops etc. sank in it 
and people d,ed but inspifc of all 'h .. lUI 
now. not a '!Dale ~rop (If water bdS been 
Ilveo from it to our t1cJds whICh ba. 
caused di,appolotment to our n~w aene-
r,11;on. Mr. Chairman, Sir. I would 
request tblt four to five am .. 11 tch.emet 
formulattd for tbar area may p'ease be 
sanctioned. These schemes .,C loder •. lrh 
(Bhanpura). CbamJeshwar. Amarpura .. 
Patlyar. Retam (Jbarda) etc. II these are 
accorJed lancfioned we would lOt water. 
If you allow UI to usc oae fOot of water 
out or the level 01 1312 feel water in 
Cbambal Dam. it w,1I irrlaaco 5 to 1 
thousand acres of land in Maodtaur dt.-
trlct.. ) would requal you to pay anen .. 
lion towards It. It i. the bjaat mao-
made Jake in tbe world and wo ar, liUio. 
OD tbe sbore or this lake. 
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I would Uke 10 mako a sUbmission to 
you. It is tho bi .... t d3m wbich has 
been cooatructod in our d iatrlct but we 
are not aettiol any benefit out of it. As 
apinst thousands or MW power in 
Madhya Pradesh. only 212 MW power is 
leneratN from Gandhi S.1pr. We have 
surplus power aDd th.1 2 J 2 MW power is 
n smaH fraction of it. We thank )IOU and 
are arcatful to our Chief Minister. 

J woulJ like to submit some minor 
dem~mds. I support toe Dem~lOds for 
Gr.lntl and welcome them. I bave already 
II\'CO )tou ~Ln invlt..itioD. So long as you 
do not ... iSll tbe area (roln KOla to 
Anush..lkti N.lgar and from Aousbakli 
Nal.~r to ellambal, you wilt Dot be able 
to unJe.rstaod Our problems. J would 
like co t'Cllliod y~.)u tbat when Dam was 
conSH UClcd ..1nd our area aot submer g.:d 
under it. It was promised tb.,t roads. 
schoola, buIPlt.ll, and can.Jls would be: 
provided tn th.t arca. I would Ilkc to 
reque1t you tbat if a bridle between 
Slt.unahu aoJ Cboumahalla is constructed. 
we sb.dl be obi'led to you. It is our due 
from you which we arc ask lOa. We have 
to bel for it whereas it is our due from 
you and you should repay It. Y (..)u bad 
promised It aod Dr. Katju had promised 
it. We d4.nland that )'OU should fulfill your 
promise under H,,-ad S32. 

Not only thi.. J would IJke to draw 
your attention towards some mOle mJQor 
probleml. The weatcrn reSlon is spread 
from M.~lwa. Nlmad reaioD to Mandsaur, 
Ujjaio. Rallam. Jhabua ano Kbl.ndwa. 
There ar e three maio rivers Mahi J iver, 
Narm.,da and Chamba) in that region. If 
you think. about these tbree rivers, maxI-
mum probJenls caD be solved. You may 
uak your otlki.ll al to .. 'by the cleanlDcc 
of Mabi river project bas been kept in 
abeY~llce. Thll matter is beans delayed. 
otfteer. keep 00 comina no;! aOlD' from 
both tbe places. This Mahi flver project 
il Iyinl to abeyance fur WllDt of merely a 
letter. Shri Rajiv Gandhi has uMured 
that tbe clear.ace or tbe projects of Adj· 
vasi .r~. will not be delayed but your 
Department i. not Ilvina clearance to tbis 
project. About 7S per ceot Adivui people 

"'ill be benefited from it but even then it 
is being kept in abeyance The survey 
work bas been completed nd tbe Aari-
culture Department has already spent Rs. 
J 8 lakhs aD jt but it has DOl yet been 
cleared. You are requested kindly to 
cl~ar this project b~cause Adiv.,si peopJe 
Will get belicfiled from It. 

In the catchment area of Ch"mbal 
rrglon the shortage 01 rainy water IS 
COlilipuously IJJcreasiog. We have come 
very c' (''I5e to the d LS~I t of Raj.,stban. 
The 8\'CCd,ae av.dLbdity of W81cr has 
reduced there considerably. Thel erore 
the Governmcol shou d reconsider tb~ 
iSSue. 10 thIs reg.lrJ I would like to know 
as to whether )'OU will include the pro-
gramme to bring Narmada water 80wIDa 
frum P •. U]chmari to Amar Kantak to 
Malwa area via Vindhiyachal in tbe 21st 
Century Or Dot 1 For this purpose if you 
have to supply water through lifts. you 
Sfll)ulJ do that and we should also set the 
~nefit of scientific development. Jt will 
IDcreasc o.ur power IcncratiOD capacity 
and you Will ~dso earn good name. 

I have drawn your atteotion towards 
the western regIon of western Madhya 
Pradesh. I support your sentiments. I 
wou'd hkc to make a submISSion also that 
if we t ry to lift t he Narmada wa ter near 
VlOdhy;'chal, we Can generate SO per cent 
power by reversible turbine. Then it will 
rcqui~. less money and we will aet cheap 
electrIC"Y. There are countries i4 tho 
world which construct Dam at their own 
expendilurc and J)10vide water to the 
farmers fJ ee of cost and 00 the olber 
hand we in India have to resort to firin, 
then only we get wat\:r in OUf canals. 

I would request you tbat jf tbere are 
ady shortcomings Our desilDS. we sbould 
COrrect them. With these words J thank 
yOu. J cooar L\tuJate you and Support your 
})emands for Grants. I hope tbat you 
will spare time at least to VISit that aTOa 
and yourself see its prob!cms and wiJl 
underline them. 

SHRI. RAJ KUMAR RAI (Oboai) : 
Mr .. Cha\rman. Sir, I am very Irateful to 
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you for providing me an opportunity to 
express my support to the of tbe Mloittry 
Demands for Grants of W.lter Resources. 
I wholeheartedly support these demands. 

This Departm cot 15 concerneJ with tbe 
Uves of crores .. of people of tbis country. 
It would not be a ex,-'saer.ltioD if we say 
that this Depaltment is the most Impor-
tant Department of the country_ Today 
entire country IS atTected by floods. 
drought, land erosion or water logging in 
one form or the other. Today what is 
required is that th~ bon. Mini~ter of W.tter 
Resources should take such measures that 
our vast populatlo,l gets ~orne reHct. The 
Government bad said long b.~ck that J, 

national arid would be fot med In thc 
coon ry. I wallt that ho.,. Mil ister 
should reply to this point and tell us 
whether the Government h..ls such an 
intentlon or not? I am of the view, .ind I 
think the entirc Hl"lUse woudi agree with 
Ole that form.HioD of nat tonal grid is very 
essential for national Liteg' allon as it 
would strengt hen it. We should be db.e 
to control the situat.o.1 etTccdveJy. When-
ever thelc i9 (.hou~brt Government is Dot 
able to do anythmg. Only diSCUSSions 
are beld, but DO effectivc measures are 
taken to dedi witb drought. In thiS W.,l'j 

droughts come and go. At that time 
problem of w~ler IS not so; ... ed. There is 
water neither for drloking" Dt,r fv.1 irnl i-
tion. I would, therefore, rc:quest the 
Central Government to Issue directlons to 
the State Governments-thought thts sub-
ject comes under the State LIst-that they 
should take comprehensive me ,sures in 
time to deal with the probletn at drought, 
floods, land erosion and water 1081ing. 
My constItuency consIsts of areas from 
Ohosi, AZdmlarh and Dalla. Tbele IS an 
acute problem of floods. JaT)d eros on and 
accumulatIon of water 10 nClghbouflDg 
areas also and the Stale G,JVernmefJt has 
Dot been able ,0 solve these plohlem!. 
There is larsc drea where farmers want to 
undertake ugncult ural ope[atioDS~ but 
rain water gets accumulated 10 lhat .Irea 
and a8 a result thereof cropS are d.lmaged 
and new sow 109 c .. no<>t be undertaken. 
The Government should make immediate 

atranaemeOtl for draiollo aDd cleaGin. of 
drains. Uttar Pr~ldelb Ooveromea Ihould 
bave undertaken thit work, but we are 
lorry to say that notbin. is beiDl done. 
The Central Government sbould, thero-
fore, take special nOClce of Ie and ,hould 
take the officers and staff or the Depdrt .. 
ment to task. On 6.2 82 It scheme worth 
2 cr .. )res of rupees was s.mctiooed for our 
area fOI cleaning the draiDs, but O\) U(;llOn 
was taken on it ..tnd as a result the crOp' 
of the fanners could not be saved from 
submersion nnd the farnlers nrc facio, 
areat dlfficlJJty Jue to If. Thll problem 
should be solved imrnediately. In our 
areas, Dohrl,b~tt Lift C.mal Scheme IS the 
bjggest scheme in Asia, which has been 
providing irria"tlonal faci.ities to Aum-
garh :1Dd BalLa for qUite a ton, Ihoe. but 
as s ~nd has been titled 10 tbe pumps. 
there has been less ittl.atio;1 and wheat 
crops 10 many thousand acres of land lot 
damaged. When I had trIed e,n'ler 
orJels w~re Issued [0 supply electrtcit; 
continuously for IS d.lYS. but 85 the 
pumps IOC choked with land corUIDUOUS 
sup.,y of electricity did not yield any 
frUttfu) results. Thi.s canal should be 
cle.!Ocd ImmeJi.lh.'ly. because hundreds of 
crores of rupees have been Invested 10 it. 
Balhl and Azamgarh ure fert lIe areas. 
There are no Industr.es there .lnd people 
are depen:ient only on 8STlCu1tUte. but in 
the absence of irrlgational facilIties, crops 
are <.i.lmaged and people arc rendered 
supportless. Those officers and staft' wbo 
b,come careless should be PUOiShed for 
their care)casne... The Govelomenl 
should forrnutlte a special P).1D so Ihat 
problems of water Jogl;nl, land erosioD, 
floods and drOUlht m.ty be sOlved. 

Second point retates to protection of 
land. In comparison to other IttalCl of 
the country, in U P. u very lar,e portion 
of Budget 18 belD, spent on protection of 
land. The plan of ,he Government was 
to ut I se each and every drop of water 
through Sbarda Sah •• yak Ctlnal and by 
way of protection or I..In1 and It wa. 
thought th~,t no dame., woold be aHowed 
to be done to the fields of farmer., 
but we are very lorry to •• y tbat tbe 
Department il not do 101 llD)1:hioa ia &hit 
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direction aDd thor e ia a iot of corruption 
In it. A larae area is ailuatcd OD tho 
bank. of elver Gba.har. ag.j a larae 
Dwuber of cifies from Faiz~bad district to 
Azamaarh aDd lJeoria and upto Blbar are 
situated for centuries wbcrc river walen 
used to be the means of tlaMoort and 
trade" The tr.1DspOnalion of loods 
through boats and ships is DO more in 
voauc DOWc.~d",)'s. 1.1 197 j·74, a survey 
was uodcl taken by GO'lcrnmc:nt of lodl.! 
which stated that if ships are operated 
fcom Patna \0 Ba. haj, Dobflghat, V~rhal­
aanj and upto Fai.lab.ld. people of the 
area would lid lome relief. all this 11 
ponding. I woulJ l.k.c to dra~ the atten-
tion of the buD. M lU1.Ster towards t hIs. I 
havc raiaed tl1.S III litter unJer Rule 377 
tbroulh a 8 1)\; • .;;.,1 mention. If nlorc 
attention lS J)alll to th,s, then t'lere woulJ 
be ICSi erOSlOll of IdOd nnJ pOl)plc would 
also Bct SOlno rchef. J 1 or 14 years have 
passel.! but sunc)' report is aalherAOI dus, 
aad no actlon bas been lakeD 10 lbis 
reaard. If blJalS and sh. ps arc operfltcd. 
tben pressure: on tfa lOS, buses aDd taxies 
for COlumun,caUOD and tr.ulSpOrlafioa of 
.oods woulJ be 1 educed aDd cheaper 
meaD. of ,ransport woulJ be available h,) 

the people of lhe area. Otherwise alsd. 
there is very &bortdge or tra lOS anJ olher 
toeaos of It anS.lort 10 our ~lrC.l. 10 th,s 
area. boatlnen used to can Y IDeo aDd 
m.\,tel Lll on then boats as it was their 
tr ad!tlonl pro~es~lOn .md this way their 
mc~'n of IhehhooJ. Now aU thlS has 
stopped. Tbe Government should pay 
DuenlioD tow.Hds tbis. 

W,th these woals, I e:'<.prcss my thanks 
to ),ou fOf giving me ao opportunity to 
express n1)' views on the Demand~ for 
Grunts of this illlpOrla!lt Min.stry and I 
lupport the Dernands of tbls Ministry. 

·SHRI r..-t. SUDUA kEODY (Nandyal): 
Mr. Chai, mao, Sir, wah'r rChources arc 
very important to us. M.lnallcmeot of 
our water fl~s()urcei deserve attention of 
every one. Lord Shanker, In order 10 
mako the entIre country areen b •• d &0 part 
wi th his spouse Ganga. WhIle Lord 
Shanker a trlod to 8ol'lc our problelns, tbe 
preaoot day Shankara who bappens to be 
in cbarae of water resources MiD~8lry bad 

oat solved eveD a _iaale problem dutilll 
tho lut two years.. Not eveD a _iollo 
State has benefitted during his teoure. If 
Shri Sbsnkaraoaod personally goes to 
Rayalaseema, he will come to know about 
the innumerable difficulties or the people 
duc to the acute scarcity of drinkinl 
water. He will not be able to understand 
the plIght of (he people sitting here in 
Delhi. J earnestJy appeal to him to tour 
1 he four districts of RaY..ilaseema area in 
A.P. Then I am sure, he will come to 
know about the acute scarcity of water 
there. I t is Dot proper for him eith er to 
confine to Delhi and judge tbe problems 
of people elsewhclc in tbe country or to 
lhink th.a bon. Members who are parlic:i-
patina 10 the d!scussion 00 the demand. 
arc simply repeating the facts again aDd 
aa,dn. Sir ~ in order to ease tbe acute 
drinking water problem, m.lny borewells 
were dug. The water table was about 
1 SO feet deep then. This year tbe water 
table hd! gone further down by 5 feet. As 
a result, all the bore wells bave become 
useless. Nut eveD a siogle well is jn a 
posltioD to provide drinking water any 
more unless the GOVl. takes tbe steps to 
import rias from USA which can drill 
upto 2000 to 3000 feet. J don"t think we 
will be in a position to solve the problem. 
The prescnt ngs cannot go down to that 
level. Leave alone providing water for 
irrig.\tion purposes. ~lt least we sbould 
ensure that people got sufIicient drinkiDI 
water. 

Sir. clearing of Telugu Ganga is a v~ry 
mmor probleol. It is stranse tbat the 
clear;l1~cc for Telu8u Ganga has been with 
beld on the PI ete,,' tbat it runs througb 
the Jcscrved forest area. It is not proper. 
Or. K.L. Rao an eminent engineer bad 
dreamt of Itnking Gunga with Cauvery 
river in the South. He prepared a plan 
also to link tbese two rivers to provide 
water to the l.1reas where there is DO water. 
AU his labour bas aonc waste. Wen, I 
am Dot speaking about tbat ailaotic 
Ganla-Cauvery link now. What I want 
to say is that if the GOyt. is not in a 
position to provide funds for sucb lilantic: 
.cbeme~ it can nt least think of UnkiD. 
various can~lls and rivers aDd thus barness 
our water resources for tbe benefit or tbe 

·Tb 0 lpoeoh was oriafDaJ', dolivered in Toluau. 
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people. At least sucb projects at States 
level can be taken up. But this Govern-
nlent hols not taken any initiative 10 thIS 
direction. Telugu Ganga is one such 
important project which should be execu-
ted as early uS possible. Effort bave not 
been m~\d~ to assess the wJ.ler require-
ments of each region and chdlk out pidDS 
accordingly. At least now the Govt. 
should st.~rt think 109 00 those lines. 

Sir, w.~ter is essential for tbe very sur-
viv..lJ of ulankind. But in t his budget. 
sufficient ,\lloc..ltioo b.ls nOI been mdde 
for water I esources. I an} sorry to say 
that amount earm.trked for our irriptioD 
pr('ljects is 100 meagre to achieve any 
results. I aln afraid, the bon. Minister 
bas not 'rleJ his best &0 ~et 1110re money 
for hIs Ministry. Sir b.llrina tbose pro-
jects which were constructe~ dur.ng tbe 
days of Nehru. there is b..1rdly any project 
worth mentionina w1uch has been cOlllpte-
ted during the p 1St twenty years. !)rank. 
ina wa tet is one ()( th c baSiC needs of 
mao. P."putation in tbe cvuntry IS in· 
cre .... SIDI v..:ry rap,Jly. We may Dot be 
able to provide them With every thina. 
but at least we can provide them water to 
drink. How CaD the peopte survive. ,f 
tbere is no wat··r tu drink. Neither we 
are able to control OUT population tbe w.(y 
the Chmese have do •. e. tlor we could pro-
vide water to quench the thirst of people. 
We arc nowhere. We could succeed 
neitber we y. 

Sir 7 Andhra Pradesh ;s blessed with 
plenty of water resources. There ~re seve-
ral prest.g au! projects like Ircb..lmpafly 
and PolavJram. Even 10% of Godavari 
river are not being har nessed. I am un-
able to undersu.tnJ tbe d!sputc about 
Krsshna river wa ten. Why and wh"t 
fOr and for whose benefit is thlS dispute? 
Telugu Ganga is a prestilious project. 
Since tbe Govt. is retusios clearancc for 
tbe past 2 years on the pretext that it rUM 
through the reserved for cat land, the 
Andbra Pradesh Govt c,lmc forward to 
provide land in lieu of forest land SO tba t 

a belt (.'r fOl est can be developed. Yet DO 
clearance bas been Biven so far. Even 
dulin. the days of British it was lurveyed 

aDd considered to be mOl ben dlc: i.l. It II 
ItranIC to Dote th:U ',noriol ita impor-
tance, the Central Oovt is atlll drauiol 
itl feed to accord clearance. Aodbra 
Pradelh is luf1'erinl from the twiD pro-
blems of drought and ftond. Natural cui •• 
mity in ODe fl)rm or the other are cffectinl 
the Stale for quite some tjme~ Much bal 
beed Spent for droulbt relh:f and ftood 
celier. It is necess.lI'Y to find out a per-
manent solution to rccurrina flood und 
drouabt damalet. DI'Vcrtina Krishna waten 
to Ra~al.tse-cma is one such solution which 
can provide relief from drou.ht perma-
nently. There b a hitch in &ellin, worl\l 
Bank 10.10 for 'he const I UCtiOD or riaht 
cao.ll. Already one precious year has been 
wasted. For the very clearance of TelulU 
Ganll to util'se tbe Krishna water tbe 
Govt. at the Centre is cre •• tinl hurdles by 
raisioa the bcaey of rnervelt forest land. 
Tbere IS no flH'CSC wh,ltsoe\'cr in that area. 
Leave aJone trees, there are not even 
shrubs in that area. The St.lte GOY'. h1YC 
subnlltt~ a detailed report on the subject 
to tbe Centre. It ,. slmf)ly a waste land 
tbrou,h whie 1 this can It tS IUPpo:led to 
flow. Experrs had already de 1 red the posi-
t;on. Thea why this extraord Inary dcttty in 
Clcariol the pr~lject. It appears Ihat tbe 
Centre is wlthhoh.linl clearance just be ... 
cause tbe p.nty which is rulloa at the Stale 
is different. Sir, to hrina p.»rty politics in 
such ao lmport .. 1Rt i~aue as thiS. is not a 
correct policy. This project SCTVC3 tbe 
needs or the people. 

By coostructioa tbe Pulavaram project. 
tbe Godawad waters can be better utilised. 
This project too h,\s not been cleated 10 
far. JrcbampaUy project is yet anolher 
jmport .. lot proj~t through which J Stattl 
can IlaDd benefitted. S,r_ it IS a well 
known (,lct tbat there is acuts power 
shol taae in M .• bar ashtra and Madhya 
Pradesh. By cJtccutin, tbe JU~h.mpally 
project ear'y. en )u,h power can be Icner." 
ted 10 ~I. to wipe out the .ho& talC (.)1 
puwer I D these two States. It will also 
lolve the "'aler prob:em in Aodhra. These 
are some of very imp\)rtaot plojecc8 wbJch 
Iboutd be laken Up for construction immo" 
d,ately. The cost or constructiOD is 10lD' 
up year after year. The ealtnlatw cost of 
Polavaram Project was aa. 1200 ctorOl aDd 
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DOW aecordiD. to the present day calcula-
dons, it may cost us Ra. 2000 crores. Had 
more money been allocafed io this budget, 
we could buve completed mnny projects 
earlier. Since the allocation is not luffi-
cient enou,b. we are only allowing Ihe 
cost of construction to 80 up enormou"Y. 

Sir. I'~iority b.~1 not been accorded to 
tbo projects, which are most importaot. 
The policy wh :eh is be. nl pursued is der ec-
live. Projects which are not 10 important 
are being preferred to tho projects which 
are very import,tnt. There is a sayina in 
Telt"u which says tbAt not to conlplete 
the work which is mOit important in ache ... 
doled time and to complete early wbicb 
is none too important is quite wrona. 
Hence fbin, up priorities is Quite essential. 
We hear the story of Rav8na. who W.IS 
in a hurry to do sometbing which should 
not h.lve been done. He W.lS too powerful 
• king. He took"away Sita to Lanka ns 
though he W,ll in a burry. The rcpurcus-
.ions are \Yell known to every h,)dy. He 
WL1S Tu.ned for doing somelbrnl which he 
should bave avoided. Hence we must 
know wb., .ute our priontlts and whlcb 
one nre to be attcmptt"d first and which 
can be taken Uf" latcr 85 well. At prelent 
the Govt. is doina fnany things which it 
should not havt· done. The Govt. is not 
oUcOlp'ing to do any thm, whkh ,I of 
utmost impo:t.lnt 10 the ~ople. There 
are many inter·state water disputes. They 
need be s()'ved url~ntJy. Yet the Qovt~ 

h.,d not shown Jny uraency in S."l'VlO, 
them. 

There is "Icoy of water III reservoirs. It 
wd' help in lccurnulat .on of W,Her under-
around. When there )1'\ plenty or W .. lter 
undcfaround. we can very ~a5 ty tap it. 
The undcilround wa ter leve1 is lettina 
depleted very fUll. It has nlre dy lone 
dOwn by 14 feet. Ahe .. utv the ~'at('r t.lble 
is much lower than the lubewcl1 level. 
Hence the con5truccion of tho pr<'jecls is 
essenti.," The reservOIR will help 10 per-
colation or water. It v.-ill .Iso hetp in 
aettina more rain9. II il hlSh time to 
belin constructit,. project§ where there is 
plenty of waler rnource. Let us lako tho 
C"'e or Punjab. Hud the Bhakra Nan,.l 
Project WU DOt CODstructed durin. tbe? 

day. of Nehru. one oaD well Imaaioe the 
coodltion in Punjab today. All moat all 
the projects in the country Vtbich were 
completed earlier are DOW providioJ water 
to grow three crops io an yoar. In order 
to meet tbe tbreat of ,fowins population, 
it is necessary to increase tbe 
irriaatioo potencial in the country_ Already 
people have begun to feel the scarcity of 
water both for cultivatioo and drinkiOI. 
People cannot wait aoy Jooser DOW. It 
is better Dot to play With the PHtience 01 
the people aoy morc. It is too serious a 
matter and needs aD urteDt soluUon. It 
ne.leeted. It can create troubles to the 
Govt. 

Sar. the shorLlge 'of drinking water has 
beconle very acute s,oce the Jast 4 years. 
People are nOl acltmg dril,king water 
tbough they are prepJred to pay Rs. 2 
per pot. Tbis is the condition today 10 

Rayalaseema. The hon. Mlllister will 
re.tll5e the dtfficulty ot the people jf he 
visits the area once. Now. C Irts are beinl 
engaged to fetch drink in, ~ater from 
dlstaot pJaces. Divert ing Krishn.l water to 
RayaJaseem.\ will prOVide immense relief 
10 the people from acute short. ge of drin-
kina warer. It is not proper on the part 
of Karnaraka to raise objection if Andbra 
utilises its sb:tre of Krishna water. J t is 
Dol lood. HOD. Minister Shri Sb'!nkara .. 
nand h.lilJ from K:lrnataka. I hope and 
trust tbat he Will prevail upon Karnataka 
Govt. and solve the d'spute ~I Oncc. If tbe 
dispute is solved amicab:y Bod early. the 
Telugu Ganga pr{"'lject can be completed 
Snon. Because of th:s dispute. even the 
TamIl Nadu GO\'t is withholdiril its SD~lfe 
of cost, thus jeopardising early completlOo. 
Thus the ",co,.,le in MaJras are <\Iso being 
deprived of drInking wa1er. Hence tbe 
dispute should be solved In the interests 
of ("'De and aU. Not only TeJugu Ganga, 
other importa'lt prl'jects in Andhra like 
Van~adhare. Polav.lIam etc. should be 
elc.J red llS early possible. There is no 
major obstacle in clearing these projects. 
Hence ellaranee should be nc:corded imme-
diately. Not onty clearing tbe projects. 
the Central Oovt. should also take up 
tbe responsibility of executing these pro-
jects. B, dOing ~O, the Oovt enn hope to 
.olve the WGter problem 10 the country to 
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a areat extent. EITar ts should be made to 
pt more money (Ot development of water 
resources so that important projects can be 
taken up and comploted carly. There will 
no moro be any shortaae of water either 
for drinkinl or for irri,ation. At preseot 
the rainfall is quite erratic in the country. 
In some parts tbere is excess rainfall and 
in lOme otber areas it is qUite scanty. 
Country bas suffered enough due to the 
err.pic rainfaU. 

Sir Pol.lvaram is an important project. 
Tbere is no m ljor obstacle to 01 ear the 
projC"Cts. At present onJy 10% of Godavari 
water is be:ng utilised and the rem.lininl 
9OCJ{, is tlowlOa ioto tbe sea. Gudavari 
water can be dlVCI ted to KJ ishna for 
better utilisation. I1ue to tbe step nlotherly 
treatment meted out to Aadbra PraJcsb 
by the Centre, all the major project. in 
the Slate are Sf in aWuitinl the clearance 
At kast now. J hope, the Central GOVl. 
would accord permlss10n to tbe major 
projects like Polavantm and Te}UBU Oan83. 
Tbousands of unemployed labourer. 
would aet jobs. The ~rclty of 
d rinkiDI water can be wiped out. Onc~ 
alain I repeat tb..'it it is not a co rree , 
policy to witbhold clearance to Telugu 
Ganaa on the pretex.t that it rulU through 
tbe reserved forest land. Sir. influent.al 
people are mercilessly fell tog the most pre-
cious trees like Sandalwood and teak. No 
bod, is concerned <Jboul it. But Telulu 
Oanaa, whtch confers bounty on the peo-
ple. lS being subjectej to all 501 IS of rules 
and reaulations. There is no forest what-
soever in that 10 called rescrveJ forest. 
The delay in according clearance is infar-
donable. Sriv.lrdaraj 1 sw.~my project in 
my cODstituency has been c:eared recently 
by tbe Prime M.nistcr. After 20 years of 
protracted negotjations and correspon-
danee. this project has now b~eD cleared. 
I am happy about it. PeopJe in my oOD'ti .. 
tuoney are extremely happy that the pro-
ject has been ~pproved. There is ncute 
abortap of drinkio, water in my are.l. 
Life i, miserable there. In spite of all 
these teaSODS, the clear.lice for Vuradarfllja 
Swamy Project was kept pend Ina in the 
name or a Tiaer project which was supposed 
lQ ". r_rved forest. J bope and trust 

that TolUlll 081\88 project will Dot bo .ob-
jectod to tho same Cate. I earae.tly appeal 
to clear tbe Telulu-OaOl3 project u early 
al poeaible. If it is cleared" the Tamil 
Nadu Gove. will no more dra, its feet to 
sbare the COSI or construction. People fa 
Madras can b.ive a seiah of relief. PeodiJq 
clearance, tbe TamIl N.ldu Govt. i. bavin, 
doubts about the proj ... ct. Hence clearanco 
or Telu,u-Ganaa wiJI solve nil problem .... 
Botb Andhra Pradesh and Tam!l Nadu 
OOVIS. wiJl join hands in complotio8 tho 
project. If pCfmlsslon;s accorded imme .. 
dlat dy. tbe project can be completed In 
two years and dnnkioa water can be takcD 
to doorsteps of the people 10 M ujras~ Sir. 
our PUr~\ntlS say 'hat Shank.lra rele-.ed 
O.lnp to rn.lke (be ~ntlre country ,reeo. 
Th.s Shankara who is now presidio, over 
tbe water resources Ministry is requested 
to release the Telu8~ .. Gaoga to Sdve the 
people. I hope, be WIll be generous 
enoulh to relea.e Telu8u G.\nga by uCCOt-
dina cle . .lrance 10 the project. £ expect 
that he WIll not hesitate any more for tho 
ear Jy clearance. 

Sir. I conclude my speech thankin. you 
(or 'Iving me an opportuo·t, ILl speak. 

SHRI KUNWAR RAM (N lwada) : Mr. 
Cbdirm'tD.. S~r, at present a discussion I. 
loinl on tbe Deman~!s f(~r Grant, of tbe 
Mtnistry of WaCer RCej lurces. Water is 
most essential for C\'cry j'Vlrl being and 
nobody can survive "ilhout W.lter. We .Ire 
very happy that our G,)vernment i. 
mak In8 conI i~ j UOUI effor I.. tbat chi, gift or 
the nature, whkh i, rno.,t essential for 
Iivin, beiDl' ,15 abo for tb 1:'lr develo;>mcnt 
should be olaJe av Illable Sf nil cost. We 
have set ,reat ohjectJves so our Twenty 
Paine. Programme so t hat country rna)' be 
taken lowards contir,ous dc\el,'pment with 
tn a specified p.:r .oli. \\-e rna\' ach Ive .Iclf 
sufTicier .cy in lhe matler of all t be resour-
ces nnd our condition m.ly become sat,s-
factory and this is the ,eaSOD 
that we bave inclut!ed irripUoa 
at the first point. Our count.y is predond-
nantly an aaricultur,l) count·y and molt 
of tbe people whetber they are r..lrmon. 
labourers or other persons are dependeD' 
00 a,ricuUure or 8aro .. industrics. II there 
is aood crop in the vi,lttacs_ the farmers. 
become happy, they ,let B{ od food ud do 
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... theit' wert. WIth .. tItfHtIOD. If iD a..,. 
.,.rt .. lar year. tber. 11 Dot a 800<1 crop 
er orG'pl are dam ... d due to auy rOJIOIl 
.... if the, ncet.,. a .tback In the matter 
or ."icaitore. tbo" aucb • situation ;. 
wry paiDtul for our fannoll. Sucb a situa .. 
tton it atao very paiaful lor tllo Oovern-
ment. because people face .taryatioft and 
tbey miarate (rom the viII ... aDd tbey do 
Dot look back to die viJ1qcs till time for 
Dext crop arrives.. *rile reBaon for it is that 
our farmer it depondctu mainly 00 mon-
800D Of' raia water. Thou.b Chere are 
Irription,d facilities, but these are very 
aeatiaible. The farmer II Dot abte to derive 
any beneflt out or them. Pamine~ flood. 
Or otber Datufa' calamh Ies cause areat lOll 
to the farmers. Keepfoa ill v ••• all these 
tbiDIS. our Goyernment bal liven top 
place to 'r"'ptional facUiti. in Tweoty 
Points Ptoa'ramn:M. Secotldly. whon we see' 
the sItuation of Irriaation projecta in our 
country. we are very much pained. You 
may look to an, project. you would fiad 
tbat YrbJchever project ha. been under-
taken by Government b; .• Dot been com-
pleted 10 far. 00 the one hand. our 
Oo¥ernmeat CODafdera ,"i.afion aD Impor. 
taot ilOtn and on the otber baod. DO pro-
ject b .. been completed .., 'ar. I would 
like to tell the boa. Minuter that the 
work on the KOIi Project bac:! started JODI 
back but despite tho wort on it ltartioa 
10 earty. it hal DOt beeD completed 10 f.r. 
Then there is a bll project named O:.1odat 
project. Work oa it bad .110 started, bat 
It h •• not boea completed 10 far. No pro-
ject has beea completed so r.r. TboUib 
we achieved Indepeodoocc rorry years bact, 
not eveo • Itftlle project hal Nco comple. 
ted 10 rar .. 

Mr. Chairman, Sir, Upper Sabri, Til· 
aiya Dbapr etc. are NCh projccta. fot 
whicb foundation It(toea have been laid 
and or rupee.t bave been spent, but the 
projecn bave Dot been completed. In res-
pect 0' TlIaiya Dhapr projectt an amount 
of RI. 50 ero ... ha. beea lpent on cons-
truction of _taff quartert a lone but tbe 
main project bas Dot been touched at all. 
Mr .. Chairman, Sit now )'OU, at well al 
the Government. can understand a. to 
what development we caD make. Our COUQ-
try is prodomloantly aD aaricultural couo-

try-Tbe condition of our labourer il DOt 
imprcmaa. We extCDd help to him 
tbt'Oqb lO·PoiDt Proaramme .0 that bia 
ecoaom:c cooditiOD may Improve. But 
wben his ecoDomic conditioo would DOt 
Improve, bow would be work? Tho maio 
balie of our ceoDOmy is apiculture. WIleD 
farmiDI would Dot be done properly, how 
could bis condition improve '1 You c0ns-
truct houses for them. You say that .... 
are beiol increased by Rs. 5 to Rs. 10, 
but wberefrom he, tbe labourer will pt 
the work ? When there are no irriaatiooal 
facilities and no production in the fields. 
bow could all tbis happen? There are cer-
tain areas where adequate irriptional 
facilities have not been provided. JUlt 
DOW 000 of our colleagues referred to 
Nalaoda area in Bibar, specially tbe 
South areas where tbere are Dot adequate 
irrigational facilities. 

Mr. Cbairman, Sir, If there II lome 
raia in the areas whicb have been declared 
drou,ht prone areal, then It i. .tl 
rilbt and there could be some productioa 
of foodgrainl. But If th~re is DO rain, it 
may create difficulties for the GoverolDeDt. 
We bad sa id even during the tlmo of late 
Prime Minister. Smt. Indira Gandhi that 
if some work is loing on an any irrigation 
project in a drought prone area, it mutt 
be completed first. 

Mr. Chairm.D. Sir, there il acute 
SbOI tap of drinkioa water. Tbe Govern-
meDt should make arransement for it. W. 
,ivo aaurance tbrough Five Year Pia .. 
tbat drinkiDI water will be provided in 
every village of the country but althouab 
tbe Sixth Five Year Plan bas eDded, 
drinkiol water facilities have not be pro-
vided to celeb and overy villaae. This la 
very sbameful tbiol. All the boo. 
Members who have exprC9Sed their views 
here have narrated the probtem of drink-
ina water in their respective constitueoci ... 
It is boped that durin. tbe Seventh Five 
Year Plan a larle number of vnlaaes Will 
be supplied drinkinl water. 1 would lik. 
to submit tbat even now there are maay 
sucb villalcs whore women have to walk 
down 6 to 7 miles for retcbio. driQ~ 
water. It is a matter of surl)rile tll_, 
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tbough forty years have passed since tbe 
country got independence. the won\eo 
have .tUI to 80 to )008 dJataoce to fetch 
water. We havo made proaress io every 
field. We cIa m before other couDtr ics 01 
tbe world tbat we have made proarea. 
but we bave not been a ble to supply 
drinking water to all tbe viUaps of the 
couotry. 

Sir. I wou Id lik e to say a fow points 
more. When tbe First Five Year Plan 
Itarted. we rarely beard durin. tbose days 
about the problem or 80 ·ds, particularly 
some area luff'eriDI rrom floods every 
year. We miaht b.l\le heard once in ten 
yean tbat lOme area bad ~eD affected by 
floo s. But we never came across tbe new. tbat a particular area was afleeted 
from floods every ye~lr. Now we hear 
every year about tbe ravages of floods. 
What is the reason for It 1 We will have 
to find out tbe 10aI00.. The Government 
bal constructed dams on bl. rivera for 
pneralina elcclricity and some other pur-
pose. J think it is tbe rea'oo Il.)r the 
recurrence or floods. Due to this .. tbe 
natural slope or flow of tbe rivers has 
been obstructed by these dams in such • 
way that floods occur every 'year. The 
ftoods occur in Patna and Bhojpur. 

Mr. Chairman. Sir. io .be drou,ht 
prone areas where tbere it 00 raiofal .. 
floods never CCCL red as canals. raver. aDd 
rivulets did Out h:lve warer but DOW ftood. 
occur there also. Survey sbould be 
conducted there to know lbe dama •• 
done. In tbe areas where durlo. the last 
SOO year. floods never occurred. floods 
have occurred in those drouabC proDO 
areas also. There IS definitely some 
defect in the pl_or.in,. You will have to 
pay attention toward, at. Durin, tbe 
British rule. repair or rivulets, poods aod 
well. used to be undertaken but nOw Ihere 
i. DO arranpmcnt for their repair. As a 
result tbereof the people of our area are 
(acio, acute shortn.e of drinkioa water. 
Sir. throulh you J would like to request 
the hOD. Mini'leT that till you provide 
facility for irri,ation. you should at least 
~ni .. tbe old canal •• wei" ete. 10 Chat we 

may tet eolDe relief. It you caDDOt CODa-
Uuc;;t baIT." OD tbe Upper Kat ... 
TJlayya Dabar, at leaat that .y.tom of 
caDal. etc. mould be r.tored whicb aus-
tained our villa .. aDd which provided .. 
water with which we used to meet the 
needa of our area aad OD whicb our lif. 
depended. Due CO the wrona scbema 
of the Government .. dams ,welf, aDd canals 
ICt diamaaed. You c:ao save them. Due 
to the wroDI schemes, .U tbe road. locIu-
diD, the DeW ooes let damaled cau.iq 
nathmal 1011. Have you over examjD~ 
the ftaures to know as to why eveD tbe 
Dew roads eet damaaed due to the ftood • ., 
Why tbc road. did not aet d.maaed pc c-
VtOus., 8Dd why the flood, dId Dot occur 'I 
Wby it is happeoinl nowaday.? You will 
have to e".rnine it becaUM it is • 08110_1 
loss. On tho 000 haad you are preaeol ... 
~o. these Demand. aDd on tho other band • you arc makina .U these tcboma lood 
(or Dotbiol by adopt ioa wrona plaruu .... 
With the_ .orch. J coocludo. I am 
,rateful to you tor aUot ........ aome mon 
limo 10 'peak. 

SHRI BIRBAL (Oao.aGapr>: Mr. 
Chairman. Sir 9 I rise Co support tbe 
Demand. lor Grants of the Ministry or 
Water Resourcea.. There. a GaDI canal 
in my constituency which i. 60 year. old. 
Tbis canal bat been completely damaaed 
00 &t.o Punjab lide.. Ahbouah the capa-
city of the canal ia 27.50 cuucs or water 
it i. carryiqlOmetlmcs only 1800 c_ 
aad sometimes J900 Cu.seQ or .ater for 
the lalt 15 yea.... Two &0 tbu::e yean aao 
• ICbcme of 'jnk cbaaoel was envlsapd to 
mdk.e up rOt the waCer aDd work OD It 
wal also Itarted.. It i.e proecd to COD&-
truct a liok: canal from R.D. Purad of 
Indira caul 10 Pint Head SadhuwaU or 
Oana canal. Some portioD of ca.Gal 
comes in Maryana. The Raja.thaD 
Government was to JiYe Rt. 2.30 CIOro to 
Hary.oa but it hal releued an instalment 
onl, of neali.tble amount. Ie has nol 
releaaed full amount. You should pa1 
at leo don to tbis 1M_ and write 10 the 
State OO'Veromeot to tbat the COOItnactioo 
of tbe link chanoel Ia completed without 
dcla,. 

.Ddir. e..... alld OaD, C .. oal bo~ , 



.lDaQat. lrolD aarlke barr.... TiU tbe 
Oa ... caDal OD the aide of PuQjab it com-
plecel, COIlIlrUCIed, It is prOPUIOQ to 
release water of Gaoa cabal iato tbe 
Jodira canal and auppty it from tbe link 
channel to tbe r.rmer. or the Oe"a canal. 
I requa, tbat S'ate Government should 
be asked to do the needful and yoU should 
pt tbe work done at tbo earli~.t. 

I wou'd lite 10 draw your attentioD to 
tho new cauts. Two canals namely 
Smlmukb aDd Naura pau tbroUlb my 
constituency. Two tebsila, Bhadra and 
Naura, and uaranapr and Shardulpur of 
the Cburu district are covered by these 
two rive,.. and those can irri.ate about 8 
lakb acret or land. At present 200 
vUlaaes of OaOaanalar d,strlct and lbe 
wbole Cburu district are in tbe .rip of 
'.Imine. However. tbe Government wanU 
10 create permaDcnt asset. wltb ahe fund, 
me.lnt for ramine relief so that the people 
may set permanent source of IiveUhood. 
Th,s C.lD be achieved through tbe can" 
only. J .ou'd Uke to request the hOD. 
Minister to iocludo both the CAnal. in the 
joint plaD. 

Now I would lik.e to draw your at .. o-
tioo to •• lds Indira canal area. Pucca 
water coures bave been constructed for 
irri,ation purposes in tho lodira canal 
area. A timet schedule for COD6tcuctlll8 
water couraes was fi~ed aDd it W;JS dociJed 
Co hand them over to the farmers wJthm 
one and an half year. This wa. tbe con-
dition to tbe •• rcement. But water 
counes bad not been coostruct.ed for as 
many a. nine yean and allO a number of 
departmental sc.odals bad takeD placo. 
The States of Punjab and Haryana Pradesh 
adjoin our State. The GoveralDCots of 
tbOie atates wrote otT loaDs arantod to tbe 
farmen in connection with tbe water 
COUl'Rl and remItted even land revenue •• 
Thil it unbelievable for tbe farmers of 
oar State. They an a,it_ted and they 
are preparioa co lauocb a bil aaitation. 
Tho Benka bave isauc:d notices of attllcb" 
meat of propel ty of abe farmers. 1 
would like to show lbat notice to you. 
You can lee how tbe baDks have issued 
notices of attachment? You should do 
...... tbl... 10 tbat tb. farmer. may pt 

relier. Tills is. serious matter. I have 
raised this mallor a number of timea ie 
tbo Hoyte. 

There II anotber problem on our Stat •• 
These farmers who had lot tbeir uneVeD 
land levelled in tbe first phdSC of Indira. 
Canal after J 975 and lot Welter from the 
Jedira Cdna' are DOW not lening water 08 
permanent basis. Their crops are beioa 
forcibly harvested. I would request that 
water sbould be supplied to them on 
pormanent basIs. 

With these words I cO.lclude. I thaDk 
)'ou a lot for livins RlO aD opportunity to 
speak. 

SHRI KAL1CHARAN SAKARGA-
YEN (Khaodwa) : Mr. Chairman, Sir, I 
express my tbanks to you for providiq 
me aD opportunity to speak. I sLlpport 
tbe Demands for GrdDls of tbe Ministry 
of Water Resources and throuah you) 
want to draw the attention of the bon. 
Minister towards South West districts of 
Madbya Pradesh. These are the districts 
throu.b which west flowing rivers 
Narmada and TdPli pass. It is ironical 
that tbose ate tbe distracts, espccially 
Kbandawa, Kbargaon. Dbar and Bctul 
which always fall victim of drought. 
l)rouabt situation prev~dlcd in KbaQdwa 
for S yeatS out of 10 years. We bad to 
speDd lakhs of rupees 00 relief work. It 
it iroDlcal because in Kh .. lndwa district 
on southera side river Tapti flows which 
divides Burbanpur Tcbsil into two parts 
and flow ioto Maharashtra. Similarly. 
Narmada river flows in its northern pait. 
There Is • larle rcsen'oir of water in it. 
But it is of DO usc, especially to Kbaodwa, 
Kbarlaon aQd Dbar. 

16.00 brs. 

[SHRI VAKKOM PURUSHOnfA-
M.AN iJlllrtl Chair) 

We bave been hsteoinl for tbo last 20 
yean tbat a scbclDe has been prepared to 
construct a dam on Narmada river, calJed 
Narmada Salar Dam near Punasa. Mafty 
aspe<:ts of the scheme were discussed thete. 
Narmada Naaar was also oatablithed • 
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Lakhs of rupees were spent OD it. Diffe-
rent kinds of research was undertaken. 
At last, our Hon. Prime Ministet, Shri .. 
mali Indira Gandhi laid the fouodatlOD 
Itone n~ar Pun.so in Kbandwa district on 
23 .. 10.1984. Sbe blessed tbat its benefits 
will be made availabJe to farmers of· 
western pa rt, eastern Nomar aDd Dbar 
districts to Irri .. tc more thaD 3 18lth acres 
of land and tbe benefits of about 2000 
mw electricity, which will be Jeoer.ted 
from it will also be made available to tbe 
people of the area. There,.ftcr this be-
came disputed. Discussions have been 
carried in tbe name of environment and 
forests and oow tbe people have started 
apprehending that perhaps tbe dam may 
Dot be construct ed. I be'oDI to Ib e area 
where about 180 villages are beiDI atree ... 
ted due to NarmJda Sallar. 62 villJ&eS 
will be totally submerged in tbe water. 
Harsood town is also aettln, submeraed. 
Dapite aU these, we bope tbat tbe dam 
which will be constructed in tbe public 
interest, will be beneficial to tbe eotiJc 
nation. Now the construction work or 
tbe dam has been stalled in tbe Dame of 
environment or lome other thina. J waDt 
to say tbat ODe tbird area of our district 
is covered with rorcat.. Tbe Goyernment 
of Madhya Pradesh b 31 submit ted a 
detailed Dote about the problem of the 
area. It is still under coosideration of 
tho Department of Environment. Tbere ... 
fore, I would llke to submit tbat the 
development of tbis d lstr;ct has been 
statted for tbe last 20 years due to appro-
bonlioDi connectod with tbis dam. Now 
prompt action should be taken to lolve 
these problems. A lot of time has been 
consumed in ptting tbis point cleared by 
the Government of Madhya Pradesb from 
tbe Narmada tribunal that Narmada river 
is their life line and they bave every riabt 
to utili_ it fully. Now that the tribunal 
bas ,iven its verdict concernio, Oujurat 9 

Mabarashtra aod Mddhya Pr40.dcsh. I do 
Dot understand u to what ot her thing i. 
GOlDin. in its way. Under these circum-
stances, I would like to make a submission 
that this plan should be accorded approval 
in tbe earliest poSSible time pod work on 
it should be started. It is our duty to 
aift ahape to the bl eaiop tbat Sbtimati 

J.dira Oa04hl had .... t tb~ time 0[ 
layioa tbe fOllodadoo..... I appeal 
tbat thil work thou'. be ctc:IaI ia tid 
national inter", 

My second submiaaion i, that ODe third 
area of my district comet UDder ,be plai. 
of Tapti. About' to 6 yeaua back tbe 
Chief Miaiatera or Uabaraabtra aod 
Madbya Pradesh bad laid tho foundatioD 
atone fot Up,*, Tapti Dam. wbich is 
called tbe Naptha Dam allO. but no work 
b.a been uDdenakea 00 it 10 far. Tbil 
d latrice and adjoiwD& KbaraaOll district 
n:maiD .fleeted by droUlbt all tbe limo. 
If any work for providioa water raourcc. 
ia to be c;.trried out io tbelO two distric:ta, 
Cbon dallll will bave to be cODltructed OD 
these Cwo rive.... It is espec&ully oeccaaary 
to coa.truct N,.umada S .aar dam. 
Onk_rawar dam aDd .... haw.r dam 00 
rivel' Narmada immedJalely. W tbout 
conltruc:tiol 'bem.. ,be walCr level of I h &S 
area canDol improve aDd no improvemeot 
Can be e8'ectod in the preMOt irriaalion 
position. PraeDIa, iniption a.rap 10 
Madhya Pradedl ia lea eben the oatiooal 
.veraac. You w,JI be aurprllllDd to koow 
that (armin. is dooe in about 4 to 41 lakb 
hectares of land wbe,... irription .s done 
ooly in about 36.100 hectare laDd. ThaI 
iniaation is alto dooe from tbe water 01 
wells. Several SOMJI ec:bome. baYe beea 
propoeed but are DOt beioa implcmeoted. 
I am IUrpriaed \0 Dote tba' wbere .. lOme 
disuicta ba.. beeo provided about 10 
manor irdaatioo projecrca otIt or the u.s. 
aid proaramme liYeo to Madhya PnMtab. 
DOC a siD", project hal been provided to 
my area, ~iaU, Khandwa wbich ia a 
drougbt"prone .r .... thouah aU • .be lCbemet 
havo been placed before tbe Oovcrnmeol 
of M ,dbya Pradolb. Therefore. I waDI 
Co submit that It ••• pmpointed io ,be 
au ..... , conducted in the ,..ar 1985 about 
these sehema-tbe miaor cbcmcs aod 
lift irriplion achemee-tbat unctiOll 
Ihould be accorded to tbele Idlema 10 
tbat (be problcmI created due to «fI'eel or 
drou.hl •• bonap of driDkioa Waler aDd 
the wat... level aeina down to vii .... 
could be IOlwcS. I would like to submit 
that crops or cotto.. pu..... oil aeedl. 
arouodDut, soya"aa. biaok .... m .. .,. 
rai8ed in lb. diatdcta 01 K Mndwa. It...,. 



..... The maio "robleJra daat is beioa 
faced in th.. djetric:' it tbat the wa .... 
leV.1 i. toina down. It ;. my requat &0 
10U that in the absence of percolation 
taDk' top dam. or sucb other achem ea. DO 
IOlutioia can be found to cbeck the water 
lovel aoina dOWD and meana or present 
Itriaation lettiDI ox.haUlled. Lar,. quan-
tities of banl'D& ia produced in the Bur .. 
Ia."pur area or district Kbaodwa in 
Madhya Pradesh but waler level of tbe 
opeD dr.ina baa alao lODe down 125 to 
150 reet below. Due to fall in tbe water 
Iovel the above crop is alao on the ¥Crae 
01 ICttina destroyoci .. 

I would. therefore, Uke to request the 
Mioi.&lcr that he may come to the lite of 
Narmada Salar aDd ICC (or bimself tbo 
position prevaHina there. J bave already 
invited bim lor this. While repeatin, it 
ODC:O .,ain. 1 would like to aay tbat be 
may especially reconsider the problems of 
tbe western distrect.s of Madbva Pradesh 
aDd extend bil fun co-operation aDd 
.. iJtaoc:e to solve them. 

Witb these .. old. I support the 
Demaoda for GraD'- prefCDlcd. 

SHRI VIJAY KUMAR MISRA 
(Darbbanp) : Sir, I want to caple.. my 
'VIews on tbe Demands for Graots of tbe 
Ministry of Water Re.ources. Several of 
eu.r hOD~ Members have expreued their 
opao;oDl aDd have bisbliab1ed tbe uri .. -
'Uon schemos of their respectlvc states. It 
it evident tbat deYelopmeof works are 
aoioa 00 in t be field of irr i.atica in all 
the Slat... Tberefore, I do not want &0 
.. y anytbfna about iI. 

I also belou. to Blhar State aDd irri.a-
dOD level hal 1000 .far below lD Bibar Lo", Bihar II dependent 00 aariculture 
.YCD Co-day. A. bal beeo laid by all rhe 
bOD. Members. the work of the Irriplion 
Department ia very very importaat aDd 
.ory DeCet .. ry. J would I.ke to say to the 
hOD. Minister that the tchcmes wbicb are 
8eQC by thia Department to State Govern-
menta. Ibou'd be finaUsed afler di.cuaaioa 
tbem wilb the M. PI. I do not want to 
aay mOt'e about tbo way the moDO)' liven 
to Stew. by &be CaDlra. Goveromeot 11 

miaudlilod boca_ WOl')'body kao ... bou. 
It. So far I kDOW. wheo tho Kosi j caDai 
project in the Mitb ita re,ion. wa. started. 
its estimated cost "'as RI. J 3 crores-aocJ 
by DOW R.I. 283 crorCl have already been 
.pent 00 it and keepin. in view tbe pace 
at which the work il beiDa carried OD aDd 

the attentioo tbat ia bein, paid by the State 
Government towards it, I doubt if tbe 
work will be completed even after spend. 
ina Rs. 500 croce •. Simaarly, the work OD 
westero Kosi Canal. whicb is Uoked wilb 
Nepal, has also be.:o runDiD. for .. yeral 
years aDd it baa Dot been completed. 
When the question of completion comes. 
the State Government replies tbat wator 
will be made available next year. Thero-
fore, I would Ilke to urae upon the boo. 
Min Iter to evaluate tbe work done wilb 
the help of fuods sent by Central Govern-
ment~ specially in the case of Bihar. It 
should also see the proarcu of tbe wort. 
It is unfortunate that abe JrriJ.ltioD De-
partment of Bihar does Dot work to pro. 
vide water to the farmers.. Rather it works 
to collect luods for your political part, 
and ltade,... like tbe Industry Department. 
Jt i. Dot a secret for "OU a. to how the 
money sent there is beiDI looted? I 
.ould. therefore, request tba' attcDtioo 
sbould be paid towards this .. 

The moat essential tbing is that tbe De-
tional policy and plan framed by you are 
quite 10od. AU tbe fivers and rivulets 
should be brouaht under a monitorioa coil 
whIch should be set up ut the Ceotral 
level. You have the ac:beme for Ifaioio. 
aDd you want to impart tra'nina about 
the nlanoer In which tbe water la to be 
utilised. YO\l C '0 imp.ut Iraloin. to tbe 
Enaioecra who are work ina· under you. 
Tbey need train ina as to how they aboald 
do the work. 

I also want to say tbat a lot of mODe, 
or tbe Central Government bu bNn kav .. 
ted on western Kosi caD. I project. Apart 
from this. work 00 Balmati, whore Cen-
tral fund, have been iovesled, bas also not 
been comp:eted. Adbwad ~ dam i. altuated 
in the Darbhanga area. Flood. C::lD bo 
cboc:ked io tbe d iltrictt of DarbbaotPa. 
Sitamarbi and Samastipur • But cbat sehetM 
bal &lao beoo poDdiD. _atb 1011 .... 



lSbri Vija, Kumar hfisbra) 
.. veral requests from tbe Government of 
Bihar and work on Adhawada part I and 
2 hu also b.!Co staned. If tbe above 
work is completed.. then I am fully contl-
dont that crores of people can be saved 
from ft,)ods. The scheR)e! of western B ,bar 
bave also been pendm. with you. As I 
have already said. If part 1 and 2 of 
Adb.lwaJa scheme are completed. farmers 
of Sham ,chip Darbban&a etc. CJn be saved 
from floods. If it IS not belDI cllmpleted 
for some reaSOD. the people of the area 
may please be called for at the State 
Government I evel and action may be takoo 
to remove their dIfficulties so that tbis 
scheme can be c )mpletcd without delay. 
Otberwise. tbe people of tbe area 'Wttl face 
areat difficulties. 

Several hOD. Members h.lve spokeD 
about manor lrrisatioo. I would lalle to 
uric upon you to pay full attention to· 
wants hfc 11'flaatioD 01 8lhar. Tben 001, it 
wlll serve the purpo.9C. Lift irrilltioD system 
bas been taken up in otber states. But 
in B bar tbe work done is not that 
much as bas been shown in p.lper:i. If you 
.sk for tb~ fiaures from tbe Stato Guvern-
ment, It will furnish the h.ures that 
10 m.l0Y acres of l.lod bas becn irriaatcd 
by lift irri.atioo. But if you III to tbe 
.p,;)t~ you Will come to koo \I tbat mosl of 
the work bas been done on p.Jpers ooly. 

I would request you to recoo~dder about 
tbe lift irrtption as to how we cal') pro .. 
vide wator to the adlvasi belt of a,bar 
tbrou.b 11ft irrigation. It is a lood tbtU' 
tbat there is a provi,ioD 10 aet loao from 
World Bank. Bihar State is lailiol bebmd 
in tbis m:lttcr also. Therefore. 1t is )'our 
respoDsibilitY'" to see a, to bow the 5c .. te 
Government is workiog. A huae amount 
trom World B-lnk b J.S beeo liven 10 
Andhra Pradesh and slml'.arty two to tbree 
hundred cr\.lre ru~es are beiol liven to 
Bibar State for the repairs of tubewell •• 
I want that you should monitor the work 
at your own level 10 th it the money ,. 
oot misused and it is spen't On the work 
for ~blC:b it has been allocated. It Ihould 
be ensured tbat the farmer acts ita bene-
fit.. The scbeme bas been formuldted with 
zeal aDd our Chief Minister hal also liven 
Itraa 00 it. I would alao I.te to MY 10 

you that north Bibar i. 'acin, the pro-
blem or water 1018'08. Bihar GOYeCDmeDt 
has earmarked al.200 erotes for tbis pur-
pose in it. plao fot tbe curreDt year aDd 
you aTe also aUoc..ltio. buae amount for 
tbis purpo,e. In tbis r •• rd I would like 
to request you to conduct a detaned IUrvey 
of north Bibar .oj send a team or oIIicen 
and Enllooers to formulate a comprenen-
sive scbeme to solve tbe problem of watel' 
10lB 01. Water loainl is the problem of 
entire Bibar State. Therefore, rthe Centra. 
Government should take up cbis work at 
its Own level because Ir it is left to tile 
State Government, the proaress i. Dot 
pl.)SSible. Therefore. I want tbaC you 
should pay attentlon towards tbe problem 
of water 10lal DS in Bihar Sf He so a,ricul. 
tu:-al productioo can be increased. The 
estimated cost of Kosi Canal Project at 
the time of formul.,dion wa1 Rs 13 crores 
but tUl now Rs. 283 croces b~,vo been 
spent 0.1 It. The way tbis work is lorna 
on. it cannot be completed. The Inain 
prublem .s tll It the water or tbis rIver .. 
full of sand whicb c ,uses d 1mage to tbe 
near by fields. Therefore, schemes Ihould 
be formulated to clear sand of this flver 
so tbat sandy water may not d.\mlp the 
fields. Slicing brtnp much difficuhy to the 
facmen. Water level,s hilh there and as 
!1 result or Ib.lt farmers do nol cultivate 
their field due to the CODst.lot fear of 0Wt"-
ftow1nl of W3fer and tbereby in uodatloa 
their fields. I want that the Centre Muuld 
itse!( look after the work of all commaod 
areal wbich were formed in 1974 .. 7S for 
irri.atioQ purpose and efforts sbould be 
made to make improvement in it .. Sane 
Canal Project in South Bibar was formula-
ted durin. British rClime aod • be State 
Government bad also spent hulC amouol 
00 th~. project. DUflDa Dritasb time it 
was cleansed once or twke a year but 
.rter .ndependence Is ba. noC been cleao-
sed. Thererore, the Centre or the State 
Oovernment should make arransemoDt to 
clean It 10 tbat .rription work may tuD 
smoothly. With tbese words I coocJude. 

SHRI OIRDHARI LAL VYAS (BhU. 
wdr.) : Mr. ChaIrman, Str., I ,upport tbe 
Demand. rOf Ora,\ts or tbe Mini.try of 
Water Resources and would like to dra'" 
tbcl a tt :.ntioD of tIM boo. Minlller toward. 



,. D.O •• I""'_' 

the ~rouabt affected areal or Raja.than. 
The State I.c"'s famine every year and 
Govern 'neot bas to spend croroa of rupees 
OD famine reJ ier prolramme •• Our Oovcro .. 
ment wants to take measllres to check. 
lamino from that area completely aDd pro .. 
vide emrloymeD' 10 tbe people. The 
Central Government lives sucb assurances 
but when the question of funds arise., it 
does not implement them. I want to tell 
you that total tlnd in Rajasthan it 84.S 
miliJon ~c:re. out of "hich 66 2 million 
acres of land is cultivable. Out of thil 
cultivable 'and only 23 per ceot i.e. 12.S 
mUlleD acrn is irrilated land in which 
certain parts let wuter once and certain 
parIS are provided waler twice but ftlular 
supply of W~lter is not maintained there. 
SomclimCi water is supplied for Rabi 
cropt becuuJe there is ooly one canal from 
where water for irrigation is supplied. 
Thererore. only 23 per cent alricuitural 
land of Rajastb;m b.ll been brouaht under ~ 
inilation. If the entire land or Rajasthan 
is brou,bt uoJer irri.,';on .. tbe valt area 
of Rajasthan will not only feed India but 
wUI be ablo to IUppty foodarains to thc 
other countries also. Our vast laod is Iyiq 
useless. Therefote. you should do some-
tbin. (or it.. Y ()u have compJeCed tbe first 
pbase of Indira Oandhi caD,}1 upto JailaJ. 
mer but Its oUILl, and other arran.omenta 
bave not been made. It reqUire. aD 
amount or Rs. 1200 crores but Central 
Goyernment is liviol Rs.50 crotes every 
year. Rajaslh.lo clJnal outlay. miDor 
canal and Uft itrfsatloD OD project and 
.upply of drinkiol water to different atea. 
of Rajastban cannot be comp!eted eyeD 
in De1t SO yeats. Therefore, we bave beco 
tepta'edly requcltlDa you that the State 
Government " nOI in a po.ition to com-
plete it early_ Why do not you declare it 
a national proj«l and take it in your 
hand 10 that the lone parched laQd of 
Rajutb.ln may also Ict water and irri,.-
Cion f(lcllity may be provided to the rar .. 
mcn '1 We ha"e been sayiD, this (or the 
lut seven years but you have not paid 
auy atNation towards it. Sometimes Ra. 
40 crores and lome I imel R,. 50 crorea 
are alftD for tbi. project which are aot 
lUfBcient. Thi. eatire money I.a into the 
pock eta or Eqioccn. You alto kDOW 
~bouC 'bet bun .. ,.,. of a... ~ ","0" i~ 

the case of Rajastban Canal Project. No 
action bal been taken apinst Executi .... 
En,iDeer, Superiatendln. Engineer etc. 
whereas Junior Enlioeer and A.klan' 
EDliDeer have been suspended. Can tbese 
lower cadre enlineers have the count .. 
to misappropriate Rs.200 crores? BIlPr 
Enaineer. have been saved and action baa 
been ta ken alainst the small En.ioeen .. 
You should take actioD against these bi. 
officers and they should be hanged but 
you are givin, promotion to them by 
making some as Cbief Enaioeer and the 
other .a Chairman. Therefore you should 
fa ke up th is project in your own bands 80 
tbat it enn be completed as early .a possi-
ble and particularly the western areas of 
Rajasthao, where drinkiDI water i, Dot 
available, may get benefit of it. Our 
second sUllcstion is tba t ·Gao,. and 
Yamuna waters should be provided to 5 
distr iets of Rr,jasthaD. 

SHRI SHYAM LAL YADAV 
(Varanali) : But wbere is tbe water jD 
Ganp? 

SHRI GIRDHARI I..AL VYAS: Why 
are you IDterrupting. We :lfe Dot gettin. 
wiater from your sharc. but we Wt'ot to 
utilise tbe surplus wafer which goel waste 
ioto tbe sea. I would like to tell you tbat 
36. iO million cubic metre wafer of Ganla-
Yamuna is goiDa waste into tbe sea. Whore 
a~ this Gao .. water canbe utilised in AlwOJr 
and Bhararpur aod Yamuna water CDD 
be ut ilised in Sikar. Jbuojhunu. Nalour 
and Cburu d,stricls which are drouabt 
prone districts. These areas of Rajasthan 
race famine problem every year. Therefore. 
when the water of thcse rivers goes waste 
into the sea. why we should not make use 
of it ? We have to pny for water of the " 
Yamuna Canal of Hary.tna which passes 
by tbe side of JhunjbuDu district and is 
also close to Bharatpur. Therefore, wben 
the w~,ter of Ganas and Yamun IGeS 
walle into the sea. why this surplus water 
cannot be Ul ilised in RajastilllD to irript, 
IUDd , Our 4 to S dlbtricts ale drouth' 
affected. Water, therefore. can be liven 
to them also.. Similar is situatioD of 
Narmada Pr(\ject about which several hoa. 
Memben have spok CD but no wh ere tbey 
utte~ ~b~ name of Rajastbao ~~ 
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four States, Gamely. Yah :uashtra, Oujarat 
Madbya Pradesh and Rajasthan bave their 
abare in Narmada Project. Theeerure. the 
work of Narmada Project should also be 
ltarced immediately so tb.lt 8admcr. 
Sitohi. Jalour and Pall district. may aec 
water from it. It is alao a desert area. 
Sinlliarly. first phase of Mat! l Project bas 
been com;>'eted from which various dis. 
l, jels are actti l' water but due to the nOD-
compJilion of the seco,d pbase. water 
could Dot be sup;>llod to various other 
districts. After tbe cOlnp!ctio.>n of second 
phase some famine afl'eetcd ar~as sucb as 
Duoaarpu -. U Jaitlur etc. can act Water 
from ., and tbey can also become Ireoo. 
There! ore, second ph lie shou'd Aliso be 
completed 10 that farm.:r of Ib 1t dre~l may 
al.o act irri"Ltioo rae Lty. Th.lt eotire 
acea is • drouabt atfected arca aoJ it is 
very import..lDt to make water arraDpmco' 
in tb. t area also. 

Similarly, I would like to request tbat 
there are some biS rivers like Kalt. 
Slodbu Pdfwah etc. wbich Dow so 
Jhalawar and KOla districts. 

Pro.,osa.!1 ror construction of d.lms over 
these rivers were sent to tbe Centre by the 
Rajasdbn Goyernment it)OI all'. but 
clearance bas not been aiven so (.If. I 
request tbat YI.}U sbould c'ear those prQ· 
jects immediately so that tbe areas like 
Kota. Jhalawar. BunJi wh ch are deprlved 
of irria.ltion fac.lities, could be brouaht 
under irriptlon and Rajasth In could be 
(ully irriaated and could enbance irs food-
srain production to tbe extent of beiDI 
able to provide for the entl re couotry. 

Till n\)w I bave sp .. )ken in a aeneral way 
about Rajastban. Now I come to my 
OWn constituency. In my area, several 
daau have been constructed but eber. i. 
al •• ys water Ibort.lle in tbem. If b, 
God'. .race, there is raint.,II, tben lOme 
wa.er is stored in tbe reterVoll'S. Other-
wise tbere remains water shortage. Thor. 
hal been no prolress 10 far in the dew-
Jopmcat of command .re.n. Thoulh the 
Meja dam. Khar; darn and the AI.a, 
medium project and tbe Kothnri project 

have already hoon constructed eacb of 
wbich can Irr'pte about 1 lath acrea of 
land; DO pro,.... b.. booD made in tbe 
direction or tbe development or the com. 
mand area. ~ yet. Neither the Rajallba .. 
Government Dor tbo CeDIr~lI Government 
have paid aoy attention to them. Heoce. 
I request you to arranp (or tbe develop-
ment of tbe comm.lnd areas of tbe,c 4 
:"fojecls. It wilJ increase tbe area or land 
uDder irriptioo and abo yield wiU alao be 
mote. No dam bas yet been conatructed 
on the Banas river whrcb Rows throu.b 
rny area. This rivor meets Cllambal in 
Its later c\Jursc. If. d 1m is constructed 
over this river. io the d 'strJct or Bbllwar., 
then a coo,idcrabJc portion of my constl· 
tuency wlil aet irrigation f_1C,llty. I want 
to submit th \t tbe Government shouleS 
take effective action In this direction 10 
tbat our farmers are benefited. 

Simii.lrly. J waDt to lub.nit about 
uoderaround water as well. A Iurycy ha. 
been conducted aoJ it bat been toond 
rb:lt tbe water leve' is very low. The 
Oovernment sboulj formulare some 
scheme to make potable water avaIlable 
for irr:latJon and implement it on a prio .. 
rlty batis. Either by boring or tubewell. 
or by some other method. that under-
ground w;\tcr should be brOulht above 10 
that our farmers may be benefited. Tbey 
should act Irr a ,cion rad lUes. With 
these words I support the OC"'nand. 'or 
Or..tntl or the Miolltry of Water Resour-
ces. 

·SHRI O.S. BASAVARAJU (Tumkur): 
Mr. Ch.urman. 81r. I am ,lad to welcome 
and Iupport the demands for .,anu or the 
Mroiltry of Water Resources. 

We are not in a po.ition to utilite our 
.. ater resources to the run extent evCt'l 
arter 40 yean of aUainiol OUf indepen-
dence. In lome p.lrtt or the country 
thf'te are ftoods and in some other parts. 
we flrtd n severe drou.ht situation. 

D_.tur Committee .ave its report 1081 
-10 in .. bleh it baa been recommended to 
lIele Oenlea with Keyed river. Of COU~ 
the Mini.ler I. very kcen In ..,ttloa up 
such projeeb but .ome enginee'" and 

·Tho I~b WIlt oriaioaJly delivered in KaDnad~, , 
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otber bureaucrats are DOt cooper.tIG. with 
the O()\lt. Dvery time they lay that tbe 
project is not viable. We are livio, in a 
sputnik a,e today aod thtrefore it sbould 
Dot be difficult far our Oovt. to link 
Onn,a with Xaveri. The bon. Miolster 
It Ion or a farmer and be is very ea ger to 
serve the farmers of our country. Sir, 
M. Viswesvaraiah·. dedicated service' to 
tbe man kind is known .11 over the world. 
We are exPect10l such a service from our 
Govt. I am sure t"at our hon. Primo 
Minister Shri Rujiv Oandhi and the 
M in;ster for Water ResouTCt"l Shri 
Shank 'fanand will Jead our contry to a 
new era of prolreaa and prosperity. 

The complaints reacdiDl drou,bt and 
flood situations .re comma from various 
Stutes I1ke Bibar, Aodhru Pradesh. Tamil 
N~idu Karnatnka and otbers. However. 
the besie p~oblem is on'y One i.e. proper 
plannina for tbe optimum utilisahOD of 
water resources. We have several policies 
like econ('~mic policy, educet ion policy ~ 
agricultural policy but Itf."8Oly tbere is 
no irdg ltion poiicy. HeDce I urge UjlOn 
the hon. Min,§ter to provide water facili. 
tie. to «be farmers. 

Tbere 8", several inter-State disputes 
reaardioa .barine or river water. The8e 
disputes have (0 be solved to ;lvoid 
w:,staae of water runDln, loto the .e~l. 

In Kamn1aka about 18 diltricta are 
folC1n.I &Cute w.lter morl.,o. Therefore 
It becoma very ... eoli.t (or the Centre 
10 help Knrnataka to compJece tbe pro-
jects like Tuna_ Bbadra project. Upper 
Kritb .8 project. lIemavali project etc. 

Before 1947, Kamataka was a princely 
SI,He4 The British re_me had done areat 
inju't Ice 10 the otd My tore State. The 
118nremeot of J9l4 is In favour of TamiJ 
Nadu. My StHte i. Utill'IDI very Iittie 
qU:.totity or water from tbe rivera like 
KrJshna, Kaye,' etc. For examp:c. 
Ka\let' river flows for about 10% of ItS 
way in Karrataka State. But the utIlisa-
tion or Kaveri wator bl Karoata State is 
only 12%. 

Poor people do Dot know bow to eet 

the maximum benefit of water resources. 
Hence the State Govt. and the Centre 
should auide them in this rep rd. About 
30 to 35% of rivet water i. beiaa misuaed. 
Duri08 time of our Mabaraja of Mysore 
come onaioeen from Taojavur were invited 
to look into tbe matter of utilisatioD of 
Kaveri water. Unfortunately they all 
decided io favour of Tamil Nadu. In 
fact, my constjtuency sbould also got 
Kavert water. We want at leBlt 395 
TMC of water from Kaveri. The rest or 
tho water caD be taken by Tamil Nadu. 

SHRI P. KOLANDAIVELU (Gobi .. 
chettipalayam) : You 8 re tak in, 395 TMC. 

SURI O.S. BASAVARAJU! No, no, 
you are hidin. tbe exact fisure of water 
resources. 

In Tanjavur if reaeneratioD work is 
taken UP about 6 lakb a<:rcs caD come 
under irr illt1oo. 

10 Aodhra Pradesh TelulU Gaoga pro-
ject is being planned. It appears tbat 
TeJqu GaD,a project is the manifesto or 
the ruliol pa rty in Aodhra Pradesh. Let 
them to ahead with their project but at 
tbe same time we have to uti! se 735 TMC 
from Krisbn \ river. Centre should help 
Kamat:lka to aet belp from World Bank 
for ~ompletioo of Upper Krishna project. 
Dbadr. project is also very vital (or my 
St",lte as several lakh acres can come 
poder irrilation Upper Bbadra project 
can provide water to about 16 lakh acres 
of Jand for i rription Bachawat Committee 
bas liven its report. However, Parliament 
is supreme and it has decided finally 
keeping in view tbe (act of equal distribu-
tion of water resources. We do not want 
to come in the way of Telugu Ganga pro-
ject but we should Bet our due sbare. 
Pronl TolulU Ganga project about 5 TMC 
wate1 ;s supposed to 10 to Madras. I am 
afraid that this plan m ly not materialise 
even after I S years. 

Diversification of Netravati is a mUit 
for Karnataka State. By this, we eet 
sufficient water and about 5 lath acres 
would come under irril8tion. Barepolo 
project is pendiol for a YOI')' 10D, tls;no,. 
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The Chief Min ilter of Karoataka baa 
aiveD a bint of droppinl th;s project. If 
tbis project il completed It can irriaate 2i 
latb ac,es of land. Tbtrt- are many other 
important projec 5 like Bc!alti fiver pro .. 
ject. A.blD 1shoi rlver project. Th,*e 
projects would help mainly Dhanwir aDd 
Benary distrIcts. In addition~ bore well. 
aDd tube wells have to be set up in all 
parts of the Sfate as tbe drouabt situat Ion 
is prevail ina lhroughout the State. About 
10 to 20 crores or rupees have to be 
sanctioned to each dlstr .ct of Karoat.lka 
State for tbe proper utilisalioD of water 
resources .. 

OLee upon a time our State W .. 1I ,ivio, 
free eleetr icity particularly to farmen. 
But the situation today IS entirely diffe-
rent. Today there tl no water in tbe 
State neither to produce elcctric:lty nor for 
Jrri •• tionaJ purposes. 

Our Prime Mintster recently .aid about 
the ftC Ie duty c:onceaioo aivcn to tbe 
plastic tubes etc. ) have drip irriptlon 
in my 1 .. 10d. I do Dot 6n,1 any concessi I )D 
in thiS reaard. The rates which were 
existinl two montb. lilO are prevarliD' 
even today. 

Mab loadl dIversion i. velY important 
project~ From t b ,I we cao Bel II bout 300 
TMC water and at the same time flood 
can be controlJed. The expendnure is 
estimated to be ubout 10 thousand crora. 
I request the hon. MlnlSfer to dIversify tbe 
water of Mahao tdi w.lter. In fact Ibtl 
dive"iftc:ation w,JJ be d b,)on to tbe States 
of Andbra Pr \dC'sh <'nd Karnataka. 

Notbina will h.\ppen If lome bOUSIOI 
construcrion or road coostructloo i. 
stopped. Many other WOl ka can be 
Itopped for lome tune. BUI, th c work 
wltb re,8rd to In iaBt OD ahould nover 
atop in tbis COuntry. Irrrgation. elcctri .. 
fication and education ,;ire tbe tbree very 
vital fields ror the prO.fess of our ccuotry. 
I' these ~re looked Into properly we can 
usber into a new era of prO!perlty. 

Brahmaputra Kaveri.GdD.a must be 
ljDked. There should be a naHonal ,rid 

fiDeI then 001, we caD malotaln bal. Dee in 
the mat ter of equi .. distributioo of water 
reloUteei to State&. 

I am lure lh .. lt our boo. Mial$ter ",-U 
look iuto aU the pointa lbat I bave raJaed 
and do hiS bett for tho optimum utill .. -
tlOD of warer resources whicb arc bou.ad .. 
fuJ in our country. 

Sir. J thank y<,'u for Ilvln, me tbia 
oppoJtunicy Co .pe~k aDd with these warda 
1 couc:udo my .~h. 

(TrolUkltlcM) 

SHRIMATI PRABHAWATI GUPTA 
(~lotihari) : Mr. Chairmao .. Sir. I IUi"Port 
tbe Demands for 0, ana. of tbe Ministry 
of Water Resources. Our Natiooal W~ttor 
polley bal beeD formulated kecpioa 'n 
View the potential retourcea or water aad 
it is • purposeful pol.icy. Under lhie 
poliCY. c:o-ordl'\ahoD between every atate 
hal been established and aU projects have 
been ai v eD equal priority. 

On 30:b October 1985, • meetin. or 
the Water Resourcea COUDeII was beld 
unjcr tbe Chalrmansblp 01 tbe HOD. 
Prime Minister. It wa. do:ided bero that 
every Chief Miotlter Will be consulted io 
thll maUer. Subw:qucotly, • committee 
VlMS romled. This commltcee held about 
5 meerin,1. I" thete meetanp, develop. 
ment oriented concrete trr'l.luon projects 
were fhal.lcd and tome very UNCul 
luaestionl were aiveo. We believe tb.lt 
whatevC'r etTorts have been nlade by this 
MinIstry are laudable and wilt help in tbe 
developmeot of the COUD'ry. In additioD_ 
adequate Irri,,'ion facilities will be aval'-
nble in the whole ~Dtry aDd it will lead 
to tbe .reenery aDd pro.perity of ,be 
country. I clppreci41te the etTortl or the 
bon. Ministe.. llowevc:r, DO soUd work 
has been done so far in che sphere of our 
National Waeer pol cy. 

In my C IlStituenc:y. then are different 
cObJmand areas lIke the Gaudet. )(.011 
and Swnrnft Rekh;). I want 10 alk tbe 
oon. Minisfer in tbis connection a. t3 
..,bether tbe funda allocated ror tbis pur-
pote are ulilllCd properl)'? U tbe)' Ir, 
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properly utU.ed, tboa wby lbere is tbe 
problem of drou,bta aDd 1I00da all over 
th. country ? AI IOOB .. tbe moath of 
Juoe be,iol tbe eastern part. of India 
wbicb include .tales lilte West BeDpl, 
D.har. Or ..... AGdbra Pradesb etc. race. 
.. lout problems. If your Department had 
worked in a plaoned manner and in a 
proper direction thon after 10 maoy year. 
of ind"peodeoco we would have made 
cODsfderu ble prolrels. It is a matter of 
areat concern. 

In our First FIve Year plan 25 Israe 
projects were takcD up but ooly one 
project was completed in fiye years. 
I bave witb me I be report of lh e yea r 
1981.88. The detailed position bas boen 
'iven bere. In 1979 80. lOS bl' projects 
were taken up out of wbich ooly 29 have 
beeo completed. Duriol the Sixth pIau. 
l46 DeW projectt were taken up and only 
" were completed. It proves t~'l'1t there 
ure definitely ccrtdin ahortcomlnp .om ... 
where in the Dep~,rtmcot, 

The HOD. Prtme Mioi.ter and recently 
caned n meetio, ID July of the W.lter 
Reaourou Couoc;iI in conoection with tbe 
National W,lter POlicy. Chalrin, tbe 
meetinl be b:ld laid tbat l be si' uatlon i. 
quite arim. Tl e projccta are never comple-
ted in lime and as a result, there are 
advene effect •. Firstly. the f.rmcrs who 
ore to be beneftted fronl them pi depri-
ved of tbe prosperity wb~h could have 
come lo them. Secondly, dl more tlmo is 
takea for tbe (ompietion of these pro-
ject .. COlt aets escalated corre8pODdloa1y. 
There are ICbemes where tho cost esc_la-
t ion bas been 290 percent. There are 
n'lny lucb projects wber e tbe cost escala-
tion bu becD more tban SOO petCCnl as 
tbey have oot been completed within tbo 
Ilipul.1ed period. From • bi~ we caD lued 
the proar .. which bal been made by your 
Ministry. 

w. believe and .110 bope that the 
manner 10 wbich Our EconomiC Policy 
and our New Education Policy have been 
formulated. our DeW Nation •• 1 W &ller 
Resourca Policy win also be prepared 
and released .. The draft of tbe New Educa ... 
tin Policy bal been considered and 
approved in Seplember, 1986. We expect 
that tbe Miow.., wiD look into all t .... 

aspects and we will benefit more if all tho 
PJ'ojecti are con'lpleted '0 time. Prlodty 
bu. been aCXX)rdod to this work under the 
Seveotb Fivo Y _r PlaD. The eman irrip-
tioD projects have been .iven priority and 
sub.canUal .rnouota have been earmarked 
for this purpose. We bave throe kinds of 
Irriaation schemes. Firstly, tbere are tho 
larae projects with coat of as.SO crores 
which we call major project.. There are 
some multjpur,>osc projects wblch jm:ludo 
tho Kosi. Oamodar and the Oandak pro-
jects. I want to lell tbat in tbe Pint Fivo 
Year Plan our irriptioQ capacity was 22.7 
percent which increased to 67 POlecot 
by the end of the Sixth Five Year plan. 
By tbe eod of tbis century our irriptioD 
capaC&ty will 10 up to 113 million hectares. 
These are all cOCOUnlBJlla acbievemon .. 
and I CODlratul~te the hOD, Minister for it. 

Now I WIll like to submit about Bihar. 
The Irriaatioo DcpaItmcnl 10 B,har is in 
n very bad sbape. We bave the Gaadak 
Scheme. When I was tbe Member of tho 
Leal,lalive Council, we bad Bot tbat 
scheme approved ,fter considerable per-
sUU:OQ. That pr(lject bas also not been 
compJeted within tbo at Ipulated period. 
Several projects in Champaran district aro 
yet to be compictcd. In your report. you 
have mentioned tbat the Kosi nod Oandak 
river pr4.)jects have been completed but 
actually they have not beco completed. 
Tbere are 61 projects which are atill 
pendlDI. Tbe Kosi and tbe O..!udak river 
projects nre also ioconlplete. Further. 
funds were allocated for irriaatlD. areas 
like M~tisi. Pakrldayal. Motlbari elC. under 
the Gandak Sc.emo aDd canals were also 
constructed but water bas Dot yet been 
supplied to these are.fS. One point more 
that I want to submit is tbat you arc 
10lDI to arant Rs. 68 millIon dollars from 
tbe World Bank io Bihar. Jal Vikas 
Ni.am has sunk 6000 tubewells but except 
two or three bUDdred tubewells. none or 
them are workin.. I request tbat you 
should direct the State Governments to 
set up a monitorin. cell or a C.ootrol 
Board to fiod out -Nhether work is aceually 
beinl dono or not ? 

Sikbrahana ;s a tributary of the Burbl 
Gaadak river. Its riaht ombaokoocut. bat 
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caved in aDd the area can be flooded any 
time. Seve,e Boods occuted 4 or 5 ,.ars 
back which rendered the people of Dobar .. 
baDa homeless. I request that the bon. 
Minister may instruct tbe St.\te Gowln-
Olent to lift up the embankment or .bis 
rivet. AI,lin, if you look at its lert em-
bankment then you will act a shivet>. It 
bas Dot been completed evon in 30 )ears. 
When floods came due t..> heavy r~"nfaU 
some S or 6 years back. people or Weat 
Cbamparan were rendered bo:neJess. You 
should pay atteo t ion in this direction also. 
I would also 'lke to lay about tho 
Western Kosi Canal. That area is ealJed 
Madbubani. It is a droa.ht prone are.1. 
Ba rly clearanc e should, t berefo re, be liven 
for lmplementattOD of the Western Kosi 
Project. The Swaranrekba Project will 
benefit three states. n~lme1y West B~naJ,l. 
Bihar and Orhsa. Th'lt sboutd be ,,"von 
early clearance for implementation. 

Most of the time of the Bihar Govern-
ment is consumed in tbe transfers and 
posting! of Its employees. Eoalneen keep 
on roaming in tbe corridors. They try to 
get themselves p.)5t~d tn those places 
where they can cam money by underb:lod 
dealings. Such a situation should be crca a 

ted that all tbese ~vils as well as the 
rampant corruption are roote ... 1 out. Only 
then the problem of irriaation in Bibar 
will be solved and the problem or drought 
aod floods witl be tackled. The land or 
Gautom Buddha and emperor Ashoka 
will only tben become prosperous. 

With those words, J support the Do .. 
mands for Grants. 

[E",lllh] 

SHRI P. KOLANDAIVELU (Gobic:be-
ttipalayam) : Mr. Charr/nao, Sir. I rite to 
support tbe demand for Grant under tbe 
control of the Ministry of Watcr Resour-
ces. At the same time. I want to point 
out with rel.ud to Cau\'ery Water Dispute 

'I wbicb is pend in, fOr the last-more thal1 
15 years. The Jlroblem has yea to be 
solved b;' the Ceot ral Goveromoat. So 
many letters have aire41dy been written by 
the State Government to the Central 
Government. Here, I would Uke to Crace 

OIIt tbe hietory or the river Cauwry to 
tbet it will be of much help to OGr frieads 
from Karnetata beca .. ,'boy say. "ClUe 
ally lbo Tanlilaadu OeYerofl1cot I' usinl 
much or tho water from Cauve,y. Bin it 
ia nor correct. Tile rlvcr Cauvel)' aCl" Jy 
rises ;8 rbe Brahmaairi ra_ of tho 
Westetn Ghats i.o the COOt. Oi.trict of 
Karnataka. The river Cauvery·. tributaries 
are Ha'tMIIl. H.,...mhl. SlIlllUN, ArJ..Qvathl 
& LQ/uhmtllllllh.,1uJ aDd Sws"1fQ1Qt.'. 
Tbe!c are the main trjbu!ariea of the raYer 
Cduv.ry. 

SURf II. N. NANJE GOWI)A 
(Hassan) : Wbat dboul Shavaoj '7 

SllRI P. KOLANDAIVEL U: I am 
comiDa to th~\ t. 

Kabini i, oDe of the tributaries which rileS 
from the E.lllern slopes of the Western 
Obats 10 the North Malabar Distr lct or 
Kerafa and it jOins Cauvery. Wben Cau't'ery 
comes ioto mside TamUnadu limits. tbe 
Bb.v..lnl, Am.ua"acbi and .vOYYQI. all 
'be.., Clibtiunes jOlD (be Cauvery. Bere. 
I waot to menhoo w.th resa.rd ttJ the 
A.reemeots of 1892 and 1924. Both tbe 
Aareen:u,nts are ""maneot In nature. 
Afler the -,teemeots wcr~ 111Del.i. the 
Kri.hnaraja S .... r Dafn wa. con.SllucCcd; 
after the a.r~mont W"I signed botwe¢o 
My •. )re and Madra .. , tbe Mortur DaO') wu 
constructed. 

As far ., the irrJaalioa point i. COD-
cerned. tbere I • • GraDd Anicut.o Trichi 
District. That wa. c(>o."ucled about 
2000 yea,. 810 by the Kiaa KaripJ 
Cho)an.. It 'I '0 the bistory.. Nobody 
will diapute thi.. I think our friend Shri 
Nanje Gowda will DOt dispute witb , .. atd 
to tbe Ir.IDd Anicut. Even from cbe 
poiot of view of irrtaatioo .'-0, I ~Q 
tell. .. 

SHRI H.N. NANJE GOWDA: I boN' 
my on1y objectidn is 'h~t the 1924 A.tee-
ment never lati.fiet ... 

(Int.'".,iofIJ ) 
SaRI P. KOLANDAIVELU : Evea 

with reprd to tbe irri .. 'ioD point ar view. 
•• far .s Tanailaadu i. concerned, from 
time jmmelDorial-ceaturte. aao-tlll 



irri8atiOD is beiaa done tbroqb tbe 
Cauvery waler. Tho Cauvery water II 
boin. utiU .. d by the fanner. of "raojorc 
aDC Trichy District. wbic::b are tile ... aaa· 
ria .a far as tbe Tamiloadu Government 
ia concerned. If adequate watOI' is -.cIe 
available for Tamil Nadu .we can supply 
foodarains to tbe eodre couotl'Y. .t we 
are unable to act water. Our dams are 
actually empty and tber.: is.DO 'Walor at 
all. Even for driokina purposes thero i. 
scarcity of water in _&mott aIIlbo clistrlct •• 

Whh reaard to develo., __ t of i""-
lion in the Cauvery \)asia, .,riOi to 1921 
when the first Itorale, tbat il. tbe 
Krisho .. lrajalapr Dam. was constructed 10 
Kalnataka und wben it came into opua-
liOD, the total area to tbe ba.in was 19.80 
Jakh acres-both major and mioor irriaa-
lion utilising ,5&0 TMC of water by tho 
Tamil N.tdu State. Our friend, Mr. 
Bu.l~araju. wu say ... lhlt ther actDaJly 
needed 39S TMC of water. If Ute, taM 
39' TMC or water, there will oot be •• 
water at aU in ebe Cauvery balin. 1 am 
askina Mr. BasliAva"aju aDd Mr .. Nan;' 
Gowda ODe queatioo. Wiant .. the __ 
tbey arc irrjaat.oa uDder tho Cauvery 
b.uun ? I WllS Mloister for A8ricultur. Md 
Irrigation in T .lmll Nadu. aDd I know 
beUer. When Mr. Un was &be Cbl.f 
Minister ... 

( 1,., nTupI iOIU) 

SHRI H.N. NANJE OOWDA: ODe 
clarification I want to aift. 

SHltl P. KOLANDAIYBLU : You cae 
live the clari.ficattoD at a later st81Jc. 

SHRI VI KRISHNA RAO (Chtkbatta-
pur) : Mr. Nanje Oowda wat 8110 Miailter 
for lrri.ulioa in Karaatat •..• 

( 1,.",aptloU) 

SURI P. KOLANDA1VBLU : My billie 
question ia dNa. Not eveo ., TNC 'or 
water. they are utili'inl for ;""_'08 ... 

(1#11. ,.,1tJIu) 

SHRI BIPIN PAL DAS : ,Let .. 
appoiDt a Parliamen,.r), CoIP ....... ! .. 
into lbi •• 

SHR.I P. IC.OLANDAIVELU : Not even 
I. l'MC of wa"r~ tbey are utili ... for 
i ...... tion. Bat tbey are demaodioa 39' 
TMC ef .Iet for irrisalion. 

."«lueat 10 tile 1924 Alr_IDeot, 
8"lli, i« i. the Karaataka Ooveromcot 
wbUlh is violatjnl tbe tOlms of the Asree-
mente It is not tbe Tamil Nadu Oovcra-
meat wbicb ia ViOlatlDS the terms of tbe 
Ac~. I want to put it specifically 
tJaaC tttC Karoataka Govemmon t is the 
ODI, GOYemmeat which violates tbo term. 
of the Agreemoot of J924. They are 
constructing four dams in vlolatioD of tbe 
tenn. of tbe A.rcemcnt-they arc COns-
truc&ioa Haraoai, Kalini, Hcmavati aod 
SW.lru vati .• ,. 

SHR.l H.N. NANJE GOWDA: One 
miDuee ••• Il! 

SURI P. KOLANDAIVELU : I am Dot 
yield lOa. 

MR. CHAIRMAN: He is Dot yield-
ina. I caonot .1I-.>w.. I will have to pro-
tect him. 

SHRI P. KOI...ANDAIVELU: All tbo 
four dams are boioa com I fueled io viola· 
dOD of die terms of tbe Aareement of 
192.4. J. It Dot proper for tbe Central 
GoY.nameot to come to the rescue of tho 
Tamil Nadu Government 10 order to 
safeauard tbe irrigational interests of tho 
farmers io Tamil Nadu ? 

When Sbrimati Indira Gandhi was tho 
Prime Minister, in 1970-71, tbe tben 
Chief Minister had wlinco many letters 
to tbe tben Prime Minister and at tho 
request of the then Prime Minister Sbri-
..... Indira Gandiai. tbe filed suit waa 
wtdIdra-wa from tbe Supreme CoUt"t. Bvoo 
iD 1971 ",berc was President's rule in 
K_DI\ta.. tbe tbcD Prime Minister 
Sbrimati Indira Gandhi requested the 
Tamil Nadu GOVCfDment Dot to press with 
J1iI88I'd to adjudicatioD. not to pross with 
,._ .. d to tonnatlon of a Tribunal. Tbat 
• wh7 we were Dot pleadjft. for Tribunal. 
Bet afterward., after 1972. upto 1986-17 
.. ba.. been pressiDa the Central 
OO'NfIUDOIlt fot formiq a Tribunal. 
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Why has it Dot beeo dODO? In ODO of tile 
newspapers 10 Tamil Nadn OD 6 .. 4-1987. it 
bas been reported:.t waa atated by our 
hon. Minister (or IrriaaUon, Sbri 
Shankaranaod. it WOI reported in Dlna-
manl paper that there i. no DCCC.tty at 
all to form a tribunal. The Mmister 
mlsht not have staled lik e Ibis. But 
actu ~lIy I found 10 tbe paper th It OW' 
lrfJl.ltloo Minister st,\tod tbat there is no 
necessity for forming a tribunal for the 
Cauvcf y issue. I W .. lot to know from tho 
Hoo. Minister whether it IS true .. 

17.00 brs. 

The 1-100. ChIef MinIster Mr Rama ... 
krishna Heade made a wonderful state-
ment lecently that Tamil Nadu baa to 
ChuDlc its ClOp pattern and to 10 in for 
011 seeds IDste.ld of paddy. What a 
wonderful suggestion, th.t too made by 
Sbrl Ramakrishna Heide t He wantl to 
become a n:1tional leader. Wben be want. 
to become a national 'cader. he say. that 
we ba\lc to cbanlc our crop pattero and 
10 in for oil seeds IQstead of paddy. 

SHRI H.N. NANJE GOWDA: The 
K lfD taka ChIef Mlni'ster sbould DOt be 
misinterpreted. We are spendln. one 
TMC of water for J 2000 acres wbere •• 
Tamil N "du is usinl it for 3000 acres. So, 
tbeir crop pattern haa to be ChaDted i. 
the overall Interest of tbe nation. 

(I n,~"uplIOlU) 

SHRI P. KOLANDAIVELU : We need 
paddy. Wby should we ~hanlC our crop 
paUetD 1 

With relard to Cauvery basin. the 
Cauvery Fact FlOdin. Committee wu 
appoinled at tbe inltaoco of Ibo Cbiof 
Mmisters of Kerala, Karoataka aDd 
Tamil Nadu. Tbese tbree Cbier MlDjalerl 
were tbere in order to form the Cauvery 
Fact FJDumg Committee. It weat ~m 
detaa' into tbe question of u,jJiaatioD 01 
water for irrl&8&;oo. The)' have follDd 
that there I' DO aurplua water at aiL 
But our friend Sbti Nanje Gowda laid .... 
d lY before yesterday that about 340 TMC 

'-1'-'0' recorded. 

of water .. lolna .ute. It is eOlirely a 
wrOOI It,dement, I eric i<:ize him. 

StIR I H.N. NANJS OOW.D.4: Tho 
otber day r ooly said that .•• 

MR.. CHAIRMAN: As per rules. Mr. 
NaDje Gowda. you can say lomctbina if 
only tbe .peaktr on tbe Floor )lJelds. If 
he does not yield. then wbatevor you lay 
Wtll Dot form p~ir( of tbo record. 

(/nI~"~iOft.)·· 

MR. CHAIRMAN : NothiDI doi~.. It 
will not 10 00 record. 

(1 nterrupIJOIU)*· 

MR. OtAIRMA N : I tim Dot permit-
tiol you. 

SURI P. KOLANOAIVELU; J would 
..... t 10 tbe HOD. MiDlacer that tbis II 
the hiab tame 10 form a tr1bunal at ODce'. 
Otberw lie tbere will DOl be aD)' wa t ..:r 'or 
Tamil Nadu in order fO rtle paddy crops 
or eYC1l for drlDkJna purpolO.. I earoestly 
request tbe bon. MID ller to form abo 
tribunal immediately. 

(Tr .... latl_) 

SHRI V1RDHI CHANDER JAIN 
(Balmer) : Mr. Chail'tlUln. Sir, I would 
lake to _preas my Views before the 
House whlle lupportina tbe DenlsDdl for 
Oraotl pertaloio. to tbe Mmi.try of 
WalC1' ilMOUrce... The country hal Dol 
ac:bacved lhe dai.tod .u~ aD tbe matter 
of irription wbich it abould othcrw ... 
baYe. A total of 21 perc:cn l area In ,be 
whole couolry it under irriaatioo wbilo 
tbere 11 DO provilioo or ,rriaaUon 10 t.bo 
rom_ioiD. 79 poroenl 81_. Very leu 
irriaatioD faetlities are available in my 
.... i.e. Barmer, Jaiaalmer aDd Shcrprh. 
I weuld like to .. y about lhe IndIra 
OaDdIli Canal Scheme wh,cb had been 
formulat ed for bflDltnl about Improve .. 
ment In C be desert arc... Tbe foundation 
ItODe of Indira Oandbl Canal. which ••• 
...1 .... called R.ajasthan Cana •• was laid OD 
31.3,58 by Sbri Ooviod Ballabb Pant. 
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WheD tbi. ache.". ... formulated. ita 
cost wal catimatcd at a.. 66.46 crqroa 
and tbi. WUI to be comploted by 1"-69. 
But 29 year. blve elapsed. aDd tho ",ork 
OD only 8 65o..kilometcr .tretcb or tbe 
maiD canal bas been completed. A sum 
of R. 530 11 crores hal been .peat OD it 
by the Rajasthan Government. We have 
brouahl aD area of 5.6 lakb heclar.. of 
land under irrl,at ion in the fir.t atap aDd 
another 0.60 lakb hectares io tbo secood 
.tap. So far nl the completioD or tbi. 
acbome il concerned, it baa been .tated 
in the Annual Report which we have just 
received and io reply to my queatioo lbat 
tbe canal mrlY be completed by the end 
of the 8lb Five Year Plan. 

17 ~ Ian .. 

(MR. DEPUTY SPEAKER lit 1M ChGI,) 

Accordio8 to the eat imates. it hal beeD 
worked out tbat If we spend R.I. 1200 
c-rofC nlorc~ ooly tben we can complete 
the Indir.l Gandhi Canal in tbe Eiabtb 
Fave Y car Plan. We b:lve lot iDformation 
rrom .t. enair.eerI thac if we spend Ra. 
150 crore evel y year, ooly tben we caa 
conlplete it in ei,ht or ten yean. But only 
a SUIT'I or Rs. 250 crore ba. been alloca-
ted in the pl.,n for the lodira Oaudbi 
Can-ll. TheIl how can we complete it in 
tbe E'lhih Ft\'c Year Plan? Thi. it aD 
imparl Int q',e'!li(ln (or WI. The Centra. 
Government should extend a~siltance for 
'his VC1\ture. Ie has liven assist. nco. In 
the Annual RCfKls t it hal been menttODed 
thAt ill 1986·87. a sum of RI. J26 crore 
had bf-en n nocated (or Sudej-YamUDa 
Link C.tn.~1 and Il p:ovision of Ra. 69.4 
crorc h::'ls been made for the year 1987.88 
by the Celltr.t' Government. Wh~n )'ou 
cnn provide in much asslslance for SutleJ-
Yamu:~a Link Canal. you should also help 
ror the Ctlmpletion of Indira Gandhi Canal 
80 that the dcsett are~l' could develop. 
May I knoW' why the OocyernnlCot is 
adoptinl &uch an iDdiff~reot attitude? 
The tben finance MioisCer and DOW 
Defence Minis,er bad inauluraled tbe 
maio canal in Mohanlarb on 21 
Deccnlber, 1986 and bad .ald tbat lbe 
Central Go\'ernment was tryin. to obtain 
Ihe assistance of the World Bank. We 
waut that 10U sbould tako allistaDOD from 

the World Baak but you should also pro-
"ide ,peei •• a .. iataoce 10 tha,t the coo.-
truetio.D of ·India Gaodhi Canal could be 
completed by .he end of tbe Ei.htb Pivo 
Year P'a.. Thi. will inere~;se the produc-
tiOQ of food,raina and win solve perma-
neatly the problem of famine whicb occur. 
in tbe delert are.. particularly in the 
Banner and JaiseJmer districts aDd wbe,'o 
the Government spends cr ores of rupees 
on tbe lamine relief. The prob!em of 
drfnkina water will also be solved. There-
rore, you Ihould aive priority to it. 

No amount has been spent in the 
SeveDth Five Year Plan in re,ard to tbe 
Narmada Scheme. This scheme peltaln. 
to Rajasthan. Gujarat, Mabrasbtra and 
Madhya Pradesh. UDd~r this scl:emo. 
Sardar Sarovar Project was fOflnuJated 
aDd that should also be implemeDted. 
The exact amount which bas yet not beeD 
earmarked sbould be allocated. Tbo 
Government can take Jean from tbe 
World Bank. But it should complete it 
by aDy meaDS. This wiJI ensure water in 
Barmer and JaJaur distdcts and the area. 
of Oujarat. Mabarasbtra. M,idhya Pr:ldeah 
will allo tet water. You should give it 
priori ty. 

Bradj Commission was appoiofed to 
look into the sbarina of waters of Ravi 
Bea. rivers. It ha. submitted its report 
to tbe Government. I would like to ta kc 
this opportunity to submit t bat tbe report 
of Eradi Commission is pendiog \\-ilb the 
Government. A Bill in regdrd to tbe 
marin, of Ravj·Be.11 walers was presented 
in tbe House some time back and 1 thad 

• mode a statement at that time. It should 
stick to its stand which .t bas taken in 
this reaard. According to th e vrrdict we 
are to pt 8.6 million cubic feet water for 
irri .. t;on. Tbo water allocated to us 
sbould not be touched. Bec,~use on the 
ooc hand t here is a problem of water-
10llinl io Punjab and 00 the other, tbe 
people of our State are 10D8;08 for few 
drops of drinking water. Under th.s 
situation it becomes you. duty to safe-
pard tho interests of the people of 
Raj_tban. Whatever the report of tbe 
Eradi Commission, the interests of the 
peoplo or RajasthaD should be takcQ can 
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of. In this connection. the Prime Milfider 
aod ynurself as well bad JIVeD US usa-
ranee tbat the iz:terests of Rnjasthan 
would be safeauarded. I shan avafl this 
opportunity to add tbat when the Bbakra 
B cas Management 80 lrd was coo.rfruted 
under the Puoj I b Reorganisation Act, 
J 966, it was decided that Perozepar, 
Ropae and Harikc Headworlu would be 
transferred to the Bhakra Maoapmeat 
Board but doe to our weakness, the 
Ferozepuf, Ropar and Harike water works 
are still under Punjab. Tbts bas made 
our position deplol able~ The sbarina of 
water takes place in such a way that when 
our crops wither. water is not releaaed 
from tbere a ld when our crops do Dot 
Deed water and are rea:Jy (or barvestinl. 
the water ;s released. The relult is. oar 
farmers ~uffer both ways. Their crops 
l re d Imaged in this way, Ooc:c we bave 
taken a st.md throuah an Act In the 
Parliament that these headworkl would be 
handed over to Bh"krd Beas Mana.,ment 
tben now why vacillatlDI attitude as be;n. 
adopted. Doe to fbi! vacillation. the Act 
p,.sled by Parfi."Lment is not bdn. 
enforced. 

An the hOD. Memben. who .poke bere, 
have referred to the later-Dispute Act. 
UnJer the Inter Dis.j.lute Act. If there is a 
dispute betwee.l tbe two states. it i. refer-
red to tbe tribunal. Tribunal takes lime 
as lonl as 10 to J S yeJn to dl8PQle of 
thC'8e issues as a result which a .Iuaation 
of ct1nfrootatlon between the Stdees conti .. 
nue. To avo:d sucb situation a DUmber 
or boo. Member. blve SUileated that 
Yrhencve'l" tbe Centr,,1 Government eD~&' 
1 egislation, it should assu.me wid:: powers 
under it. Unless the Central Government 
takes over the respon. .. ibility to aoJye ibis 
dispute, the problem WJIJ not be lIOI"ed. 
What happeDs at prcaent II tbat the 
Centra) Government convenea meetiol 
and bold. conference of Chler MlO,l&cfl 
but due to the Jack of powers, it MIJDOt 
solve tbe rroblem by lakin' unanimous 
decision aDd tbose disputes contiDoe 10 
exist. Therefore. there ia need that the 
Central Government should tbiolt over it 
~riO\JSJy. 

so rat •• • defIDftfon of small aDd 
matilDa. armer. Js concerned, It appU .. 
10 tbe wbole COJotey uni(ormitlty. In It 
DO consideration ba. been _.tVOD to the 
pJace. aeoll'aphicat situ.lion and climato. 
A r.rmiftl havina 1.5 bectarea of land baa 
been rtta.llrded na • amall farmer and a 
fanner bavina land measurinl 3/4tb of a 
hectare bas been reaarded as marlinal 
farmer. This needs to be nmended area-
wise. The reason il that af .onlC places 
the water comet our in the wells .'ter a 
depth of 20 to 25 feet and ut some pbces 
wato. is not avaHable even lit the deC'Ch of 
.50 'eet. The places where the problem 
II .eute Include the desert a reM' of 
Rajastban. So tbere is imperative need 
ao cbanae the definllioD. You b .\"c rslab .. 
lisbed • Tecbnoloay Minion io Barmer 
and YOtI are pro,;dio. It help so 'h~lt 
drinkioa water is made ava,lable to that 
--. The Ceotr.' Water Board is belpina 
it ia l~ etrolU. I appreci.tle the sesrurc. 
In 0Dr' urea, drinktn. water can be In_de 
a'Vlli •• bl. tbroulb the driUuJ. machinOl 
onb.. Other techniques do oot prove 
eff'l"Cdvc. J would request tbe Go,,·crn ... 
moot to take ect.ve step LO Ihis direction. 
With ~ WOftM I IUJlport 'be llcmanda 
lex Orauta perta,atn& to the MIDlstry of 
Water Resources. 

SURI MOHO. AYUB KHAN (Jhuo-
jh.nu) : M.r. Deputy Spcaler. I risc to 
aupport tbe DemuDdl for Grants pertalO" i.. to the M.Qis!ry of Water Resources. 
or aU the precious thinp of tbe world. 
water I. the most precious onc. A 1.1rlO 
S-11 of RajdSthan bas been deprived or 
a .. fa pft'Ciou. wealth for thousands or 
yea.... The people or that Slate yenrn ror 
wacer. There thou.sant]s of kilometers of 
land ia in the IrlP of drouaht ",here 
people do Dot ,et a "Dale drop of water. 
If water ii made DY~lilabJc there, hi,h 
quality of crops could be Iro~n there 
which could feed nol only Rdjasthan but 
tile wbole count ry. 

Mr. Deputy Speaker, Sir. work on the 
Indira Gandhi Canal Project is ,oln. on 
at • lOall'. pace. 1(' the Government of 
Jodie cakes over that project, It can be 
completed ooly tben. Otherwise it caD-
D9C '" ~pleted even in 60 or 10 year •• 
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Corruption Is prev.iliDI amoD' the emplo-
ycea there on Jarae acaJe. Ooly one third 
of the work pertaiDio. to tbat project bas 
been completed and the rest two third 
work is yet to be completed. I would. 
theretore, appeal tbat the Rajastban 
Canal Project Ihould be tak.en over by the 
Centre. 

Sir. I beJooa to the Jhuujhunu consti .. 
tuency or Rajasthan and the area of 
Jbunjhuou funs aloDl Haryana's border 
aDd it i. similar to tbat State. About aD 
area of 150 kilometers of Haryana 
adjoins my const;tueocy, lhunjhuou. The 
canal ruDS upto tbe border or Haryaoa 
but the people of JbunjhuDu long for 
water. Tb is il a BRat injustice to the 
people of that area. The Yamuna c.loa. 
hu been CoDstructed upto Loharu but that 
water has not bc.-en supplied up to Jhun ... 
jbunu whereas JbunjhuDU comes imme-
diately after Lobaru. Tbere the people 
are yearoina for wa ler whereas Loharu 
bas larae quantity or water. When you 
CJn supply wate! of Yamuna upto Lobaru 
jO H.uyaoa then why it cannot be exten-
ded upeo Jhunjhunu 1 From there it can 
~\tso be lupplied upto Siltar, Jaipur. 
Alwar and Bburatpur. Similarly tbe water 
uf Gao.. can also be supplied upto 
Bharafpur. 'alpur. Sikar and Jbuojhunu. 
nut this has noc been done and 'be people 
of chat area are yearnlDl (or water ft.1r 
CCDtlJries. 

Sir, m~ constituency Jbunjhunu is such 
an area whore three types of persons 
I,ve. They nrc jawdos. farmen and 
buskeumen. lospite of acute abort_Ie of 
waler -It is not avnilable eveo at tbe 
depth of III much "s ISO meters-the 
farmers draw water from the well to 
irripte their land. Therefore. the small 
and tbe mnraioal fanners should be 
ea:empted from payioa power charles in 
the Jhuojbunu aI"Ca 10 chat tbey Dlay be 
able to earo thelf livelihood. If you 
exempt the farmers from P8yinl pl.)wer 
cbaraea. they win be able to ieriaate their 
land and in this way the production of 
food.rains will IDcreue. 

Mr. Deputy Speaker 9 Sir. some conupt 
emJ'loyces arc emrloyed there.. No pro-

\ 

aresl can take place in that area till Cbe,. 
are there. There il an Executive Eo.iDe« 
in that area aaelolt whom CDI enquiry i. 
aoiog 00 and a c::ase bal already beea 
filed apinat him. lospite of this. sucb 
people are boldina biab position. Corrupt 
officers caD Dever develop their districts. 
They canoot draw out aDY scheme for die 
development of their districts. I hope tho 
hon. Minister will pay attention towards 
this issue. 

Mr. Deputy Speaker. Sir, tbere is acute 
shortage of drinkio8 water in Rajasthan. 
The people of tbat ared join army and 
keep vigil on the borders of the country 
to defend it from tbe enemies. They sbed 
their blood for this cause. But their 
family members have to walk as much as 
10 to J5 kilometers to fetch water. 
Earlier, it was proposed to supply drinkina 
water to Jbunjhunu from the Rajasthan 
Can:d. But nOw we have come to know 
that the pro!",osed scheme is being caoccl. 
leli. I wl)uld appeal to YOli that keepin8 
10 .... iew the dlfficult;es that are faoed. by 
tbe ,innymeo. farmers and traders. this 
scheme sbould not be shelved. People of 
th41t area can shed their 'blood but it is 
very dIfficult to get water. Under these 
cIrcumstances. I would request you to 
make W.lter of tbis canal available for 
drinking and irrilation purposes. 

Mr. Deputy Speaker. Sir. while makinl 
denland to make tbe water of tbe Indira 
O:.lndhi Canal ilvailable fOf Jhunjbunu. I 
would also like to say that a Wjnd Pro-
ject and a Solar Energy project be set up 
there So tbat the people of thoac arcu 
nlay get they facilities and tbey ulay be 
able to eam their IiveHhood without aDy 
difficul t y. 

With these words, I conclude. 

SHRI ABDUL HANNAN ANSARI 
(Madbubani) : Mr. Deputy Speaker, Sir, I 
would like to express my thanks to tbe 
hon. Minister of Water Resources as he 
wants to solve tbe bi.aest problem of tbe 
country. In my view whatever amount 
is aIJocated to tbis Min;fttry would Dot be 
~ufficient. If we are abJe to solve the 
problem of iniga tioD, then the shortaae Of 
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reod .... ins in dae country as also the pro-
blem of uoemplOY"Dcnt iG the country 
would be solved to a areat extent .. 

Today 80 percent or our population is -,.aed in tbe alricultural work anu they 
continue to face the problems. I would 
like to teU tbe situation in my area and 
especially in Northern Bihar. I have 
stared al1 these thinp in tbls House many 
a times and I have appriseJ the Hon. 
Prime Minister abo through sev"ral 
lot ten that people in seven dIstricts in 
Nortb Bihar are always affect:d by floods 
durin. rainy season. It all happens be-
cause of the thre.e main flvers-Kosl,. 
KamJa B'llan and Adhawarl1 arouCl of 
rivers-which keep the area submel'lcd (or 
3 moots in a year. 

Adbawara .roup of rivera have thear 
source in the mountains and 11 of ats 
branches sub.merp 4 districts or Blb",r. 
The farmers of neiahbourinl areas, who 
80w their crops repeatedly are deprived 
or their crops. When attention wal 
drawn repeatedly in thll connection, then 
two yean back it was told t ha t t be work 
in this regard would be completed in three 
phases. but no work has been sta rred 50 
far. It is a matter of regret. TheM 
amaller riven are known by the name of 
Khirobi, Dbons, Kar c and Kaml a etc. 

IC.amla canal project hal been formu-
lated on the river Kaml.t Balan. On my 
election. I came to know th,\t Nepal 
Government has con~tructed a dam on 
tbe main stream of the f{Ver and tbey open 
its gate during rainy season. But when 
there is need of water for irrllation. they 
close the sates of tbe dam and do not 
allow water to flow to our .,de. It was 
replied that a decision would be taken 
about distribution or water after holdin, 
talks with the Nepal Government, bu r it is 
• matter of rept that despite drawinl tbe 
attention or the Government. 00 concrete 
steps hal been taken in this reprd. 

Rcc:entJy I bad .,ked a question. in 
reply to whleh It .at aJ8tO repeated dlat 
talb would be held with tbe Nepal 
OOWl'DlDeOt.. I do Got know wbether 

talb in tb. coaneetioo wo.tld be held 
after 1990 ot in the 21 .. o.tury.. Full 
attention should be paid towuda thie 
iuuo. Thl. ie aD iae .. which CIOIK*DI t ... 
live. ot one tnWon people of tIM ...... 
who are raciDa tIM dlflioaltlea. Can we 
DOt think aboat tb em ? • 

The tbird major river is known ft. 
Kosi. 10 J9Sl I.to DI'. R.ajeodra Praaad 
b"d iaauau18ted Koai Project aDd & 
barrqe wu CODSlr~ OD it. Wboo the 
quosttOD of constl'UClioo of cilnal arose. 
the iasue of EaalorD and Weatero Canal 
came up. The conatructioa of Hydro 
electric project waa also e.avJ-.ed, but 
that scheme too bu Dbl beea compleied 
10 far. Tb,oua!l you, Sir J would ask 
the bOD. M 'o.istter to look iDt\) all these: 
thiD". 

A sum of R.I. sao cror .. _. earmU'ked 
ror the conatnlCt,on o( tbi' project. bat 
now tbe estimated COlt of the project twa. 
aone up to Rs.. SOOO aores, but eveo thea 
tbl. project does oot "'m to be ..,c,"'. 
completed. Tber c are c:oetinuoua ifrea'" 
hrihoa. Buoalowa of the officera and 
staff are beina con.tructed and canal 11 
not beiDI COM'meted a. all. Does the 
CeDtral OoYe.rnmeot Dot monitor the 
implementation or project. for which bu .. 
amounts are aUocated to tbe Stato 
Go ..ernments by it 1 The Ceotraa Govern .. 
ment should at least superwilO them aDd 
intervene to enlure proper utili.allon of 
funds l' If we complete 'bole Ptojeota, J 
caD say With authority that the problem 
of .tarvalion and unemployment beina 
(aced by tbe peoplo of North Bthar "'ootd 
be solved and tbe Ceotre would be able 10 
solve tbe problem or uoemploymcoL 

I hope diet ,be boo. MiDialer wou'd 
pay special at1eDtlon loward. this.. TbetIe 
are tbe projects which have been approved 
by the Central Government. 10 tilt 
Kamla Projeet. a 1.l'ae quaQtdy of .... 
has accumulated and water could DOt be 
Iupplied tbt'ouab it.. Would YOII kiDdly 
make arra"aetDenes for cleuilll the ...... ? 

Drawinl your attentioo 10 .U theN 
thiDp. I support tbe DemaDd. fctr Grant. 
or this Minflt,.,. 
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SSRI UTTAM RATHOD (Hioaoli) : 
Mr. Deputy Spetaker. Sjr. I rise to express 
my views about the itrj.atioD available in 
India. As an •• ricultural c:ountey wiab 
erratic rains : arid aad scmJ .. arid land, the 
impartaoce of jrriaatiOD baa lDOreasod a 
tot. From ,abe baaiaoio. of OUf lDdepoo-
.ace, we _" .,._ tryml '0 tAke up 
major. medium aDd &ninor p,rojeou. I 40 
oot waot to 10 iato all tile details but I 
want to IUIIOIt that there aboQld be shut 
of poUc:w io our irr~ approach. It 
h •• boea lOCO &bat we always cry to ~ackle 
tbe mtUor irriaatjon projects. These 
major irriaatioo projecU aro economic and 
It lives us irreation faciUtiea at cheaper 
rates Mod alao creates hydro-electric pro-
jects. But .Utina is the main problcnl 
thai most of the m'ljOt projects are ( .. cina 
coday. W~ have also soon tha t major and 
mod ium projects take a very loqor lime 
and ultimately tbo esUmatc that was pre-
pared io the boaiooiol 1.1 doubled or 
trebled aod In many cues it 1001 much 
boyond tbe imalination. Tbe price etC.!-
a.tion. is &here aDd the poople for whom 
it i. meaot .. tho benefICiaries. don't act tbe 
benefit immediately. As such 1 would 
Buaeeat that minor srript,oD projccts 
ahould be ,iven prcrercocc all over th c 
COUfttry. Tbere are reasons why J say 
tbit. We bavc seen tbat ailtlol problem 
is the maio problem .. far ftS tbe major 
projocg are CODCOl'Dcd. You will appre-
cinte tbat if we havCI a .mall bandlfQra on 
a rivulet or & strcamlet l)f on a tributary. 
we c:aG cer lain Iy atop the ailt loina from 
thil ... to tbe major projects. 

Second),. Ibese project. can be com-
pleted at an early date and the benefits 
~n be K'CtUed immedJatcJy. We have 
also seen wbeD the Tun.bbadra Project 
Wei completed.. tbe people wore re)uctaof 
to avail or the i"jaation facilities. Ulti. 
ma .. I, Shrt C.D. Dcahmukb and Pandaeji 
had to ao ture aod teU them, if tbey do 
oot Ublite the water, they wi1f be shift cd 
aDd some other people who will use tbe 
,"ri,.don faciU1ie. will be aiVeD tbe lands. 
Here. (he umo was the case. when tbe 
Nizam Sqa.r Dam was taken up io 
Hy,derabad State.. The cuttivators were 

initially roluctaDt and POQ.p1e hOfD ftllG_ 
came aDd pQrcbaled some of .tile"" 
and 'taTted . .8rowiq auaareane. What I 
$"J&lClt if we have minor projecta tub-
mcrpnce of viII .... will be leu and more-
.over tho COlt at.o wjll be less sad .... 
people will act the boDedt. immodiatel)'. 
With drought condition. prevailing tbrou .. 
about the Soutb. Maharashtra and G9Ja-
rat, wb.u we find ia tbat there" 1OMe_ 
of fodder; there is scarcity of driol:iDJ 
water for as well as cattle. Sir. if we 
have small projects we caD defioitely •• 
the bendit of drinkin8 water to tbe poopJo 

~ as weU as the caule living in that area. 
Sir, in thiS ancient country, we have 8een 
tbat in small State Uke Manipuf tbere are 
projects wbich are c"en today beiD8 
mao.aed by tbe people themselves. TholO 
is DO Government .:utbority. All the 
repaIrs. majoT. minor and even field 
ch.mocls. are down by the beaoficiarica 
themselves. Same is the case in certain 
districts of Nasik and ThaDa in Maha-
I.shtra. Sir 1 why not we do that ? If it 
is a mmor project. the beneficiaries them. 
se'\lCS can look after it ~Dd fettle tbo 
grievances. Th~re won't be any corrup-
tioo. there woo', be ao extra officer to 
take bribe and all that~ So, I suue.t 
tbat this pHrticular tbins sbouJd be intro-
duced and it shouJd be encouraged. 

Sir, when Poch;, mpari bas Project wu 
t.1 ken Up, I remember. a IccaJ CoIl,&1'elS 
MLA MJ. Gadanna came all tbe way hero 
to cODvince tbe Government that before 
'bey stUI t Pocbampabad Project, we must 
see that all tbe snlaU nalas. all the Imall 
naJas~ aU the small riven are blocked 10 
tbat tbe silt does not come to Pocbampa-
bad. Unfortunately. it could Dot be taken 
up. But. I wish it bad been dane. There 
are tbe th iQ8S which I want to brill. 
before you. 

Sir. I have u small booklet which abowa 
25,S million hectare was under major aDd 
medIum Project und 32.9 million hectares 
was undor minor projects. While tl:ae 
entire potential under minor schemoe wal 
used, ouly 85% of potential UDder tho 
major and medium works was utilfaed. 
Sir t wby do wo waste OUr eoo...,. 00 ~ 
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projects? Therefore, I would saJ that let 
US concentrate on m lDor projects. Today, 
I found AIDMK leader IflIJDblioS about 
water. I remember when I visited South, 
the Periyar River water was quietly used 
by Tamil Nadu State. Subaequently. the 
people of Keral. realised that tbey must 
use this water and that is bow Edduki 
Proj ect came. 

Sir, in the State of Tamil Nadu, they 
bave lot tbe maximum number or wells, 
almost half the number of wells in india 
are situated in T .:ImH N.1du. They do 
Dot Ilve water for 12 months. They 
aive water (or about (5 or 8 months and 
tbe water is spread on tht. extensive area 
so tbat well can have water for Irrigation. 
We sbould have first 80nc L\od taken up 
tbe minor proJect. If we do 1 bat. the 
problems tbat were raised by Hon. Lady 
Member, Mrs. Gupta about the projects 
from Bibar. would not have cropped up. 
The beneficlarles also Will pt it soon and 
tbe coat of rroduction also WIll be 
reduced. 

(T,QftI£lIlon) 

DR. O.S. RAJHANS (JhaoJharpur): 
Mr. Deputy Speaker. Sir. I would like to 
subm1t two or three pomt~. I have Bone 
tbrouah tbis Report many a times from 
the beltOning to end. but I did not find 
anything objechonable in at. I would 
like to ask ODe or two questIons to tbe 
boo. Minister. ] want to know as to bow 
long would it take to fio..llise the water 
polley 1 You have written tbat many COn-
ferences and mdny meetJDBS bave been 
held and wlll again be held. J want to 
know as fO bow long wouJd it take to 
finalise the polic), .~ You have written that 
the meetio8 which was held recently was 
attended by tbe Hon. Prime Minister also. 
I quote from the proceedmgs of the meet-
ioa held in July. 1986. It bas been men-
tioned in it that :-

{Engli.sh1 
• The I,eed for priorlt,s • .ltIOn of 
ongoing projects was st t essed. and 
it was recommended that a review 
comnlittce may be set up in each 

Scate under tbe chairmansbip of 
the Chief Minister. to draw up 
prioriti. for the optimal alloca-
tiOD of Umited resources." 

[T,...,latIonl 

If tho work is to ,be dODO under tb 0 
chairmanshIp of tbe Cbief MIDistor. then 
be will 10 by the advice of the bureau-
crats. I would Ukc to submit tbat tbe 
people·, representativea. M .. Ps. aDd 
M.L.As. should alto be involved !lnd thoy 
sbould be asked as to what ate tholr viewt. 
If you lIve me time. I caD explain to you 
in detail about the projects in Bihar" but J 
am afraId. you would not IIYe me time. 
r want to submit two or three pomts. 

J t IS wr'ttcn 10 this booklet that a 
major portion of work on KOla Project 
bas been completed. Sir. I would requeat 
you that a commIttee of' f'our or five hor. 
Members of tbt. House be COD5tuuled and 
It should be sent to Bihar to ascertam the 
pro.reas of various projects there III 
which the centre invests the fundi. The 
oriainal estimated cost of Kosi Project 
was Rs. t 3 crores. which bas DOW lODe up 
to Rs. 282 crorc.. If you see the lltua-
Uon I here. you will be borr afted to lee the 
I caJity. Iron rod, ce~nt9 bricks worth 
lakhs of rupees have been dumped 00 tbe 
aides of tbe roads. It bas Dot been done 
recently. This situation is coDtinuin, fOf 
nlany yean. It would not be a su'prllC 
If the funda which are beina wasted come 
to crores of rupees. I bad raised thIS 
m,ltter 10 tbe HOU$e earlser abo. Tho 
Centre is providJn, tbe fund. to the KosI 
proJe<:t and Nepal Government is interest-
ed in Kosi Project. The Centre and Blh.H 
Goverment both are involved in h. but 
we shirk our respooaibil&ty by '~lyin. that 
tb~ projecr bdl to be ex.cc:uted by the 
Sta Ie Government. The Bihar Govern-
ment says that it has assianed the work to 
the er aineerl. I bave a Ircady said tbat 
loot is 8010, OD in Bihar.. A sayans i. 
WIdely prevalent .mona tbe peopJe--··L/4, 
Loot divld cd by Fourn

• The lunda ear .. 
marked for an irritatlon project arc 
dlVided amona four catcaories or'poople-
EDaiDeers, contractors. bureaucrats aDd 
local pohtic,ana". There should be a 
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thorou,b enquiry tf) find OUI .. to why tbe 
work OD Central Project is Dot beina 
dODe 'I Koai Project is .ituated io my 
couatitueocy. A IUm of Ra. 5' lakhs in 
cub'll" recovered from tbe hoUie of a 
bureaucrat 800 I can lay with authority 
that eveD today if raid. are conducted. a 
10m or RI. 50 to Rs. S5 lakb8 in caah 
should be recovered from tbe eoaineers' 
f'C6ideoces. Thou.b 911 such thin .. are 
beio. dODe before our eyes. yet we keep 
sUeot. I. therefore, request you to rc-
eODlider this rna tier. 

11 has been said ID this booklet that 
"ork IS meofcly co·ordloatod by the 
Central Government. )f )'OU keep silent 
by saying tbat tbe Centre merel)' under ... 
takes co-ordlnatloo or mooitorml. and 
cnaiDOen as weI! as corurators are allowed 
to pocket public money. bow could tbe 
work be done tben ? We are figbtioll here 
in Delbi for each single paisa and re&OUT-
CC'I arc raised with areat difficulty. When 
tbere '8 deficit finaoclOS. it brio .. us bad 
name ,fsod it is demanded lbat taxes should 
not be levied, But at tbe lame time. tbe 
pubhe nlooey is bem. pocketed by some 
individuals. A new class of people II 

colnlDl uP. wbjcb would not allow demo-
cracy to function in tbe country. You 
should pay allent OD to the thlDp tbat 
arc &Om8 OD. I wouJd lik.: to request 
)'OU to VISI( Blbar without any prior infor· 
matioo to .. Dyone and see for yourself as 
to wha' i. beiDa done ('0 the GCDtrul Pro .. 
jecll. You bU'Ye written in tbis Report 
that work on minot irriantion bas been 
Included in the 20-Pointl Programme and 
tbat too b bean. monitored by the Central 
Gover omen'. But there too no work il 
beiDa dODe. Our area North Bihar II 

very unfortunate. It has a 80ld mine 
but tbat i. not beinl exploited. Tbe 
rivera emer,iDI from Nepal create havoc 
in our re.ion. At present we have aood 
."la.loOl with Nepal. If some arranp .. 
menta ere made 10 coostruct dame etc. on 
,bolO rtverl, there can be so much ,ene-
ration or power (rom the wnter. that tbe 
entire North lodia can be indu.triallsed. 
If you J)8~ SOlne attention towards tbis. 
the whole of North India can be induI-
triaUaed 8nd Nepal lOO caD be transform-
ed into a new country but matcnd. we are 

facina destruction from tbole rived a. 
preMot. Time baa come wbeD we 8hould 
think serioUlly about tbil .,poet. 

J may tell you that when May aDd June 
come, the people of North Bihar start 
ahiverina with the apprehension .. co 
what Will bappen to tbem. Tbe raiDs 
brinl untold miseries for the low lyins 
areal. There is DO .ystem to intimate 
t be people in advance. You have written 
in tbi' booklet that you have made 
arraoaementa for advance iotimatioD of 
floods but in Nortb Bihar there is no 
such arra nlement. The entire rOJiOD 
remajos submeraed. Dot only ia October 
and November but even in the month of 
February a180. The sick caOnot move 
out to the cities even for treatment. It is 
a very serious but it can be controlled. 
What is required is the will power. If this 
WIlt power is shown., that will not only be 
benefICial fOT tbe North Bihar ~ the wbole 
of Nortb India will be benefited (rom it. 
The North Bihar as a result of this,. wiJl 
produce-botb industrially and _lrieoJ-
turally-so much t hat tho country's sbape 
will be cbaDged. 

OR. PRABHAT KUMAR MISHRA 
Uanjgir) : My Deputy Speaker ~ Sir,. 1 
support the Demands or the Ministry of 
Water Resources. 15 J,ierceDt of oar 
population is dependent on aariculture aod 
wben we talk of qriculture it becomes 
necessary to see that the wafer should be 
utilised purposefully and should be COD-
trolled properl),. ThaI is why OUr 
Government bas liveD priority to irriaa-
tion and development of wator resources 
In the 20 Point Pro.ramme. In this 
conocction tbrouah you, I would like to 
draw tbe attent ion of the boo. Minister 
that when water il in cXC0S8-be it 
throu,h rains or rivors-provilioD Ihould 
be made tbat tbis water is control1od be .. 
cause uncontrolled water becomes destruc-
tive io many ways. Firstly it aoes wute 
and secondly it causes soil el'Olion which 
results in 'oes of the f~rtility of tbe land. 
For tbis, as bal been emphasised by the 
earlier speakers4 preference should be liven 
to sman irriaation projectl aDd it should 
be ensured that water is~iljsed by formu-
latina low-cost, time-bouDd proarammea. 
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'I1Jia .uI .olve the ~Iom de w ..... loYel 
loin. d<*D __ ase of wbJcb we are UD-
able to utilise it fuUy.. • We will be ab.o 
.. mauu.iIl waler '(die properly. In this 
GIOIhJIeOUon I would like to .mpbaaJ. that 
'"rol"'u",., _.t be time· bound CMhenrile 
aey ,",ult iD elC8lauOIl of COM which. as 
the eaJllier bon .• peaIc.w haa aaid, prevides 
acope for convplfon. It i. sUl'fjrisiq 
that whenever tho topic of irriiati01l is 
dtacussed. it is ttlkao for "'Deed that 
corraptifM is iMrt of tbe ISCbeme. ,. tt ef 
1he Slato level or of tbe Ceotral level. It 
lis .aid that tbe maximum of scope f)( 
oorrVJrtion is III the Irr'aacfGG Departmcot. 
It is a routine matter in rbat Department. 
AI l'eIards time-bound Pfoaram.-es. 1 
wOUld title to •• bmit that there are several 
irription projects or Madhya Pradesh C.I. 
Bttainuajbar. Au,arhaf. Arva aDd COM-
trUClion of left embankment or BanIa 
which eave been ly... undecided. Wbeo 
we take tIP ftte matter with tbe State 
GoverMDObt it is 18 rd thet thelle are pead-ma witb the Centre. When we contnet. 
Cbe Centre. we are lold tbat fQIl details 
have Dot been sent by the State. Due to 
tbe absence of time· bound proarammes. 
all t,Mte delays occur. 

ItaeIo dam is a wry bi. project wbtCb 
iI to be COlftpteted with tbe belp of W""'d 
aaok. Coostructioo of the left .mbaok-
ureat of tbe _nat ill .lso not being com-
Itleted. 

In &lie bi" areas (bere .., levcral .ater 
fallL If tb.., are properl, ut-..s f.beo 
DOt oaly we will be usioa them u hydel 
.... ources. 1heIe can be uaei for lui8atioo 

, pur"... alsct. We will bavo to oatabl.sh 
'()CIOrdinatlon bet~ irriaatioo, power 
and 'SOil cooservatioa. Ual ~ 18 it 18 done .. 03"" UIe the water properly lor 
irri .. tioa. 

A. rep.r. die repair of the oJd in ..... 
lion seMmes J submit tbat for &Jte dams 
COrDJt~ed .... 19.2.7 you ,prov .. &so 50 
10 &8. 7S per beetare lor maiDseaaDCe. 
It is quite inadequate aDd with this 
amouot the ..... ir work caDDot be auried 
Out. The eill b,., .... red in \.be old 
dams "bida ,'_ reduced .. bok capacity. 

~bia _peel ..... Id eo pa4cl apeoW __ • 
doo to. 

CADi\ is "oj •• ,.." Iood won: .. .... 
8eld ef il'7i1a"'. .. UCdIor CIlia ..... 
pam.e. prioritY J •• iven .. cbe ~.tlCIIl. 
AI1bc taU elide,...... ....rd.ieaI ~ 
traction 4f roa~ plulatio. aad otIIer 
item. abou.d .Iao be takaa iD had. 

The .. "ina up or i~riea" reMllliq 
JD polhttion of rivers nod the depth or 
tbe ri\'ers is also redUCina. Tbis ..... lta 
in short_tIC of wa fer rcsources in summer. 
Tbl. atpect ,hQuld 3110 be a.eo ~re of. 

Uader tbe Jr",a'ioa acbemea irri .. Uoo 
tax is increased but DO auaranteJ is aiwm 
at tbe t1me of ioc:r04)li08 ,bia lax Iba, 
wal ... will racb the (annen" fields ror 
ird ... ioa. This results in ddlicuJty in 
recovery of lrria"tioa tax. 10 ap ate of bike 
be ,rril.\('on tax waun I. Got made avar'-

.ble to ,be farmers lor inj"lion. Thl. 
makes lbe fal men uo.ble to pay taxe8. 
10 Mddbya Plddtllh autborit,. bave DOt 
been able to (ocoYer irriplioo 'ax Cor the 
bat teft y...... AI abe Unle 01 imPQliQl 
irr~atiuo tax. it ahould be elllured thac 
the water will reac:h fields. Tho arrears 
ahould be written oft'. 

In formuJahQl tbe b.a scbema tbe pro-
blem or dl$plaCCIUC'Dt of people CODlOI. 
Tbey bave &0 be J'OICtUed. Therefore. I 
uriC upon (be Cootral GOVCR'nmeGt that 
it .hould I,ve prionty 10 t.be small irn •• • 
tiOG 1Chemea. For CUDlplc. d iflicultiCI are 
~onu ... in ,he way of Baoao dam wbicb I, a tn. project . 

Tubew.:J1s are pel'maneot aource or irri .. 
aatioo. Thcee arc Important for provkl-
iotJ driok,D, water also. More facrutiel 
abouId be provided for .ioiD. tubewoJ" 
10 &hat more •• ad more people are attrac-
ted towerda Ibis proarammo. 

10 .... ard to lilt ~ iniplioD. priorily 
... Id be a,Ycn to 'be bill areal where 
eaoal we_ doea DOt re.ch. Water Ihould 
be made available lbrouab mi, .)'atem to 
dMree ., .... 

More mloor lniptioo ICbCIDCII .bould 



be ,rovid6J in. tn. Adivui arou. I would 
UI'8O that such acbernes ahool4 be COQaide-
red for tbe Madhya Pradesh a ..... 10 tbat 
the eeooomica' coadition of the Adkasi 
_I f. improved .. 

Uodat tbe YiQOI' Schemes yoU bave 
psovide4 r 01' rectaJicatioD of diesel pump 
.... I waot tba, thOle areas whk;h are 
DOt cov.red uDder CADA. they .ho.dd be 
broUPl under tbe '.Recuficatlon of Dicacl 
Pwpp Set· Pro,rammo. Por cJt8mllie io 
DiI_pur arca Hudc\··Maniari Comm·.!od 
Area doef not C:~1JlO ullder it. This area 
sbould also be providod tbls tacUity. 

Under the preeeot tlCbeme 10 Katkora 
area whicb is aD Adtvasi urea of &;Iaspur 
district of Mldbya Pradesh 11ft irri"'~D 
baa been provided for lite developmoal. 
I want that lift ilTi.atloD shou1J be pro-
moted tbore under SBC or I.(PW Schemes 
whQ are beioa run witb foreila 
... istanc:c. 

In the bill areas of Eastern Mauhya 
Pradesh assistnncc it provided by rbe 
State Government for 'ubeweUs. The 
Central Oovet'nmellt should provide USts .. 
taoce for rip 10 tb:tt tubcwolls pr08ramme 
cOuld be accelerated. 

In ad(ti~iao •• rouod water scheme has 
been formulated for the tribal atoal. 
Under this proaramme drllhng work for 
the Cubewells for irta.ation sbould be done 
;0 tbe catcbl'DOOt arca of Hasdev-Banlo 
Major Irrlaation Project so that the 
Adiv.sis of this arca arc benefited. 

UDder Nnlloaa' Water Development 
AIODCY·s Pro8ramlDc an l.ntor-hok.ioa 
achemo of Mabanadi. Godavari. Kri.boa. 
Peoa.1r aDd K.veri rivers bas been fOtOlU-
laced. You haw said that 18S00 million 
cubic water is to reach Godavar' ba.all 
from Mahanadl b~liQ. Before you do this. 
kiedl, haye a .ryoy of tbe Mahaoadi 
Bun .... wbetbfw it hae th.. much sur ... 
pI_ wate1' '0 Stipp" to God avan. If it 
.. avaAabIe dIeD a au,..., of the water 
capacityaad .... r utiJi.tlen 01 Mttrutnadi 
BaaiQ sttould be conducted &ad more w..... .hOQId be .dl'Md for eastern 
M..u.,. Pratl.esh, Weal.ro rOilO. of 

Orilla aad even SouIb.... .... of w. Dena.' which is k~rif crop al'08 '0 tbat 
tlutle ve~. may ~ beoetitcd. A. it •• 
dOD 8Cbemo OR tbeIe lin. should be for-
mulated. W~ the8e wor4s I conclude and 
tbank you, for aiviq me time to apeak. 

SHRI KAMMODI LAL JAT~V 
(Morena): Mr. Oeputy Speaker, Sf,_ I 
support the Demuds presented by tbe 
Minister or Water Resources for the year 
1987·88. I also cOGaratulafe the Millietel' 
of Water Resources and the Prime Minis-
ter for buffer production of food,rains. 
We were bavina inadequate resoureee of 
water earlier but the Government construc-
ted Gandhi Sapr Dam. Indira S.l,ar DMD 
Bh.~kra Ddm, BoiO Sa,ar Dam, Krishna 
Sagar Dam etc. and made arranaemeota 
for Irrigation by providing tubewe11s in 
every district. Theile steps have helped itt 
enhaocin. the foodlraio productJOIl aDd: 
now we do not have aDY problem reprd-
iog food.rains. Bven then some or tbe boe • 
Members have expressed concern. I have 
beard aU the hOD. Members end I also 
tllree witb their anxiety and submit certaio 
ptJints relatinl to my constituency 
Morena. 

) 5 rivers flow near my constitueocy. 
Morena but through tbe canal which b .. 
been c.lrved out of Gandbi Sa.ar, water 
is provhlcd for irri,ation to three districts. 
aamely, Kota~ Morena and Bhiod. You 
can very well imaaine as to bow much 
water these three districts must by .. niDI 
from a canuJ which is just 600 km. away. 
Near Moreoa constItuency area, at least 
I S rivers are ftowiDI but in spite 0' this 
tbe ar(a remains thirsty. R.ivers are flow-
ing nearby but water for the area is eom-
iog fronl a distance of 600 kms. How tben 
the area Clln get water for irriptioD? 
Therefore, 1 requ est the Minister of Water 
Resources tbat the Ii't irrigation scheme 
10 reaard to Esah village or Cbambal 
River sent by the Madby.l Pradesh OoverD-
meat sbould be sanctioned immediately so 
that tbe farmers there are able to let water. 
Stmllatly. lift irriaation schemes for dftfe-
reat .,Iaces 00 Sak. and Seep riven in my 
area should also be formulated. Th I will 
prvvide irri.atioo facilities to my area. 

I VI .\nt to I'M.Ir; e ooe moce tIQ~oo. 
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There are at least two such Development 
Blocks, Vdaypur aud Karha. ncar my 
constituency, Morena where there is ceDt 
percent Harfjan-Adivasi population. In 
this area. Dot to speak of irriptioD, ade-
quate arrangements for drankin. water 
bave Dot beeD made. Tbererore. tanks etc. 
should be CODSlfucted so tbat the people 
there may be able to let drioklQ8 water 
as well as water for irriaatioo. 

Lastly. I would submit sometbtn& about 
tbe Morena district of Cb'lmbal area 
which has been a dacoit infested relion. 
There are ravines 10 400 kms whicb bave 
been formed as a result of land erosion by 
the rivet'S. Rivers How nearby. When I was 
a member of the Lellslatlve Assembly lO 

Madbya Pradesh I had appealed to the 
State Goverome.nt (or development of tbls 
400 km area. Now bere a)so I submit 
tb.Jt Study Teams sbould be IeOt there to 
fiod out w<tys dod (lleanS 10 provide W.lter 
for this 400 km land which is Iyioa ullcul-
tivated. In this way a larlC number of 
HBrijans, the poor. edcU8ted youth, etc. 
Will be gettinl employment bnd wid e.lrn 
the,r livelbood. 

With these words I conclude and thaDk 
you for ,iving me t fme to speak.. 

·SHRI V. KRISHNA RAO 4Chikaba-
lIapurll: Mr. Deputy Speaker, Sir. I 
wboleheartedly we~cvme tbe demands (or 
Iraol. of the Ministry of Water Resources 
for the year J987.88. I support the de-
maods and put ((lrward some important 
SuaesttODS for the kmd consideration of 
our boo. M,nister. 

We achieved our Independence 40 years 
• ,0 and more than 70% of our populotlon 
i. eOlapd in alricullure. Inspire of thIS, 
the acblcvement in the field of agriculture 
look in. to tbe Ilurnbcr of people COPIed 
in Jt is Dot s.1llsfactory. There were "htYI 
when we were importina foodarains. Now 
we arc standing OD our own leas. Achieve-
ment of self sufficiency in food arains IS 
Dot eooulh. We are In a position to 
supply food 8rains to the whule world as 
majority of our population i. enaaaed in 
.Iriculture. Tbi. can happeD only when 

aU the water resources iD tbe countTy are 
utiliaed properly. 

Seyere drOulht is ptevaiJinl in lOme 
parts of tbe country. Our bon. Prime 
Minister Vlslted out State recently. He 
came Co BalcpaUi in my conJtitaency aod 
with his own eyes tbe miserable conditioD 
of the people who are aft"ccled by drouabt. 
The rain ran in Kolar district il only 16 
inches a year. Many people who are 
affected by the ~vere drouaht baYe 
alre.ldy start~d mi .... utinl· 1(,) tbe neiah-
bourina St .lles like Tamil Nadu and 
Andhra Pradesh. There is no water to 
drink even to a sparrow. 

Under these difficult sttuatioru it IS 
most unfortunate to note that there are 
imbalaoca to tbe utilisation of water 
res )urces. We are SOns or the same 
mother Bhararh Matha. Hence there 
should n .. )t be any itnb Jlances. These days 
(he pnncipte of ., miabl is rlghf· IS being 
pr .• cticed. Tho~e who can speak more ICt 
the benettt UHJ ochen who keep q J 'et are 
nea1ecteJ complete'y. 

On one hand. to K.trnataka Sla.~ the 
percent.lle of ,rri,.ted land., only 21% 
on the ocber h HId in Stales Itlle Andhra 
Pradnh anJ Tamil Nattu t t IS 48% and 
46% respectively. It lS beller nut to com.-
pare St,ites Jike If If)ana and Punjab 
where th.: per Cenf8,IC l)r irrigated land IS 
rn'rc than 7S~. Ther\:(ore, it IS tllgb time.! 
to remove imb dances wi! h regard to 
utIlisation of W lIef resourcet .. 

The huce tRlba'.lnce betwCC'n northern 
and lOuthern Scat~ is no secrct. Some 
balance h.ls 10 be malDtained between 
northern and sou'bern rcsions. Gao .. 
bas to be linked wit h Kaveri. TbIS wUI 
enable the e~ces, water co ftow to the 
Southern reliont. 

U~per Krishna project bas to bl" com-
pleted at the e trHest. Tbis will enable tbe 
people of KO •• lf, Tumkur, Cbitraduraa 
and Bellary districts to irri.ate their laods. 
Aooul 3. lakh acres or land witl come 
under irrilalion. Hence, I urll: upon 'he 
bon. Minister to compiete the Uppar 
KrI.hna project OD a top priorit, be_. 

• Too speccb was oriliD.lly deliDored io Kun.da. 
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Tho people of Kamatab do GO' come iD 
tbe way of othett. Tborefore, Jet the 
TeJulU Oanp proJoot 10 abead. Charity 
betloa at bomo. HOIDCD lot us fint utili. 
Kriabol water before dooatioa it to otben 
where the irdpted land is moro than 
double wbeo oompared to our State. 
Kr'aboa river water hal to be utiliaed by 
K.aroataka accordioa to the 'B' Scheme. 
18.80 .... 

J .request the boo. Minister oot fO wait 
for the State Govt.. to Mot ita plaos. 
Many people 10 my State Ill&)' die wi thout 
driDkioa wa ler. Hence it is oot advisable 
ror the Centre to wait for tbe plan _tima-
tioa (rom Karoalaka. 

Tempora ry assJltaoce should be pro-
vided to tbe people of KoJar district 
especially in Chitaballapur area where 
there i, scarcity of driDkina water. Bore 
well. have 10 be dua tbrouabout the dis .. 
.rict when Shri K.L. Reo was the Minis-
ter in tbe Centre he did a lot to his State 
of Aodbra Prndesb. Similarly I expect 
our hon. Minister Shri Sbankaranaod a150 
to dQ areat help for the State of 
Ksmataka aDd to rescue the peopJe from 
the jaws of severe drouaht. 

I hope that the bon. Mia.ter will defi .. 
nitely "Ip my Slate to rile iC. I'd-centaco 
of irri .. ted land from 21 to 50% at least. 

I urae upon tbe Minister to cnmplet. 
the divcraific.ltioo of Mabaoadi immedia-
tely. 

Sir, I thank for "villl me this oppor-
tunity aDd with tbese words, J cooclude 
my If*Ch. 

(&,II.fll' 
THB MINISTER OF ST A TB IN THB 

MINISTRY OF PARUAMENTARV 
AFFAIRS (ShriRJat i Sheila Dikahh) : ~Mr. 
Deputy Speaker. Sir. I propose that the 
.1ttioa or the House may be extended up 
to 6.30 p.m. 

MR. DSPUTY SPEAKBR: I bope tM 
Memben will acoept ft. 

(1111_,.,...""DIU ) 
MR. DBPUTY SPBAKBR: Mr. BanwftrJ 

Lal 8air •• may apeak. 

(TlYllulalIOlJ J 

SHRI BANWARI LAL BAUlWA 
(Tonk) : Mr. Duput,. Speaker, Sit. I ri. 
to support the Demand. for Oraats or 
the Ministry or Water Re1OUtcea. I mow 
you will Dot a lIow me mucb time to I'peak. 
Hence I would like to put forth 0011 
some of my points before you. Firat of 
all. I express OJ)' .ratitude to t he boD. 
Minister for biI accord ina aanctloD to 
BIsaJpur Dam project tbis year. Work 
has started 00 it. All tbe hOD. Members 
from Rajasthan have said that R.ajasthan 
is facina severe drouabt tbis year .. 
RajasthaD·s situatioD is different from that 
or other parts of ludia. Other States caD 
afford their water 80 waste, but Rajasthan 
cannot afford a drop of its water to 80 
wute. Therefore, you must propare a 
definite scheme in th is reprd~ I 'Would 
like to s~ak ooly Ibis much about the 
Indira Gandhi Canal tbat I approve the 
views expressed by our hon. Members in 
tbis r~"\rdl I want to submit one or two 
points. 

First of all I want to submit that there 
are J 2 main rive, s in KOla district as has 
been told yesterday by one of ben. 
Member and all of them How from 
Madhya Pradesh. Large quaDtjties of 
W.lter Bow in tbem. You should prepare 
such schemes for them that tbe remainiDI 
paIn of Rajasthan are benefited by tbema 

Secondly. I would like to submit that 
you bave fixed a uniform definition for 
the sman and marlinal farmers of tbe 
wbole country. But I sunest that keep-
iDa in view the .eoarapbical and other 
factors. )'ou may brio. a minor chaDle in 
it. Rajasthao's situation is quite different 
from tbat or other States. In Rajasthan 
5 to 1 biBhas of land docs not carry any 
meaning. It is 10 Jess. Because it .. a 
desert area aDd its fertility is also very 
leas. Therefore, you should reconsider 
your dec isiob. It is so because in other 
parts 15 bighas of land is allotted. but in 
Rajasthan there are areas when= 75 
bi,baa of land is allotted. Tbemore. 
vou abould consider your decialo08 and 
onhance land cciliaa for SlDaU aod ana ... ' ... 
na1 fannen .. 
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(Sbri BlnW:1ri Lal Bairwal 
Thirdly, the Government of Rajasthan 

is coostnactio. major and med;um projects 
by speodin. crotes of rupees from wbJ.Ch 
tbe farmers are leUio. benefits. 00 the 
other band the small farmers make tbe 
irrilatioD facilities n vail.ble to themselves 
by dililDI small weUs witb their owo 
effort.. But you arc collecting wx from 
them at tbe same ra·c on which you nre 
coll«:ctio, from those farmers who ;1 ro 
nvailllll of 'he ",dVdntalc of the canals. 
There is wide difference between the far-
mers who make irrlption arranaemcnts 
with tbeir owo etT I)rts and those who 
avail the advaotalc of schemes run by the 
Government aad you should levy taXC!l 00 
them accordingly. 10 tbe absence of sucb 
arraOlement th'! small farmer IS settlOg 
Ctushed. The nOD. MlDister of \Velfare 
is also present here. She visits R Ijastban 
oftenly and IS funy aw.ue of arraolcments 
prevaiUna there. Sbe bas seen tb.d the 
number or bi, projects al e very lets in 
Rajastban and tbe sm til f.lrmers bave 
m:lde irngatlon arransements by d •• ioa 
wells themselves. Keepin. ,\&1 these 
aspect in view. you should m.lke such 
arranaemenTs which m.\y benefit the 510.111 
farmers.. The rates of tbe tax should Dot 
be tbe same ror t he small farmers as is 
beiDI cbarsed from those (.1 rmen who 
are aettiD& irdaation r"c,lities from Can"ls 
The small and mar~o..ll f rm.!n do Dot 
possess much land. Tbey dl..) Ol..)t have 
much money. They do not earn much. 
TheU' cbildren Colonot pursue their studin .. 
How can tben tbey ma'D~ajD their 'aml-
lies ? How caD they repay your 10aOl? 
It II my submission that you may please 
take appropriate deciSion in respect or 
small and rna ,"nal f.umers k{ epina .n 
these faetors in V1CW. If you provufe 
non-refundable money to tbe small far-
me.... thea they can die weU. ~: nd eet 
more and more benefits. Harijans and 
Girijans will also come under tbis ca te-
800'. Their condition is very bad in this 
country. and they find It very dlfficult to 
repay the moaey. Therefore. you may 
please cooaider this aspect scriousfy. 

You have undertaken work 00 all tbe 
. bil rivers In tbe country. It is becauae 
of lb .. that we have bocD able to provide 

irriaation facilities to 70 miJlfoo bectttr. 
of land. We have (be tarlet or provid tOil 
irtiptiOD '.cUIt_ to 113 million beetarea 
of land. But with the pace we are pro-
ceedio., it win be dffftculc to Rchlew tho 
ta.-pt. For tbat it is very n~ry tbat 
whatever projects we bave prepared. 
sbould be 10 implemented thet we may 
make m~"imum utllisatfon of theln. 
Otherwise, it so happens that 'Kucbchu· 
canal. break the embankment. and their 
waten IOCIS w •• te. Sometimes it .pleads 
on ro'\ds and sometimes it 'a lis fa rivers 
and rrvuletl. The Government bal spent 
cror .. of rupeea on these project&. There-
fore, we sbould take caGer etc st ep~ to 
avail full benefits from tbem. Lu,ly, I 
want to draw the attention or the Govern-
meat towards a very unportant point. 

AI dry land, require. water. liml'arly 
the pe~lpl e belo·nlin, to ICboduled castes 
.Ind scheduled tr,bu ooed your sympatby 
and fellow .. fcetiol. If I start r("adlna tbe 
entire book provided by your MIDistry, it 
will take a lot or time. Therefore. I wanl 
to say IOmetbina about some particuJar 
Institution.. There are total Dumber of 
55 posts 10 cate.ofY -A· In tbe Ministry 
or Water Resources, oue or whicb 3 per .. 
SoDS belool to Scheduled Casta i.lOd 
t be", is no one from Scheduled Y"bes. 
There are 42 pcMlt or Gazetted Officcn, 
out of wh.ch 1 persOOl bejou. to SdMdul-
ed Ca.te4 and 00 ODe from Scbcdulc ... 1 
Tribes. ()ut of 81 poaU o( DOo ... au:etted 
officers. 10 perIOM belon. to Scheduled 
Castel and there IS 00 one from Schedul. 
ed Triboa. As qaiu, J59 poll. or 
empJoyece undor caCeaorY 'C·. 17 penons 
beJou. to Scbeduled Cula aad 001, ODe 
person belonaa to Scheduled Trtbel. 10 
.roup -D·. which cotlllsw of labourers 
etc., only 4 J)enona belona to Scheduled 
Tribes. Simalarly, then i. no person 
beton.ina to theM cateaori .. iu Oroup -B· 
and • A' io Farakt. Barr .. e Project. 
Oa.op Flood Control Project. Sooe R aver 
CommilSioa. The Dumber or pe:'('tot 
belon.ina to Scheduled Cu_ and 
Scheduled Tribea m Malhi Corpora'h.lo .. 
Sardal' Sarovar eoo.tl'UCtiOD Advisory 
Committee. Brahmaputr. Board. Betba 
River Board, Narmada Control BOdtd •• 
very.... It II ID1 aubmillioD tJaat you 
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may have aympatby towardl a.rijans and 
tribal, and .hould take concrete .tC'PfJ to 
till up their backlo. and .. feau.rd their 
iDler.tl. Since tim~ il .bort, with these 
word. I sapport the DemaDds of Granta 
of' tbi. Miniatry. I aJ.o want that you 
sbouJd pt more funda than tbe Demands 
)'ou bave made so that our people may 
receive more and mora benefit •• 

SHlU DAL CHANDBR JAIN 
fDamoh) : Mr. Deputy Speaker ~ Sir. I 
support ,be Demand. for Olanta in respect 
of the Ministry of Water Resources. but 
lhroulh you I want to draw the atteotioD 
of tbe bOD. Minister toward. some impor-
tant points. Out of 45 districts io 
M Idhya Pr.dean. about 37 dlltricts have 
come under tbe arip of droualu this year 
nnd due to drouabt various difficulties 
h.1ve dl ison. The pcrcentaac uf irri,(J,llion 
is far len lD Madhya Pradesh tban other 
States. Therefore, fin. of aU J waHt to 
f)ut fortb 11 demand cb.lt special pro-
Ilarnmes may be prcPdred in order lO 

beiol Madhya Pradesh at I>ar with other 
5t ttcs in the matter of perccDt~18C of 
irria.1ted are8'. 

Sir. I waDt to speak about caatcrn 
Madhya Pradesh, specially about the 
scheme. of Bundolkhand, Po-lnna and 
D~unob djstricts. I speciaJly waDt to draw 
the attention towardS the PaocbarD Napr 
I rription Seb erne in Dumob distract 
whIch has been peodiol for several yeat I. 
Wbon J eoqtlir~d about th.s from the 
Centr.' Govemmoot. ( waS told that lome 
information haa been called" for 110m lbe 
Ooveron,CQI of Madh)a Pradesh and for 
qUito a looa time, the Government of 
Madhya Pradesh has not fum.bed tbe 
required InformatloD. I am of view that 
our roaponsibiUty does Dot end after 
calhD& for tbe information. If tbe rcqui .. 
s,;tc ioform"tioD b 11 not been received 
(rom there. the Ceutral Government 
should make apecial effort. to call for the 
informatioD aDd IPecial "ttention should 
be paid toward its implementation. The 
second scheme i. the Kane Irnaalion 
11roject in PaDoa di.trM:t. Tbi. Project IS 
.110 stuck up io ftJes. I request the bon. 
MiDiater to clear lbis acbeme also. 

Sil't I alao want to lay that tbe entire 
water of aU the sman riven aDd rivu"" 
.orca waste. AOlcut type acbemea sbould 
al80 be prepared lor them 10 that tbo 
small farmers, vi II-Ict , lown,hlpa. aDCl 
backward arcas may avail of the be_I,. 
of this water. It is a matter of pride 
lbdt we bave hecome self .. depcndeot in 
food.rains. But we have not become 
self-dependent in pulses aud oil. We 
still import puJses worth crora of rupees. 
We should pay speciaJ attention towarda 
it. I w<ulf to say that as Madbya Pradesb 
exports pulses. efforts should be made 
that. there is more product ion of po_ 
iD Madhya Pradesh. It will be pouible 
only when its inCOOlplcte Irrigation Pro-
jects are completed. 

Sir. through you, I submit to tbe hOD. 
Mlnlster to get complttcd tb'! incomplete 
irriga t aon schemes of th c eastern relioD 
of Madhya Pr.ldesb~ specially of BUDde'" 
kband. J am sure that when be replies to 
this. we wtil feel tbat attention has beeo 
pald to\\l.lrds the points put fortb by us. 

SHRI BHARAT SINGH (Outer Delbi): 
Mr. I)eputy Speaker, Sir, J support tho 
11emands for Grants of the M lDistry of 
Water Resources. I want to draw your 
attention specially towards Delhi. There 
is acute short,t,c of WltteT for tbe arowioa 
populatIon of Delhi. If you 10 10 "ma. 
from bere to Tuplakabad. you wiU fiDd 
thnt wOrnen for m queues durina ni.ht or 
early in the morning to fetch water from 
small water tanks dug 3 feet deep by tho 
5 ide of tbe ro.ujs. Earthen pots are put 
in quo there. They arc faciol 'leat bard-
sbip. 

Similar is the C:iSC of rehabilitatioD 
colonies. 10 the couDtryside, there are 
two vlUctaes called Kuala and Growara. 
There bas been shortage of water in tbelO 
viUaaes too. JOO million ,anons of water 
comes fronl Haryaou to Haiderpur plant. 
It is I rea ted there and supplies to public 
in the vitiates and the city. Similarly. 
the second plant in Delhi has beeo sot up 
in Sahdara and tbe water of Oaap 
1 caches there frool U.P. This water il 
also treated and supplied to the public.. 
Thouah tbis water bas been available fot 



391 D.G •• IN1..u- APRIL 8. 1981 

(SAri Bhant Siqbl 
.... leVeraJ years but tlle popola daR la 
....... 01 day by d~lY. Today the popu .. 
.. tiOb bas mcro;a.d 4 timo. aDd the wate .. 
Mor.... coedtuct to increa... I WIlDt 
.. t tbe boD. M in'st .. may pay a tteotion 
towards It. The water quota for Delhi 
from U.P. aDd Haryana ma, be increased. 
AI it Is, the Government hu sot up tube-
_U. aDd bas .180 made a lot of efforts 
in this reaard. Pure air and pure water 
are very .... U •• for bumao boinll. 

Delhi ia ,.be capical of India. Wheo it 
faees waler ahort ... we race coDlid crable 
ditliQalties. The watrr quota from 
Haryana and Delh. may be i.ocreased 10 
that we are able to set up one more pAaot 
to supply w3ter 10 the Browing popula-
tion 10 rehabilitation colonies, vill"lcs 
and flats CODltl1Kted by tbe D..D.A. 

I want to draw your attention towarda 
aaric.llure. You will find that the laod 
of D elhj ia beioa acquired daily and land 
for apiculture is aradually rcduciaa. The 
farmers require more irription facilities. 
For this purpose water i. beina supplied 
fmm tube-welJa at IOIDCI places and at 
some placea it is supplied from 'nullah'. 
But canal wator ia Dot available to .. day. 
There is Ihortaae of water in caD41 •. 
The c:anaJ banka. wbom Yfe call ·PatarlJ,' 
have broken. A. a result of thi., water 
.pUls over at place. and aoes waste. 
There i. DO rajn these days and there is 
.bor.... of fodder for caule. Earlier, 
poodt were .ot fiJIed with water aDd the 
aaimel. used 10 drink ""atu from tbelc 
pODda. Due this also bas become difficult 
these days. Therefore. there " a &realer 
need of water in Delhi 10 that more and 
more area. are irripted. Water baa been 
IlUPPlied from ·Gullab' to 10 to J2 viUaaes. 
TIlere are 20 to 25 more viJlaaes and Chey 
mould .Iao lOt watel'. You are aoina to 
lpend RL 12 crores th.. year. I want 
mat cbi, .:beme may be Itarted a. early 
.. POISiblo ao that means of irril8tioo 
are increased to yield better crope of the 
farmerl. 

You know that major ponion of 
Delhi', poputation coosistt of people who 
bave oome (rom outside. They want to 

live in Dalbi more c:onrortably. We want 
that more aDd morc .re~ ill ~iUa_ an 
irr i .. ted. Tbe water level in tbe tube. 
wella ... lone down these days. Wby 
baa it lODe down ? IIcclUM flood baa done 
a ,00<1 job llDd the draipa beve beq 
oJeaoed. Wbeo tbero i'DO water in the 
drain, tbe .ater-levol iD tbe tube-weill 
aoea down. 3 feet hiab wall may be CoDa .. 
eructed On the banks of all the dralna so 
that tbe drain. may remain filled with 3 
r_c water all tile time IUId tbe Ie\teI of 
tube-well Wftter doe. DOt ., down ana 
more aDd MOre IatJd it tlliptod. I bope 
that tbe bon. MiDislor "ill pay atteDrion 
toward, Delhi. its vOl ... aDd the coIODIeI. 
I feat that there may oot be 10 mucb 
.bortl'tp of water (or the inc ...... _ popo-
lelt ioo 9 tba.t we ma, ba". to IUPply watel' 
(hrouab radon cards.. Thit is ,be appre-
hensiOD. Therefore.. I YIaOI that abe boo. 
Minister should pay more aDd more 
attention. Yon CIUI mit my area aDd lee 
for youraeJ( a, to how women form 
queun (or water. You mus, pay attention 
towards it. 

Wi tb these word. J thank you and coo-
elUde. 

SHill RAMASHJolA Y PRASAD SINGH 
(Jabaoabad); Mr. Deputy Speak or. Sir. 
I lbank you (or aiYiaa me time to apeak. 
The Demaoda of &he Mini.try of Water 
Resources are beiDa diac;ulaed. Tbelo are 
diJCOMed 0YeI')' year bua 1 would Ub to la), 
to &he boo. Mi.ai6tor that tb. PI'eleDt .alua-
hOD ... we obeetve daB),. ia c:auaioc peat 
coocern and only 'yOUf Doputmeot ean do 
.amethiog to "remove tWa Illuation. 

Ours is aD aaricultoraJ country aod IiO to 
70 per cent people of our country are eop.aed 
io this occupDtioo. BDt today. 8lticuJrure I' 
becomin. unprofitable. Oae realOO for k is 
that 00 effoce i. made to find oat lOme per-
manen t 101uOOD tor the problem. The 
situation it wonenfna da, by day and lath. 
of people arc becomtn. job.... People are 
miaratioa to the cities aDd they are Dot takiD, 
interest in aariculfUr~. I want to say tbat 
,OU should take lOme concrete steps in th •• 
reprd and tbe people abould lOt full beoetlCI 
or tbe acbemee uadertakeo by the Govern-
DlCDt. 
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SecoadJy, we face floods and dr01labt 
problom. ",bleb effect l.k.h. of people every 
year. You cannot _t away from tbeae pro-
blem. aa Ion. as you do Dot find their 
permanent solution. We bave 10 many 
rAy.. but we do DOl make proper uae of 
cbem aDd that i. 'Wby lome part, of our 
COUDtry face ftood problem and other part. 
face drouaht problem. In our country, a 
major part of 81ricu1ture depend, on rain 
God.. If our Ministry of Water Reaourcea 
dooa ita duty Icrioully, tbe prevailinl chaos 
in the rural 8Jcas can be removed. The 
main beIleiit of It will be that people will 
take interest in _.r;culture and they will 
cooaider it al 3n indusffY. 

Now I want to say aomethiDI about D'lY 
own constituency. There are luch riven in 
our area which dam •• e our lnnd every year. 
The per nere production of that I~od is 150 
mound of peddy and 7$ mound of wheat. 
You win fmd that the laDd of about SO 
YiU.'e's in t ha t area bas becom e desert and 
baa 3 10 4 feett b ilh lo),er of und. The 
fields in lome villasea. such u Doulatpur. 
Arbeet. Oovindpur, Wadbugaoj. Koroma. 
Madbopur etc. have become Iundy because 
tho)' are altua&ed On the bank' of rivera. 
Tbe Central Government sbould formulate. 
plan to clear tbe aand becau.~, (.rmen in 
'bat area have become landless and they 
have become J abouren. 

There i. a Muhao~' Dam Project for our 
area which hal boca pendinl with tbe 
Cootr.' Water u)mmiaaioD for the last 11 
years but it baa not yet been cleared. Same 
u the condition of D,lrdha-Puo Pun project. 
lr you clear both these projects they will 
at-tty benefit the aroas or ~uraDPbad, 
OaY8. Jahanabad. Masoudi 1sDd DhaDrua 
aDd tbeso area. caD be saved from calamity 
of flood. aod drouaht. lbererore, you 
should olear thOle projocta at your earliOlt. 

With tbeM word., I conclude. 

SHIU DILBBP SINGH DHURIA 
(, ... lMaa): Mr, Deputy fil:Jeakw, Sir. I ri. 
10 aapport tbe Demanda for Graot. of tbe 
MJniatry of Water JleIoaRel. Oun ita a 
qricultural c..,untry. After mdepeodenc::e. 
.. haw mroe.I'Md our vario. irti .. tioo 
1WOUrOII, ••• .., .. It 01 wbiolt tod., our 
coanItJ ... n:oorcl prodac.1ott of food.ta ins. 

I would like to la, o.or two 1)Oiota to 
the hone MID_tor. W. caD infpte lakbs of 
aCreI of laDd 10 our couotry wltb OUr .". 
irri .. tioD prOjects like Narmada sa .... 
Project aad Ban Gao .. "toject and we C)lb 
also aenerate po~er from them. But tlle 
CO*t of thete projeef.t Is acceleraUna day ~ 
day. The project whicb could have bolD 
completed tvith Il •• JO c:rora will ao. COlt 
Ra. tOO crore'. The Water of OUr oatioGlal 
rive. I soe. ....te ioto tf.ae lea. Why 
ahout", theretore, \'we not make use of tht. 
Water ., 

You may complete the project in 10 
ye .. n Or in 20 year. but yoa have 10 
("tmulate sucb scbemel to utilise the 
water whicb lacs waste into tho eea. If 
aw.:b projecta a f. Dot undertaken by you 
it will be ddlicult to coostruct dam8 00 
tbeIe rivera after 15 01' 20 year,. Our 
National water ia- oitbel" beiDl utilieed by 
otber people or it ia ,oiq _ute iato the 
lea. I would ask tbe boD. MfDIator .. 
to wby the co.tnacCioo work of Narmada 
Project i8 DOt boiDi taken up immediatel,. 
1, would beman. a larao Dumber of people 
aDd electricity will abo bo aen .. ted from 
it Oujuat bas a atAtady spent Ra. 400 
crore. OD Sarada Sarowar without &lao 
permission 01 the Centre aad work 00 it 
is lOA ... on speedily_ Madh,a Pnadeab 
areas will be aubmcraod UDder it. Tho 
foundation 11000 or Indira Sarowar was 
laid by our lat. Prime MJo_r Sbrimati 
ladira Gandhi on 23rd Oct.. 1984 but it 
has DOt been -'veo clearaace till DOW. 
Whether it .. Baqi DiversioD plea, 
Narmada Saaar. Oakareallwar. Mahetbwar I 
"aaD or Jaber ecbome, aU riYCta oonooc-
ted wllIl Ihem pe.. throuah Madb)'a 
P .. d_ but otber S .. _ .... boodtina 
from tbom. Our coli ...... (1'00:1 Oujarat 
Mabaraabtra aad Uttar PradOlla wbo are 
litti .. here. aN cakiDa the benefite of the 
water of Madhya Prade8b. Why are you 
trealioa abe people of Madhya PradeIb 
like thia ? I would requolt tile boa. Mbail-
tel' to take up dacae plQjects immodi.,ely. 
T .. ~ple of Mad",_ Prodeeb are poor. 
The farmers or Madbya Pradelb •• poor. 
Tbel'efoc .. you ahould make aua.naemeota 
to pmYido water &0 (hoi.. &oldl. But daeso 
projecCa oao oaiy be t&kCD liP if JOIl pro-
vide ,..sa 'or ........ 
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I would like to say ODe more tbioa 
tbat why are you cxpecliol boJp (rom the 
World Bank. The cost of tbe8e projects 
lOt increaaod due to tbl. aad multi aatao-
oal compaoioe al.o aot tbemaeJvOl involved 
in it. (1111,"",,10lIl) I am concJudlD& in 
a minute or two. Instead of dependiol 00 
otllen, you should take up the ",orks of 
thele projects at your own level because 
tbose proarammes directly relate 
to the farmers and tbey will briol 
prosperity in our c:ouotry. T'lere{ore, 
instead of tbe World Bank, the Central 
Government should provide (oods for 
tbese projects in the Seventh FIve Year 
Piau 10 tbat these can be completed. 

Similarly, these is one Mahl Project 
wbich bas been pe"diol for last 10 year .. 
At that time ita caet waS Ra.26 erores but 
now it bas increased t.o Ra, 76 CToret. 
The Stato Government bas aJready apent 
a 10m of Rs, JO crones 00 It. For tbe 
projects, for wbich you have sancttoned 
adm ioistrative COSI, employees have been 
posted there and tbey are aettu,. tboir 
salaries. In tbia way crorea of rupees arc 
.oina waste. You sbouJd complote these 
projects tD a pi ~'DDed mannor. 

With these words I thank you and 
support tbe DemaDd for Granb. 

SHRI SYBD MASUDAL HOSSAIN 
(Morsbtdabad) : Mr. Deputy Speaker. Sir, 
the hoo. Members are tellina about the 
dif6culties of their OW,) areas due 10 tbe 
Ibortale of water resourcel. There are 
six rivers in Mutshidabad di.trict wb.icb 
are causioa be'i vy orosion. Tbese are 
QUia. Padma aDd Bbaira v riVC'fL Tbcy 
are all causiDa bea-vy erosIon and they 
affect about 120 kms srecl. Mea. Bajpai 
wont tbere durinl elections and addreaed 
mcetin. at Dbermtara in Farruha and 
sbe kDO_ as to wbat had bappened to 
tbat area. Tbere is beavy erosion in 120 
km. area. Just below the Jan_pur .rea. 
the distance between Oaoga aod Bh,'Pra&b I 
is IeeI than one km aDd if bodl riVOII 
merae there, tbe entire area upco SbaDti-
pur will disappear from tho map of India. 
Tbe Bhapaadayol i area wbicb i. on 
upper side of the 0.... la adjacoot &0 

BcLD •• adeah. The MUdbida dialdct .rea II 
also conti.uoUl to Balllladeab frOID 
wbere tbit ri"er paasea. If you could GOt 
chock this eroaion it will create much 
diflJcuity. Therefore, you aboukl pay 
altadOD towards it. This laaue waa die-
cussed earlier u 110 io the House.. I bope 
hOD. State Minister Shr. P. R. Dat Munal 
hal told you about the eroaion problem 
in my djstrict and you miabt bave received 
an applic:at iOG (rom our Scate, It ia Dol 
possible (or the Stute Government to 
check erOSion or as 10111 an area as 120 
kms. Tbere(,-,re. I am repeatedly requestlll8 
you in this reaard. 

J have already s"jd about Rajasthan. 
Wafer resources as e not property ulihsed 
there. You should pay attenuon towards 
the construction or canal. At preaeDt chc 
condition in the State i. very bad. 

Witb 'be.se words I conclude. 

SHRI C. JANGA REDOY (Hanam-
kooda): Mr. Deputy Speaker, Sit, two b'l 
rivers Bow JO Aodhra Pradesh. Toluau 
Ganp il much in .he news. The work i. 
aoin. on an Teluau 0.10,_ without your 
sanction and tilt now RI. 200 croret have 
been spent on ,( by lbe (iovefntnenC of 
Andhra Pradesh. Simil,uly If an upnec 
d.lnl i. aflo constructed by (be Karoataka 
Government on tbts river. there wIll be no 
water ror the Tetulu Gao .. project 10 il 
is not understood al to wba, will bappeD 
to the investment of R.. 800 crorcs. Why 
tho dilt.lOCe between ebe Ceotral and State 
Governments il widen.n,? You .hould 
call tbe State OOYellunent reprclCntattvOl 
and find out a solutIon to (hit problem. 
Otherwise t.bey will continue their wort 
without your permission. J would reqUGlt 
you kindly aot (his work stopped under 
tbe law. The Andhra Pradesh OOVfro-
ment ha. scar1ed ebe COD.truct.OO wock of 
the dam without your permission aDd If 
Karoataoa Oovemmeat allo cu.oatruct. 
dam. (rom wllere lhe w.ter WJU come fo 
Kritboa river for two years. I IGqueat 
,OU 10 pay alSeo tJon toward. it. 

I waot th"t U )'OU bavo CO ... tJluled 
AutbOrlliel for bil riv ..... uc:b .. 0 • .,.. 
Authority, you abould aleo lOt up &tilboa 
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R.i •• r Authority oDd Cauvery Valley 
Authority on tbe sarno line. No Oovern-
moot bal tho capacity to utili.. 2000 
TMCFT Water from Godavari. Aodhra 
Pr." hal DO water. Tho ADd hr. 
Pradesh Governmeot il pinina ror water 
and electricity. There is neither wilter 
Dor electricity available there. Hvdcrabad 
t. facio. acute aholt •• e of water. PeopJe 
tbere are dyinl for want of water. If this 
condition conllOueI. water wilt be distri-
buted tb~re on ration card. and Govern-
ment of Aodhra Pradesh i. 80lDa to do 
that. Such i. tbe situation there. There-
fure. I want tb.\t tbe proposed projccts 
in that area sbould he liven clearance 
immedialcly. 660 MW of power is scnc-
rated ((()lD JnchcbampalJl D.1m and 
lIekbelakad is &etlioa Ylater fro 01 it. 
Besides. water can alse be supplied to 
Hyderabad from this l)am. 1000 MW of 
power can be lenerated if a dam is cons-
tructed at BOOpa'patnam. This project 
should be liven clearance tmmediately by 
you. In rhis way. by constructiol lhese 
two danls, flow of water caD be cODtrolied. 
ID ebe absence of 'bese dams. three dis-
tricts are BettIni flooded every year. Tbis 
year floodl h"lve caused heavy d Imaae 
wonh as. 1000 crol"C'l. Tbis cou.d b .• vo 
been saved and water could have been 
sUPIllied to the drouabt affected arca. 
Only Polwaram Seaorawnri water cannot 
be controlled by them. Therefore. I want 
that u plao at the o,\\tooal level sbould be 
formulnted. These big rivers should be 
under your conti 01. Jutt DOW one of our 
collealues was tellio. .tbout Pochampad 
Project. He said the.· correct tbin,. S 
TMC earth was eatinlated by 1987 in 
Poehampad I»roject but tin now 8 TMC 
earth hat come in it. It will reduce its 
lifo Ipan. Earlier it. life span was 100 
yean but now it will be filled w\ th the 
earth in 2S to .sO years time. Due to 
lea depth. tbe water spills OVer and IOCS 
waste in to the sea. To utilise this wnter. 
the construction or blah level canal and 
diDin, of Rood channels are must. The 
proposal hae come to the Central Govern-
ment aDd it is very e8IOotJsl to aiv~ c1ear-
ance to it at the earlioac. In additioD. it 
i. allo necessary to provide adequate fund 
10 that thia dum con be fulfy udJise-d. It 
II very oeoeasry (or the Centra) Govern-

moot to provide fODds for tbe cooatructiool 
of hi,la level canal at the earliest. Sacb 
uauraoc:e was liven by late Sbrimati 
lodira Oandbi in ber la.t speecb io Oct., 
1984 in a public meetina held at J • .,..OD. 

I would like to say ooe thin. more. 
This year, 1.75 lakb acres of Iud be .. 
t.een brougbt Dodet' irriaatioo from 
Pocbnmpad Project but due to the ... 
water tbe peddy crop bas withered in tbat 
area. When tbe Maharaatr. Government 
was requested to supply water for tbis 
project from ,t1 dam, i1 refused and as a 
fC'sult of tbat peddy crop in 1.7S lakh 
acres or land withered away. With this 
neither Mabarashtra Government oor 
Andhra Government 10lt aoy thina. It 
caused 'oss worth lakbs of rupees only to 
the farmers. 

I would like to say one thin. more ulso. 
As we bave national &rid in reaard to 
electricity, we should form a national arid 
()f water also from where water can be 
provided to the witherin, crops so tbat 
crops may be saved. To make tbe ute of 
Krishna-Godavari water, Nationa. Ooda-
vari Valley AUlbority and Krishna Valle), 
AUlbority should be formed at national 
level. If any State COnstructs a dam 
without tbe permission or tbe Centle. 
effort. should be made to stop them and a 
law should be eoacted for tbis purpose. 
If a project hr.s no water it i. of DO crores 
use whether it is constructed with a COlt of 
Rs. 200 crores or RI. 800 crores. It will 
be a lreat loss or our national wealtb. 
Therefore. you should take Item action to 
check such practice. Tamil Nadu may 
pay Of not Cor it but Tela8U Oanp will 
be completed. But if water i. Dot there, 
wbat can be done for that? Your per-
mission is must in such cases. If any ODe 
starls work without your permissioo. you 
should take aern action apiost that State .. 
You arc afraid tbat if you take actioo, 
you win lose votes. That is why you do 
oot take action but it will cause areat lou 
to the country. 13 lath acres of land will 
be brouahr UDder irriaatioD with Pocham-
pad Project but I S years have passed and 
onl, 3 lakhs acres of laod could be 
brouabt under irraatioD. How 804 wbeD 
the rest 10 taltba acres of land will be 
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br..abt under ini .. clOP' You baYO 
t .. kNto of as. 775 erorea from .... 
World Baok io tbc name of modernisation 
of KriIIaDa BarQfe. Wbat doea It IJlMQ 7 
Some one doea Dot bave even a sJnale ..... 
of water .... eea lbe oCh er is drink ... cwo 
..... of water aDd you are IpeDdioa 
IIUCIa a b..., aIDOuot to Ita balM It. wbat 
.of' 01 oatural just .. is thie ., 

Wich tboIe worda I eondude. 

l&"lu4) 
MR.. DBPUTY SPEAKER: 1'be 

M.Diaeor wiil ,.ply tomarrow. The HoUle 
IIOW a •• ada adjouroed to moot tOlDOll'OW 
at 11 a.m. 

.LlI .... 

n- £ok SDbM ,Iutt otIJOII"-tI 1/11 m..." 
q/IM CltlCk 0" nw.Jt6zy. ""19, Iwm 

eMIt,,, 19. 1909 (Saka) 
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